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Friday, April 29, 1983 Vaisakha 9,
1905 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Attracting Foreign Tourists

*810. SHRI SUDHIR GIRI : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have arranged
for publicity abroad about the places of
interest in India for attracting foreign
tourists ;

(b) if so, the names of places of interest
thus advertised abroad ;

(c) the number of foreign tourists who
visited India in 1982 and the places which
were visited by most of them : and

(d) whether it is a “fact that some
tourist have complained of frequent changes
in the schedules of Indian Airlines ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI ASHOK GEHLOY):
(a) to (d) A statement is laid on the Table
of thc¢ House,

STATEMENT

(a) to (c) The Department of Tourism
through its 23 Tourist Offices located in
America, Europe, Australasia, West Asia
and East Asia undertakes publicity and
promotion of Tourism to India in the major
tourist generating markets of the world, The
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various attractions India has to offer are
advertised and promoted by means of
publicity literature, films, audio-visuals,
India evenings and other press and public
relations activities. The statistics of inter-
national tourists visiting India are compiled
on an all India basis and not place-wise,
A total of 12,88,162 foreign tourists visited
India in 1982.

(d) The Indian Airlines as a matter of
policy avoid changing established time
schedules ; but the rapid expansion in
domestic traffic accompanied by a number
of new places being brought on the get map
of India, has led to some unavoidable
schedule changes. However, such changes
are resorted to under unavoidable circum-
stances,

SHRI SUDHIR GIRI : Sir, if you go
through the answer given by the Minister,
my question No. (b) has not been answered.
The answer has been cleverly avoided.

I had put this question because of a
serious allegation made by the State Govern-
ment of West Bengal against the Central
Government and the Tourism Department.
It has been alleged that the tourist spots
of West Bengal, Bihar, Orissa etc. i.e. the
eastern zone of our country are not being
advertised abroad. Not only that. The
foreign visitors are compelled to obtain
some inner line permit if they want to visit

the tourist spots in West Bengal. So, I
want to know from the hon. Minister
whether the Central Government would

advertise the tourist spots of the eastern
region, particularly of West Bengal, Bihar
and Orissa abroad.

AN HON. MEMBER :
Assam ?

SHRI SUDHIR GIRI : What will the
Government do, to do away with the system
of obtaining inner line permits from the
Central Government before visiting the
tourist spots in West Bengal ? FEven visitors
who go to Gangtok in Sikkim are not

Why not
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required to obtain the inner line permit ;
but in the case of West Bengal, the permit
system has been made compulsory. Is the
Government of India going to do away with
this system ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): At the outset, I would certainly
like to refute the charge that we are not
advertising places located in West Bengal
or any other part of the country included
in the north-eastern region. Actually, we
give duc publicity to all the States and to
all the regions equally ; and it is obvious
from the fact that we have circulated
separate folders for each State, highlighting
the places of tourist interest in each State ;
and, therefore, you cannot say that places in
West Bengal have not been highlighted,
or that places in West Bengal have not
advertised.

AN HON. MEMBER : It is because a
Marxist Government is there ?

SHRI] KHURSHEED ALAM KHAN :
I am interested in tourism, and not in any
other aspect. As far as tourism is concerned,
I can assure the hon. Member that West
Bengal receives the same attention, and the
north-eastern region receives much more
attention than, any other region.

As regards the inner line permit, I have
mentioned more than once that this is a
matter which is to be dealt with by the
Home Ministry. It is a question of secu-
rity. Certain areas are restricted areas ;
certain areas are prohibited areas. I am
sure that the Home Ministry has to be
referred to in this matter ; only they can
take a decision about the restrictions
imposed; or the relaxations that are required
to be made in respect of West Bengal, or
any region in that area.

SHRI SUDHIR GIRI : We are proud

that we Indians have a glorious past. We
also have some distinct cultural traits. On
15th January 1983, there was an incident in

the Calangute Beach in Goa. There was a
nude sun-bathing parade by the Hippies.
Hundreds of school children were scared.
Not only that ; the foreign visitors were
also scared. In view of this, I want to
know from the hon. Minister whether he
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would take steps to prevent the recurrence
of such incidents in future.

Secondly, is the Government in a
position to resort to an integrated tourism
whereby foreign visitors would be given an
opportunity to choose a village, where they
will pass days exactly as the villagers do ?
Is Government in a position to offer such
opportunities to foreign visitors ?

SHRI KHURSHEED ALAM KHAN :
When the tourists come to this country, they
are given full liberty and full choice—they
can go wherever they want to go, except to
places which have restrictions, And in
order to take people to various places, we
provide all the necessary information and
facilities. Infrastructure is created in such
a fashion, that wherever they go, in any
part of the country, they get the necessary
facilities of accommodation, transport and
all the information that they need for sight-
seeing and other purposes, particularly for
the culture tourism. We always try to make
it possible for the foreign tourists to know
our rich cultural heritage including our
performing of arts and all other allied
matters,

SHRI SONTOSH MOHAN DEV :
Assam has got nice tourist spots. But the
question is that inland permit takes a long
time because this is being issued from here.
Is it possible for the Tourism Ministry to
request the Home Ministry to open one
office in Calcutta to sort out this problem ?

DR. SUBRAMANIAM SWAMY :
I am happy to hear from the Minister that
they would like to encourage more foreign
tourists. T would like to know from the
Minister whether they haye a selective policy
on tourists coming into India. Recently,
the Minister may have seen in the Press
that an Israeli couple was arrested some-
where in Bhubaneswar or a place like that.
I would like to know whether government
wants to discourage tourists coming from
certain  countries, for example, from
Israel or is this tourism independent of the
foreign policy of the country °

SHRI KHURSHEED ALAM KHAN :

I'am sorry to say that I have not read
anything about this incident of arrest of an
Israeli couple,
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DR. SUBRAMANIAM SWAMY :
I represent the City of Bombay. An Israch
Consulate is there. Jews are living there
and their relatives are living in Israel. 1
have got a right to ask this question.

MR. SPEAKER : Has anybody objected
to your right ?

SHRI KHURSHEED ALAM KHAN :
As far as we are concerned, we always
encourage quality tourism ; and about
quality tourism, I suppose the hon. Professor
knows much more about it thanI do.
Particularly his love for Israel, I never
thought so much that he is going to plead
Israeli tourism case in this House.

DR. SUBRAMANIAM SWAMY : Is
there any ban on tourists coming from
Israel or not ? That is a straight question,
not for love for Israel. My love for India
is larger than my love for Israel.

SHRI KHURSHEED ALAM KHAN :
Tourists are welcome from any part of the
world provided they have wvalid travel
documents.

SHR1 CHANDRAIJIT YADAV : The
question basically is of attracting foreign
tourists. Now, I fear that this quality
tourists may be ministerpreted and the
interpretation may be that those who come
and stay in Five Star Hotels, they are
quality tourists, The government has given
much more attention to the construction of
Five Star Hotels thinking that most of the
foreign tourists who come to India are rich
people ; they can afford to stay in Five Star
Hotels while the fact is otherwise., Now,
many tourists who belong to middie income
group in foreign countries, they would like
to come and visit India provided cheaper
accommodation — what you call Three Star
Hotels or motel—is available on a larger
scale. Is the government paying any attcntion
to it ?

MR. SPEAKER : That had been ans-

wered earlier also.

SHRI CHANDRAIJIT YADAYV : Japan
is one country whose thousands of tourists
are going all over the world, but the number
of tourists from Eastern Japan is  very
small, though it has increased during the
last two years. Would the government use
certain specialised agencies, which can create
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conditions and take responsibility for
publicity so that more and more tourists
come to Indian from Eastern Japan ?

SHRI KHURSHEED ALAM KHAN :
On the previous occasion also, I had made
it very clear that tourism in this country is
not all Five Star Culture. As far as Five
Star Hotels are concerned, not many hotels
are available of that category in this country.
There are fcw in the five-star category. As
regards five-star hotels, particularly, they
are in some of the metropolitan cities,
Rest of the accommodation is only three-
star, two-star or one-star. There are rooms
which are even un-starred.

There are 29,000 rooms which are the
approved rooms, and out of these 29,000
rooms not even one-third are five-star
rooms, There are 80,000 rooms available
in all.

MR. SPEAKER : I hope, you do not
refer to my Unstarred Question !

DR. SUBRAMANIAM SWAMY : You
need not be stary-eyed, either.

SHRI KHURSHEED ALAM KHAN :
So, there is sufficient accommodation
available for the Buddhist tourists and we
are always conscious of this fact,

As regards tourists from Japan, we
know that for million tourists go out of
Japan and our share is only one and a half

per cent. We are making special efforts to
attract tourists especially the Buddhist
tourists who want to visit the various

Buddhist pilgrim places in the country.
For example, we are constructing Japanes
style hotels at Rajghir and Kushinagar and
there is also a train called the Great Indian
Rover which is for Japanese tourists, parti-
cularly those who want to visit the Buddhist
shrines, like Rajghir Bodh Gaya and
Kushinagar., This train will take them to
all such places of Buddhist interest and take
them back to Calcutta,

AN HON. MEMBER : Is
also include ?

SHRI KHURSHEED ALAM KHAN :
Yes. All the important pilgrim places of
Buddhist interest have been included in the
itinerary and 1 hope this will be a great
attraction to the Buddhist tourists coming
to this country,

Saranath
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MR. SPEAKER : Shri Bhim Singh.

TEIZIEE &% gIT Qg & W G
A W & waafa wi aw

*812. =it ¥ T@g :
sitaat femrd -
Far faw AV A8 @A &) FAO FA

fe -

(%) #a1 oG 9F 7 wgdr Al
¥ AT arErg @iwT 1 srgafa 7y /@
%71 g1 ® wgg fwar g

(&) afz gf, a1 acqadr =7 Fq1§

(T) #g1 GEE &1 fraEre @ A
grater gAY | Y agAr afgfafaat aq@

& fad wgd &1 8; N
(%) afz a8, @ ga% Fav F170 {7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (d) A state-
ment is laid on the Table of the House.

STATEMENT

It has been the endeavour of the Reserve
Bank of India to secure increased availability
of banking facilities in the rural and semi-
urban areas. The current branch licensing
policy of the Reserve Bank of India for the
period 1982-85 accordingly lays stress on
opening of branches at unbanked rural and
semi-urban centres in underbanked areas
having a banking coverage poorer than 1
branch for every 17,000 people. Primary
responsibility for opening these branches is
to be borne by the Regional Rural Banks in
the districts of their operation. Other banks
involved areawise are to be those having
sizeable presence in the area. Branch open-
ing at urban/metropolitan centres is limited
and related to felt needs in terms of new
localities, volume of business, specific project
development etc.

Within the parameters of the policy set
out above, Reserve Bank of India have
allowed Allahabad Bank to open 23 branches
at unbanked rural/semi-urban centres., Of
the 14 metropolitan/ port town centres and
29 urban centres for which Allahabad Bank

had sought licences, Reserve Bank of India
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have, upto March 1983, allowed the Bank to
open branches at 6 metropolitan centres and
6 urban centres.

st wiw fag : orsaw wgw, W
wehe g 2aa 9T W@l §, IqH TEi
faar & f&

‘It has been the endeavour of the
Reserve Bank of India to secure increa-
sed availability of banking facilities in
the rural and semi-urban areas. The
current branch licensing policy of the
Reserve Bank of India for the period
1982-85 accordingly lays stress on open-
ing of branches at unbanked rural and
semi-urban centres in underbanked areas
having a banking coverage poorer than
one branch for every 17,000 people.’

TR IVFER IF F G HAA Q@
8, 39 w@edz H a7 fpar 3 —

‘Reserve Bank of India have, up to
March 1983, allowed the Bank to open
branches at six metropolitan centres and
six urban centres.’

gAay qrfast § g v MuY-srqT
¥ faq fod 35 7 @90 4 g

Is it not contrary to your policy ?

SHRI JANARDHANA POOJARY : It
is not contrary to our policy. The Reserve
Bank is following a rational policy and
cxpansion of banks has to be donein a
phased manner. Before nationalisation, in
the year 1969 we had one branch for a popu-
lation of every 65,000 and today, according
to the policy of the Reserve Bank, there are
is a branch for a population of every 17,000
in rural and semi-urban areas. That is why,
now, so far as the Allahabad Bank is con-
cerned.—not only Allahabad Bank, for every
nationalised Bank—we have got certain
policies. The Reserve Bank has allotted the
branches to be opened by each Bank. So far
as the Allahabad Bank is concerned, they
have got 23 branches in rural areas and 12 1n
metropolitan and urban areas. 1f the hon.
Member wants to know which are the places
where we want to open the branches, I can
give him the list of those branches also.

=it Wiw fag : a0 gqar @) fA3gqT ar e
A A A197 gwWifeuael aiw @@y @
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gufa & § sa¥ 6 arFT § & @ FA
FFA H @I FqY, €I FFTT H qF W
S

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : He has mention-
ed about 23 rural centres.

st Wiw fag : &1 23 Famw &, 48
gt & o 2 ey @t 12 gHifeuee
@tad & Ar3qq (27 § 399 ¢ aanfaza
fgla & & T gwaa fadla o &1 @
afwar fasga fafan §

SHRI JANARDHANA POOJARY : 1
have already stated that the Allahabad Bank
has been given permission to open 23 more
branches in rural areas in this year.

U FIYT AW & FET FALT
fa=Y & gearaq

*315, =7 &g wifga qEAFT
ol &@E gaf .
F1 arforsg @A fasafafaa sEsd
=91 AT UF fGFTor AT 92 9T @
FY FI7 F34 % :

(%) #ur g a9 g & ugla wqgr
from & et aga &1 a3y fad =«
W §;

(@) afz gf, ar =7 fasl & 1982-83
F IQIET & HiFse FATE; AR

(7) AT 1983-84 F fa% vewraa &1
Fa1 weq faeaifa fearqar g ?

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF

SUPPLY (SHRI VISHWANATH PRATAP
SINGH) : (a) Yes, Sir.

(b) During 1982-83 (upto February,
1983), these mi]ls produced 60.6 million kgs.

of market yarn and 685 million metres of
cloth.

(¢) The production targets fixed for these

mills for 1983-84 are 80.5 million kgs. of
market yarn and 1000 million mctres of cloth.

1905 (SAKA) Oral Answers 10

SHRI BAPUSAHEB PARULEKAR :
The answer shows that the target for 1983-84
is increased by 20 million kgs. of market
yarn and about 400 million metres of cloth.
On what basis has this increase in the target
been fixed ? Whether the production in
1982-83 was less ; if so, whether any new
machinery or new device has been formed so
that the Government can anticipate that the
production would be more to this extent ?

SHRI VISHWANATH PRATAP
SINGH : Yes, Sir. The percentage utilisation
of spindles has gone up. Also capacity
utilisation of looms has gone up. Producti-
vity in spinning in 40 conversion has taken
place. If you take 1975-76 as the base, the
productivity of spinning in 40 conversion has
gone up from 52.6 gram to 60 grams in
1982-83. Utilisation of commissioned capa-
city has gone up from 68.1 per cent to 75.1
per cent in April-December, 1982, Similarly,
weaving utilisation has gone up from 64.6
per cent to 75.6 per cent in April-December,
1982, So, there has been a general improve-
ment on this. We hope that with more
workers joining Bombay mills, the production
will be high. This is the basis of our expecta-
tion.

SHRI BAPUSAHEB PARULEKAR :
While answering a similar question in Rajya
Sabha on 15 March, 1983 the figures that
were given by the hon. Minister were that in
1982-83 the production was 164 million
square metres of cloth while I find the figure
here as 685 million metres. As far as part
(b) is concerned, there the answer was 300
million square metres, but here it is
mentioned as 1000 million metres. As far
as cloth is concerned, it would be measured
in metres only. I would like to know as to
how the hon. Minister will reconcile these
two answers,

SHRI VISHWANATH PRATAP
SINGH : I have to see whether the expres

sion was in metres or in square metres.

SHRI KRISHNA CHANDRA
HALDER : Sir, the hon. Minister has given
the production figure of 1982-83 and the
estimated production figure of 1983-84 and
he has said that the capacity utilisation has
improved from 68 per cent to 75 per cent.
So, I would like to know from the hon.
Minister what was the total loss of profit

during 1980-81 to 1982-83 and what will be
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the estimated loss or profit for 1983-84 ?
MR. SPEAKER : Is that relevant to this

question ? He might not be having the
figures.
SHRI KRISHNA CHANDRA

HALDER : Then what is the nced of pro-
duction if he does not have the statistics of
loss or profit. He is going to reply, Sir.

MR. SPEAKER : He will need another
question to get the statistics. It is the
question of statistics. You put another
question, he will give you the statistics,

SHRI VISHWANATH PRATAP
SINGH : Sir, the Joss in 1980-81 was
Rs. 20.53 crores which went up to Rs. 69.51
crores in 1981-82 and is estimated to be
Rs. 96.34 crores in 1982-83, So far as 1982-83
is concerned, the loss in March has come
down. As against the provisional loss of
Rs. 812 lakhs in January 1983 and Rs. 820
lakhs in February, 1983, the tentative results
for March, 1983 put the loss at Rs. 762 lakhs
for nationalised mills. The reduction in
losses during March, 1983, compared to
February, 1983, work out less by Rs. 58
lakhs. So, we hope that the losses will be

reduced in 1983-84,

SHRI K. RAMAMURTHY Sir, 1
would like to know whether the Minister 1is
aware that large sums of money going to the
workers in their provident fund accounts is
yet to be paid by the nationalised NTC mills
since the time of the erstwhile employers. It
is forming part of the huge arrears on
account of provident fund. So, I would like
to know whether the Minister is aware as to
how they are going to contributc this provi-
dent fund to the respective accounts of the
workmen ? 1f they have not taken any steps
...UInterruption). 1t is their hard earned money
...(Interruption).

MR. SPEAKER : You are a very wise
man, you can put another question if you like
to have the answer. There is no hinderance

to that.
SHRI K. RAMAMURTHY : I can put
but Sir this is a very alarming question.

Everybody knows that their Provident Fund

Accounts have not been settled so far.
MR. SPEAKER : Then why don’t you

put another question ?

-
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SHRI E. BALANANDAN : The Minister
was referring in his answer that more workers
are coming in the Bombay mills. While he
has taken charge of this portfolio, we heard
that he has taken certain steps to resolve the
Bombay strike. We are yet to hear what is
the result of his attempts to settle the Bombay
strike.

MR. SPEAKER : That does not pertain
to this question.

SHRI E. BALANANDAN : He made a
reference, that is why I have put this ques-
tion.

MR. SPEAKER
other question.

SHRI A.T. PATIL : Sir, may I know
that the production in 1982-83 had been
affected by factors other than the strike,
which are pertinent to the managerial defici-
ency as well as the mechanical difficulties,
and if so, what action did the Government
take to improve the functioning of the textile
mills ? I am talking of the production..,
(Interruption),

MR. SPEAKER : Just for the sake of
supplementary you should not try to poke
up somethiag.

: But you can put an-

Payment of Commuted Pension to
Ex-Servicemen

*816. PROF, NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state ;

(a) whether the Supreme Court has
upheld its earlier judgement delivered on
17 December, 1982 regarding the payment
of commuted pension to ex-servicemcn
including the increase granted in 1979
irrespective of the date of retirement, thus
striking down the existing disparity in the
rates of pension ; and

(b) if so, the action taken by Govern-
ment in the light of the Supreme Court
decision and the likely date by which it
would be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAM RAO): (a) The main
issue before the Supreme, Court was whether
the grant of liberalised pensionary benefits
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to those who retired on or after 31.3.1979
involved any illegal discrimination against
those who had retired before that date, and
did not relate to payment of commuted
value of pensions to ex-Servicemen. The
Supreme Court, it is reported, has upheld
its earlier judgement that the benefit in
question should be given to old pensioners
also. The copy of judgement in respect of
the Review Petition has, however, not been
received so far from the Supreme Court of

India.

(b) Further action will be taken on
receipt of a copy of the judgement from the
Supreme Court of India.

SHRTI ATAL BIHARI VAJPAYEE :
Sir, I am on a point of order. The Minister
has tried to mislead the House. The
Supreme Court rejected the review petition,
It did not deliver any judgment.
(Interruption). What copy is he waiting
for ?

MR. SPEAKER :
during Question Hour.

No point of order

SHRI ATAL BIHARI VAIJPAYEE :
Will you allow him to mislead the House ?

PROF. MADHU DANDAVATE : This
is the fundamental right guaranteed by the
Constitution,

MR, SPEAKER : 1 think he will put
the same question.

PROF. NARAIN CHAND
PARASHAR ; Sir, the sanction of
liberalised pensionary benefits was ordered
during the days of the Janata Party
Government. The basic mistake was
put in then that it should have been
granted  irrespective of the date  of

retirement, but the date of retirement was
fixed during those days as 31st March 1979,
So the whole thing has been distorted
because of this earlier order. So, may I
know from the hon. Minister for Finance,
through you, Sir, that since our congress (I)
Government is wedded to relieve the Jot of
pensioners including ex-Army personnel,
how long it will take or what is the 'ikely
period by which the Government would take
a decision in this matter after getting the
copy of the Judgment ?

DR. SUBRAMANIJAM SWAMY :
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When we come back to power, we will
rectify.

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIEE) : I would
like to make one point clear. (/nterruption).
It is not a question of change of
Government. As I mentioned on an earlier
occasion also when I got the Judgment in
December, we are interested in the matter
of pensioners and we are prepared to

extend the facilities to the pensioners.
The Review Petition which was filed
was relating to  certain aspects on

which we thought that a fresh look is
necessary by the Supreme Court. The
Supreme Court in its Judgment has rejected
that review petition, So far as the main
judgment is concerned, when it was made
available to us in December itself, the hon.
Members will recall that we reacted to it
saying that we are going to respond to it.

In regard to the actual time schedule by
which we will be in a position to disburse,
it will take some time, but the hon, Member
would appreciate that even in this year’s
Budget, when the review petition was
pending, I made some allocation under the
head of the pension keeping in view the
additional commitment of Rs. 252 crores as
per the present calculation—1 do not know
actually what would be the calculation
because the hon, Members would appreciate
that the number of pensioners covered from
1972 onwards would be about 11 lakhs.
Therefore, to prepare the records of these 11
lakhs of persons and to extend the benefits
to them is a time-consuming process, but
the intention of the Government is quite
clear when I made the provision in the
Budget itself taking into account the
approximate requirement to the tune of
Rs. 254 crores as arrears and Rs. 50 crores
would be recurring expenditure on this
Head alone from the current year,

SHRI SUNIL MAITRA :
anticipate rejection by the
Court ?

Did you
Supreme

SHRI PRANAB MUKHERIJEE : No,
I did not anticipate the rejection, I would
like to make it quite clear.

I did not contest the main part as to
whcther it would be given to the employees
or not. On certain issues I do feel, because
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the issues are very simple, we cannot have
any fiscal policy. Today it is Rs. 254
crores. 1f suddenly it comes that we will
have to meet a commitment of Rs. 50,000
crores, it is possible ? Is it possible for
any Government to meet the first liability ?
It is a question of principle. It may be
Rs. 24 crores or Rs. 25 crores or Rs. 250
crores. But if as a result of the judgment
any Government is placed in a situation
that they are to meet a liability of Rs. 50,000
crores, is it possible ?

SHRI ATAL BIHARI VAJPAYEE : It
is not Rs. 50,000 crores.

SHRI PRANAB MUKHERIJEE :
that is the question of principle.

No,

That is the question of principle—in
fiscal policies can you give a judgment which
will have retrospective effect 2  From where
will you get money ?

NARAIN CHAND
PARASHAR : 1 am glad to know that the
provision has already been made in the
budget in this regard. Whereas, the Supreme
Court judgment relates to the entire gamut
of the pensioners —Army and Civil. The
resentment is particularly in the minds of
ex-servicemen, So, the guestion of reducing
disparity has already been engaging the
attention of the Government. The hon,
Defence Minister has also been stating in
the Ministry of Decfence debate that steps
are being taken to reduce disparity as and
when possible. 1In view of this may T know
from the hoen. Minister, would the gradual
removal of disparity in the case of ex-
Servicemen by hastened because of this
judgment ?

PROF.

SHRI PRANAB MUKHERIEE : Apart

from this judgment, the hon. Member
should appreciate that almost in every
Budget from 1980-81 onwar's, we have

given some facilities to the pensioners.
It may not be up to the expectation of the
pensioners. But from the Budgets of
1981-82, 1982-83, including current year’s
budget, it will be found that there is increase.
The increase may bc nominal. But
Government’s attitude is quite clear from
the treatment. We are making provision
in the Budget proposals. It is relating o
civil and military personnel.
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SHRI ATAL BIHARI VAJPAYEE :
The Supreme Court gave its judgment on
17th December, 1982. It was in favour of
those who had retired on or before 31st
March, 1979 or some such date. Instead
of implementing that decision, the judgment
of the Supreme Court is the law of the
land —Government decided to file review
petition. It was heard in the Chamber, the
petition was circulated to the judges. It
was dismissed. It was one line decision. No
new judgment was delivered. But the
Minister says that the Government is waiting
for the new judgment. The old judgment
stands.

PROF. N.G. RANGA : That is why
review petition has been filed.

SHRI PATTABHI RAMA RAO: We
must have got the copy.
SHRI ATAL BIHARI VAJPAYEE :

Judgment was delivered four months back.
You have come with the plea now. Have
you instructed your advocate to apply
for a copy of the new judgment ? It bas
not been done so far, 1 am in daily contact
with the Registrar. 1 know there are
difficulties. You have to find out money.
But do not mislead the House. 1 would
like to know from the Finance Minister why
did you file the Review Petition ? Now
that the Review Petition has been rejected,
are you in a position to indicate the time
limit ? (interruptions)

SHRI K. LAKKAPPA : Should we not
work for a review wherever we find
reasonable ?  All judgments are not final.

SHRI ATAL BIHARI VAJPAYEE : I
am prepared to recommend to the Prime
Minister that Shri Lakkappa should be made
Minister or atleast a Deputy Minister. I
do not know whether my recommendation
will become a qualiﬁcation...(in{ermptions)

You know, more than one million
pensioners are effected. Some of them are
dying every day. Their number is being
reduced. I would like to know from the
Finance Minister, is he in a position to
indicate some time limit by which the
Government will make up its mind and the
Liberalised Pension Rules will be applied
irrespective of whether they retired in 1979
or before that ?
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SHRI PRANAB MUKHERIJEE : Sir,
so far as making up our mind is concerned,
I have already indicated in reply to Shri
Parashar’s supplementary that the Govern-
ment has agreed to implement it. There is
no question of making up our mind again,
We have agreed to extend this facility to all
the pensioners who are covered by the
Pension Rules of 1972, Mind is already
made up. A token provision has been
made in the Budget itself towards that end.
What would be necessary to implement it ?
After all, you have to get the records of all
these 11 lakh cases. -

SHRI ATAL BIHARI VAJPAYEE :
All these records are there.

SHRI PRANAB MUKHERIJEE : Each
individual case has to be decided in respect
of the amount of arrears. You will have
to determine the amount of arrears in
respect of each individual case. You cannot
simply have one,

In regard to the Review Petition, as I
mentioned, I have no privilege of passing
any judgement, I cannot do it. The
judgement of the Supreme Court is supreme,
But on certain issues which I have
mentioned, I just gave a reference on certain
issues even on the decision of the Supreme
Court and we want to seek further
clarifications. For instance, in another case
when we were told that if we want to take
over any industrial unit, we will have to give
the hearing to the person concerned whose
unit is going to be taken over. To my
mind, it would totally frustrate the whole
object of taking over the units— even to
give a notice to the owner that I am going

to take over, I am just giving an
illustration.
Naturally, in a case like this, we will

have to go for a review and we shall have to
place before the Supreme Court our view
points and we will have to submit what
would be the repercussions. Similarly, in
this case, after all, what is the point written
there ? Your Government took the
decision in 1979, You were in the
Government at that time. What was the
rationale ? I do agree with the rationale that
there were certain demands of the employees.
The employees said, “We want this, we want
that etc.”” When the Government sat with
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you this but we can give you certain
facilities in respect of the pension in
lieu of certain other demands.” It was
agreed upon by the employees.

Naturally, when you are having a
legislation like this; you must have a cut-
off point and a cutt-off date. It
cannot be made retrospectively. Apart
from larger financial and administrative
implications, what we feel is as a
result of this, today 1 shall have to think
twice—whoever will be in the Government
will have to think twice—whether any
liberalisation of pension is available at all
or not. This is the point today. If I
wanted to give Rs. 10 more, I cannot think
of employees who are retiring from 1st of
March, 1980. I would have give them
Rs, 10 more—but now I cannot give it.
Because T will have to keep in mind the
11 lakhs, 12 lakhs or 13 lakhs of people.
Don’t you think it is a serious implication
both from administrative and financial point

of view ? And if we filed a review petition
to place our view points what is wrong
in it ? The Supreme Court, in its
judgement, rejected it. I will have to
accept it. Therefore, this is the position.
SHRI R.R. BHOLE : What is the
time limit ?  One year, one and a half year

or two years—by what time you will be
able to decide ?  (Interruptions).

MR. SPEAKER :
any of you.

SHRI RATANSINGH RAJDA; Sir, the
Petitions Committee of this auguest House
made certain recommendations., on the
principle of commutation, I would like to
know from the hon. Minijster whether they
have considered dispassionately  the
recommendations of the Committee on
Petitions and when are they going to
implement the recommendations ?

SHRI PRANAB MUKHERIEE : Sir,
after this judgement on matters of pension,
1 shall have to think not twice but much
more time and T shall have to see what will
be the financial implications. I am sorry,
I cannot make any commitment Dow.

I have not allowed

DR. SUBRAMANIAM SWAMY : He
asks what are the recommendations of the

the employees, they said, “We camnot give Committee on Petitions and what is your
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attitude towards them ? Sir, this is a house
Committee appointed by you. Is this the
way of treating it by him ?

SHRI PRANAB MUKHERIJEE : He is
asking about commutation. You know the
catch. " Don’t pin me to the trap.

MR. SPEAKER :
commuter trains.

Because he has got
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THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH PRATAP
SINGH) : (a) and (b) Yes, Sir.

STC has been asked to intensify its
efforts to explore new markets for agri-
cultural commodities, light engincering
products, Jeather goods, marine products,
cashew nuts, and army software. It has
also been directed to organise its export
production activities within the country by
building up lipks with supporting manu-
facturers and also assisting in sctting up
infra-structural facilities as in the case of
shoe-upper, garments and sports goods etc.
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Deterioration in Efficiency and Customer
Service in L.1.C. and G.1.C.
Establishments

*819. SHRI K. LAKKAPPA : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that the standard
of efficiency and customer service has
considerably deteriorated in the Life
Insurance Corporation and the General
Insurance Companies and there is a large
number of complaints {rom the pubiic in
this bchalf ;

(b) if so, the reasons therefore ;

(c) remedial measures adopted by the
Companies to improve the position ; and

(d) whether it is also a fact that policies
of insurance, both life and general, are not
issued for months together although the
relative cover notes are marked valid only
for two/four wecks and if so, the reasons
therefore and remedial measures proposed ?

THE DEPUTY MINISTER IN THE
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MINISTRY OF FINANCE. (SHRI
JANARDHANA POOJARY) : (a) to (d)
A statement is Jaid on the Table of the
House,

STATEMENT

(a) to (d) Insurance is a service-oriented
industry and a high level of customer
satisfaction is essential for the growth of
the industry. Insurance undertakings have,

therefore, been striving to improve the
standard of efficiency and customer
service.

The most important aspect of customer
servicing is speedy settlement of claims.
The insurance undertakings have been
disposing of an increasing volume of
claims and are keeping the pendency in

check.

Insurance undertakings go on risk
immediately with the issue of premium
receipts and cover notes. Efforts and made
to issue formal policy documents soon
thereafter. However, delay in issue of a
formal policy document does not affect the

risk coverage.

The following are among the measures
taken by the insurance industry to maintain
customer service at the satisfactory level :—-

(1) Improved productivity in the offices
at all levels, through a system of appraisals
as well as in-service training, seminars and
management development programmes.

(2) Decentralisation of functions and

powers to the operating levels.
(3) Simplification of procedures.

(4) Establishment of complaints cells
at different levels.

(5) Observance of periodical arrears

clearance programmes.

SHRI K. LAKKAPPA :
Sir, let us fight for the

Mr. Speaker
policyholders

MR. SPEAKER : 1 wanted
question on their behalf,

SHRI K. LAKKAPPA : Right from
(a) to (d), the answer has been summarised,

Usually we get the answer ‘ves’ or ‘no.’
But in this case from (a) to (d), the answer

to put a
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has been summarised. This is about
customer service so far as LIC and GIC
establishments are concerned. It is a very
serious matter that the claims of the policy-
holders have not been settled as per the
rules,. Many times the rules have been
violated and bypassed. So, the general
reply that has been given is not satisfactor, .
In the background of the statement laid on
the Table of the House, 1 would like to
know from the Finance Minister whether
any dynamism to cut short delays for the
clients in both LIC and GIC has been
introduced and if so, what are the measures
that he has taken apart from the general
indications given in the statement laid on
the Table of the House, 1 want to know
from the hon. Finance Minister whether
any dynamism or any new proposals have
been introduced because time and again
there has been hue and cry from the' policy-
holders that their claims have not been
settled. 1 would like to know categorically
whether any guidelines have been issued and
if so, how many cases have been settled
on the basis of those guidelines and the
procedure adopted.

SHRI JANARDHAN POOJARY :
We share the concern of the hon, Member...

SHRI K. LAKKAPPA : It is not my
concern ; it is the country’s concern that
I am voicing. My concern is very limited,

SHRI JANARDHANA  POOIJARY :
Insura nce is a socially oriented industry and
a high level of customer satisfaction s
essential for the growth of the industry,
We accept this principle. I want to submit
before the House that, in the year 1980,
there was deterioration in the customer
serviee because of the strike in the industry
particularly in LIC. But after that there
has been improvement and particularly
during the course of one and a half years
the service has not deteriorated ; on the
contrary it has improved. There is scope
for improvement., 1 do not say that there
is no scope for improvement, There is
scope for improvement.

SHRI K. LAKKAPPA : What about
my question ?

SHRI JANARDHANA POOJARY :
I will come to that, Stress has been laid
on punctuality and also on attendance,
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Stress has also been laid or the disposal of
outstanding claims. Because of these
actions, there has been Jot of improvement.
1 may bring to the notice of the House one
thing. So far as GIC is concerned, in
1974 83 per cent of the claims were outstand-
ing at the beginning of the year, and it has
been brought down to 66 per cent. In the
case of LIC, you may kindly take a note,
the percentage of outstanding claims as at
the end of the financial year, ..

SHRI K. LAKKAPPA :
my question. My question is whether any
dynamism has been introduced, whether
any guidelines have been issued and how
far those guidelines and dynamism have
resulted in quick disposal of the cliams.

SHRI JANARDHANA POOJARY :
Dynamism has been injected, I have already
said that stress has been laid on punctuality,
stress has been laid on efficiency and stress
has also been laid on quick disposal of the
outstanding claims, We have been paying
surprise visits, Dynamism has been injec-
ted. It is not the case of anybody that
dynamism has not been injected. Now the
question i1s whether there has been any
result. I have stated that in the course of
the 1} years there has been a visible
improvement and in order to support my
contention I am giving the statistics. 1f the
hon. Member does not want it, I leave it to
the House. '

That is not

SHRI K. LAKKAPPA : At any time
did 1 say that I do not want statistics ? Did
I say that ?

MR. SPEAKER :
second supplementary. 1
been enough of injections.

Please put your
think there has

SHRI K. LAKKAPPA : Anyhow I do
not want to embarrass my friend. The
hon. Minister is here. It is not that the
remedial measures in the guidelines have
been adopted on the floor of the House and
regarding LIC and GIC various claims are
pending and have not been settled for a
long time and still I would like to know
whether anything has been adopted to see
that the number of claims both in GIC and
LIC is reduced. Take for example—in GIC
people take policy for animal insurance or
crop insurance. But the policy will not
reach the people. Therefore, they cannot
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claim for any risk or danger to the com-
modities or animals. Therefore, even
both in GIC and LIC there is an inordinate
delay in the Department because of the
bulkness and the vastness of the administra-
tion. Therefore, I am asking the question
whether any such tendency is there and how
many cases are pending till to-day where
the claims have not been settled both by
GIC and LIC. What at are the improve-
ments that you have been suggesting for
easing the situation and helping the
policyholders ?

MR. SPEAKER : Enough of the injec-
tions, uow some oral prescriptions.

SHRI JANARDHANA POOJARY :
You may kindly take into consideration the
number of complaints. Now we have been
receiving 5 complaints for 10,000 poficies.
That means...

SHRI K. LAKKAPPA : That is not

what I am asking,

JANARDHANA POOJARY :
In the main reply we have mentioned what
are the steps we have taken. We have given
in detail and if the hon. Member wants it,
I can repeat it once again...(Interruptions)

SHRI

So far as the claims are concerned,
percentagewise 1 am just mentioning. In the
year 1980-81 the percentage of total number
of claims stood at 18.80. It has been
brought down to 13.85 in the year 1981-82.
So because of the steps taken by us the
outstanding claims are also being reduced.

SHRI SUNIL MAITRA : Since there
i$ no time, I cannot elaborate, But Mr.
Lakkappa should know that LIC's claim
settlement is one of the best in the world,
which can be compared favourably with
Sunlife of Canada and Prudential of UK.

DR. SUBRAMANIAM SWAMY : What
about Soviet Unjon ?

SHRI SUNIL MAITRA : Soviet Union

does not have life insurance —because there
security is guaranteed. Secondly, Mr.
Lakkappa should know that an insurance

policy  (Interruptions)
MR. SPEAKER : I think he has come
to the help of Mr. Poojary.
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SHRI SUNIL MAITRA : I should have
replied. One real danger for servicing of
the Life Insurance Corporation is in the
offing and that danger is that the Life
Insurance Corporation’s machine depart-
ment is becoming obsolete and, therefore,
they are going in for micro-processors.
Even they are bringing in micro processors
in the branch offices in towns where there
is no infrastructural facility. Will the
Government please look into the matter and
see to it that micro processors for the
purpose of servicing are not installed in the
Branch offices in small towns where infra-
structural facilities are not available. They
are installed in the Divisional Offices so
that the servicing to the policyholders can
be improved.

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): The Hon.
Member is referring to this.

When I was having a discussion with
the L.I.C. Management, the Trade Union
leaders including the Members of Parlia-
ment, at that time, 1 told him that this was
‘engaging my attention. But, he cannot
expect me to have a reply in either way
just at this Question Hour,

WRITTEN ANSWERS TO
QUESTIONS

Air Services between Ahmedabad,
Bombay and Kandla

*809. SHRI R.P. GAEKWAD : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether he has received a memoran-
dum from Gujarat demanding introduction
of Airbus Service between Ahmedabad and
Bombay and Vayudoot service between
Bombay and Kandla with halts at Surat and
Bhavnagar ;

(b) if so, the dctails thereof ; and

(c) the action proposed to be taken by
Government thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIlVIL
AVIATION (SHR1 KHURSHEED ALAM
KHAN) : (a) Yes, Sir,
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(b) and (¢) The main demands are :—

() Introduction of an Airbus service
between Ahmedabad and Bombay ;

(ii) Vayudoot service between Bombay
and Kandla with halts at Surat
and Bhavnagar ;

(1i1) Strengthening of runway at
Ahmedabad airport to make it
suitable for Airbus operations,

Indian Airlines has provided about 300
seats daily between Bombay and Ahmeda-
bad in each direction at convenjent timings
of the day on its B-737 services. The
Corporation would consider introduction
of an Airbus service when the runway at
Ahmedabad is suitably strengthened which,
however, cannot be taken up by the Depart-

ment of Civil Aviation during the Sixth
Five-Year Plan due to constraints of
resources.

The proposal of operating a scrvice
between Bombay and Kandla by Vayudoot
is under examination, The runway length
at Surat is shorter than the minimum
required for Avro aircraft. Facilities for
supply of aviation turbine fuel are also not
presently available at Surat, Bhavnagar

is airlinked with Bombay by Indian Airlines.

Restoration of I.A, Services from
Kanpur to Calcutta

*¥813. SHRI ANAND SINGH : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether steps have been taken to
restore the flight services of Indian  Airlines
from Kanpur to Calcutta alongwith the
action taken for further improvement of
Kanpur Airport ;

(b) whether it is a fact that by delinking
the Kanpur air services directly to Calcutta
much of the industrial growth of Kanpur has
been retarted ;

(c) whether the delinking was done in
June, 1982 because of non-availability of
service facilities of Avro at Calcutia ; and

(¢) if so, the facts thereof, date of first
flight of 1C-411/412 from New Delhi to
Calcutta via several towns and efforts for
immediate restoration thereof ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) The poor generation of traffic
from Kanpur for Calcutta does not justify
the restoration of the flights, Civil works
for the strengthening of the taxi-track and
apron at Kanpur airport have been taken
up by the Director General of Civil Avia-
tion and are likely to be completed by
December, 1983.

(b) No, Sir.
(c) No, Sir,

(d) Does not arise,

i1 Development of travel circuits in Orissa

*814, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of TOURISM

AND CIVIL AVIATION be pleased to
state :

(a) what are the reasons for not includ-
ing tribal areas in the travel circuits identi-
fied for development in Orissa ;

(b) what specific development measures
have been taken in those travel circuits ;

(c) whether any Centrally sponsored
scheme has been prepared to develop those
travel circuits ;

(d) if so, the details of the programme,
stating in particular the precise role played
by the Central Government in the develop-
ment of these circuits ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRT KHURSHEED ALAM
KHAN) : (a) to (d) In the two travel circuits
in Orissa, sizable tribal areas are being cove-
red like Khiching-Joshipur (Simlipal), Tapta
Pani, Koraput, Angul, Tikarpara etc. The
development of tourist facilities in the travel
circuits is being planned on a 10-year basis
to cover the 6th and the 7th Plans. A
Forest Lodge for Wild Life Tourism is being

developed at Lulung in Simlipal forest area
at a total cost of Rs. 50 lakhs. For
bringing forest and tribal tourist attractions

within casy reach of international tourists,
a Lion Safari Park at a cost of Rs.25 lakhs
is being developed at Nandan-Kanan, close
to the capital with Central contribution

-
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(so far of Rs. 17.73 lakhs) and a State con-
tribution of Rs. 5 lakhs.

Promotion of Educational Programme
by Hotels

*817. SHRI RAMJIBHAI MAVANI :
Will the Minister of TOURISM AND
CIVIL AVIATION be plcased to state :

(a) whether it is a fact that “The Taj
Group of Hotels” has set up a new division
to promote educational programmes in
various fields including medicine, science,
technology and commerce ;

(b) if so, the details thereof ;

(c) the purpose of the same ;

(d) what incentives, assistance and co-
operation will be extended by Government
and Tourism Department thereto ;

(e¢) whether Government and Tourism
Department intend to start such programmes
in Government owned hotels ;

(f) if so, the details
when and how ; and

thereof and from

(g) if not, the reasons therefore ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1 KHURSHEFD ALAM
KHAN): (a) to (¢) Yes, Sir. The Taj
Group of Hotels has set up a new division
called the Taj Continuing Education Pro-
grammes (TCEP) to promote educational
programmes in the fields of medicine,
technology, commerce and culture and is
expected to have a catalytic effect on Indian
technical and scientific education.

(d) The request for assistance will be
given duc consideration on merit.

(e) No, Sir.

(f) Does not arise.

(g) Such activities are outside the scope
of the Department of Tourism.
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Introduction of third level air service
in Orissa

*822. SHRI GIRIDHAR GOMANGO :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) is it a fact that Government of
" Orissa had suggested to his Ministry for
introduction of middle level air service
within Orissa ;

(b) if so, the places proposed by
Government of Orissa to be connected with
the State’s capital by middle level air
service ;

(c) whether the State Government has
taken steps to develop and improve these
airstrips upto the proposed air service
standard and furnished the information
about these airstrips in their proposal ;

(d) if so, whether his Ministry has
examined the proposal for a decision in this
regard ; and

(¢) when the third/middle level air
service in Orissa is likely to be introduced

by Government ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1 KHURSHEED ALAM
KHAN): (a) and (b) Yes, Sir. The
development of Orissa had proposed
airlinking of Bhubaneswar with Jaypore,
Jharsuguda and Rourkcla.

(¢) This information has not
furnished by the State Government.

been

(d) and (e) Jharsuguda and Rourkela
in Orissa have been included in the list of
stations approved for extension of Vayudoot
services subject to development of in-
frastructural facilities and economic
service to Rourkela as follows : —

Calcutta/Jamshedpur/Rourkela/Ranchi.

Grant of Family Pension to Pre-1964

’ Widows
*823. SHRI VIRDHI CHANDER
JAIN : Will the Minister of FINANCE

be pleased to state :

(a) whether it is a fact that Pre-1964
widows are not being granted family
pension ;
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(b) if so, the reasons therefore ;

(c) whether Government propose to
revise the policy in this respect ; and

(d) if not, the reasons therefore ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) Widows/
minor children actually in receipt of family
pension on 31.12, 1963 under Liberalised
Pension Rules, 1950 are still allowed family
pension. Those who ceased to draw family
pension before that date, are not entitled to
any family pension.

(b) The reasons as to why the Family
Pension Scheme, 1964 could not be made
applicable to pre-1964 widows are mentioned
below :—

(i) The claim to pension or family
pension is regulated by the provisions of the
rules in force at the time when a Govern-
ment servant retires or dies as the case may
be. The Family Pension Scheme was
introduced with effect from 1.1.1964 and
accordingly, the families of the Government
employees who retired or died before this
date were not allowed family pension under
this scheme.

(i) When this scheme was introduced
during 1964, the employees governed by it
were required to surrender a portion of
gratuity, where admissible, equal tc his 2
months emoluments or pay, as the case may
be, subject to a maximum of Rs, 3600/-, It
was not possible to affect, such recoveries
from the retired employees,

(¢) No, Sir.
(d) The reasons are mentioned below :-

(i) There would be an administrative
problem in reopening family pension cases
for want of old records. It may also be
difficult to locate some of the family
pensioners.

(ii) The proposal rumns counter to the
normal policy of giving effect to improve-
ments having financial implications from
prospective effect.

However, certain‘pre-1964 widows have
filed a writ petition in the Supreme Court of
India on this subject. The matter is, thus,
sub-judice.
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Correct Orientation to Officers and
Jawans in Armed Forces

*824. SHRI BHOGENDRA JHA : Will
the Minister of DEFENCE bé pleased to
state :

(a) whether steps are being taken to
ensure adequately correct orientation to the
Officers and Jawans in three wings of the
Armed Forces-keeping in view the countries
and world forces creating security problems
for India and those helping India to ensure
effective defence ;

(b) if so, the details thereabout ; and
(c) if not, the reasons therefore ?

THE MINISTER OF DEFENCE

(SHRI R. VENKATARAMAN) (a) to
(¢) Correct orientation to officers and
men of the three wings of the Armed
Forces on all aspects relating to security of
the country is given in the various training
institutions and regimental centres, Detailed
studies of geo-politics 1s one of the subjects
of the training courses for officers., During
their mid-career, officers are also given a
more detailed and thorough exposure to the
study of geo-politics, economics and security
related problems of countries around the
sub-continent including study of their
military potential. This includes regular
disemination of information on their armed
forces, equipment acquisitions, training
doctrines and psychological operations.

In addition to such training through
regular training institutions, information on
our neighbours as well as countries friendly
towards us and those countries which are
helping our possible adversaries as published
in reputed academic and other journals are
also regularly brought to the notice of all
personnel of our Armed Forces through
information centres and libraries. In addition
to these, publications are periodically issued
by Services Headquarters to keep officers
and men abreast of latest international
developments particularly in the field of
security.

Other Ranks of the Armed Forces are
kept informed of all such matters, in
addition, through Sainik Sammellans, special
sammellans arranged during visits of senior

tommanders and other ViPs and by informal
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talks and discussions between Officers and
Other Ranks.

Protest Over Kashmir Being Shown Qutside
India in World Travel Guide

*825. SHRI B.V. DESAI : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that the World
Travel Guide published in London in the
month of April 1983 on behalf of the
Association of Natjonal Tourist Office
Representatives and the association of the
British Iravel Association have shown
Kashmir outside India ;

(b) if so, whether a map of this Sub-
Continent preceding the chapter on India,
Nepal, Sri Lanka and Pakistan on page
300 shows Kashmir outside Indian
Territory ;

(¢c) if so, whether the Indian Tourist
Office is a member of the Association of the
National Tourist Office Representatives
known as ANTOR which has supported the
Guide by providing 7 transparencies and
script on the Indian section ; and

(d) if so, whether any protest was
lodged by the Indian Government in this
regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1I KHURSHEED ALAM
KHAN): (a) to (d) The World Travel
Guide published by Colombus Press contains
a map of India in which the State of Jammu
& Kashmir has been shown as a separate
country. The material for this Guide was
collected from various sources, including
Members of the Association of National
Tourist Office Representatives (ANTOR), of
which the Government of India Tourist
Office is also a member and the Association
of British Travel Agents (ABTA). The
editorial material was seen by the Indian
Tourist Office in London (which incidentally
contains a reference to Jammu & Kashmir)
and as per the request received, necessary
transparencies were also provided. However,
the map which, along with most of the
other maps contained in the Guide, had been
obtained by the Publishers directly from
M/s Oxford Cartographer Limited, so it had
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not been seen by the Tourist Office. M/s
Oxford Cartographer Limited are reportedly
a reputed firm of cartographers. The
rectification has been carried out in the
undistributed copies by putting a sticker at
the bottom of the effect that Jammu &
Kashmir is a part of India.

The Indian High Commission in the
UK and the Indian Tourist Office, London,
have brought thc incorrectness of the
international boundary, to the notice of the
publishers. The matter has also been
brought to the notice of Ministry of External
Affairs.

Streamlining the Working of Income
Tax Recovery Offices

*826. SHRI D.M. PUTTE GOWDA :
SHRI H.N. NANJE GOWDA :

Will the Minister
pleased to state :

of FINANCE be

(a) whether Government are aware that
due to defective maintenance of records in
the recovery offices, lack of coordination
between Income Tax and recovery officse
and other inadequate recovery proceedings,
the Income tax recovery offices in the
country are not getting Income Tax arrears
from the Income Tax payers ;

(b) if so, whether Government have
enquired into this matter in details ; and

(c) if so, what are the results thereof
and what steps are contemplated by Govern-

ment to streamline the working of the
Income Tax Recovery Offices in the
country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATT-
HBHI RAMA RAO) : (a) to (¢) It is a fact
that difficulties have some time arisen due
to lack of proper coordination between the
two agencies, namely, the Income-tax Officer
and the Tax Recovery Officer. Whenever,
such an occasion arises, appropriate action
is taken to establish proper coordination.
Suitable instructions are also issued to the
field officers for the smooth working of the
recovery machinery.  Recently, the
Government have sanctioned five posts of
Commissioners of Income-tax (Recovery)
who are stationed at RBombay, Calcutta,
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Delhi Madras and Ahmedabad whole main
function is to exercise supervision over the
working of the Tax Recovery Officers
so that they can work more efficiency and
effectively.

Agreement with INTERPOL and
WHO for control of Narcotics.

*¥827. SHRI KRISHNA KUMAR
GOYAL : Will the Minister of FINANCE
be pleased to state :

(a) whether India has an agreement with
INTERPOL, WHO and other international
agencies for the enforcement and control of
drugs and narcotics ;

(b) if so, the details there of ; and

(c) the expenses incurred by India on its
association with international control
agencies on narcotics ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO: (a) and (b)
The Single Convention on Narcotic Drugs,
1961, as amended by the 1972 Protocol and
the Convention on Psychotropic Substances,
1971 are the main international treaties
providing for continuous international
cooperation and control in the field of
narcotic drugs and psychotropic substances.
India is a party to these Conventions,

The United Nations Commission on
Narcotic Drugs, which is a functional
Commission of the United Nations Economic
and Social Council, and the International
Narcotics Control Board are the main
agencies entrusted with the responsibiliily of
supervising the implementation of the
various provisions of the two Conventions.

India has been a member of the United
Nations Commission on Narcotic Drugs
ever since its inception and has been

actively participating in the Sessions of the
Commission.

India is also a member of ICPO-
INTERPOL. The main aim of the
INTERPOL is to ensure and promote the
widest possible mutual assistance between
all Criminal Police Authorities and to
establish and develop all institutions likely
to contribute effectively to the prevention
and suppression of ordinary law crimes,
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INTERPOL has a Drug Sub-division which
provides all possible assistance to member
countries in encountering international drug
trafficking.

Under the aforesaid two Conventions,
the World Health Organisation has an
important role in assessing and recommen-
ding the type and extent of control to be
exercised in respect of various Drugs and
Psychotropic Substances.

(c) The expenses of the United Nations
Commission on Narcotic Drugs and the
International Narcotics Control Board are
met from the United Nations budget. India
does not make any separate contribution to
the International Control Agencies on
Narcotics, but makes a contribution to the
regular U.N. Budget. India is, however,
donating U S § 7,000 to the United Nations
Fund for Drug Abuse Control (UNFDAC).
India has also contributed in kind to the
UNFDAC by hosting international training
courses-cum-seminars in the years 1978, 1981
and 1983 in collaboration with the United
nations Division of Narcotic Drugs.

India’s contribution to the ICPO-
INTERPOL and the WHO is not with any
specific reference to the narcotics problem.
India contributes 2,50,000 Swiss Frances
(equivalent to Rs, 12,75,551) per annum to
the INTERPOL, which pertains to all
international criminal atters including
narcotic drugs. [ndia’s contribution to the
WHO for the year 1982 was Rs.124.86 lakhs
(US $§ 13,27,305). s

Industrial Houses Leasing Finance

9215. SHRI SANAT KUMAR
MANDAL : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that a number of
industrial houses are considering forays into
leasing finance ; and

(b) if so, which are they and whether
it is necessary for them to obtain Govern-
ment approval in this behalf and which have
‘been given such an approval with the terms
and conditions regulating this ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)

Some companies like Sundaram Finance -
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Ltd., Plastics India Ltd.,, J. & K.
Organisation etc. have evinced interest in
promoting leasing finance companies. As
in the case of other companies, leasing
companies would also require to obtain,
wherever necessary, the requisite approvals
under the wvarious statutes like the
Companies Act, MRTP Act, Capital Issues
Control Act, etc. So far, only in the case of
M/s. Sundaram Finance Ltd., specific
approval of the Ministry of Finance has
been obtained in regard to equity
participation. The approval of the Govern-
ment in this case is subject to the approval
of the Reserve Bank of India being obtained
in respect of raising of deposits by the
Company,

Take over of India Cements by 1. T.C,

9216. SHRI HARISH KUMAR
GANGWAR Will the Minister of
FINANCE be pleased to state :

(a) whether Government have any plans
to prevent [.T.C. from taking over India
Cements and also take action against per-
sons responsible in financial institutions and
India Cements and the concerned Govern-
ment Departments responsible for this take-
OVer ;

(b) whether Government are aware that
ITC is likewise taking over Bhadrachalam
Paper Boards Ltd, and if so, whether
Government have any plans to stop this
fraudulent takeover ; and

(c) whether it is correct jthat ITC has
changed its financial year and if so, what
corrective steps Government have in mind ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) The decision to
sell the shares of India Cements Ltd, to
India Tobacco Company (ITC) Group of
Companies had been taken by the financial
institutions keeping in view sound economic
and commercial principles and the interests
of the institutions. The question of takiag
any action against the officials of the
financial institutions therefore does not arise,

(b) ITC had acquired shares representing
about 32.389 of the total equity capital of
M/s. Bhadrachalam Paper Boards Ltd. in
December, 1977 after obtaining the requisite
approval under the provisions of the Com-
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panies Act and subject to suitable conditions Jg FATT &V FIT HIA & :

as prescribed by the Department of Company
Affairs.

(c) According to information available,
ITC has not so far changed its accounting
year which continues to be from April to
March,

Stock-taking of rurniture and other items
in main office of CDA, Patna

9217. SHRI RAMAVATAR SHASTRI :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the stock-
taking of furniture and other items in the
Main office of C.D.A., Patna has not been
done for the last two years ;

(b) whether it is also a fact that four
thefts had been committed in the Main office
of C.D.A., Patna in the year 1982 ;

(c) whether responsibility for the thefts
has been fixed ; if so, who has been found
responsible for thefts ;

(d) has there been any negligence on the
part of the Caretaker ; and

(e) if so, action Government propose to
take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) Yes, Sir.
However, the stock-taking for the year
1982-83 is already in process.

(b) Four petty thefts took place during
1982 in the premises of Controller of Defence
Accounts, Patna. There was no loss of
Government property/stores in three cases,
In the fourth case some old pipe fittings in
one bath room were lost and the value of
loss of Government property/stores was

negligible.
() No body has been found responsible.
(d) No, Sir.

(e) Does not arise,
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U.S. Aid for Indian Project

9219. SHRI K. PRADHANI : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the U.S.
Government approached the Indian Govern-
ment to extend co-operation regarding assist-
ance for some Indian Projects ; and

(b) if so, the names of those projects
and the details regarding the financial
assistance going to be involved in this regard
so far as the question of U.S. aid is cone
cerned ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) and (b) As
a part of their continuing programme of
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development assistance to India, the United
States Government has offered to finance
some projects for the U.S. Fiscal Year 1983
(October 1982—September, 1983). While
agreements for a Integrated Rural Health and
Population Project ($ 2.85 million) and
Development & Management Training Project
($ 1.15 million) have already been signed,
other projects are at various stages of consi-
deration and final decision in regard to their
financing is yet to be taken. Consequently,
it is not possible at this stage to indicate
further details.

Interviews in Public Undertakings

9220. SHRI RAM VILAS PASWAN :
Wil] the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that candidates in
interviews in Public Undertakings are com-
pelled to speak in English ;

(b) if so, the reasons thereof ; and

(c) whether Government have issued
directions to the Public Sector Undertakings
to adopt the same procedure of-interviews as
in the U.P.S.C. Civil Service ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) (@) to (¢)
Government have not issued any instructions
to the public enterprises to the effect that
the candidates called for interviews should
speak in English only. It is for the Manage-
ments of the Public Enterprises to decide the
procedure to be adopted for interviewing
candidates for wvarious posts for which the
recruitment is to be done by them.

Promotion for SC/ST Officials in
MMTC, Madras

9221. SHRI K.B.S. MANI : Will the
Minister of COMMERCE be pleased to
state :

(a) what is the vacancy position against
direct recruitment and Departmental promo-
tions for SC/ST officials in M.M.T.C.,
Madras as on 1-3-1982 :

(b) what action has been taken to fill the
above vacancies ; and

(¢) in what circumstances, the accumula-
tion of arrears has occured ?
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THE MINISTER OF STATE IN THE
INISTRY OF COMMERCE (SHRIMATI
AM DULARI SINHA) : (a) The position

as en 1-3-82 was as under :

SC ST
Direct Recrujtment 21 13
Promotion 10 14

(b) During 1-3-82 to 31-3-83, 18 SC
candidates were appointed against direct
recruitment vacancies for reserved candidates.
Promotion was given to 1 SC and 8 ST
officials during this}period against reserved
posts under promotion quota,

(c) The remaining vacancies under Direct
Recruitment quota could not be filled up
due to non-availability of SC/ST candidates
despite relaxed age and educational qualifi-
cations. [Efforts are being made to fill up
remaining posts as well at the earliest.
Scholarship/Training Scheme has been
especially designed to accelerate recruitment
of SC/ST candidates whereby educational
qualifications have been further relaxed
cost of training is met by the Corpn. and
also stippened paid during training period to
the selected SC/ST candidates for training.

As regards promotion quota, SC/ST
employees with requisite service in feeder
cadre were not available for promotion and
as such these vacancies will be gradually
filled up as and when these employees com-
plete eligible service and are found fit for
promotion by Departmental Promotion Com-
mittee.

Revenue loss due to evasion of taxes
9222. SHRI PIYUSH TIRKI :

SHRI CHIRANJI LAL SHARMA:

Will the Minister of FINANCE be
pleased to slate :

(a) whether it is a fact that a large scale
evasion of corporate tax and excise duties by
some companies belonging to large industrial
houses has lately come to the notice of
Government ;

(b) if so, the details of the revenue lost
due to the tax evasion and non-payment of
excise duties in the year 1982-83 ;

(c).what action is being taken against
the earing industrial houses ; and
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(d) names of the industrial houses
against whom inquiries are in progress ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) to (d) The
information is being collected and will be
laid on the Table of the house.

Complaints about irregularities In I.T.D.C.

HORO : Will the
CIVIL

9223, SHRI N. E.
Minister of TOURISM AND
AVIATION be pleased to state :

(a) whether Government have received
complaints/allegations of irregularities in the
management/administration of India
Tourism Development Corporation, parti-
cularly in hotels ;

(b) the details regarding festivals/
National days on which hotel staff is given
special allowance if called on duty ;

(c) other facilities-such as accommo-
dation etc. given to the lower staff ;

(d) whether it is proposed to provide
accommodation at least to the lower staff as
is permissible to Central Government

employees ;

(e) whether Government are aware that
in the ITDC hotels, medical certificate is
required even f{or one or two days failing
which he is deprived of one day or two days
salaries also ; and

() if so, is it proposed to allow the
staff of ITDC to avail medical facilities
from CGHS dispensaries as Central Govern-
ment employees dare getting ; if not, the
obstacles for not allowing them to avail of
these facilities ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Some complaints/allegations
are received from time to time pertaining to
management/administration of hotels which
are looked into and appropriate action
taken where called for,

(b) and (c¢) The information is as

under : —
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(i) WAGES—For working on a
National holiday an employee is
paid two days extra wages in addi-
tion to his normal wage.

(ii) FESTIVAL HOLIDAY—An em-
loyee attending on festival holiday
can avail holiday in lieu there of.
The non-operational staff on duty
is givien overtime equal to double
the rate of their ordinary wage.

(i) ACCOMMODATION— Staff Quar-
ters are allotted to employees
according to their seniority, opera-
tional needs, shift duties, etc. The
employees not provided with staff
quarters are granted House Rent
Allowance (@ 309 of their basic
pay in Delhi/Bombay and in other
cities as per their -classification.
The employees of the hotels are
also entitled to free meals on duty
or meal allowance, subsidised can-
teen facilities, uniforms, leave
Travel Concession, Reimbursement
of medical expenses, reimburse-
ment of tuition fees, facility of
leave encashment, group insurance,
group gratuity, disbursement out
of Employees Welfare Fund in
cash, etc,

(d) No Sir, not 6n the same lines
(e) No, Sir,

(f) Does not arise,

Information on export of various itcs
and rules and regulations.

9224. SHRIMATI USHA PRAKASH
CHOUDHARI Wil the Ministry of
COMMERCE be pleased to state :

(a) how do the young exporters and
new entrepreneurs procure information on
export of textiles and readymade garments,
the names of different trade development
agencies, foreign trade institutions and
Export Promotional Councils ;

. (b) the names of ad-hoc or regular
publications on the subject ; and

(c) what special steps are proposed to
disseminate and make available information
on export of various items and rules and
regulations therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (c) The
export Promotion Councils dealing with
textiles and ready-made garments are the
Cotton Textiles Export Promotion Council,
the Silk & Rayon Textiles Export Promotion
Council, -the Apparels Export Promotion
Council, the Wool and Woollen Export'Pro—
motion Council and the Handloom Export
Promotion Council. These councils are
engaged in a variety of activities relating to
export promotijon of textiles and textile pro-
ducts and also provide useful information to
enterpreneurs in the field. Besides, bodies
like the Trade Development Authority
and the Indian Institute of Foreign Trade
etc, also disseminate information, con-
duct research and training, and induce and
organise entrepreneurs to develop individual
export capabilities. There are also several
trade Associations/Organisations which pro-
vide information relating to various aspects
of export. The Office of the Chief Controller
of Imports and Exports publishes relevant
information regarding rules/procedures for
exporters. The various Export Promotion
Councils and other autonomous bodies bring
out news letters, circulars and other publi-
cations or even arrange Seminars etc,
through which exporters can keep them-
selves informed. An illustrative list of some
publications of the Trade Development
Authority is attached as statement.

STATEMENT

ILLUSTRATIVE LIST OF SOME
MARKET SURVEY REPORTS/STUDIES
BROUGHT OUT BY THE TRADE
DEVELOPMENT AUTHORITY.

1. Market Information Survey on Ready-
made Garments in Netherlands.

2.  Report on Contact Promotion Pro-
gramme for Readymade Garments in
Japan.,

3. Market Survey Report Selected

Products in Spain,

4,  Market Survey Report : Selected Pro-
ducts in Portugal.

5. Report on Contact Promotion Pro-
gramme for Readymade Garments in
Greece,
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6. Report on contact Promotion
Progromme for Readymade Garments
in Austria & Switzerland.

STC to buy Newsprint from USSR

9225, SHRI K. MALLANNA : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that STC has
decided to buy a substancial quantity of
newsprint from the USSR during the current
financial year ;

(b) if so, the details regarding the per-
formance of the dealings of the STC in this
regard ; and

(¢) Government policy so far the ques-
tion of turnover of export is concerned ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) STC has entered into a contract for
purchase of 60,000 M. T. of newsprint from
USSR. A quantity of 3460 M. T. has
already been shipped by USSR under this
contract.

(¢) The policy is for STC to increase
its exports,

Supply of Dresses to Staff in I.T.D.C
Hotels

9226. SHRI ANANTHA RAMU
MALIU : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether Government are aware that
the staff working in 1TDC Hotels particu-
larly Female Attendants/Chambermaids/and
others are not provided with suitable dress ;

(b) whether Government propose to
issu¢ some guidelines to each ITDC hotel
to provide some decent dress, well stitched
uniforms to Chambermaids from the
national point of view as foreigners are also
visiting and staying in these hotels so that
they may have a good impression while
staying ; and

(c) whether Government propose to
issue some sari/salwar/or any other decent



47 Written Answers

dress which may create a good impression
in the mind of the visitors at least in 3-star
hotels ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) [to (¢) To facilitate the per-
formace of their duties, female Attendants/
Chambermaids and other such employees are
provided with suitablz dress. The uniform
has, by and large, becen well reccived and
is found to be convenient from the nature of
duties discharged by them.

Timely Finance to tea growers by united
Commercial Bank, Calcutta

9227. SHRI GULSHER AHMED :
SHRI CHINTAMANI JENA :

Will the Minister of FINANCE be
pleased to state :

(a) whether a large number of tea
growers producing not more than a lakh of
kgs. of tea annually and having tea hypothe-
cation accounts with United Commercial
Bank, Calcutta are not being timely financed
due to cértain indecisions of the Bank ;

(b) whether their proposals for tea
finance for 1983-84 are yet to be processed
and sanctioned :

(c) whether funds even on ad-hoc basis
were not released timely during January,
February and March, 1983 despite requests,
resulting into accumulation of losses ;

(d) if so, the facts and number of such
cases with year-wise break-up for the last
five years/seasons indicating date of submis-
sion of individual garden’s proposals, with
date of first release of funds and dates of
sanction given per year ; and

(e) steps being taken to release funds
right from the first calendar month and to
remove delays ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) to (e) United
Commercial Bank have reported that ad-hoc
drawings are being permitted month to
month on the basis of drawings of corres-
ponding month of 1982 to all the tea
Browess excapt to those wunits who have
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large deficit in their accounts and are not
furnishing adequate security to the bank.
Some .of the proposals and under process
and branches have been instructed to
expedite the same. Funds on ad-hoc basis
were reported to be released in time in
January, February and March, 1983.

Family Welfare Programme Undertaken
by State Bank of India

9228. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of FINANCE be
pleased to state :—

(a) whether State Bank of India has
undertaken family welfare programme in the
country :

(b) if so, what facilities have been pro-
vided by the State Bank of India in imple-
menting family welfare programme in
Cuttack district of Orissa so far ; and

(c) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI1 JANAR-
DHANA POOJARY) : (a) to (¢) The infor-
mation is being collected, and to the cxtent
available, will be laid on the Table of the
House.

Motor Cycles/Scooters/Cars owned by
Punjab and Sind Bank

9229. SHRI AJIT BAG: Will the
Minister of FINANCE be pleased to
state :—

(a) how many motor
cars are owned by the
Bank ;

cycles/scooters/
Punjab and Sind

(b) what are the total expenses incurred
by the Punjab and Sind Bank on the taxa-
tion/ depreciation/petrol consumed and
maintenance of these vehicles for the years
1979, 1980, 1981 ;

(¢) how many cars were purchased by
the Bank in year, 1982 ;

(d) how many vehicles are owned by
the Punjab National Bank, Andhra Bank,
and Oriental Bank of Commerce:; and

(e) what are their relative figures ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
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JANARDHANA POOJARY): (a) to (c)
According to 'information furnished by
Punjab and Sind Bank they owned 193 cars
as on 31.12.82 and 1016 motor cycles/
scooters as on 31.12.81. The expenditure
incurred by the bank of taxation/maintenance
of their vehicles for the years 1979, 1980
and 1981 was of the order of Rs. 44 lakhs,
Rs. 48 lakhs and Rs. 62 lakhs respectively.
The bank has acquired 15 cars during the
year 1982, which number includes one car
which was purchased in 1981 but capitalised

in 1982.

(d) and (e) According to information
furnished by Punjab National Bank,
Oriental Bank of Commerce and Andhra

Bank the number of cars, motor cycles/
scooters owned by these banks as on
1.12.1982 ijs as follows :—

Bank Cars Motor/Cycles

Scooters
Punjab National Bank 144 236
Oricntal Bank of
Commerce 35 nil
Andhra Bank 36 14

Exports to UK.

9230. SHRI NAVIN RAVANI : Will
the Minister of COMMERCE be pleased

to state :

(a) the details of the items being expor-
ted to the United Kingdom ; and

(b) the amount of exports made to the
United Kingdom during the years 1980-81,
1981-82 and 1982-83 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) The main
items being exported to the United Kingdom

include tea ; textile yarn, fabrics and
related products including floor coverings
articles of apparel clothing accessiries ;

Tabacco unmanufactures ; Manufactures of
metals ; pearls, precious and semi-precious
stones ; footwear, cereal and cereal prepara-
tions ; machinery & transport equipment ;
fruits & vegetables ; fish & fish preparations;
sugar and handicrafts.

(b) The value of India’s exports Lo the
United Kingdom amounted to Rs. 394.88
crores in 1980-81, Rs, 463.58 crores (Provi-
Wional) in 1981-82 and Rs, 267.96 crores
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(Provisional) during the first 8 months of
1982-83,

Casual Labourers/Muster roll workers in
Ministry/Departments/Subordinate
Offices

. 9231. SHRT AMAR ROYPRADHAN :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that casual
labourers/muster roll workers are being
employed by his Ministry or Department/
Subordinate offices under his Ministry ;

(b) if so, the number of such employees
employed in his Ministry as well as in each
Department and subordinate offices under
his Ministry ;

(c) whether their services are not being
regularised even after the lapse of consider-
able period ; if so, the reasons thereof ;

and

(d) what action Government propose
to take in respect of regularisation of their
services instead of keeping them as casual
labourers or only muster roll employees for
years together ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) to (d) Information is
being collected.

Location of Naval Academy in Tamil Nadu

9232. SHRI N. DENNIS : Will the
Minister of DEFENCE be pleased to state :

(a) whether the Tamil Nadu Govern-
ment has offered land and other amenities
for the location of a Naval Academy in
Tamil Nadu ; if so the details thereof ;

(b) whether Government have any
proposal for locating a Naval Base and
Naval Training Centre in Tamil Nadu ;
and

(c) if so, whether Government propose
to locate the same in Kanyakumari District?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFFNCE (SHRI K.P.
SINGH DEO): (a) The Government of
Tamil Nadu had offered land and facilities
for setting up of the Naval Academy. The
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salient features of the offer made by the
Government of Tamil Nadu was as
under :(—

(i) 1000 acres (approx) of land located
about 7 kms from Chinglepet lake
and about 43 kms from Madras
City.

(ii). Water : To be supplied from Polar
River. Adequate supply upto a
point 1 km. from the site was to
be ensured.

(iii) Power : To be obtained from the
nearby Kalpakkam Reactor.

(iv) Communication : There is a Rail-
way line and a National Highway
passing close to the proposed site.

(v) Other Facilities: The proposed
township of MARAIMALAI
NAGAR in the vicinity was to
provide shopping centres, thcatres
and other day-to-day life amenities.

(b) There is no proposal under conside-
ration of the Government at present for
locating a Naval Base and Naval Training
Centre in Tamil Nadu. However, Govern-
ment have under consideration plans to set
up other Naval facilities in Tamil Nadu.

(c¢) Does not arise in view of the answer
given to part (b) of the question.

Conversion of overdrafis of states into loans

9233, SHRI A.K. ROY :
DR. KRUPASINDHU BHOI :

Will the Minister of FINANCE be
pleased to state :

(a) total overdrafts of States converted
into loans or aid by the Centre in 1982,
with-wise break-up ;

(b) whether the practice of taking over-
drafts is still continuing after that ; and

(c) if so, the position till 31st March,
1983 and the steps taken thereon, with State-
wise break-up ?

THE MINISTER OF FINANCE (SHR1
PRANAB MUKHERIJEE) : (a) Govern-
ment of India have provided a team loan
amounting to Rs, 1743,46 crores to 18
States to clear their deflcits with the Reserve
Bank of Indie as on 3]st March, 1982. A
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statement showing the State-wise break-up
is laid on the Table of the House.

(b) Monetary transactions of the State
Governments take place simultaneously at
numerous  treasuries/sub-treasuries and
Banks. Overdrafts arise when disburse-
ments in the accounts of the State Govern-
ments exceeds their receipts and authorised
Ways and Means limits. The overdraft
disappcars when the imbalance in the cash
flow is removed.

(c) Three States namely Bihar, Nagaland
and West Beng.l were in overdraft on
31.3.1983 10 the tune of Rs. 32.54 crores,
Rs. 1.82 crores and Rs. 22.56 crores respec-
tively. The State which ran overdrafts have
been advised to clear them.

STATEMENT

Statement showing the amounts of loans
given to Statés to clear the cumulative
deficits at the end of March, 1982.

(Rs. in crores)

1. Andhra Pradesh 18.95

2. Assam 127.43

3. Bihar 197.39

4. Gujarat 74.60

5. Haryana 75.79

6. Himachal Pradesh 36.91

7. Kerala 93.93

8. Madhya Pradesh 154.88

9. Maharashtra 81.40

10. Manipur 66.29
11. Meghalaya 16.41
12. Nagaland 21.96
13, Orissa 24.43
14. Punjab 97.35
15. Rajasthan 283.46
16. Tripura 30.72
17. Uttar Pradesh 0.85
18. West Bengal 340.71
TOTAL ALL STATES : 1743.46

Exports from Delbi Region

6234, SHRI SHIBU SOREN : Will
the Minister of COMMERCE be pleased 10
state '
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(a) whether it is a fact that more than
50 per cent of the total export from India
is being made from ’the Delhi region, i.e.
from U.P., Haryana, Punjab, Delhi and
Rajasthan ; and

(b) if so, the details of the exports from
this region ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) and (b)
Foreign trade statistics of India’s exports/
imports are not maintained on State-wise/
region-wise basis.

Froms in Hotels run by I.T.D.C.

9235, SHRI CHINTAMANI JENA :
Will the Minister of TOURISM AND

Name of the Hotel
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CIVIL AVIATION be pleased to state :

(a) the number and location of hotels
run by the ITDC in the country and the
number of rooms in each hotel ;

(b) the details of the hotels under

construction by the I.T.D.C. ; and

(c) what is the progress and by when
these will be ready ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED . ALAM
KHAN) : (a) The information is given
in the attached statement.

(b) and (c¢) The details of the ITDC
hotels under construction are as under :(—

Rooms commissioned Expected date

of completion

1. Samrat 272 196 Nov. 83
. Kanishka 321 278 Jun. 83
3. Ashok Yatri Niwas 558 244 Jun. 83
STATEMENT
S. No Name of the Hotel Location Rooms
1. Ashok Hotel New Delhi, Union Territory
of Delhi. 589
2, Akbar Hotel -do- 318
3. @ Hotel Samrat -do- 268 (196)
4. (@ Hotel Kanishka -do- 321 (278)
5. Qutab Hotel -do- 95
6. Hotel Ranjit -do- 212
7. Hotel Ranjit -do- 186
8. Lodhi Hotel -do- 207
9. (@ Ashok Yatri Niwas -do- 558 (244)
10. Hotel Ashok Banglore, Karnataka 187
11. Lalitha Mahal Palace Hotel, _
Mysore Mysore, Karnataka 54
12. Hotel Hassan Ashok Hassan, Karnataka 35
13. Hotel Airport Ashok Calcutta, West Bengal 156
14. Kovalam Ashok Beach Resort Kovalam, Kerala 128
15. Hotal Varanasi Ashok Varanasi, Uttar Pradesh 86
16. Hotel Jaipur Ashok Jaipur, Rajasthan 67
17. Laxmi Vilas Palace Hotel Udaipur, Rajasthan 34
18. Hotel Aurangabad Ashok Aurangabad, Maharashtra 88
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S. No. Name of the Hotel Location Rooms
19. Hotel Kbajuraho Ashok Khajuraho, Madhya Pradesh 48
20. Hotel Kalinga Ashok Bhubaneswar, Orissa 35
21. Hotel Jammu Ashok Jammu, Jammu & Kashmir 50
22, Temple Bay Ashok Beach Resort Mamullapuram, Tamil Nadu 20
23. Hotel Madhuri Ashok Madurai, Tamil Nadu 43
24. Hotel Pataliputra Ashok Patna, Bihar 56

NOTE : (@ Though the hotels are not fully -commissioned, the figures shown within
brackets indicate the lettable rooms operated by the hotel out of the total

capacity.

Recruitment Policy Followed by 1.T.D.C.

9236. SHRI KRISHNA KUMAR
- GOYAL : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) what 1is the recruitment policy
followed by India Tourism Development
Corporation at various lavels particularly
the percentage of cadre strength or vacancies
reserved for promotion with the eligibility
criteria for promotion from the lower to the
higher grades ; and

(b) what is the selection procedure for
promotion and the relative weightage given
to seniority, previous performance, written
test and interview ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) and (b) Recruitment at
various levels, particularly” eligibility criteria
for promotion from the lower to the higher
grade is made as per the ITDC Recruitment,
Promotion and Seniority Rules. For ‘non-
selection’ posts in ITDC, the promotion is
based on seniority-cum-merit , subject to
rejection of unfit. For ‘selection’ posts, the
criteria is merit and suitability assessed
through written/trade test, interview and
performance appraisal report, wherever
necessary.

Participants in Vienna International

Fair, Vienna
9237. SHRI MOTIBHAI R,
CHAUDHARI : Will the Minister of

COMMERCE be pleased to state :

(a) the names of participants in the
Vienna International Fair, Vienna (Austria)
held during September, 1982 ;

(b) whether this Fair was intended for
introducing Indian exporters to foreign
importers or it was a retail trade show for
the foreign public ;

(c) what were the principal items
displayed and sold at the counter and on the
spot at this Fair ; and

(d) the Amount of sales made and
approximate amount of orders booked by
the various participants ?

THE MINISTER OF STATE IN THE

" MINISTRY OF COMMERCE (SHRIMATI

RAM DULARI SINHA) :
is attached.

(a) A statement

(b) The fair was intended for
introducing Indian exporters to Austrian
importers. It was not a retail trade
show.

(c) The principal
included machine tool accessories, small
tools, bicycles, cnstume jewellery,
handicrafts, cotton piece-goods and made-
ups, woollen textiles, leather goods, carpets,
.coir products, precious and semi-precious
stones, tea, coffee etc,

items  displayed

Test sales of products were conducted
after the Fair and items sold covered
carpets, handicrafts, imitation jewellery and
hand]ooms products.

(d) Sales conducted amounted to
Rs. 1,08,851.90. While enquiries were
received for supply of Indian products, no
orders were booked.
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STATEMENT

List of participants in the Vienna
International Fair held during September
11-19, 1982.

1. M/S. Shanti Enterprises, New
Delhi.

2. MJS. A.R. Overseas, New Delhi.

3. M)/S. Kalanidhi International (Pvt.);

Ltd., New Delhi.

4. MJS.

5. N. & K. Government Handioom
Development Corporation, Srinagar.

Virgo International, Agra.

6. The Cotton Textiles Export Promotion
Council, Bombay.

7. M/S. De Mohanco, New Delhi.

8. M]JS. Datta Cottage Industries of
India, New Delhi.

9. Karnataka Small Industries Develop-
ment Corporation l.td., Bangalore.

10. M/S. General Enterprises, New

Delhi.
11. Tea Board, Calcutta,
12. The Coffee Board, Bangalore.
13.  M)/S. Agra Chains Pvt. Ltd., )

14.  M/S. Allied India International, New
Delhi.

15. M/S. Mysore
Factory, Bombay.

16. The Coir Board, Cochin.

Sugandhi  Dhoop

Proposal to Open a Regional Office
of Central Silk Board in
North-East Region

9238. SHRI SONTOSH MOHAN
DEV : Will the Minister of COMMERCE
be pleased to state :

(a) whether the Central Silk Board
Proposes to open a regional office for
North-East region ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

P.A. SANGMA) : (a) and (b) The Central

S‘ilk Board has already set up a Regional
Development office at Gauhati to serve the
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interests of Sericulture Industry in the
North-East Region. This office is assigned
the responsibility of Coordinating Sericulture
development activities in the Region besides
overseeing implementation of the Central
Project Schemes implemented by the Board
in the North-East Region.

Investigation into Theft Case Reported
by A.I. at Palam Airport, New Delhi

9239. SHRI BHEEKHABHAI : Will
the Minister of TOURISM AND CIVIL
AVIATION be plecased to state :

(a) whether a theft case was reported
by Air-India Authorities in 1976 and some
members of staff including 5 permanent staff
of Cargo Warehouse, Palam Airport, New
Delhi were arrested by the Police and placed
under suspension by Air India ;

(b) whether any enquiry committee was
set up to investigate into this theft and fix
responsibility ; is so, when and when did
this Committee submit its Report ;

(c) the main findings of this Committee
and action taken thereon ;

(d) whether it is a fact that although a
period of more than 6 years has elapsed,
some members of the Staff are still under
suspension ; if so, the total amount of
subsistence allowance paid to them so far ;
and

(e) how long more will it take to
rescind the suspension in case of those who
are found not guilty ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir.

(b) and (c¢) Enquiry Committees were
set up in December, 1977 to enquire into
the charges levelled against them on their
alleged involvement in the theft. The
Committees submitted their reports in
respect of each employee on different dates
between December, 81 and April, '83. Out
of the five employees four were found guilty
of the charges levelled against them and one
was found not guilty,

(d) Yes, Sir. The total amount of
subsistance allowance paid till .March, 1983
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to the five employees under suspension is
Rs. 1,55,702.

(¢) Only one employee was found not
guilty by the Enquiry Committees. The
enquiry reports are pending for the orders of
the competent authority and a final decision
in the matter would be taken shortly in
accordance with the prescribed procedure.

Delegation Sent to Yugoslavia for
Link/Barter Deal.

9240. SHRI M. RAJASHEKHARA
MURTHY : Will  the Minister of
COMMERCE be pleased 1o state :

(a) whether it is a fact that delegation
consisting of Government officials and
representatives from the export trade was
sent to Yugoslavia in December, 1982 to
arrange link/barter deal agreement ;

(b) whether any follow-up action has

been taken by Government by way of
clearances both from the Yugoslavian
Government and the Indian Government

to the link/barter deal arrangements ; and

(c) the present position regarding
increase of exports to Yugoslavia under the
above arrangements ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) to (c) A
delegation consisting of a few Government
officials and exporters from public and
private  sectors  visited Yugoslavia in
December, 1982 in order to explore the
possibilities of increasing two-way trade
between both the countries. The ideas
mooted by the delegation are under
examination and discussion with Ministries
and organisations concerned.

Advancing of Loans to Industries by
Nationalised Banks

9241. SHRI G. NARSIMHA REDDY :
will the Minister of FINANCE be pleased
to state

(a) whether it is a fact that nationalised
banks advance loans to industries and if so,

the amount given during the last two years,
year-wise ;

(b) whether it is also a fact that the
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banks themselves have no machinery of
their own to ensure that the investment
being made is really being put on right lines
and is not put into an enterprise which is
losing and soon becomes sick ;

(c) whether such of the investment goes
waste when an industry becomes bankrupt ;
and

(d) if so, whether banks propose to have
a centralised organisation and detailed
guidelines to ensure that the investment in
industry is properly utilised and if so, the
details of the steps taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir. As per estimates made by Reserve
Bank of development of Gross Bank Credit,
the outstanding advances of scheduled
commercial Banks to ‘Industry’ stood at
Rs. 14088 crores and Rs. 15808 crores as
at the end of November, 1981 and
November, 1982 respectively.

(b) to (d) Banks have an established
system to monitor the use of advances with
a view, inter-alia, to ensure that they are
utilised for the purposes for which they are
sanctioned. Suitable provisions for this
purpose are also embodied in the related
convenants and agreements coverning the
loans. Banks also continuously monitor
individual advances through periodical
statements, analysis of financial data, visits
to borrowers, inspection of securities, etc.
The operation of individual accounts is also
scrutinised at the time of internal inspection
and audit of banks.

As per policy of Government banks and
financial institutions take all possible steps
to prevent sickness and rehabilitate viable
sick units to the extent possible.

A sick industrial undertaking cell has
been set up in the R.B.I. to function as a
clearing house for information relating to
sick units and also to act as a coordinating
agency between the Government, Banks,
Financial Institutions and other agencies for
tackling the various related issues.

Most of the banks two have separate
cell at their Head Offices for monitoring
rehabilitation of sick units,
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Value of Rupee in Relation to
Foreign Currencies

9242, SHRI H.N. BAHUGUNA :
will the Minister of FINANCE be pleased
to lay a statement showing :

(a) the value of the Rupee in relation to
the following currencies on the last day of
each month beginning from 30th March,
1980 and upto 30th March, 1983; L Sterling,

VAISAKHA 9, 1905 (S4KA)

Written Answers 62

(b) how the above currencies have been
quoted against US & for the same period as
at (a) above ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : (a) The value
of Rupee in relation to the £ Sterling, US §,
Franch Franc, German Mark and Japanese
Yen on the last day of each month beginning

US $, French Franc, German Mark & from 30th March 1980 and upto 30th March
Japanese Yen ; and 1983 was as follows :
Date Pound U.S. D.M. S.I. F.F. J. Yen
Sterling  Dollar 1 Rs. 1==Rs. 1=Rs 100 =Rs.
1 Rs. 1 - Rs.
1 2 3 4 5 6 7

1980

March 17.85 8.2467 4,2324 4.4653 1.8345 3.2946
April 18.05 7.9947 4.4601 48133 1.9075 3.3519
May 18.35 7.8152 4.4100 4.7324 1.8964 3.5195
June 18.35 7.7870 4.4172 4,7839 1.9025 3.5462
July 18.40 7.8540 4.4125 4.7761 1.9062 3.4574
August 18.50 7.7437 4,3177 4,6971 1,8608 3.5184
Scptember 18.55 7.7701 4.2890 4 6990 1.8504 3.6835 -
October 18.85 7.7365 4.0687 4.5243 1.7673 3.6606
November 18.50 7.8398 4,0700 4.5034 1.7531 3.6207
December 18.85 7.8788 4,0162 4.4390 1.7413 3.8816
1981

January 19.40 8.2030 3.4909 4,2333 1.6702 3.9877
February 18.45 8.3674 3.9321 4,2681 1.6698 3.9941
March 18.50 8.2442 3.9157 4.2880 1.6642 3.9130
April 17.90 8.36006 3.7840 4.1378 1.5939 3.8719
May 17.60 8.5045 3.6458 4.0986 1.5300 3.7992
June 17.00 8.8140 3.6795 4.3095 1,5429 3.8862
July 16.65 9.0501 3.6670 4.2326 1.5421 3.7685
August 16.60 9.9888 3.6657 4.2207 1.5277 3.9194
September 16.40 9.1035 3.9118 4.6035 1.6343 3.9195
October 16.85 9.0591 4.0408 49486 1.6061 3.9006
November 17.90 9.1478 4.1375 5.1678 1.6388 4.2785
December 17.35 9.0672 4.0490 5.0657 1.5958 4.1601
1982

January 17.20 9.1431 3.9506 4.9532 [.5538 4,0102
February 17.00 9.3381 3.9182 4,9329 1.5360 3.9492
March 16.70 9.3689 3.8826 4.8441 1.4969 3.7829
April 16.75 9.3328 4.0043 4.7680 1.5329 3.9615
May 16.85 9.4042 4.0107 4.7083 1.5381 3.8778
June 16.50 8.5005 3.8671 4.5358 1.3961 3.7290
July 16.65 9.5758 3.8954 4-5858 1.4006 3.7286
August 16.50 9.5972 3.8450 4,5024 1.3693 3.6884
September 16.45 9.7090 3.8401 4.4713 1.3603 3.6204
October 16.35 9.7498 3.8101 4,4189 1.3475 3,5231
November 15.65. 9.5953 3.8979 4.5379 1.3759 3,8632
Degember 13,70 9,7033 - 4,0868 48410 - 14478 4,1391
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1 2 3 4 5 6 7
1983
January 15.25 10.0296 4.0731 4,9837 1.4385 4.1810
February 15.20 10.0512 4.1304 4.8714 1.4569 4,2178
March 14,75 9.9544 4,1029 4,7831 1.3699 4,1703

(b) The value of £ Sterling; Franch Franc, Swiss Franc, German Mark and Japanese
Yen in relation to US & for the same period as at (a) above was as follows : —

Date Sterling French Swiss Deutsche Japanese
Pound 1= Franc Franc Mark Yen
U.S. Dollar U.S. Dollar U.S. $ U.S. Dollar U.S. Dollar
1=FF 1=SF 1=DM 1=Yen
1980
March 2.15225 4.51225 1.8570 1.9582 249,90
April 2.2635 4.2050 1.6665 1.80125 " 240.10
May 2.3500 4,1320 1.6595 1.77855 223.60
June 2.3565 4.0930 1.6290 1.76325 219.95
July 2.3300 4.13125 1.6580 1.7865 227.875
August 2.4025 4.1485 1.6490 1.7880 218.70
September 2.3840 4.2020 1.6550 1.8145 210.55
October 2.4315 4.3930 1.71625 1.9085 211.225
November 2.35775 4.4790 1.7440 1.9315 216.875
December 2.3900 4.5300 1.7875 1.9740 202.90
1981
January 2.3600 4,9075 1.9315 2.1320 206.30
February 2.2010 5.0125 1.9625 2.1290 209.00
March 2.2370 4.9800 1.9300 2.1110 . 211.60
April 2.1360 5.2560 2.02475 2.2135 216,525
May 2.07275 5.5700 2.0745 2.3320 223.35
June 1.9180 5.7325 2.0585 2.3980 228.05
July 1.8350 5.8825 2.1545 2.4770 240.65
August 1.8350 5.8900 2.1590 2.4610 231.925
September 1.8105 5.5500 1.9725 2.31925 232.75
October 1.8805 5.5750 1.8100 2.2175 232.15
November 1.96625 5.5650 1.7625 2.2060 213.50
December 1.9150 5.6950 1.78875 2.2445 219.75
1982
January 1.8725 5.9350 1.8535 2.3360 229.45
February 1.8160 6.1100 1.9080 2.4020 238.55
March 1.78425 6.2675 1.9325 2.4125 247.475
April 1.8125 6.1050 1.9530 2.3280 236.10
May 1.7850 6.1250 1.9965 2.3485 243.35
June 1.7330 6.8425 2.1065 2.4660 256.55
July 1.7450 6.8150 2.0875 2.4445 255.50
August 1.7085 6.9800 2.12625 2.49525 260.00
September 1.6960 7.1325 2.1690 2.5260 268.55
Qctober 1.6795 7.2450 2.2055 2.5660 276.825
November 1.63325 6.9550 2.1165 2.46075 249.00
December 1.6170 6,7400 2.0075 2.3765 234.45
1983
Jandary 1.52075 7.01875 2.0250 2.47425 240.975
February 1.50725 6.9275 2.0745 2.4450 239.775
Mazch 1,48225 7,273Q 2.0820 3.4285 .239.10
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Development of Garampani of Golaghat
as a Tourism Centre,

9243. SHRI1 BISHNU PRASAD : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government are aware that
the Garampani (hot water spring) of
Golaghat could be developed as a tourist
centre ; and

(b) if so, steps taken so far in that
direction and the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION : (SHRI KHURSHEED ALAM
KHAN) : (a) No, Sir.

(b) Does not arise.

Loan sanctioned by R.B.I. to regional and
State Handloom Weavers Cooperative
Societies in India

9244, SHRI C. CHINNASWAMY :
Will the Minister of FINANCE be pleased
to state :
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(a) what are the amounts of loan sanc-
tioned by Reserve Bank of India during the
year 1982 to Regional and State Handloom
Weavers Cooperative Socicties in India and
in Tamil Nadu separately and what are the
amounts of loans actually disbursed by
Cooperative Central Bank to regional
weavers’ co-operatives, State weavers’ co-
operatives, primary weavers’ cooperatives in
the country and in Tamil Nadu separately ;

(b) whether NABARD (National Bank
for Agricultural and Rural Development)
has formulated any plan in regard to work-
ing capital finance of the primary weavers’
co-operatives and also wecavers who are
outside the co-operatives ; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) The details of
limits sanctioned by Reserve Bank of India
in 1981-82 (July-Junc) to State Cooperative
Banks for financing Handloom Cooperative
Societies are given below ;—

(Rs. in, lakhs)

Name of State Coop.
Bank

Limit sanctioned to Apex Weavers
Societies

Limit sanctioned to
Regional/Primary

Trading in Yarn

Marketing of Weavers Societies

Cloth for marketing of
Cloth

Andhra Pradesh 250.00 1000.00 948.33
Karnataka — 56.00 140.30
Kerala 40,00 200.00 583.61
Madhya Pradesh 10.00 65.00 132.44
Mabharashtra e —_ 475.00
Orissa 145.00 185.00 354,79
Pondicherry — 36.00 " 32.86
Rajasthan — = 2.95
Tamil Nadu 550.00 2200.00 248].88
Uttar Pradesh — - 395.53
West Bengal - 320.00 117.25

995.00 4062.00 5665.34

The statistics are collected by RBI for
the cooperative year i.e. July-June and not
on the basis of calendar year. The amout
of loans actually disbursed by these co-
Operatives to their members is not available.

(b) and (¢) The NABARD, which has -

taken over functions of RBI in this regard
has constituted a task force to consider,
INTER-ALIA, the policy relating to financ-
ing of weavers outside the cooperative fold.
The earlier policy of RBI in providing
finance for handloom cooperative societies
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has generally bsen followed by NABARD
also, with modifications whereveér necessary
to provide nesessaty working capital finance
to such societies.

Establishment of more free Trade zones

9245, MOHAN LAL PATEL: Will
the Minister of COMMERCE be pleased to
state whethéer Government have taken any
decisions on the recommendations of the
Task Force under the Chairmanship of
President, National Council for Applied
Bconomic Research for establishing more
Free Trade Zones in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : The recom-
mendations of the Task Force constituted
under the Chairmanship of President,
National Council for Applied Economic
Research are under consideration of the
Government. The Government has, how-
ever, not yet taken a decision to establish
any more free Trade/Export Processing Zone
in the country.

Unrealised loans in Nationalised banks

9246. DR. VASANT KUMAR
PANDIT : Will the Minister of FINANCE
be pleased to state :

(a) how many of the nationalised banks
have their accounts in RED as far as un-
realised loans are concerned ;

(b) what is the total amount of loans,
credit overdrafts financial facilities given
by [each of the nationalised banks to sick
units and how much interest has actually
been realised from these loans to these units
during the last three years ; and

(c) whether the Reserve Bank of India
has ordered the nationalised banks to stop
adjustment of “fictional” interest by show-
ing as credit when actual payments have
not been realised ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (bj) Reserve
Bank of India reported that the outstanding
bank credit of public seéctor banks (SBI
Group 20 nationalised banks) to large sick
dfiits (i.e. those énjoying bank credit of
Rs. 1 crore or above from the banking
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system) as at the end of December, 1979,

1980 and 1981 was as under :

Amount outstanding
(Rs. crores)

As at the end of

1979 1069,29
1980 1264.21
1981 1423.31

The present data reporting system does
not yield data on the interest realised by
banks from such units. Outstanding advances
by banks cannot necessarily be treated as
“Red”. They are irregular in the sense
that accounts are not satisfactorily operated,
drawings may be in excess of credit limit or
the interest and instalments in case of loans
are not paid according to stipulation etc.

(¢) Banks, where considered necessary,
do not charge any interest on advances
considered doubtful of recovery. In certain
cases, the interest is funded or concessional
rates of intcrest are charged on advances
in tune with the nursing programme adopted
by banks.

Income tax raid on a leading industrialist
at Kanpur

9247. SHRI HARIKESH BAHADUR
Will the Minister of FINANCE  be  pleased
to state:

(a) is it a fact that Income Tax depart-
ment  raided a house of a  leading
industrialist on 16 July, 1981 at Kanpur,

and recovered six gold bricks, and guineas,
which was primary gold, and contraband
under Gold Control Act ; and

(b) if so, whether any action under
Gold Control Act has been taken by the
Central Excise Department, and Primary
gold has been seized by the Department as
contraband item ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO) : (a) and (b) Income-
tax Authoritiecs conducted a search on
16.7.1981 in the cases of M/s Singh
Enginecring Works (Pvt,) Ltd., Group of
Kanpur and prima-facie unaccounted assets
including six gold bricks and guineas were
seized. Show cause notices under Gold
Control Act have been issued to the con-
cerned persons. The gold seized is still in
the custody of the Income-tax Department.
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Evasion of Central Excise Duty by
Swadeshi Polytex

9248. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that Government
have found Swadeshi Polytex Limited guilty
of evasion of Central Excise Duty for which

show cause notices have also been issued in
the past ;

(b) if so, what are the accumulated
arrears of Excise Duty ; and

(c) what action has been taken by
Government to rccover the arrears and

against the erring management of the

Company ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAQO) : (a) Yes, Sir.

amounts of duty/
which have been

(b) and (¢) The
penalty involved in cases,
finally decided, have been rccovered. The
amounts which have bcen determined as
due in original adjudications but which have

not been recovered, are Rs. 7,08,634.60 as
duty and Rs. 1 lakh as penalty. These are
involved in cases which are still sub-judice
in appeal/revision and have not yet been
finally decided.
Sanction of credit limited to State
Cooperative Banks
9249, SHRI SUBHASH YADAV :

Will the Minister of FINANCE be please
to state :

(a) number of applications which have
been received by Government from the State

Cooperative Banks during the period
1980-81, 1981-82 and 1982-83 for credit
limit ;

(b) number of applications out of them
finalised and number of them which are

pending for finalisation ;

(c) whether it is a fact that it takes a
long way for the sanction of credit limit to
the State Cooperative Banks and also in the
finalisation of authorisation application
sanction and if so, what are the reasons
thereof ; and

VAISAKHA 9, 1905 (SAKA)

Writien Answers 10

(d) what steps are  being taken by
Government for théir ear]y disposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a)and (b) Applica-
tions received by RBI/NABARD durmg
1980-81, 1981-82 and 1982-83 related to
cooperative year, ﬁnancnal ycar or calendar
year depending on the purpose of the 1imit
applied for. Accordmg to available infor-
mation, number of applications received
from cooperative banks by RBI/NABARD
during 1980-81 was 1005, during 1981-82,
1095 and during 1982-83, 1320. NABARD
has reported that only 28 applications per-
taining to the calendar year 1983 are under
their scrutiny.

(¢) and (d) NABARD has prescribed
time schedule for submission of applications
for sanction of credit limits for various
purposes depending on the operative pCI‘lOd
of the credit limits. Apphcatxons submitted
in accordance with the prescribed tupc
schedule are disposed of by NABARD
before the commencement of the next
operative period. Applications submitted
subsequently are also disposed of without
any under delay. Applications requiring
credit authorisation are disposed of by
NABARD either on its own or with the
prior concurrence of the RBI where advances
against sensitive commodiiies are concerned.
All efforts are made to dispose of cases
involving credit authorisation also without
undue delay. T

Manufacturing fabrics under customs bond
by Reliance Textile Industries

9250. SHRI SATISH AGARWAL :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Reliance
Textile Industries Ltd. are a,llowcd to manu-
facture fabrics and/or texturised yarn in
bond facility under Section 65 of the Cus-
toms Act, 1962 and’ thereby deferring
Government revenues such as duties of
customs and excisé ;

(b) if so, the facts thereof together with
interest saved by the Company which other-
wise would havc bcén paid mmst bond

amount
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(c) the quantity and the value of such
goods cleared for exports and the quantity
and the value of the goods cleared for sale in
domestic market during the calendar years
1980, 1981 and 1982 ;

(d) whether such facility of manufactur-
ing under customs Bond is also granted to
any other unit in the textile industry ; and
if so the names of such units to whom
similar facilities are granted ; and

(e) if not, the reasons why such special
facilities are allowed to continue for just this
unit ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) Yes, Sir.
M/s. Reliance Textile Industries Ltd. have
been allowed to manufacture fabrics and
texturised yarn in Bond under Section 65 of
Customs Act, 1962. The deferrment of
duty involved is only in respect of customs
duties and there is no deferrment of central
excise duties.

(b) to (¢) Information is being collected
and would be placed on the table of the

House.

Finance Minister's crusade against
evasion of Income tax
SHRI A. NEELALOHITHA-

DASAN NADAR :
DR. A.U. AZMI :

9251.

Will the Ministir of FINANCE be

pleased to state :—

(a) whether Government’s attention has
been drawn to a news-report concerning
crusade of Finance Minister against evasion
of Income Tax (Telegraph-3-3-83) ;

(b) if so, whether Government will start
their crusade against the parties known for
evasion of Income Tax ; and

(c) whether Government have any
proposal for anmy more voluntary income
disclosure schemes on the lines of three
carlier ones to reduce black money in the
country and if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
PATTABHI RAMA RAO) : (a) Yes, Sir.
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(c) AIll possible measures to curb
evasion of taxes including administrative,
legislative and institutional are being taken
from time to time, after a constant review.

(¢) There is no such proposal under
consideration.

Procedures of P, M.’s Rural Develop-
ment Fund

9252. SHRI NITYANANDA MISRA:
SHRIMATI USHA PRAKASH
CHOUDHARI :

Will the Minister of FINANCE be

pleased to state :

(a) whether the modalities and procedures
of the Prime Minister’s Rural Development
Fund introduced in the Budget have
been worked out ;

(b) whether any incentives and encoura-
gements have been provided for voluntary
organisations and industries taking up rural
upliftment and social welfare activities ; and

(¢) if so, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO); (a) No, Sir.
However, it has since been decided that the
proposed Fund would be called the National
Fund for Rural Development,

(b) and (c) As stated by F. M, in his
speech moving that the Finane Bill be taken
in consideration by Lok Sabha, donors to
the aforesaid Fund could indicate their
preference for area, locality and the rural
development programme for which their
donation is to be used, as also the voluntary
agency through which the programme may
be implemented. Their wishes in this regard
will be respected, as far as possible.

Probe into Dharam Teja Case

9253. SHRI CHITTA BASU :
SHRI INDRAJIT GUPTA :

Will the Minister of FINANCE be
pleased to state :

(a) whethcr it is a fact that Dr. Dharam
Teja connected with the tax evasion of Rs.
7 crores and some shady deals visited
Bangalore and Hyderabad last month and
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Jeft without being challenged by the autho-
rities ; and

(b) if so, whether Government have
since probed into the matter and fixed res-
ponsibility upon any official for this lapse ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) There have
been press reports that Dr. Dharam Teja
visited Bangalore and Hyderabad recently.
However, the Income-tax Department has
not been able to contact Dr. Dharam Teja
so far.

(b) Does not arise.

Adivasis in Bank Services

9254, SHRI SOMIJIBHAI DAMOR :
Will the Minister of FINANCE be pleased
to state :

(a) is it a fact that Adivasi candidates
in Banking services are very less in number ;
and

(b) if so, are they given preference to
join the branches of banks as per their
wishes ; and if not, the reasons ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) and (b) There were 12499 Scheduled
Tribe persons working in the various cadres
of public sector banks as on 1.1.1982.

In order to increase their chances of
selection against reserved vacancies these
candidates are extended various concessions
like relaxation in upper age limit, educa-
tional qualification and application fee. Also,
these candidates arc adjudged on relaxed
standards.

The transfer/posting of Scheduled Tribe
employees is governed by the policies of
individual banks. The banks have been advi-
sed to ensurc that the employees belonging
to thesc communities are not discriminated
against in this regard. However, in terms of
Government orders there is no reservation
for Scheduled Tribes in so far as transfers/
postings arc concerned,

Import of Synt hetic Pyrethriods

9255. SHR1  PRATAP BHANU
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SHARMA : Will the Minister of
COMMERCE be pleased to state:

(a) whether Government are aware that
some multinational companies have im-
ported synthetic pyrethriods insecticide even
after the ban on the product during the
current financial year ;

(b) if so, the reasons thereof ;

(c) the circumstances under which
Government allowed the import of synthetic
pyrethriods insecticide by these companies ;
and

(d) what are the names of these com-

panies and the quantity imported during
1982-83 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) Certain
synthetic pyrethriods were put in the banned
list in the import policy under the Ministry
of commerce Public Notice No. 54-1TC
(PN)/82 dated the 25th October, 1982.
Government have received no information
so far about the import of these items by
some multi-national companies after the
ban,

(b) to (d) Do not arise.

Export of Sugar

9256. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of COMMERCE
be pleased to state :

(a) whether it 1s a fact that India is not
able to utilise her full quota of export of
sugar under the International sugar Agree-
ment ;

(b) if so, the particulars of the shortfall
in export during the last three years, year-
wise ; )

(c) what are the factors which have
contributed to this phenomenon ; and

(d) what remedial steps are being taken
to improve the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir,
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(b)
- Qty, Lakh MTs.
Year ISO Quota Exports
1980 7.70 0.64
1981 7.70 0.98
1982 6.47 4.66

(c) and (d) The quantum of exports has
necessarily to be after assessing the dome-
stic production, surplus available for
exports as well as the likely losses to be
incurred.

Increase in Value of Imported Artificial Yarn

9257. SHRI G. Y. KRISHNAN : Will
the Minister of COMMERCE be pleased to
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state :

(a) whether there has been any increase
in the value of artifical yarn imported during
the last three years/annually alongwith the
names of the agencies through which it had
been imported ; and

(b) what were the cotton prices in the
indigenous markets during this period ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Figures of
imports compiled by Association of Man-
made Fibre Industry for the widely used
artificial yarns for the past three years are
as under : —

(Rs. in lakhs)

Items 1980 1981 1982
Nylon Filament Yarn 401.69 118.80 171.62
Polyester Filament Yarn 223297 1718.16 2721.19
651.77 377.02 868.12

Viscose Filament Yarn

Imports of these yarns are allowed on
CGL. Imports of polyester filament yarn and
nylon filament yarn are subject to actual
user condition,

(b) A statement showing movement of
wholesale price index for cotton since
January 1980 is attached.

STATEMENT

INDEX NUMBER OF WHOLE SALE
PRICES OF RAW COTTON

(Base 1970-71=100)

MONTH 1980 1981 1982
January 161.6 205.3 2249
February 164.2 206.4 213.5
March 165.6 2158 202.1
April 164.9 220.7 198.2
May 163.2 224.6 199.9
June 163.5 2254 207.5
July 165.7 234.6 209.9
August 168.7 236.8 208.9
Sept. 170.3  240.3 207.2
October 171.2 232.2 196.8(P)
November 178.8 225.2 181.5(P)
December 198.2 2277 183.6(P)

High Court Judgement of C,0.D, Theft case

9258. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of DEFENCE be
pleased to state :

(a) whether his attention has been drawn
to a judgement given by the Delhi High
Court on 23-3-198. in COD thelt cast relea-
sing three Jawans d(c, ;

(b) if so, the details ;

(¢) whether any action is being taken
against those who pressurised the witnesses
to give evidence against the Jawans and also
against those who falsely charged these
jawans of theft; etc. ;

(d) if so, the details ; and
(e) the total amount spent in the case ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) and (b) The 3 jawans
who had been convicted by a General Court
Martial on charges of theft and for criminal
conspiracy with others to commit theft had
filed a writ petition in the Delhi High Court
against the award of the General Court
Martial. The Delhi I3igh Court has admitted
the writ petition and set aside the conviction
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and the sentence imposed on the petitioners.
The ground on which the writ petition has
been admitted is that the G. C. M. had
admitted confessions of the petitioners which
did not/appear to be voluntary.

(c) and (d) The accused persons were
brought to trial before a G. C. M. for the
alleged theft cases as prima-facie case was
established against these persons during the
Court of Inquiry and subscquently after
recording Summary of Evidence.

(e) The

ascertained.

total amount spent is being

Manufacture of Planes for Communication
and Defence use

9259. SHRI1 AJIT KUMAR SAHA :
Will the Minister of DEFENCE be pleased
to state :

(a) is there any proposalto take up a
programme for manuflacturing planes for
communication and defence use ; and

(b) if so, the details thereof ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) and (b) Yes
Sir. Proposals for licence manufacture of
Light Transport Aircraft (LTA) at HAL for
mecting the requirement of Civil and
Defence needs are under consideration of
the Government. It would not be in public
interest to give more details at this stage.
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qgza HiX AW fawEs weE (o
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4, agd drwA 1279 48 1225.82
(1969-72)

5. qi=El arSA 1425.09 1157.31
(1974-78)

6. 1978-79 HIT 352.20 1278.84
1979-80

7. B3I WFAT
(1980-85)
1980-81 192.14  760.00
1981-82 355.34  1450.00
19%2-83

*398.36 *1244 00

4338.05 7115.97
*GIFIT F AT T TZIA)

Evasion of Custom Duty

9261. PROF., ROOP CHAND PAL :
Will the Minister of FINANCE be pleased
to state :

(a) what are the dectails of the case
relating to evasion of custom duty amounting
to Rs. 79 lakhs by three persons including
two Government employees of customs
department at Bombay custom House ;

(b) whether Government have cxamined
that the level of the case is deeper than the
level of the present accused who are now on
bail granted by the Court ;

(¢) if so, whether Government are
going to move and act soon to catch the
big wigs in the matter ;

(d) if so, the details thereof ; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) One pro
prietory concern had imported during the
year 1981-82 under advance licences a total
quantity of 361 M/T of polyester fibre under
Duty Exemption Scheme without payment
of customs duty. This import was done by
the firm under two licences. The party was
placed under an obligation to export 450
M/T of polyester blended yarn (80, polye-
ster and 207/ cotton) valued at Rs. 1.08
crores. Against these imports, in February
1983, the importing firm had entered five
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shipping bills comprising 1000 cases declared
to contain synthetic (polyester) blended yarn
for export to Hongkong, The goods on exa-
mination were found to be cheap cotton yarn,
Customs duty attempted to be evaded on
the 809, polyester fibre component of the
quantity under export works out to Rs.
79,71,340.20. In connection with the above
export the proprietor of the importing firm
his son and a representative of a Clearing
Agent and the concerned Customs Appraiser
have been arrested. The investigations are
still in progress. During investigation it was
noticed that the proprictor had received
advance foreign exchange remittance of Rs.
80 lakhs from the Hongkong firm. To
investigate the infringement under FERA,
the matter has been referred to the Enfor-
cement Directorate for further investigations,
The matter has also been reported to the
Chief Controller of Imports & Exports for
necessary action on their part.

(b) to (c) The case is under investiga-
tion and appropriate action against the
persons whose complicity in the evasion of
duty is established will be taken depending
upon the outcome of such investigations.

Customs duty Evasion by Officials of
Customs Department

9262, SHRI R. P. DAS : Will the
Minister of FINANCE be pleased to state :

(a) Is it a fact that the incidents of
custom duty evasion, in complicity with
high Custom offitials, are on the increase ;

(b) what follow-up action was taken
consequent to the admittance of two custom
officials who were taken into custoday in
the Rs. 79 lakhs custom duty evasion case
of Bombay ;

(¢) has it come out of confession of the
above two officials that a well knit ring of
customs officials is active in custom duty
evasion matters and is operating with total
immunity from all fears of detection and
prosecution ;

(d) if so, the reaction of Government in
the matter ; and

(e) initiatives taken to take full advan-
tage of the informations supplied by them in
their confessions ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) Itis not a
fact that incidents of Customs Duty evasion
in complicity with high customs officials are
on the increase. However, some cases of
evasion of customs duty were noticed
wherein complicity of custom officers also
came to light. Officers involved in the cases
in the recent past are subordinate officers
like Preventive Officers, Appraisers and
Superintendents. No complicity of any high
-customs official has come to light during
the investigations of these cases,

(b) The two customs officers who exa-
mined the goods and gave the requisite
certificate  on the shipping bills are one
Appraiser and one Examiner. The Appraiser
has not admitted anything in his statement.
The examiner who wrote the examination
report on shipping bills has stated he merely
wrote the examination reportion the shipping
bills as per instruction of the Appraiser.
However, the investigations are still in
progress, During investigations it was noticed
that the proprietor of the firm involved in
the evasion of customs duty has received an
advance foreign exchange remittance of Rs.
80 lakhs from Hongkong firm. To investi-
gate the infringement under FERA, the
matter has been referred to the Enforce-
ment Directorate for further investigations.
The matter has also been reported to the
Chief Controller of Imports and Exports for
ngcessary action on their part.

(c) In view of (b) above, does not arise,

(d) and (¢) Appropriate action against
the officials will be taken on the outcome
of investigations.

Defence Ministry Employee with Secret
Files Missing ’

9263. SHRI MANOHAR LAL SAINI :
Will the Minister of DEFENCE be pleased

to state :

(a) whether it is a fact that Shri Batra,
a Defence Ministry official is missing since
12 November, 1982 without any trace todate
and he carried some secret files to Lucknow
on 20th October, 1982 in a brief case, the
lock of which was found broken when he
returned and was in a very bad stale of
mind ; and
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(b) if so, the details of the efforts made
to trace him, the details of the assistance
rendered to his family including the dis-
bursal of his pay and allowances and the
details of his going to Lucknow with files ?

THE MINISTER OF DEFENCE
(SHRI R. VENKATRAMAN) : (a) and (b)

Shri B. S. Batra, a Desk Officer in the
Ministry of  Defence has been
missing since 12th November, 1982. All

possible efforts have been made to trace
him, The news about missing of Shri Batra
was telecast over the TV twice and wide
publicity was also given through the AIR
and leading newspapers with announcement
of reward by the Commissioner of Police,
Delhi. Wrieless messages were flashed to all
SSPS in India and Police parties were sent
to Lucknow and Haridwar to make enqui-
rics about Shri Batra, These cfforts have,
however, not yet' succeed in tracing Shri
Batra so far. The matter is being pursued
with concerned authorities vigorously.

2. Shri Batra was primarily handling
personnel matters concerning the staff of
HAL and in that connection had gone to
Lucknow with official papers on two occa-
sions, Ministry of Defence have no infor-
mation about the lock of his brief case
having been found broken. Shri Batra did
not at any stage bring out any difficulties
concerning him to the notice of his senior
officers,

3. The family of Shri Batra has been
paid his dues for the period ending 31st
January, 1983, the date of his superannua-
tion. Orders have been issued for the
payment of GHF accumulations also. The
case is being processed for settlement of
remaining dues, VIZ Pensic, death-cum-
retirement gratuity and leave encashment of
unutilised earned leave.

fagie 70w ¥ moa-fas wt
TYYAT HAT
9264. st fawa @wwrw aEE : FT
giforeq WY gg q@A ®Y FIO F 7
(%) #ar fagre wsa ¥ qieen fqar

feaa fagre ads & 2500 9IH FT TH
FIE fod @ray &Y R N 0F JUAT
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Orders for Building Ships at Goa Shipyard

9266, SHRI EDUARDO FALEIRO :
Will the Minister of DEFENCE be pleased
to state :

(a) how many orders arc in hand at
present for building ships at the Goa
Shipyard ; and

(b) the time by which these orders are
likely to be executed ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO) : (a) and (b) Goa Shipyard
Ltd. has orders for constructjon of 17 vessels
of various types. These are expected to be
completed by December, 1985.

Regularisation of Casual Labourer/Peons/
Loaders Working in AI at Palam

Airport
9267. SHRI BABULAL SOLANKI :
Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to state :

(a) total number of casual labourers/
peons/loaders who have worked and are
working in Air India at Palam Airport
in its officers and its medical unit during
the last 5 years, year-wise and the period of
service rendered by them in each year,
separately ;

(b) the number of such casual labourers/
peons etc. who have been regularised in
the service as peon/loaders etc. during 1981
and 1982, with details of their service period
as casual only ;

(¢) whether semior casual workers/
labourers/peons/loaders have been and are
being ignored and junior only are regulariscd
pcons/loaders on the basis of interview ;

(d) if so, whether Government propose
to do away with interview and introduce the
system of regularising the casual ones on the
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basis of their seniority interms of service
rendered by them ; and

(e) if not, the recasons therefore ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) This information is being
collected and will be laid on the Table of
the I.ok Sabha.

(b) Fourtecen casual labourers were
given regular appointments as peons, loaders
etc. in 1981 and another twenty-four in 1982.
Out of these 38, 26 were working as casual
labourers from 1978 or earlier and 6 had
been working as casual labourers from 1980,
One casual labourer employed from 1981
and another in 1982 have also been given
regular appointment,

(c) to(e¢) Under the existing procedure
selection panels are constituted comprising
representatives from the various department
to recommend names for regular absorption
from amongst casudl labourers, The length
of service, educational qualifications and the
suitabilily for permanent absorption is given
weightage by the selection pancls. A change
in the selection procedure is not contempla-
ted as seclection of the right type of
personnel with a good record of service and
poyper aptitude is necessary before making
regular appointments.

Trustration Among Employees of ITDC’s
Non-HEC Units/Establishments Services

268. SHRI RASHED MASOOD :
WIll the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

a) the number of employees cadre-wise
(scak-wise) who have not more than two
pronotions/upgradations after joining

ITDZ's non-HEC units/establishments/
servies ;

() the number of employees,
designation-wise with their length  of

servce of more than 5 years who have
not got any promotion after their joining
ITDC’s non-HEC Units/establishments  till
Marsch, 1983 ; and _

(c) the steps taken/being taken to
remove the frustration of such employees by
the ITDC management.
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change their cadreline etc. for the sake of
promotion while keeping in view their
educational qualifications ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (c) The information is
being collected and will be Jaid on the table
of the Sabha.

Benefit of 1979 Scheme for Pensioners
in Delhi

9269. SHRI BABURAO PARANJPE :
SHRI ATAL BIHARI VAJPAYEE :

Will the Minister of FINANCE be
pleased to state ;

(a) the number of civil and military
pensioners in Dethi who have not yet got the
benefits of 1979 scheme for pensioners ;

(b) by when they will get all these
benefits as a follow-up action of Supreme
Court’s recent decision ; and

(c) what are exactly the benefits of the
1979 pension scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) The
Government does not maintain any record
relating to number of pensioners in
Delhi,

(b) The Supreme Court in the judgement
delivered on 17.12.1982 extended the benefits
of 1979 scheme to the pensioners who
retired before the introduction of this
scheme. The Central Government field an
Application for Review of this judgement.
It is reported that the matter has since been
decided. Further action will now be taken
in the matter.

(c) 1979 scheme replaces the method of
calculation of pension @ 1/80th of average
emoluments for each completed year of
service (subject to a maximnm of 33/80th of
average emoluments and a ceiling of
Rs. 1000/- per month) by a slab rate system.
According to slab rate system, the amount
of pension for those with 33 years or more
of qualifying service, in calculated as
follows :
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509, of average
emoluments

(i) Upto first Rs.
1000 of average
emoluments
reckonable for

pension

(i) Next Rs. 500 of
average
emoluments
reckonable for
pension

459, of average
emoluments

(iii) Balance of 409/, of average
average ecmolu- cmoluments,
ments reckonable
for pension

The pension so calculated is subject to
an over all ceciling of Rs. 1500/- per month.

In case of persons with less than 33
years of qualifying service, pension gets
proportionately reduced.

Shortfall in Meeting Requirements of
Hank Yarn

9270. SHRI P. RAJAGOPAL NAIDU :
will the Minister of COMMERCE be

pleased to state :

(a) whether it is a faa that the
production of hank yarn falls short of
requirements in respect of almost all
States : and

(b) the action taken by Government to
produce more hank yarn ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) State-wise data about
production and consumption of hank yarn
are not maintained. However, there are
no reports about shortfall in requirement of
hank varn received from the different

States.

(b) Government have taken the
following measures to ensure availability of
required qualities of hank yarn to the
handloom sector : —

(i) All mills spinning yarn have to pack
at least 509, of their total production of
yarn meant for market deliveries in the form
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of hanks. Of this, 859, should be in counts
below 40s which are largely consumed by the
handlooms.

(ii) A sum of Rs, 32 crores has been set

apart in the Sixth Plan for creation of
additional spindleage in the handloom
weavers cooperative sector to act as a

captive source of yarn supply to the
organised sector in the handlooms. Hank
varn will also be available from the non-
cooperative spindleage.

(iii) State have been requested to pool
the hank yarn produced by cooperative
spinning mills, State Textile Corporation
and National Textile Corporation Mills for
captive use by the cooperative and
corporation sectors.

Besides the above steps, the National
Handloom Development Corporation which
is expected to start functioning shortly, is
also expected to assist state agencies to
procure and distribute hank yarn to hand-
loom weavers in the cooperative and
corporatiori sectors,

Modernisation of N.T.C. Mills

9272, SHRI RAM SWARUP RAM:
Will the Minister of COMMERCE be pleased
to state :

(a) how many Textile Units of N.T.C.
have been modernized so far ;

(b) what is the cost of equipment used
for the modernisation ; and

(c) the results achieved in productpn
after modernization, as compared with the
production of the respective units earlier ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) (a) 103 mills
have been taken up for modernisation/
expansion in a phased manner.

(b) Upto the end of December, 1982, a
sum of Rs. 245 crores have been spent aon
modernisation/expansion of these mills.

(c) A statement is attached,
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RESULTS OF MODERNISATION IN THE MILLS OF NTC LIMITED

Name of the Mill

Production per spindle shift in gm_s__
(40s conversion)

Before moderni- Present
sation Status
(1) (2) 3)
NTC (GUJARAT) LTD.
1. Ahmedabad Jupiter Mills 50.21 59.26
2. Ahmedabad New Textile Mills 50.62 60.37
3. Mihadri Textile Mills 52.54 65.79
4. Jehangir Textile Mills 51.17 58.07
5. New Maneckchowk Textile Mills 56.88 60.40
6. Rajnagar Textile Mills No. 1 & 2 54.13 60,71
7. Mahalakshmi Textile Mills 57.36 62.81
8. Petlad Textile Mills 48.37 59.01
9, Viramgam Textile Mills 44,50 56.68
10. Rajkot Textile Mills 46,91 57.71
NTC (SOUTH MAHARASHTRA) LTD.
1. Apollo Textile Mills 49,58 60.35
2. Bharat Textile Mills 54.60 58.26
3. Digvijay Textile Mills 51.16 55.11
4. Jupiter Textile Mills 57.70 57.80
5. Mumbai Textile Mills 48.90 54.67
6. New Hind Textile Mills 45.36 54.55
7. Aurangabad Textile Mills 42.66 56.04
8. Barshi Textile Mills 43.00 57.73
9, Chalisgaon Textile Mills 41.60 51.87
10. Dhule Textile Mills 46.34 53.39
11. Nanded Textile Milis 45,01 56.08
NTC (MAHARASHTRA NORTH) LTD.
1. India United Mills No. 1 51.00 55.62
2. India United Mills No. 2 — -
3. India United Mills No. 3 49.00 56.88
4. India United Mills No, 4 > =3
5. India United Mills No. 5 53.00 59,97
6. 1India United Dye Works —_ =
7. Model Mills 53.26 57.39
8. R.S.R.G. Textile Mills 51.00 56.87
9. R.B.B.A. Mills 48.00 53.67
10. Savatram Mills 48.00 62.31
11. Vidarba Mills 52.00 53.25
NTC (ANDHRA PRADESH, KARNATAKA,
KERALA & MAHE) LTD.
1. Azam Jahi Mills 52.50 58.53
2. MS.K. Mills 55.40 54.87
3. Minerva Mills 49.30 58.04
4, Mysore Mills 46.30 67.32
5 48.40 67.20

Pravathi Mills
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1) 2 (3)
6. Adoni Mills 51.80 56.45
7. Alagappa Mills ) 46,30 66.10
8. Anantapur Cotton Mills 48.80 71.74
9, Cannanore Mills, Cannanore 63.90 70.51
10. Cannanore Mills, Mahe 64.50 70.20
11. Kerala Lakshmi Mills 50.90 77.93
12. Natraj Mills 53.90 62.60
13. Netha Mills 56.50 72.02
14. Tirupathi Mills 56.30 70.74
15. Vijay Mohini Mills 56.30 66.00
16, Sree Yallamma Mills 47.90 68.20
NTC (TAMILNADU & PONDICHERRY) LTD.
1. Om Parasakthi Mills 57.4 70.97
2. Combodia Mills 63.08 82.44
3. Kishnaveni Mills 54.1 77.07
4, Shri Ranga Vilas Mills 68.65 78.33
5. Coimbatore Muragan Mills 67.00 76.20
6. Somasundaram Mills 51.84 79.10
7. Kaleeswarar Mills ‘A’ 45.00 76.74
8. Pankaja Mills 45.00 71.37
9. Pioneer Mills 66.70 71.83
10, Sri Bharathi Mills 47.00 76.52
11. Coimbatore Mills 51.70 73.43
12. Balaramavarma Mills 61.56 74.13
13. Sri Sarada Mills 58.02 72.19
14. Kaleeswarar Mills ‘B’ 48.00 74.14

NTC (WEST BENGAL, ASSAM, BIHAR
& ORISSA) LTD.

1. Bengal Textile Mills 45.89 63.46
2. Manindra Mills _— —
3. Central Cotton Mills 49.90 44.70
4. Bengal Mills No. I 51.07 54.00
5. Bengal Mills No. II 45.89 60.49
6. Shree Mahalakshmi Mills 47.80 49.50
7. Rampooria Cotton Mills 47.92 54.32
8. Laxmi Narayan Mills 58.46 66.65
9, Arati Mills 51.78 57.90
10. Bangasri Mills 42.87 56.51
11. Bengal Luxmi Mills 46.64 4846
12. Jyoti Weaving Factory — -
13. Kanoria Industries 54.41 60.18
14. Sodepur Mills 52.83 65.75
15. Associated Industries 39.76 51.12
16. Gaya Cotton & Jute Mills 37.43 54.82
17. Bihar Coop. Mills 46.15 48.50
18. Orissa Mills 42.49 62.40
NTC (UTTAR PRADESH) LTD.
1. New Victoria Mills 56.92 58.20
2. Muir Mills 52.38 59.06

3. Lord Krishna Mills 48.54 56.92
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(1) (2) (3)
4. Bijli Mills 45.17 51.17
5. Shri Vikram Mills 41.63 55.30
6. Lakshmirattan Mills 45.65 48.47
7. Atherton Mills 46.70 52.00
NTC (DELHI, PUNJAB & RAJASTHAN) LTD.
1. Edward Mills 47.88 56.47
2. Mahalakshmi Mills 48.66 58.42
3. Ajudhia Mills 45,00 52.23
4, Shree Bijay Mills 63.50 67.49
5. Suraj Mills 57.67 57.43
6. Kharar Mills 57.05 60.30
7. Dayal Bagh Mills 51.00 57.80
8. Panipat Woollen Mills, Kharar Modernisation recently started

NTC (MADHYA PRADESH) LTD.

1. Indore Malwa Mills

2. Kalyan Mal Mills

3. Swadeshi Mills

4. Hira Mills

5. New Bhopal Mills

6. Burhanpur Tapti Mills
7. Bengal Nagpur Mills
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Declaration of Hotels and Restaurants
as an Industry

9274. SHRI GHULAM RASOOL
KOCHAK :
SHRI DEEN BANDHU
VERMA :

will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Tourism Ministry has pro-
posed to the Industry Ministry a proposal to
declare hotels and restaurants as an industry ,

(b) if so, whether it has also been point-
ed out to give same facilities and incentives
as are given to export-oriented units ;

(c) if so, whether the Union Ministry
of Industry has accepted the proposal ; and

(d) by what time the same is likely to be
accepted and implemented ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND ' CIVIL
AVIATION (SHRI KHURSHEED ALAM

KHAN) : (a) Yes, Sir.
(b) The question of making hotels eligi-
ble for grant of incentives available to export

oriented industries has been taken up with
the Ministry of Finance.

(¢) No, Sir.

(d) Does not arise.

Wage-Bill of I.T.D.C. in relation
to its turnover

9276. SHRI KAMLA MISHRA
MADHUKAR :
SHRI RAJESH KUMAR
SINGH :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state

(a) the percentage of wage bill paid to
workmen as well as to the executives separa-
tely of ITDC as a whole and unit-wise in
relation to its turnover for the years 1980-81
to 1982-83, year-wise ; and

(b) the total amount spent on the execu-
tives free/furnished accommodation, main-
tenance of chauffer driven car (including

wages and benefits of drivers), fixed convey-
ance allowance, local conveyance and on the
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personal/official entertainment of the ITDC
Executives reimbursed/adjusted as a whole
and the unit-wise/division-wise, head-wise
separately for the period 1980-81 to 1982-83,
year-wise ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) The information is
being collected and will be laid on the Table
of the Sabha,

World Bank Aid for Construction of
Rural Roads in State

9277. SHRI SHANTUBHAI PATEL :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Central Government have
received requests from various States for
recommending to the World Bank for grant
of aid for instruction of rural roads in the
States ;

(b) if so, the amount requested for by
each State ;

(c) whether the Centre has so far sent
any recommendations to the World Bank in
this regard ;

(d) if so, the grants/aid recommended
for cach State ; and

(2) the time by which the grants/aid are
expected to be received ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) to (c) Pro-
posils for World Bank group assistance for
rural roads projects have been received from
several State Governments. A project pro-
posed by the Government of Gujarat costing
approximately Rs. 167 crores has been posed
to the World Bank for assistance. In respect
of the other proposals, the size and scope of
the projects are still the subject of discussion
with the concerned State Governments. A
decision on posing these projects for World
Bank Group assistance can be taken only
after these discussions have concluded.

(d) The amount of assistance available
from the World Bank for any particular
project is a subject of negotiation.

(¢) The finalisation of assistance for the

Gujarat Project will depend, inter alia, upon
the status of project preparation, the time
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taken to resolve various outstanding issues
that the World Bank might raise, and avail-
ability of funds with the Bank.

Setting up Hill Area Tea Research Station

9278. SHRI HARISH RAWAT : Will
the Minister of COMMERCE be pleased to

state :

(a) whether the Ministry has decided to

set up a hill area Tea Research station with
the help of C.S.I.R. ; :

(b) if so, what will be the activities and
area of operation of the proposed research
station and by what time it will come up ;

and

(c) whether the Ministry proposes to
consider Berinag and Champawat in distric
pPithoragarh , U.P. for setting up the pro-
posed research station ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA) : (a) to (¢)
The Tea Board and the C.S.I.R. are discuss-
ing a proposal to set up a hill arca tea
rescarch station in collaboration with the
State Governments of Uttar Pradesh and
Himachal Pradesh. The objective of the
proposed station would be to carry out
research work and transfer the technology of
tea growing and processing the planters in
Himachal Pradesh and Uttar Pradesh. The
proposal, alongwith details, will be submitted
to Government after it is finaiised.

Export of Sugar to E.E.C,

9279. SHRI MADHAVRAO SCIN-
DIA :
SHRI G. NARSIMHA
REDDY :

Will the Minister of COMMERCE be
pleased to state :

(a) whether the FEuropean Economic
Commission has lately agreed to restore the
quota of sugar import from India ;

(b) if so, what are the details in this
regard ; and

(¢) what is the total amount of sugar

proposed to be exported during the current
year including the said quota ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) :(a) to (b) The
Government of India have been presssing
the FEuropean Economic Community to
restore the 25,000 tons preferential quota of
sugar import from India which has not been
available to us since 1980-81. No decision
has yet been taken in this behalf by the
European Economic Community,

(c) The International Sugar Organisation
has allocated to India an export quota of 6.5
Jakh M.T. white sugar for the calendar year
1983, The actual quantum of exports will
depend up on the internal market trends as

the year progresses.
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Liberalised Pension Scheme to Central
Govt. Employees

9281. SHRI GEORGE FERNANDES :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have gone in
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appeal to review the Supreme Court’s judge-
meént to extend Liberalised Pension Scheme
to Central Government Pensioners who re-
tired before 31 March, 1979 ;

(b) if so, whether Government have any
specific reasons for not accepting the
Supreme Court’s judgement in favour of the
pre-1979 Government pensioners ;

(c) what are the details of the Govern-
ment’s petition to the Supreme Court asking
for the review of its judgement ;

(d) what is the actual number of Central
Government pensioflers who retired before
March 31, 1979 ; and

(e) what further do Government propose
to do in order to further delay extending
benefits of the Liberalised Pension Scheme to
such pensioners ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1 PAT-
TABHI RAMA RAQO) : (a) Yes, Sir.

(b) and (c) A careful study of the judge-
ment revealed that it involved several legal,
constitutional and administrative issues. A
Review Petition was, therefore, filed in the
Supreme Court, It is reported that this
Petition has since been dismissed. Further
action will be taken on receipt of a copy of
the judgement. In of these deveio;-
ments, it may not be considercd necessary by
the Hon’ble Member at this stage to go into
the details of the Review Petition,

View

(d) The estimated number is approxima-
tely 11 lakhs.

(¢) There has been no delay on the part
of the Governments in dcaling with this
matter.

Topics for UNCTAD

9282, SHRI UTTAM RATHOD :
SHRI M. SATYANARAYANA RAO :

Will the Minister of COMMERCE be
pleased to state :

(a) what are the topics expected to come
up for discussion at UNCTAD Conference
to be held in June 1985 at Belgrade ; and

(b) the preparatory work being done by
the Indian delegation in regard to the
Conference and what is the part expected
to be played by it in that Conference ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) The major
issues expected to come up at UNCTAD VI
to be held at Belgrade in June this year
relate to world economic situation, com-
modity 1issues, issues in the area of
international trade in goods and service,
financial and monetary issues, progress in
the implementation of the Substantial New
Programme of Action for the least developed
countries, technology, shipping. landlocked
and island developing countries, trade
relations among countries having different
enonomic and social systems and economic
cooperation among developing countries.

(b) Inter-Ministerial consultations have
been organised to prepare our stand on
various issues likely to come up at
UNCTAD VI. At the instance of Commerce
Ministry the Indian Institute of Foreign
Trade organised Meetings of representatives
of trade, industry, research institutions and
Universitics to facilitate their in-puts to our
preparations.  Preparatory to the Con-
ference, the Ministerial meeting of the Asian
Group was hetd at Baghdad from 7th to
14th February, 1983 and the Ministerial
Meeting of the Group of 77 was held in
Buenos Aires from 28th March to 9th April,
1983. India participated in both these
meetings and the Indian Delegations were
led both timas by Commerce Minister.

India  alongwith  other developing
countries would discuss with the developed
countries at UNCTAD VI the trade and
development problems of the developing
world, particularly  the  international
measures to deal with the problems.

Tourist Attraction for Gagron Fort
in Jhalawar District

9283, SHRIMATI MADHURI
SINGH t  Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to

state ;

(a) whether Government are aware of a
large number of articles appeared recently in
lcading dailies drawing attention to the
great architectural qualities and scenic
beauty surrounding the Gagron Fort in
District, Rajasthan and need for

transforming it into a centre of tourist
attraction ;
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(b) if so, the reaction of Government
thereto ; and

(c) whether the Centre proposes to
depute a team of experts to explore and
assess the possibility of preservation,
beautification and conversion of+ Gagron
Fort into a major tourism attraction ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1 KHURSHEED ALAM

KHAN) : (a) No, Madam.

(b) and (c) Does not arise.

Complaint/Allegation Against ITDC
Officials

SHRI B.D. SINGH :

SHRI KAMLA
MADHUKAR :

9284,
MISHRA

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer to
the reply given to Unstarred Question
No. 4239 on 5th November, 1982 regarding
complaints against 1TDC officials and
state :

(a) the total number, names of officials
and designation with the brief summary of
the nature of complaints/allegations of
irregularities against cach, whosc cases are
still under investigation by ITDC/Govern-
ment agencies may be placed on the Table
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of the House : and

(b) also the names and designations of
(i) those officials against when complaints
of irregularities have been received during
the last two years, served with charge sheets
and placed under suspension pending the
finalisation of their cases ; and also (ii) those
who could either not be charge-sheeted and
placed under suspension ; give the justi-
fication in each case with the relevant rules
on the subject ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) 12 cases of complaints
relating to  irregularitiecs in  making
purchases, misuse of position, misapprop-
riation, malpractices, etc. were received
during the years 1981-82 and are
under investigation. Of these, five pertain
to the Hotels Division, four to Transport
Divisions, two to Administration and one
to Finance & Accounts Division. A
statement giving details in enclosed.

there were two cases
pertainig to the Hotels Division where
allegations were substantiated. In one case
the officer concerned has been transferred
and charge-shccted and in the other case the
officer has been transferred from his unit of
posting as the lapses were of an adminis-
trative nature,

(b) In addition,

STATEMENT

1981-82

SI. Name and designation of the
No. officer/official indicated.

Gist of the complaint

1 2

1. Shri OP Bhandari MS

Ex Manager Ranjit Hotel

vide his
comments from ITDC on a complaint from ITDC

minutes dated 22-3-1981 desired

Officer Asscciation against S/Shri OP Bhandari and
Rajinder Singh for allegedly indulging in undesirable
activities,

2. Shri Rajinder Singh Asstt.
Manager Janpath Hotel
Asstt.

ITDC Officers
complaint to the MS against Shri Rajinder Singh,
Manager,

Welfare Association had made a

Janpath  Hotel, alleging that

irregularities had been committed in writing off
of Rs, 4,00 lakhs. MS vide his minutes dated 22-3-
1982 desired comments of ITDC.
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1912-83

3

10.

11.

12,

Shri OP Bhandari

Ex. Manager
Ranjit Hotel

Shri OP Bhandari

Ex. Manager Hotel Ranjit
and others.

Shri Satish Sethi Asstt. Div.

Manager Transport Dijvn.

Shri Arun Kshetrapal DM(TS)

now vice President (TS)

Shri CL Sachdev
Chief Accounts Officer
Janpath Hotel

Dr BM Rajaj
Chief of Medical & Health
Officer.

Dr. BM Bajaj
Chief Medical & Health
Officer, ITDC,

Shri OB Lal
Dy Manager, Ashok Hotel
New Delhi

Shri N Vidyadharan

General Manager (Transport)

Shri Kulshrestha
Regional Manager (Central)

Shri Ganga Saran

Transport Unit,
ITDC, Agra,

MS vide his minutes dated 24-4-1982 forwarded a
copy of complaint from ITDC Hotels Workers Union
for comments. The complaint was against S/Shri
OP Bhandari and TC Chauhan alleging corrupt
practices/irregularities being indulged in by them.

1.  Irregularities in the purchase of GI pipes.

2.  Irregularities in the purchase of blankets.

3. Acceptance of payment in Indian currency from
foreign guests.

DOT on 28-8-1982 forwarded a complaint alleging :-

(1) Irregularities in making purchase of spare parts,

(2) irregularities in the award of body building
contracts of ITDC buses, etc.

Ministry of Tourism vide their letter dated 23-8-1982
forwarded a complaint from Shri Anwar Akhlag, MP,
containing allegation of corruption, malpractices,
misuse of position, etc.

DOT vide their letter dated 13-9-82 forwarded a
complaint against Shri Sachdev, CAO, alleging that
(1) He manipulated the figures of outstanding debts
in the balance sheet resulting in less profit being
shown in the balance sheet, (2) He is not raising
bills against himself and other known officers whom
the amount of food taken as per KOTs exceeds the
permissible limit.

Ministry of Tourism & CA vide their letter dated
21st September 1982 have forwarded to ITDC a copy
of complaint from Shri Rasheed Masood, MP,
against Dr BM Bajaj alleging misappropriation and
fraud, for comments.

DOT vide their letter dated 6th Oct. 1982 have
forwarded another letter from Shri Rasheed Masood,
MP, alleging that malpractices are being indulged
in by Dr Bajaj in passing medical bills.

DOT vide their letter No. 11(5)/82-PSU(T) dated 1st
February 1983 have forwarded a complaint against
Shri OB Lal alleging corrupt practices and bungling
in F & B Department of Ashok Hotel.

PS to BM vide his note dated 17-2-83 forwarded a
complaint regarding mis-use of a luxury car.

Ministry of Tourism & CA vide their letter
No, 10(4)/83-PSU(T) dated 21st March 1983 forward
a complaint against Shri Ganga Saran of Transport
Unit, Agra, alleging corrupt practices.
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Indo-Bulgarian Joint Ventures Delayed

9285. SHRI ARVIND NETAM : Will
the Minister of COMMERCE be plcased to
state :

(a) whether Government have seen a
pnews-item appearing in the ¢‘Financial
Express'’ dated 17th December, 1982 under
the heading ‘“Leather goods-Indo-Bulgarian
ventures delayed”’;

(b) if so, what arc thec main causes for
the delay in the execution of the ventures ;

(c) the details of loss suffered by India
and who is responsible for this loss ;

(d) the steps being taken for immediate
implementation of the projects on both the
sides ;

(e) whether a delegation is being sent to
Bulgaria for getting their clearance for
export of leather goods, if so, the details
thereof and when ; and

(f) whether Government are considering
to amend the mode of payment as to foreign
exchange ; if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) The STC has signed a Protocol on
26th June 1980 with Bulgarian Govt, to
establish four join ventures in India
out of which for one, a specific agreement
was signed on 27th November, 1981, for
manufacture of three lakh pairs of fashion
leather gloves annually. The delay is due to
non-receipt of Govt., of Bulgaria’s
approval.

(c) The question of loss does not arise
as no investment has been made so far.

(d) During the visit of the Bulgarian
Delegation to New Delhi last week, a
protocol was signed between STC and
S.0. Pirin, Sofia, whereby action points on
a time bound programme have been
indicated for execusion and speedy imple-
mentation of the project.

(e) and (g) No, Sir.

ITDC Labour Disputes Pending in Labour
Courts/Industriol Tribunals

9286. DR. A.U. AZMI: Wil the
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Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) how many labour disputes are
pending against ITDC management in
various labour courts/industcial tribunals,
giving a brief summary of each case ;

(b) among them, how many are more
than two years old ;

(c) origin of the year of each dispute
which is more than two years old, alongwith
the name of the unit as also thc names of
the parties to the dispute ;

(e) if so, the details of the steps taken ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (e) The information is
being collected and will be laid on the Table
of the Sabha,

Joint Ventures Abroad

9287. SHRI SUSHIL BHATTA-
CHARYA : Will the  Minister of
COMMERCE be pleased to state :

(a) how far Government’s scheme for
joint ventures abroad has been successful ;
and

(b) what are the fields which offer scope
for joint ventures ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (@) The
performance of Indian joint ventures abroad
has been reasonably satisfactory in attaining
the twin Objectives of creating opportunities
for exports of capital goods, technology and
know-how from India and of participating
in the developmental efforts of the countries
of the Third World in Asia and Africa. Till
now the country has derived the following

benefits from Indian  joint  ventures
abroad :
Rs. crores
(i) Remittances into India by
way of dividends, technical
know-how fees/royalty etc. 26.4
(ii) Additional exports of -
machinery, spares and raw
materials ‘over and above
exports towards equity. 144.0
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(b) It will be difficult to indicate the
fields which offer scope for setting up joint
ventures abroad. Among the Joint Ventures
that have already been sct up abroad, a large
number of them were in the fields of light
engineering, textiles, chemicals and
pharmaceuticals, palm oil refining and
trading and markcting.

Cargo for Airlines

9228. SHRI S. B. SIDNAL : Will the
Minister of COMMERCE be pleased to

state :

(a) whether it is a fact that the Air
India freighter scrvices from Madras to
several parts of the world do not get
sufficient cargo, specially leather items ;

(b) the reasons for apathy shown to Air
India by the exporters ; and

(c) the steps proposed by Government
to get reasonable cargo for the Air Lines ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (¢) Air
India had represented that their air freighter

service operating through Madras for
destinations in the Western market were not
getting sufficient air cargo ex-Madras.  Air
India has suggested to Government that

leather exports may exclusively be air
freighted through their freighter service. The
Central Government in consultation with
the Leather Export Promotion Council have
agreed to a voluntary mandate on leather
exporters for moving leather air cargo
through Air India freighter service.

Promotion examination from auditors
to Section Oflicers (Accounts)

9289, SHRI TRILOK CHANDRA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that after the
issue of Department of personnel O.M. No.
8/12/69-EST (SCT) dated 23rd December,
1970, a number of individual representations
by Scheduled Castes/Tribe candidates were
made to the Controller General of Defence
Accounts for relaxation of qualifying
standard in a departmental Promotion
examination conducted by him from auditors

to Section Officers (Accounts) ;
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(b) if so, the action taken on the repre-
sentatjons :

(c) number of Section Officers
(Accounts) of general and reserved catego-
ries on 31st March, 1983 :

(d) number of unfilled reserved vacancies
on the above date with reasons therefor ;
and

(d) details of immediate measures for
filling the vacancies at above?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) and (b) A
few representations were reccived. The
Department of personnel and Administrative
Reforms Office Memorandum dated 23rd
December, 1970 provides for relaxtion in
qualifying standard for Scheduled Caste/
Scheduled Tribe candidates in promotions
made through departmental competetive
examinations, Since the Subordinate Accounts
Service Examination, conducted by the
Controller General of Defence Accounts, is
a qualifying one, the Office Memorandum of
the Department of Personnel and Adminis-
trative Reforms is not applicable in this

case. The individuals have been informed
suitably,
(c¢) General category : 2889
Reserved category 157
(d) 207. The vacancies could not be

filled due to non-availability of qualified
officers.

(¢) The relaxation in the qualifying
standard is given as per extant orders. The
quota can only be filled when sufficient
number of qualified candidates become
available.

Indian cardamom facing auto competition

9290. SHRI M.M. LAWRENCE :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have taken note
of the reported statement of Chairman,
Cardamom Board that Indian cardamom
is facing acute competition in world market;
and

(b) if so, what action Government pro=
pose to face the adverse situtation ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI (SINHA): (a) and (b)
Government are aware that Indian carda-
mom is facing competition in the world

market. The following measures have
béen taken to counteract the adverse
situation : —

(1) Increasc! participation in the
International Fairs.

(2) Sponsoring market survey/consumer
research and other sales delegation
to the Middle East markets.

(3) A Trade Promotion Office of the
Cardamom Board has been estab-
lished at Bahraip to collect and
transmit market intelligence in the
Middle East markets,

(4) Market promotion activities being
implimented under ITC/SIDA  and
M.D.A. Programmes,

(5) Proseuction and  distribution of
export promotional literature,

(6) Publicity compaign
market of Middle
Bahrain Office.

have granted C.S.S.
at the rate of 7%/, on the export
of cardamom in consumer packs
of upto 2 kgs., w.c.f. 1-10-1982.

in the core
East by the

(7) Government

issue of experience certificates to
casual labourers by A-l

9291. SHRI R.N. RAKESH : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether experience certificates, which
used to be issued to -casual workers/
labourers/peons etc. employed in Air India,
New Declhi on casual basis, have been
discontinued ;

(b) if so, the reasons for discontinuing
such experience certificates depriving the
casual workers/labourers/peons etc. from
getting the experience added in their record
in the employment exchanges for getting
employment elsewhere ;

(¢) whether with a view to give these
casual workers/labourers/pecons e¢tc. of Air

India the benefit of getting employment

clsewhere on the basis of the work done in
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propose to start
certificates

Air India, Government
again issuing such experience
with retrospective effect ; and

(d) if so, by which time and if not, the
reasons for adopting such attitude by the
management of Air India ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (d) The information is beiag
collected and will be placed on the table of
the Lok Sabha.

Direct Recruitment to Posts of customs
Examiners at Calcutta

9292, SHRI RAM JETHMALANI :
Will the Minister of FINANCE be pleased
to State :

(a) whether the Staff Selection Commis-
sion had offered candidates for direct
recruitment to the posts of Customs
Examiners at Calcutta in the year 1981, but
the Collector of Customs had replied that
there was no vacancy in the category of
direct recruits even after knowing that ma ny
persons were working on ad hoc basis in
this category ;

(b) if so, action taken against the Col-
lector for making untrue statement ;

(c) has the Collector also considered
the eligible departmental condidates for the
promotee posts of Examiners during the
DPC held in 1982 beyond the permissible
limit of qualifying zone of candidates
regularising the ad-hoc promotees working
against direct recruit vacancies in violation
of Personnel Department’s O.M. dated May
16, 1957 and December 24, 1980 in this
regard ; and

(d) if so, the facts and reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABAI RAMA RAO): (a) and (b)
In March, 1981, the Collector of Customs,
Calcutta notified three vacancies in the
grade of Examining Officers to the Staff
Selection Commission. None of the candi-
dates nominated by the Commission joined.
In December, 1981, the Collector again
notified four vacancies to the Commission,
Two of the candidates nominated by the
Commission have so far joined.
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(¢) and (d) According to the reports
received from the Collector, the selections
by the DPCs for the years 1975 to 1980
were made from within the prescribed zone
of consideration, and as regards the selec-
tions for the years 1981 and 1982, the
related records are being examined with a
view to taking appropriate corrective action,
if any, found necessary.

Seizure of foreign chartered fishing boats

9293, SHRI RAM SINGH YADAV:
Will the Minister of DEFENCE be pleased
to state :

(a) whether the
apprehenced foreign
trawlers which were
prohibited coastal waters

Coastal Guards have
chartered fishing
fishing within the

since January 1,
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(b) the details of the number and dates
when such foreign chartered fishing boats
were seized by the Coastal Guards or the
Indian Navy ;

(c) the names of the Indian fishing
companies which had sponsored the seized
foreign chartered fishing boais ;

(d) the present status of the seized

foreign chartered fishing trawlers ; and

(e) the details of any fines and levies
etc. imposed on such illegally fishing charte-
red boats ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) Yes, Sir.

1983 ; (b) and (¢)
S. No. Date Name of of Company chartering No. of trawlers Name of the
the seized foreign trawlers apprehended trawlers
2. 26-3-83 M/S Nay Bharat 2 YONG YUH 1
Ferro Alloys Ltd, Hyderabad YONG YUH 2
1. 26-3-83 M/S Tropical 1 PAFANG 11
Shipping
Vishakhapatnam
3. 1-4-83 M/S Bottle 2 TUAN LONG 1
Glass Co. TUAN LONG 2
New Delhi

(d) and (e) Legal proceedings against the
seized trawlers are in progress.

Blfurcation of DGI

9294, SHRI K. RAMAMURTHY : Will
the Minister of DEEENCE be pleased to
state :

(a) when was the Directorate General
of Inspection (DGI) bifurcated from the
DGOF and R & D Organisation ;

(b) what was the strength of service and
civilian officers serving in the combined
DGI & R & D organisation on that date ;

(c) was any option given to the civilian
and service officers, then serving in DGI
to choose to join either R & D or DGI ;
and

(d) if so, how many officers of each
cards opted for R & D and how many were
accepted for F & D from each cadre ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) The DGI
was not a part of the DGOF at any time.
The R & D and Inspection Organisation
were functionally separated in 1963,

-~ (b) The cadre of DGI and R & D
Organisation was separated in 1976 and the
strength of service and civilian officers was
285 and 1466 respectively.

(c) Yes, Sir. _

(d) 88 civilian officers exercised their
option to join R & D and 18 were accepted.
Among the service officers 1 officers exer-
cised an option to join R & D and he was
accepted.



113  Written Answers VAISAKHA 9, 1905 (SAKA)  Written Answers 114

Fire experts for safety seryices in .LA.A.I

9295. SHRI BALKRISHNA WASNIK :
will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the particulars of the fire experts
with their qualifications in the IAAI at the
four international airports and at Head

quarters ;

- (b) whether the skill of the personnel
is being best utilised to promote the activi-
ties of fire services to make the same
modern and uptodate ; and

(c) whether the manpower is considered
adequate for properly maintaining the safety

»

services to make 1t modern and uptodate ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) The particulars of the officials
responsible for the fire service in ILA.A.L
at its international airports and Headquarters
are given in the attached statement.

(b) Yes, Sir. It is being put to the
best possible use.

(¢) Yes, Sir. Constant reviews of the
requirements of manpower and equipment
are made to ensure that the safety services
are commensurate with the requirements,

STATEMENT

TAAT HEADQUARTERS

SL. NAME & DESIGNATION
No.

QUALIFICATION/EXPERIENCE

1. Shri K.S. Jayaram,
Officer on Special Duty

B.E. (Engineering), Honorary Member IFE, 36
years of aviation experience.

2. Shri P.R.P. Rao, VM
Director (Operations),

3. Shri Gurcharan Bhatura,
Dy. Director (Operations)

4, Shri R,J, Treasurywala,
Asstt. Director (Ops.)

5. Shri M.P. Bhatt,
Fire Officers.

6. Shri A.S. Batra,
Asstt. Fire Officers.

7. Shri S.R. Tripathi,
Asstt. Fire Officer.

M.Sc. AMAESI, Instructor in Air Force, 22 years
of aviation experience.

M.Sc., B.Sc. (Hons.) trained at CATC (Civil
Aviation Training Centre), Allahabad, dealing with
fire matters since 15 years.

C.P.L., Trained at Civil Aviation Training Centre
Allahabad, Civil Aviation Training Centre,
Singapore. Dealing with fire matters for 7 years.

Matric, Station Officer Instructor Course, Divis-
ional Officers Course, Nagpur (National Fire
Service College). Casuality Speciality Course from
National  Civil Defence College, Nagpur.
Graduateship in Fire Engineering (India).

Intermediate. Basic course in Aircraft Crash Fire
and Rescue from Civil Aviation Training Centre,
Allahabad. Firemanship Course from  Civil
Aviation Authority, Fire Training School, Stansted
(U.K.).

Junior Officers Course, from Civil Aviation
Authority Fire Training School Stansted (UK)
25 years experience in Fire Service.

Matric. Basic Course in Aircraft Crash Fire and
Rescue from Civil Aviation Training Centre,
Allahahad.

Fireman Course from Local Fire Brigade. BBY
Divisional Officer Course, National Fire Service
College, Nagpur,

25 years experience in Fire Service,
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g.

Shri D.S. Yadav,
Asstt. Fire Officer.

BOMBAY AIRPORT

1.

10.

Air Cdre. N.W. Tilak
General Manager.

Shri J.F. Tellis,
Officiating
Dy. Director (Ops.)

Shri S. Ramasamy,
Asstt, Director (Ops.)

Shri N.C. Bysack,
Asst. Director (Ops.)

Shri J. Gopalakrishna,
Asstt. Director (Ops.)

Shri H.S. Singh,
Fire Officer.

Shri R. Khan,
Asstt. Fire Officer.

Shri K.P. Goswami,
Asst. Fire Officer.

Shri V.K. Patil,
Asstt, Fire Officer.

Shri G.J. Gumgaonkar.
Asstt. Fire Officer.

DELHI AIRPORT

1.

Air Cdre. N. Sinha Ray.

General Manager,

Intermediate. Basic Course in Aircraft Crash
Fire & Rescue [from Civil [Aviation Training
Centre, Allahabad.

Firemanship Course from Civil Aviation Autho-
rity, Fire Training School, Stansted (UK).

Junior Officer Course from Civil Aviation
Authority, Fire Training School, Stansted (UK),
Station Officer and Instructor Course from
National Fire Service College, Nagpur.

Divisional Officer Course, National Fire Service
College, Nagpur.

Air Force Pilot, Test Pilot, M. Tech. (Aviation),
30 years of Aviation experience.

C.P.L. Trained at Civil Aviation Training Centre,
Allahadad, Dealing with fire matters for-10 years.

M.A., MBA, Trained at Civil Aviation Training
Centre, Allahabad. Dealing with fire matters for
10 years.

C.P.L. Trained at Civil Aviation Training Centre,
Allahabad, 9 years experience in Aviaticn.

Trained at Civil Aviation Training Centre,
Allahabad, 9 years experience in Aviation.

Matric Station Officer and Instructor Course,
Divisional Officer Course from National Fire

- Service College, Nagpur. Memtership of Institute

of I'ire Engineer (UK).

S.S.L.C., Basic course in aircraft crash fire and
rescue from Civil Adviation Training Cenre,
Allahabad. Station Officer Instructor Course
& Divisional Fire Officer Course from National
Fire Service College, Nagpur.

Basic Course in Aircraft Crash Fire and Rescue
from Civil Aviation Training Centre, Allahabad.
Firemanship course from Civil Aviation Autho-
rity, Fire Training School, Stansted (UK).

Basic Course in Aircraft Crash Fire and Rescue
from Civil Aviation Training Centre, Allahabad.
Firemanship course from Civil Aviation Authority,
Fire Training School, Stansted (UK).

Basic Course in Aircraft Crash Fire and Rescue
From Civil Aviation Training Ceﬁtre, Allahabad.

B.Sc., (Hons.) D.S.S.C. 35 years experience in
Aviation.
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10.

Shri H. Kumar,
Dy. Director (Ops.)

Shri L.S.V. Raghavan,
Asstt. Director (Ops.)

Shri K. Vishwanath,
Asstt. Director (Ops.)

Shri Roshan Lal
Asstt. Ditector (Ops.)

Shri L.N. Bhanj
Asstt., Director (Ops.)

Shri T.N. Gupta
Fire Officer

Shri N.M. Wadhera
Asstt. Fire Officer

Shri R.R. Mehrey
Asstt, Fire Officer

Shri Amar Singh
Asstt. Fire Officer

CALCUTTA AIRPORT

1.

Shri A.V. Anand
General Manager

Shri J.C.V. Tamane
Dy. Director (Ops.)

M.Sc. Trained at Civil Aviation Training Centre,
Allahabad.
10 years experience in dealing with fire matters.

NDA, CPL, Trained at Civil Aviation Training
Centre, Allahabad.
Dealing with fire matters for 7 years.

M.A. Trained at Civil Aviation Training Centre,
Allahabad. Civil Aviation Training, Centre,
Singapore.

9 years experience in Aviation.

Trained at Civil Aviation Training Centre
Allahabad.
10 years experience in Aviation.

Trained at Civil Aviation Training Centre

Allahabad.
10 years experience in Aviation.

Basic Course in Aircraft Crash Fire and rescue
from Civil Aviation Training Centre Allahabad.
Unexploded Bomb disposal course from National
Civil Defence College, Nagpur, Station Officer &
Instructor course NFSC, Nagpur,

27 years experience in fire service.

Basic Course in Aircraft {Crash Fire and Rescue
from Civil Aviation Training Centre, Allahabad.
Station Officer & Instructor Course from National
Fire Service College, Nagpur.

32 years experience in Aviation.

Basic Course in Aircraft Crash Fire and rescue
from Civil Aviation Training Centre, Allahabad.
Firemanship Course from Civil Aviation Authority,
Fire Training School, UK, Junior Officer Course,
from Civil Aviation Authority Fire Training
School, Stansted (UK).

21 years experience in fire service.

Basic Course in Aircraft Crash Fire and Rescue
from Civil Aviation Training Centre, Allahabad.
Refresher Course Fire Training School Civil
Aviation Department, Calcutta.

27 years experience in Fire Service .

M.Sc. Trained at Civil Aviation Training Centre.
Allahabad. Dealing with fire matters for 19 years.

L
Trained at Civil Aviation Training Centre,
Allahabad, Dcaling with fire matters for 10 years,
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3. Shri A.K. Chatterjee
Fire Officer

Basic Course in Aircraft Crash Fire and rescue
from Civil Aviation Training Centre, FAllahabad.
Asstt,

Fire Officer Adv. Refresher Course at

Fire Training Centre, New Delhi.
26 years experience in fire services.

4. Shri S.R. Chakraborty
Asstt. Fire Officer

Matric.
Basic Course in Aircraft

Crash Fire and rescue

from Civil Aviation Training Centre Allahabad.
Station Officer & Instructor course from NFSC,
Nagpur.

27 years in Fire Service,

5. Shri G.B. Dass.
Asstt, Fire Officer

Course in
from Civil Aviation Training Centre, Allahabad,

Basic

Aircraft Crash Fire and rescue

23 years in Fire Service,

MADRAS AIRPORT

1. Shri K. K. Gulati
General Manager

2. Shri J.S. Kapoor
Asstt, Director (Ops.)

B.Sc. Training at Civil Aviation Centre Allahabad.
32 ycars experience in aviation,

B.A. Trained at Civil Aviation Centre Allahabad,
Civil Aviation Training Centre, Singapore,

9 years experience in Aviation,

3. Shri G.K. Chowdhary
Fire Officer

Divisional Officers Course, National
College, Nagpur.

Fire Service

Graduateship of Institute of

Fire Engineers (India).
26 years experience in Fire Service,

4, Shri M. Albert
Asstt Fire Officer

B.A. Basic Course
rescue from Civil

in Aircraft Crash Fire and
Aviation Training Centre

Allahabad.
25 years experience in Fire Service,

News-Item Captioned ‘‘Garden Reach

Shipbuilders and Engineers (GRSE)
Deteriorating Very Fast”

9296. SHRI INDRAJIT GUPTA : Will
the Minister of DEFENCE be pleased to
state :

(a) whether his attention has been
drawn to the reported statement at Calcutta
on 2nd April, 1983 by the Flag Officer
C-in-C Eastern Naval Command that
Garden Reach Shipbuilders and Engineers
(GRSE) has ‘“‘deteriorating very fast™ ;

(b) whether the Chairman and
Managing Director of GRSE has also
admitted lack of necessary modernisatioi
and dependence on foreign assistance as

adverse factors ; and

(c) if so, steps being taken to save this
shipbuilding wunit from erosion and
decline ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEEENCE (SHRI K.P.
SINGH DEO): (a) The newspaper
reporting has been erroncous. The Flag
Officer C-in-C, Eastern Naval Command
had used the word ‘“deteriorating” not in
the context of GRSE but in the context of
small shipyards on either side of the river
Hooghly. On the contrary, he had urged
GRSE to become nucleus of shipbuilding
activity and to reactiviate the small
shipyards, A clarificatory letter sent by the
Directorate of Public Relations, Ministry of
Defence was published in the “Statesman’’,
Calcutta on 20 April, 1983,
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(b) No, Sir. The Chairman and
Managing Director, GRSE had in fact said
that “shipbuilding being an assembly
industry depends a great deal on the
infrastructure support available in the
country for equipment, machinery,
electronics and weapons etc. Although we
are making a steady progress in these
fields, we still depend on foreign assistance
for some intricate design and equipment

help.”

(c) Does not arise, in view of answer
to (a) and (b) above.

Payment of Interest on G.P, Fund
Amount Beyond Six Months

9297. SHRI J.S. PATIL : Will the
Minister of FINANCE be pleased to refer to
the reply given to Unstarred Question
No. 4523 on 25th March 1983 regarding
payment of interest to retired employees
under jurisdiction of A.G. Maharashtra and
state :

(a) under what circumstances, and upto
what period payment of interest on GP
Fund amount can be released beyond six
months period referred to in the said

reply ;
(b) the procedure for its release ;

(c¢) why release of interest beyond six
months is being considered only in respect
of 6 employees who have protested against
the system and not other employees who
may not have represented against the AG’s
action although their cases may also be
similar to those who have represented ;
and

(d) the number of Maharashtra Govern-
ment employees who retired during the
period 1.4.1979 to 31.3.1982 and who were
not given interest, though due on their PF
amount and/or residual balance beyond six
Months ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAQ) : (a) As stated
in reply to Unstarred Question No. 4523,
payment of interest on the Fund balances
beyond a period of 6 months upto one year
may be authorised by the Head of the
Accounts Office after he bhas personally
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satisfied himself that the delay in payment
was caused by circumstances beyond the
control of the subscriber,

(b) No special procedure has becn
prescribed in the rules for this purpose. In
the past, cases for grant of interest boyond
a period of 6 months upto one year were
reviewed by the Accountant General on

receipt of representations from the
subscribers.
(¢) Accountant General has already

idnitiated action for review of cases finalised
pluring the year 1982-83. After the com-
petion of this review, cases relating to the
beriod prior to 1st April, 1982 would also
be taken up for similar review,

(d) The information is being collected
and will be laid on the Table of the House
as early as possible.

Crisis in Textile Units

9298. SHRI A.C. DAS: Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is fact that some textile
units in Gujarat and other States are in
great Crisis ;

(b) if so, the number of such textile
mills in different States which are in crisis,

and

(c) the steps taken/proposed to be taken
to remove the crisis ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b) In
the absence of objective criteria to
distinguish a situation of crisis, the exact
number of mills facing a situation of crisis
cannot be indicated. It is a fact that some
cotton textile mills in Gujarat have closed
down in recent months,

(c) The steps to be taken would very in
cach case depending on the reasons leading
to sickness or closure in each case and the
policy guidelines relating to sidk industrial

undertakings.

Relief to Pensioners

9299. SHRI DIGAMBER SINGH:

“Will the Minister of FINANCE be pleased

to State :
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(a) whether Government have by now
studied the Supreme Court’s judgement of
April 5, 1983 dismissing their petition
seeking review of the Court’s December
17, 1982 judgement by which all Union
Government and Armed Forces employees
became entitled to the liberalised pensions
with effect from March 31, 1979 and April
1, 1979 ; respectively, regardiess of their
date of retirement ;

(b) if so, their reaction thereto ; and

(c) if not, how long more will it take to
study it and issue necessary orders to
grant the necessary relicf to the hard-hit
pensioners in the light of thc Court’s
December, 1982 judgement ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
PATTABHI PAMA RAO) :
(a) It is reported that the Supreme

Court has decided to review petition on
April 5, 1983. A copy of the judgement of
the review petition has not yet been received
by the Government from the Supreme Court
of India.

(b) and (c¢) In view of (a) above, the
question does not arise,

Action Against Manufacturers of
Aerated Water

9300. SHRI DAYA RAM SHAKYA :
Will the Minister of FINANCE be pleased
to state :

(a) what punishment in adjudication and
other punishment in prosecution as well as
in inter-departmental reference was imposed
against 65 manufacturers of aerated water
in 12 Central Excise Collectorates as referred
to at page 138 of Appendix VII of 55th
Report of Public Accounts Committee
(77-78) 6th Lok Sabha, on evasion of central
excise duty ;

(b) amount of duty involved in each
case ;

(c) whether duty and penalty was
collected in each case, if not, reasons ;

(d) in how many cases appropriate
action for simultaneous proceedings for
adjudication and prosecution was taken, if
not, reasons therefore ;
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(e) what is the ultimate result in each
case ; and

(f) whether Government will lay on the
Table of the House complete facts and
circumstances of the case stating he follow
up action taken to check such ervasions in
future ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) to (f) The
information is being collected and will be
laid on the Table of the Sabha,

FT-TYITA HIHS

9301. =it mew gAiw fag : 41 faq
gt gg Fard 1) FO aq fF .

(F) ag dvq agt & Hua fafes
®U F J7997 F fF97 wroAl 1 qar
Tar & aar g¥afas g7 95 nfa F1 aq.
FIT AT FATY ;. A7

(@) FT-HIGIF] FT 91 FATA G
afag 9 afg @13 F fao 7ar a7 3q7
feg 7 § a9r 4% aqr qfeoqrg @ ?

fea wataz § wsa wA (= qzaif
VAT UF) © (F) A19FT FFEG Ieqad
geF qar @Ar gew fawmi gru fasy
& gaf & sYua qar qmo a0 §#F F
N F [raat &) FeqT H IA HTYE
ufw famigae @ —

MAHT
g aarfaai &1 g% af gfs-
qEqT qafaal #1 geq
(F1E %o )
1980-81 3746 1925.97
1981-82 4282 3065.75
1982-23 4791 2795.05

&Rl JqIad EH

aq 9T A AT HITET  AGAI-
g &1 fas gew ao.
weEar T94 (V13 %o )

1980 3259 1265-12

1981 5257 500609

1982 8304 5866.09



125 Written Answers

VAISAKHA 9, 1905 (SAKA)

q1ar qew

qq Gar @AIT AT FAuEA TA
niey IFH

1980 104 75,81,353 %o

1981 214 2,16,48, 052 ®e

1982 188 2.41,64, 371 %o

(@) sagz faqm & aga #3
At qgr wbiwew F1 wAaifzay &
qraeq § ATA qamE) &1 aq s fzar g
FIHIFTT F1 aF4 F {10 qog-gaq 9T
fafrsg gaifas agr gaafas 3am 53
iF &1 fawm wEwT waq 1 afqaas
graear 3949 #1 Afgs owFoEr I
q 99T FEN g |

FeEN I FEF T F HIIAA
faQdY a5 &1 fafwsa a8t g 19¢ 9al &1
WAL FIF g1F g 0 AAIT ATAT 44T
§ 17 9geaqu 4147 97 9 7T dA1T THFF
sqifag #3 faar a7 21 a7 &1 4999
FA1T A1 g 9q fardr gg1af F1 AN
YT § gg arar &1 war g fF sAw
qfeona Ta®s gemad god &1 ATEAT &
1§ &t sfas @ 1 991 Q77T HY9QT
FL ATFEA THAT |

HYHY YeF 947 7 G197 ges F A9 99
&1 UFF & fao fafyesa w39 Iz &
faafa sarg grasl gEFar & asg
gradty #1 SEr 2 aifs 3a3 &y af
fe) ofy 5@ FIOT AT 9T AT FH |
qaifaq |17 ¥ qeT AT 1T HIAT AT
4 B faq Mfzal 9T a1 e
far qrq1 @ 1 &9 €A ged SqHr
fe o3 ¥ arg @ wia F fAwrar H
ggafa & aidy & 1 feear faug Fey &
graral 9T aryar &4y fang safag g
3% argd fre o3 9 farody W@ &
fac gug gag 9T Farzdy aifegs o
fhg sra & | a7 =rae & G870 orqar
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FEGEN F AT NI & qEAFT A {AG
SEqF EIAT §, SN g oTEN & fug
fadry sra=ar sia wrar &1 {7 AT )
I9gFT ARl W, FAT AT AN &
difas squg §&7 & WY ggnfaa fear
AT @ |

Amount spent on export promotion out of
amount collected by AEPC

9302. SHRI ANANDA PATHAK :
Will the Minister of COMMERCE be
pleased to refer to the reply given to USQ.
No. 6476 on 2nd April, 1982 regarding
collection of money by AEPC by way of for-
feitures and state whether any amount has
been spent with the approval of Government
for export promotion purposes out of Rs.
76.41 lacs (provisional) collected by the
Apparels Export Promotion Council ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
+RAM DULARI SINHA) :

According to the Apparels Export Pro-
motion Council, no part of the amount has
so far been utilised.

Issue of Complimentary Tickets by A.l.
to Landlords for Foreign Travel

9303. SHRI ZAINUL BASHER : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is the established practice
with the Air India to issue complimentary
tickets for foreign travel to the landlords
whose houses it hires for use as residences
of its officers in Bombay and New Delhi ;

(b) if so, under what Rule or Order this
practice is being followed and whether he
would place on the Table a copy of the
relevent Orders issued in this behalf by his
Ministry or the Air India to its Regional
Offices etc, ; and

(c) the particulars of such complimentary
tickets issued by the Air India to its land-
lords, their names and addresses and the
countries of their choice—in Bombay and in
the Capital during the year 1982 and 1983
(up till 31 March, 1983) and the authority
issuing these ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (c) The requisite information
is being collected and will be laid on the
Table of the Sabha.,

World bank aid for gas hased fertilizer units

9304, SHRI HARIHAR SOREN : Will
the Minister of FINANCE be pleased to
state :

(a) whether his Ministry has made efiorts
to get World Bank aid to finance some gas-
based fertilizer units ;

(b) the names of the gas-based fertilizer
units going to get World Bank loan ; and

(c) the details of the amount and pro-
gramme in this regard ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : (a) to (c) A
gas-based fertilizer plant to be set-up at
Bijaipur in Madhya Pradesh has been posed
World Bank Group for assistance. Discus-
sions with the World Bank are going on.

aawfas wiaey fafa § o gaafa

q¢ ATAFT H BT

9305. =it atfewm waav: T faq
A 4g AT F FI7 FIT FF

(F) Fa1T TF A1TFT AT I ATAT
qeAt & A § @gafas wfaeg fafa 7
st &) qE g7 fT £ wrrsr g gz A
wTaY §;

(@) afe agf, & F71 Weglg FAF
WUSH T €W BT 1 sqATGl F §

(m) afz gi, ar#ar G T I
grarg § F1E sfagaar s & g, A

(w) afg gi, @t s7 ev afe a&l, a
qg &9 aF AT &7 A ?

faq riqrera § Tew wEr (S qzafy
uRt ) ¢ (%) fE@d smmwe gar g
AYAT FUTT AT F F ATAY qeAt F Ay
argafas afasy fafa & qar $ 7§ wfa
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faaffrg @ael §  asadla, a7 &7
afafam, 1961 # 91T 80 T &  F=ATA
FITA qIH FY FHIIT |

(@) & () 737 & A7 (F) & I
#! =417 ¥ @A U, ¥ 937 A8 I3 |

Export to Sri Lanka

9306. SHRI JAGDISH TYTLER :
Will the Minister of COMMERCE be pleased
to state :

(a) what efforts are being made to in-
crease our exports to Sri Lanka ;

(b) whether Government have sent a
Trade Development Authority (TDA) team
to study the possible areas i1n which Indian
manufacturers could supply goods to Sri
Lanka ; and

(¢) whether they have submitted any
report as yet, and if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) Indo-Sri Lanka
trade is carried on under the provisions of
Trade Agreement between the two countries,
With a view to increasing our exports to Sri
Lanka, Govt. of India has been extending
credits to Sri Lanka since 1966 to enable
them to purchase certain engineering items
from India. A number of joint ventures
have also been set up in Sri Lanka which
ensure export of machinery and equipment
from India to that country.

(c) A TDA team has recently left for Sri
Lanka to carry out a study in respect of a
wide range of engineering items for identify-
ing the possibilities of increasing our exports
to Sri Lanka,

(c) The study is in progress.
Sickness of units establisbed by enterpreneurs

9307. SHRI HANNAN MOLLAH :
Will the Minister of FINANCE be pleased
to state ;

(a) the extent of sickness of units
established by science and technology entre-
preneurs through specific entrepreneurship
schemes sponsored by different financial
institutions ;
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(b) the details thereof ;

(c) whether any analysis has been made
to diagnose the reasons for sickness or any
remedial steps being taken ; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) The
Industrial Finance Corporation of India
(IFCI) has reported that out of 39 projects
promoted by technologists/tecchnician entre-
preneurs which nave been sanctioned finan-
cial assistance during the ten years period
ended the 30th June, 1982, 4 projects have
been identified as sick.as on the 30th June,
1982. The amount of assistance including
loans and underwriting assist.ance, outstand-
ing against these units as on 31.6.82 was
Rs. 2.40 crores. The Industrial Development
Bank of India has reported that out of 54
projects promoted by technician entrepreneurs
under projects finance scheme of the IDBI
upto end of June, 1982, 5 projects are
reported to be sick. An amount of Rs. 1.40
crores was outstanding against these units
as on 31,12,1982,

(¢) and (d) The reasons for sickness in
the units promoted by technician cntrepre-
neurs have been analysed in each individual
case. The rcasons have been identified to
be' market constraints, high cost of produc-
tion due to increase in the cost of raw-
materials and other inputs, shortage of
power, non-availability of raw material, low
capacity utilisation, management deficiencies
etc. The institutions take stcps on a case
to case basis to diagnose the causes of sick-
ness and  formulate suitable rchabilitation
plan. In some cases, acquisition of power
generating sets and balancing equipment has
been resorted to. It suitable cases change
of management has also been resorted to.

Pay and allowances to officers selected through
UPSC for training in defence forces

2308, SHRI MOOL CHAND DAGA :
Will the Minister of DEFENCE be pleased
to state the recasons for not giving pay and
allowances in full to the officers selected for
training in Defence Forces, though UPSC
while the officers sclected for Civil Services
by the UPSC are paid pay and allowances
in full during the training period ?

VAISAKHA 9, 1905 (SAKA)itt nettirW  Answers 130

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO) :

At present Cadets during pre-commission
training do not get the pay and allowances
of the Commissioned Ranks but are provided
free messing, accommodation and allied
services. They get the pay and allowances
after grant of the Commissioned Rank. Any
comparison with the Civil Services would
not be appropriate as the schemes of entrance
examination and terms and conditions of
service in the Civil Services and Defence
Forces are bompletely different.

Uncleared Colour TV sets at Airports

9309. SHRIMATI PRAMIRA DANDA-
VATE :

SHRI MOHANLAL PATEL :
SHRI BALKRISHNA WASNIK :
SHRI DAULATSINHII JADEJA:

Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that over 10,000
Colour T.V, sets are lying uncleared in the
Customs at various Airports ;

(b) whether Government have confiscated
these sets under the Customs Act ; and

(¢) if not, the reasons, therefore ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) No, Sir. On the
basis of information available with the
Mintstry, only 1551 colour television sets
were lying uncleared at the various Airports
as on 22.2.1983, out of a total of 62,360
imported under the OGL Gift Scheme.

(b) Out of 1551 colour television sets
lying uncleared, 22 sets were pending for
investigation regarding the bona-fides of the
gifts. Appropriate action will be taken in
respect of these cases on completion of
investigations, 23 sets were imported after
the expiry of the OGL Colour TV, Gift
Scheme and action has been taken in respect
of these cases for violation of import Trade
Control restrictions. In the remaining cases
(1506) of colour television sets; the importers
have not come—forward for- their clearance
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a;xd action is being taken by the Custom
Houses for their disposal in accordance with
the provisions under the Customs Act, 1962.

(c) Does not arise in view of (b) above.
Loans sanctioned to farmers by rural banks

9310, SHRI K. T. KOSALRAM : Will
the Minister of FINANCE be pleased to
state the quantum of loan sanctioned to the
farmers by each rural bank from the day of
its inception till today ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOIJARY) :

Available data regarding the quantum of
advances to farmers for Agricultural pur-
poses, outstanding as on 30th June, 1982, in
respect of each Regional Rural Bank in
position as on that day, are set out in the
statement laid on the Table of the House.

[Placed in Library, See No. LT-6532[83]

Setting up of Cashew Board

9311. PROF. P. J. KURIEN Will
ths Minister of COMMERCE be pleased to
state :

(a) whether there is any proposal to set
up a Cashew Board on the lines of the
Rubber Board ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) No, Sir.

(b) Does not arise.

Action taken against smugglers involved
in shooting accident

9312. SHRI R. L. P. VERMA : Wil

the Minister of FINANCE be pleased to
state :

(a) whether the number of the smuggling
gang which shot and wounded the officials
of the D.R.I. in Bombay outside the Maratha
Mandir Cinema Hall have been arrested ;

(b) _the details of action taken to contain
the smuggling activities in the country to-
gether with details of the smugglers nabbed
during the course of the last one year ; and
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(¢) have the officials wounded during
encounters with the smugglers or during
attempts made to exchange the smuggled
items has been rewarded suitably to boost
their morale ; if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAOQ) : (a) In the follow-
up action after the shooting incident on
16.12,1982, in which one officer of the
Directorate of Revenue Intelligence, Bombay,
was wounded, 13, persons has becn arrested
so far.

(b) Towards implementing Point No. 19
of the 20-Point Programme which calls for
continued strict action against smugglers,
hoarders and tax evaders, Government have
formulated a Plan of Action, in terms of
which the anti-smuggling drive has been
stepped up. The measures taken under the
Plan of Action, include strengthening of the
preventive and intelligence machinery of the
Customs department, intensified application
of the provisions of the COFEPOSA Act,
1974, greater co-ordination with the other
concerned authorities of the Central and
State Governments and increased bi-lateral
co-operation with neighbouring countries to
prevent smuggling. The matter is also kept
under constant review,

The number of persons arrested for
involvement insmuggling was 2266 in 1982
and 376 in 1983 (upto February).

(c) A proposal to grant a suitable ex-
gratia amount to the officer of the Directo-
ratc of Revenue Intelligence who was wound-
ed in the aforesaid incident is under
Government’s consideration.

Demand by Orissa Government for special
non-plan assistance

9313. SHRI RASA BEHARI BEHRA :
Will the Minister of FINANCE be pleased to
state :

(a) the details of the demand for special

non-plan assistance by OQrissa Government
for development work ;

(b) the amount sanctioned so far ; and
(c) if so, the details thereof ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE) : (a) The State
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Government requested the Centre to provide
non-Plan assistance to the extent of 75%, of
non-Plan spill-over expenditure of a develop-
mental nature of Rs. 214251 lakhs in 1983-
84 for floods that occured in August, 1982,

«b) and (c) The matter is under conside-
ration.

andloom Industry

9314. SHRI RA NATH SONKAR
SHASTRI : Will the Minister of COM-
MERCE be pleased to state :

(a) was it envisaged in the Sixth Plan
to augment the supply of hand-yarn to
weavers through setting up of additional
spining capacity, setting up of a National
Handloom Development Corporation, to
bring 60 per cent of handlooms under
effective cooperative coverage, Increasing
productivity through modernisation and
renovation of looms, strengthening the
technical extension systems for improving
the quality and design of handloom pro-
ducts and reactivisation of looms in the
North-East ; and

(b) if so, what are the details of the
achievements made in the production of
handloom industry, generation of more
employment opportunities and increase
in exports amongst other areas mentioned
above so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Yes, Sir.

(b) The achievements mode in the fields
of production, employment generation,
exports, etc., during the first 3 years of the
Sixth Plan period are as indicated below :—

Year Production Employment Exports
7in million (in lakhs) (Rs. in
metres) crores)

1979-80 2900 61.51 290.41
1980-81 310C 66.13 330.02
1981-82 3113 66.41 322.42

The National Handloom Development
Corporation has been registered and is
expected to start functioning shortly. The

cooperative coverage has increased yto 53 %7
as against the Sixth Plan  target of 60%;.
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Financial outlay has been committed to
setting up of 13 new handloom weavers
cooperative spinning mills and expansions
of 6 existing spinning mills in this sector,
These mills will be completed by mid 1985,
For improving the quality of handloom
fabrics, modern pre-loom and post-loom
processing houses have been set up with
central assistance in a number of States.
Reactivisation of the looms in the North
East are covered under the regular schemes
and the State Governments concerned have
been advised to tdke more active interest.
A third Institute of Handloom Technology,
to cater exclusively to the North Eastern
Sector, has been set up at Gauhati.

Recruitment and promotion pojicr in
army, navy and air force

9315, SHRI BRAJ MOHAN
MOHANTY : Will the Minister of
DEFENCE be pleased to state :

(a) whether Government have come
across any ;comments regarding the recruit-
ment and promotion policy of Government
in Army, Navy and Air Force being tough
gradually ;

(b) if so, whether Government have
examined to sort out the problem and to
introduce a sound and rational balance
between senior and junior personnel of diffe-
rent wings ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) to (c) No specific
comments have come to the notice of the
Government regarding recruitment and pro-
moticn in the three Servicess being made
tough gradually. However, the recruitment
and promotion policies have to undergo
changes from time to time to meet the
requirements of sophisticated hardware and
the introduction of scientific methods of
warefare,

News-item captioned ‘““India’ China agree
on expending trade exchanges”

9316. SHRI N.K. SHEJWALKAR
Wil the Minister of COMMERCE be
pleased to state :

(2) whether Government have seen a
ncws-item appearing in the ‘‘Statesman’
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dated 2-2-1983 under the heading “India,
China agree on expanding trade exchanges™,;

(b) the names and status of the leader
and other members of Indian delegation
who visited China and the outcome of the
discussions held with their counterparts in
that country ;

to be
two

(c) the details of the items
included in the trade between the
countries ; and

(d) what are the terms and conditions
of trade and the mode of payments ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) to (d) A statement giving details of
leader and Members of the Indian dclega-
tion is attached. During discussions on
matters relating to bilateral trade, both
sides projected the items of their export
interest. The Indian side identified iron
ore, chrome ore, finished leather, tobacco
cotton, sugar, engineering items, cashew,
nuts, coffee, coca beans and herbs as ccw
items of their export interest. The Chinese
side stated that they were in a position to
export industrial goods, agricultural items,
chemicals and minerals. ]

Trade between India and China is
conducted in free foreign exchange. There
are no specific terms and conditions relating
to bilateral trade between the two countries,
The normal import and export procedures
apply to trade between India and China.

STATEMENT

INDIAN DELEGATION

1. Shri K.S. Bajpai,
Secretary,
Ministry of External Affairs.

2. Shri Ranjit Sethi,
Joint Secretary,
Ministry of External Affairs

3. Dr. G.N. Rao,
Director,
Ministry of External Affairs.
Ministry of Commerce,

4, Shri Vinod Vaish,
Director,
Ministry of Commerce

Leader

Member

Member

Member

APRIL 29, 1983

Written Answers 126
5. Shri D, Chakravarti,

Under Secrectary,

Ministry of External Affairs.

Member

Exemption of fishing boats from excise duty

9317. PROF. MADHU DANDAVATE :

SHRIMATI PRAMILA DAND-
VATE :

Will the Minister of FINANCE be
pleased to state :

(a) whether the representatives of fisher-
men’s organisations have demanded that
fishermen who use small fishing boats with
less than 100 H.P. should get the benefit of
exemption of excise duty on diesel ; and

(b) if so,
Government  to
fishermen ?

THE MINISTER OF STATE IN THE

what is the reaction of
this demand of small

MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) Repre-
sentations have been  received from fisher-

men’s  organisations demanding  exemption
of excise duty on diesel oil used in small
mechanised fishing boats.

(b) The matter is under consideration

of the Government.

Production and export of caster oil

9318. SHRI JAGPAL SINGH :
SHRI RAJESH KUMAR SINGH:

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that despite rise
in the production and overseas demand,
the export of castor oil has been unsatis-
factory with wide fluctuations : :

(b) if so, what are the details thereof
stating the comparative production and rise
and fall in the exports of castor o0il during
the last five years (year-wise) with reasons
for fluctuations in its exports ; and

(c) the steps taken by Government to
improve the exports of castor oil ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI

RAM DULARI SINHA): (a) and (b)



137

Taking into account the prices in the inter-
national and domestic markets exports
cannot demand to have been unsatisfactory.
Ths estimated production and exports of
castor oil in the last 5 ,years have been as
under : —

Year  Production  Exports Value
(000 tonnes) Quantity Rs.

(tonnes) (crores)

1978-79 80 51369 30.88
1979-80 79 70225 59.09
1980-81 71 34470 26.32
1981-82 105 49511 40.06
1982-83 Not 57450 47.39

available

(¢) To maximise export of castor oil,
private trade has been allowed to export to
General Currency areas after registration of
export contracts with S.T.C.

Improvement in working of office of chief
controller of imports and exports

SHRI JAI NARAYAN ROAT:
of COMMERCE be

9319.
Will the Minister
pleased to state :

(a) whether Government are consider-
ing to improve the working of the office
of the Chief Controller of Imports and
Exports ;

(b) if so, what are the details in this

regard ; and
(c) if not, the reasons therefore ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (¢) The
Government is constantly engaged in the
process of bringing about improvement in
the working of the office of Chief Control-
ler of Imports and Exports. During the
last few years many improvements have
been introduced in the working of the office
of which the following are the main areas ;

(i) Schemec of simplified payment of
cash assistance on day to day basis ;

(ii) decentralisation of powers to

regional offices, so that applicarions can be
submitted in the regional offices and licence

obtained from them ;
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(i1i) disposal of applications by the
regional offices within the prescribed time
limits under “‘Time bound system of
disposal” ;

(iv) setting up of Counter-assistance
cell in all licensing offices to carry out
preliminary secrutiny of applications which
would save time in their processing.

AIRal § wfeaal 9 IeEA-aew
% HIAA

9320. #t A FqTH TF

S ANIY  giEg } 71 e

TPl ag A1 71 FU F LA fF

(7) 3w & fafsa samaraal & Ieqr.
SA.gew § wrafaa frar mmd «feaq
¥

(@) ==& FTF F1 oar feaar qar
war g, fSaFr 315 svamw agt 81 Wr e

(7) &7 mwal &1 fArEE SE &
faq @esc #ar FgaEy T @R,
CHES

(9) afz :15 FdgaET agf ¥
T@T & ar g9 F7 F1O7 & 7
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qEaTfw TRT @) @ (F) I=EAH FAgI-
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fagrudla 98 faq qiast § 9 Q-
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geaiFd, aisIw aifa Sy FAr gae)
%1 sqra-facty amageq gar &)

(T) qUT-gug U H1ETF GG
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T g faar smafas @1 @93 3919
fad 9@ W@y f1 SAgMY, FEHT
SNIEA gow ST HWE geF dI F UF
gaeg §), fa¥ s (fafa &t wifas)
¥ ®q & qzarfaa fear o &, qusifas
AISTT 9T §F NFIT &1 FHIAATSAT &L
IOy GEE AIHAT & FG T L@ T
Tg 9TEeY § FAAE) FIX KT F1H FIAT
wqr &, fasr faga¥, 1983 & fasrdr sarg
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Y 7% & fa wT-alg @y &Y FA0Ar
¥ guy gifafas gy &1 giar &
LT SaF! qrEafaF  agIEEa F# A
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ST F fadr gwr Far wIw I
We?
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gfga &1 st &

Officers given extension in A.I, and I.A,

9322, SHRI AJAY BISWAS: Will
the Minister of TOURISM' AND CIVIL
AVIATION be pleased to state :

(a) how many Officers in Air India and
Indian Airlines have been given extension in
service in 1982 ; and

(b) what are the reasons for such
extensions and what are the normal rules for
giving extension to Officers ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
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AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Extension in service was

given in 1982 to seven employees of the Air
India and one employee of the Indian
Airlines.

(b) The regulations of the two Corpo-
rations have a similar provision which gives
authority to the concerned Managing
Director to give an extension in service to
an employee who is found medically fit, by
one year at a timec beyond the age of
retirement at 58 years of age or an
aggregate period not exceeding two years.

The Managing Directors of the two
Corporations give these extensions on
account of non-availability of suitable

substitutes,

Loan assistance by nationalised commercial
banks to private individuals for
construction of houses

9323, SHRI LAKSHMAN MALLICK :
Will the Minister of FINANCE be pleased
to state :

(a)  whether some nationalised
commercial banks are given loan assistance
to private individuals for constructing

houses ;

(b) if so, the names of those commercial
banks helping the individuals in building
their houses with bank finance ;

(¢c) the limit fixed and the procedure
made therefore ;

(d) the R.B.I. guidelines sent to those
banks those banks thercon and

(e) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (e)
On the basis of the recommendations made
by the Working Group appointed by the
Reserve Bank of India to examine the role
of banking system in providing finance for
housing schemes, instructions were issued
by the latter to all Scheduled commercial
banks to provide per annum funds of the
order of 0.59, of its tota! advances as at
the end of previous year under the category
‘Housing Finance’. A major portion of this
finance was to be in thc form of subscription
to the guarantecd bonds and debentures of
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HUDCO and State Housing Boards which
cater mainly to the less well-to-do sections
of the society and by way of direct finance
to the housing projects for the benefit of
Scheduled Castes and Scheduled Tribes,
economically weaker sections, low income
group and middle income goup. The
quantum of such finance was increased from
Rs. 75 «croes in 1979 to Rs. 100
croress during the year 1981 and to Rs. 150
crores for the year 1983, While apportioning
the funds for the year 1983, the RBI has
also indicated to the banks the amount of
direct finance earmarked for individuals/
groups of borrowers belonging to Scheduled
Castes/Schedued Tribes and eeonomically
weaker sections (Rs, 30 crores), low income
group (Rs. 20 crores) and others (Rs. 15
crores). The banks have also been
advised to invest a sum of Rs. 75 crores in
the guaranteed debentures/bonds of HUDCO
and Housing Boards etc. and a sum of
Rs. 10 crores for Housing Development
Corporation Ltd.

The broad terms and conditions for
these loans according to Reserve Bank of
India’s guidelines would be the following :
RATE OF INTEREST.

1. SC/ST upto and inclusive of

Rs. 5,000/ 4.009,
2, Others upto and inclusive of

Rs. 5,000/- 12.50%
5. Over Rs, 5000/- and upto ,

Rs, 50,000/ - 13.50%
4. Above Rs. 50,000/- 15.00%,
MARGIN ON COST OF PROJECT
1. SC/ST and economically weaker

scctions low income groups

provided the loan amount does

not exceed Rs, 5000/- 20 "/o
2. Others including loans through

HDFC SG%

REPAYMENT PTRIOD : Should not

be more than 10 years,

SECURITY : Mortgage of properties
or Government guarantec,

Murder of IT Inspector in Patiala

9324, SHRI NARAYAN CHOUBEY
SHRI K.A. RAJAN :
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Will the Minister of FINANCE be

pleased to state :

(a) whether an Income Tax Inspector,
Mr. J.P. Sharma was murdered in Patiala by
a cement dealer recently ;

(b) if so, the details thercof ;

(c) whether the All India Income Tax
Employees Federation has called for a
one-day strike on 20th December, 1982 in
protest against this incident and demanded
immediate ex-gratia payment of Rs, 1 lakh
to the bereaved family, speedy trial of the
case and provision of para-military force in
the Income Tax Department ; and

(d) if so, the details and Government’s
reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
PATTABHI RAMA RAO): (a) and (b)

On the 14th December, 1982 in pursuance
of a survey operation under Section 133A
of the Income-tax Act, on the business
premises of MJs. India Agricultural
Corporation, Sirhind Road, Patiala and
M/s. Lamba Engineering Works, Patiala,
an Inspector of Income-tax by name Shri
J.P. Sharma was examining the account
books of the former firm. During the
course of such examination, Shri Sharma was

short at by Shri Krishan Kumar Lamba,
proprictor of the firm. Shri Sharma
succumbed to his injuries on the 17th

December afternoon.

(¢) and (d) The
Feder ation
demands : —

Income-tax Emploees
made the following

(i) Ex-gratia payment of Rs. 1 lakh to
the bereaved family ;

(ii) appointment of Mrs. Sharma, wife
of late Shri Sharma, as Inspector in the
Income-tax Department ;

(iii) provision of para-military force in
the Income-tax Department ; and

(iv) speedy trial of the case.

The Federation also called for a day’s
strike on the 20th December, 1982,

An ex-gratia payment of Rs. 50,000/-
has been sanctioned to the family of the
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deceased Shri Sharma. Mrs. Sharma has
also been appointed as Inspector in the
Income-tax Department on compassionate
grounds. The demand for provision of
para-military force in the Income-tax
Department is under consideration.

Rules for Transfer and Posting of Airmen
and Commissioned Officers

9325. SWAMI INDERVESH : Will
the Minister of DEFENCE be pleased to
state :

(a) whether Government have framed
certain rules for the transfer and posting
of Airmen and Commissioned Officers of
all the trades ; and

(b) if so, the details of these rules, when
these were framed and enforced and whether
these are applicable to both the Airmen and
Commissioned Officers ?

THE MINISTER OF STATE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) and (b) Postings and
transfer of Officers and Airmen of the IAF
are decided on administrative considerations.
For this purpose, the guidelines have been
issued by Air Headquarters which are
reviewed from time-to-time. According to
those guidelines, normal tenure of Officers
and Airmen varies from one to six years
depending upon factors such as place of
posting, marital status of the incumbent,
length of service etc. Extensions of tenure
in specific cases are granted due to
exigenies of service and subject to
administrative feasibility, on compassionate
medical or other grounds.

IN THE

Raids Conducted in Various Parts of
the Country

9326. SHRI UTTAMBHATI H.

PATEL : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that a number
of searches and raids were conducted in
various parts of Gujarat, Bombay, Delhi,
Maharashtra, U.P. and other parts of the
country during 1.4.82 to 31.1.83 ;

(b) if so, the names and places of the
industrialists and others on whosec premiscs
such raids, were made ;
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(¢) the details of unaccounted and illegal
money, cash, jewellery, gold and silver,
foreign exchange and other things found and
seized ;

(d) the action taken against each one of
the persons involved ; and

(e) the protection provided to the
Income Tax emplovees, officials and others
who go for such raids and scarches ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO: (a) to (d)
Income-tax Authorities conducted 3450

searches during the period 1.4,1982 to
31.7.1983 in various parts of the country and
seized prima-facie wunaccounted  assets
valued at Rs. 22.95 crores approximately.
Having regard to large number of persons
involved, it is not practicable to give details
of all the cases. The seized materials is
under scrutiny for taking appropriate
action under various Direct Taxes Acts.

(e) The authorised officers take the help
of police in coursc of searches for protection

of officers/officials and the seizure
effected.

Smuggling Racket in Gujarat

9327. SHRI HARISH KUMAR
GANGWAR : Will the Minister of
FINANCE be pleased to state :

(@)  whether Government have
apprehended smuggling racket in Gujarat
(India Today-28.2.83) and got clues to
connections of smugglers to influential
persons ; and

(b) if so, details thereof ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) and (b)
Acting on information, the Customs
authorities in Gujarat maintained

surveillance at vulnerable points at Salaya,
Barar and the areas around these places and
se;zed contraband goods including video
cassette recorders, colour television sets,
two-in-ones and synthetic fabrics, totally
valued at about Rs. 56,54 lakhs from a
truck on 2.2.1983. Subsequent investigations
and follow-up action led to further seizures
of similar contraband goods from another
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truck, two dry wells and a godown in the
vicinity. The total value of seizures
(including the aforesaid seizure of Rs. 56.54
lakhs) effected is Rs. 2.48 crores. 14
persons have been arrested in this
connection,

Investigations in the cases are still in
progress, In the Interest of effective
investigation, it is not expedient to disclose
further details at this stage.
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Representation of all India Stainless Steel
Industries Association

9329. SHRI BHOGENDRA JHA :
will the Minister of COMMERCE " be
pleased to statc :

(a) whether All India Stainless Steel
Industrics’ Association has sent any repre-
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sentation in March, 1983 to the Finance
Mxmster suggesting certain steps to boost
stainless steel export ;

(b) if so, the details thereabout and

Government reaction thereto ; and

(c) whether it is proposed to totally stop
export of iron ore and import of steel ; 1f
not, the reasons therefore ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) The Association suggested for
exemption of stainless steel goods from
excise duty. Government could not agree
to this. There is already a facility available
to obtain exemption from Central excise
duty on goods meant for export.

(c) There is no proposal at present to
completely stop export of iron ore and
import of steel. Such action will not be
in the interest of the country’s economy.

Promotion ratio among Officers and Jawans

9330, SHRI BHOGENDRA JHA:
will the Minister of DEFENCE be pleased
to state :

(a) what is ratio of the promoted to
that of dircctly recruited officers in three
wings of the Armed Forces and what was
their respective ratio before the advent of
freedom ; and

(b) whether it is proposed to ensure
major proportion to the promoted ones and
what specific steps are being taken to facili-
tate the promotion of Jawans ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) Army—Over 18% of
the officers’ posts is from ranks (excludes
Medical Branch)

Navy—25%, of the officers’
from the ranks.

cadre is

Air Forccﬂ13.4% of the officers’ cadre
is from the ranks.

Quota in pre—independence days is
not available.

(b) The proportion of officers by pro-
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motion of Jawans is reviewed from time to
time, keeping in view the functional require-
ments of the Services.
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Release of funds to flood-affected
small scale industrial units

9332, SHRI K. LAKKAPPA : Wil
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the Indus-
trial Development Bank of India, Calcutta
Branch had by its letter No. IDBI, CRO
13727/RF.D/78-79 dated the 30 April, 1979
asked the State Bank of Hyderabad,
Calcutta to release certain funds to  a flood-
affected smal scale industrial unit ;

(b) if so, whether the Bank did not even
respond to IDBI’s instructions, despite
Government’s policy in the matter ; and

(¢) if so, the facts thereof alongwith
the details of amounts so asked to be
released and aetion, being contemplated
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against the State Bank of Hyderabad,
Calcutta for neglecting such advice ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE  (SHRI
JANARDHANA POOJARY): (a) On a
direct reference received from a small scale
unit, the Industrial Development Bank of
India (I.D.B.I1.) had advised the State Bank
of Hyderabad (SBH) to consider the case
for nccessary rehabilitation assistance under
SRF 1978 after verifying the extent of
damage. According to the information
available, SBH had sought some additional
data from the company on the loss suffered
by it due to floods. Since the data was
not reportedly furnished, SBH was not in a
position to consider the case.

(b) and (¢) As no instructions had been
issued by IDBI, these questions do not
arise.

Tax evasion by sweet-meit sellers of Delhi.

9333, SHRI NAWAL KISHORE
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) the particulars of swcet-meat sellers
(halwais) in Delhi whose premises were
raided during the last three years upto

31.3.1983 to find out generation of black
money by them and detect cases of evasion
of income-tax and other taxes ;

(b) what are the details of black money
uncarthed from each such person and what
is the amount of income-tax collected from
each of them ; and

(¢) what other penal action has been
taken against each of them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) Income-tax
authorities scarched the premises of M/s.
Bengali Sweet Centre, New Delhi, South
Extension, Part.I, New De¢lhi and residences
of its proprietor and his father-in-law in
November, 1981,

(b) and (c) The search resulted in
seizure of prima-facie unaccounted cash
amounting to Rs. 28,000/-and incriminating
documents. After the scrutiny of seized
material, undisclosed income/investments
totalling to Rs. 4,81,950/-have been brought
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to tax. Penal interest has been charged
and penalties levied for various defaults,
Total demand raised is Rs. 3,35,263/-of
which Rs. 78,000/-has already been collected
and balance is being paid in instalments,

Categories of business not paying taxes

9334, SHRI NAWAL KISHORE
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) what are the categories of business
which generally do not pay any tax or pay
very little tax though their income is very
high ; and

(b) what efforts have been or are being
made to uncarth the black money generated
by them and dctect cases of tax evasion
and collect income tax and other taxes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) In view of
ever expanding commercial and  business
activities it is not feasible to identify, with
reasonable degree of dependability, such
categories of business.

(b) All possible measures, to check Tacx
evasion, unecarth black-money and collet
taxes including administrative, Ingislative
and institutional are being taken from time
to time, after a constant revicw.

Discount allowed on New Package schemes
for tourism infroduced by Indian Airlines

9335. SHRIMATI JAYANTI PAT-

NAIK : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether Indian Airlines has intro-
duced some new paekage tour schemes for
the promotion of domestic tourism :

(b) if so, what is the discount allowed
under those new tour package schemes ;

(c) whether foreign tour package scheme
is also proposed to be introduced by Indijar
Airlines ;

(d) if so, the names of the countries 1
which travel would be extended under the
above scheme ; and

(e) the details thereof ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1I KHURSHEED ALAM
KHAN) : (a) Yes, Sir.

(b) Under the domestic package tour
scheme, a discount of 309 on the basic
fare is allowed, There is, however, no

discount on the Fuel Surcharge portion of
the fare,

(¢) No, Sir.
(d) and (¢) Do not arise.

Increase in import of steel

9336. SHRI NAVIN RAVANI : Will
the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the import
of steel is increasing year by year ;

(b) if so, what are the items of steel
being imported and the amount spent on
the import of steel during the years 1980-81,
1981-82 and 1982-83 ;

(c) whether Government are aware that

a huge quantity of steel has accumulated at
our steel plants ; and

(d) if so, whether Government propose
to consider reducing the import of steel
during the year 1983-84 and if so, by how
much ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) and (b)
The current policy for import of steel is
contained in Import & Export Policy
(Volume 1) for 1983-84, a copy of which is
available in the Parliament library. The
policy indicates categories of steel allowed
for import. Those categories of steel
which do not appear in Appendices 4,6,7
and 8 of the said import can be imported
under Open General Licence by Actual
Users (Industrial) and others as per policy.

A statement showing import of items
classified as iron & stecl during the period
1980-81 and 1981-82 (upto September 1981)
is attached, Statistics for the period subse-

quent o Septemper 1981 is not yet
available,

(c) and (d) There has been increase in
the stock holdings of steel plants' in the
country, Further restrictions were, there-
fore, imposed on the import of certain
categories of stec] under the Ministry of
Commerce Public Notice No. 56-1TC (PN)/
82 dated 17th November, 1982 and Public
Notice No. 58-ITC (PN)/82 dated the 11th
December, 1982, These restrictions continue
in 1983-84 policy alongwith certain addi-
tional provision made in the policy to effect
possible savings n import.

STATEMENT

Value in Rs. Lakhs

S. No. Description of item

1980-81 1981-82
(Upto Sept. 1981)

1. Pig iron, spiegeleisen, spong iron, iron or steel powders

and shot and ferrow-alloys.

1564 1047
2. Ingots and other primary forms, of iron or steel 3855 1428
3. Iron and Steel bars, rods, angles, shapes and sections 14856 12992
4. Universals, plates and sheets of iron or steel 47987 26900
5. Hoop and strip, of iron or steel, hot rolled or
cold rolled. 1765 807
6. Rails and railway track construction material, of
iron or steel. 1433 150
7. Iron or steel wire whether or not coated, but not
insulated. 961 323
8. Tubes, pipe. and fittings of iron or steel, 12355 4701
9. Iron and steel castings, forgings and stampings, in
the rough state, n.e.s, 465 219
Total : 85241 48567

Source : Monthly Statistics of the Foreign Trade of Indla Vol, II Imports,
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Military vehicles to M.Ps., legislators
and ex-servicemen,

9337. SHRI K. PRADHANI: Will
the Ministsr of DEFENCE be pleased to
state :

(a) whether jt is a fact that militaty
vehicles are sold at fixed prices to Members
of Parliament, Legislators and ex-service-
men ; and

(b) if so, what is the amount (price)
fixed during the last three years and the
reasons that vehicles are sold to them at
higher prices as compared to the price in
the open auction ?

THE MINISTRY OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEQO) : (a) Yes, Sir.

(b) The prices at which the vehicles
were sold to Members of parliament/State
Legislators/Ex-servicemen during the last
three years are given in Annexures I to VI
laid on the table of the House, (Placed in
library. See No LT-6533/83), These prices
have been fixed based on the six monthly
average auction prices of the period from
Ist January to 30th June and 1st July to
31st December effective from 1st October
and Ist April following, respectively. Since
these prices are based on the ‘average’ of
the auction prices, it is quite possible that
in some cases these are higher or lower than
the prices fetched in individual auctions.

Setting up of committee with central and state
representations to streamline the functioning
of District Sainik Boards.

9338. PROF. NARAIN CHAND
PARASHAR Will the Minister of
DEFENCE be pleased to state :

(a) whether the Committee with
Central and State representations was set
up to revitalize the State and Distt. Sainik
Boards and streamline their functioning ;

(b) if so, the main recommendations
made by the Committee and the decision
taken by Government on them ;

(c) whether any of the State/Zila
Sainjk Boards have been revitalized accord-
ingly ; and

(d) if so, the names thereof and the
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exact changes and improvement involved
and incorporated in the process of revitali-
zation ?

THE MINISTER OF STATE IN
MINISTRY OF DEFENCE (SHRI
SINGH DEQ) ; (a) Yes, Sir.

THE
K.P.

(b) A copy of the recommendations
of the Committee on Revitalisation of
Sainik Boards Organisation in India is
laid on the Table of the House. (Placed in
Library. See No. LT-6534 83) However, the
main recommendations of the Committee
are as under :--

(i) Creation of new Zila Sainik Boards
and strengthening of  existing
Rajya/Zila Sainik Boards.

(ii) Provision of better working facili-

ties such as telephone and trans-

port at the Zila level.

(iii) Improvement in status and

redesignation of Secretaries, Rajya/

Zila Sainik Boards.

(iv) Job enrichment and revised charter

of duties of Secretaries Rajya/
Zila Sainik Boards.
(v) Payment of Centre’s Share in

advance upto 90Y, on receipt of
the Budget  Estimates/Revised
Estimates on 50:50 basis of the
expenditure of Sainik  Boards

Organisation,
(c) Yes, Sir.

(d) Haryana, Andhra Pradesh, Tamil
Nadu, Madhya Pradesh and Karnataka
have implemented most of the recommenda-
tions of the Committee. The Stare Govern-
ments of Bihar Gujarat, Himachal Pradesh,
Kerala, Maharashtra, Punjab, Rajasthan,
Sikkim, Tripura, Uttar Pradesh and West
Bengal .have also accepted the recommenda=-
tions of the Committee in principle and ‘the
implementation is under way, As far as
the Union Territories are concerned, the
Ministry of Home Affairs has the matter
under consideration.

Census for enumereting the ex-servicemen
Lin progress

9339, PROF, NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :
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(a) whethker any census for enumerating
the Ex-Servicemen is in progress during the
ycar ;

(b) if so, the date on which the census
began and the likely date by which it would
be completed and figures published for
each State/Union Territory and districts-
wise ; and

(¢) the name of the agency alongwith
the procedure for conducting the census ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO): (a) As far as Central
Government is concerned no Census of
Ex-servicemen is being carried out in the
current year. However, some State Govern-
ments have undertaken this task.

(b) The need for Census of Ex-service-
men was discussed during the XVth Meeting
of the Kendriya Sainik Board held on

3.7.1982, The State Governments were
advised to conduct the census under their
own arrangements. Some of the Siate

Governments have started
census of ex-servicemen. The other State
Governments have been reminded to start
the census of ex-servicemen.

the process of

(c) The responsibility of conducting
the census has been delegated to the Rajya
Sainik Board by the State Governments.

Sitting up of statutory ex-servicemen
Corporation

9340, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :

(a) the names of the States which have
set up statutory ex-servicemen Corporation
to identify self-employment ventures ;

(b) whether the other State Govern-
ments have also been requested by the
Government of India to set up such Cor-
poration ; and

(c) if so, the response to the request ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) Punjab and Himachal
Pradesh.
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(b) Yes, Sir.

(c) No response from the other State
Governments has been received.

Helicopter service between Chandigarh
and Keylong in H.P.

9341, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleaved to state :—

(a) whether the Keylong in H.P. and
Chandigarh have been linked by a helicop-
ter service w.e.f. 2nd April ; 1983

(b) 1f so, the detail of the service like
frequency, periodicity of flight etc ; and

(¢) whether the frequency is proposed
to be increased so as to make it a daliy
service ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN): (a) and (b)
Yes, Sir. The IAF has been operating since
Ist February 1983 a Bi-monthly courier
service by Mi-8 helicopter between Chandi-
garh-Keylong-Chandigarh for the Govern
ment of Himachal Pradesh

(¢) No, Sir.

Cost of commodities exported by S.T.C.

9342. SHRI CHIRANJILAL SHARMA:
will the Minister of COMMERCE be
pleased to state :

(a) the total cost of commodities expor-
ted by the State Trading Corporation during
1981-82 and 1982-83 ; and

(b) the approximate cost of commodities
to he exported during 1983-84 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Sale value
of STC’s exports during 1981-82 and 1982-83
is as under .—

(Rs. crores)
1981-82 (actual) 555
1982-83 (Provl.) 647

(b) STC’s export target for 1983-84 is

Rs. 726 crores.
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Transport owners of Singbhum district
paying income-tax

9343. SHRI A.K. ROY : Will the Minister
of FINANCE be pleased to state :

(a) total number of owners of cars,
buses, trucks and dumpers in Dhanbad,
Ranchi and  Jamshedpur  (Singhbhum
District) of Bihar as on 1-4-83 ;

(b) percentage of them paying Income-
tax and other Central taxes and the amount
realised in 1981-82 and 1982-83 ;

(c) whether many owners of these assets
are fictitious to avoid paving 'Income-tax,
creating black money ; and

(d) if so, steps taken thercon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) to (d) The
information is being collected and will be
laid on the Table of the House as soon as

available.

Cut in government expenditure

9344, SHRI A.K. ROY : Will the
Minister of FINANCE be pleased to state :

(a) whether his attention has been drawu
to the news-item in the ‘Patriot’ dated 17th
February, 1983 under the heading “10 per
cent cut in  Government  Expenditure
sought’ ; if so, his reaction thereto ;

(b) broad break-up of the consumption
expenditure of the Central Government for
the last three years ; factsin details ;

(¢) whether any committce has been sct
up to control and minimise the avoidable
expenditure of Government and  whether
these arcas have been identified ; if so
details thereof ; and

(d) whether Government

compared to the GNP
in the last three years ; and

expenditure
1s on the increase

(e) if so, steps taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) Yes, Sir.
Government is concious of the need for
economy in its expenditure, particularly, the
non-plan, non-developmental expenditure.
Instructions have been issucd from time to
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time to Ministries/Departments to enforce
various cconomy measures. The State
Governments have also been requested to
economise on non-plan expenditure, avoid
infruetuous expenditure and every kind of
waste, practise austerity and to cut down
non-plan, non-developmental expenditure.
The excrcise for cffecting economy in ex-
penditure is a continuing one,

(b) A statement showing requisite
information is attached.

(c) No, Sir.

(d) There was no increase in the per-

centage of Government expenditure to GNP
during 1981-82 as compared to 1980-81.
The figures for 1982-83 are not yet available,

(e) Does not arise,

STATEMENT

BROAD BREAK-UP OF CENTRAL
GOVERNMENT CONSUMPTION EXPEN-
DITURE DURING THE LAST THREE
YEARS.

(Rs. crores)

1980-81 1981-82 1982-83
RE BE
Total Consump-
tion Expenditure 5174 6096 7035
(i) Wages and
Salarics 2458 2805 3309
(i) Purchasc of
Commodities
and Services 2716 3291 3726

The Consumption Expenditure
indicates the value of the
available supplies of goods
and factors drawn into the
Government’s  current  use,
for development as well as
non-developmental purposes.

(if) Revised Estimates for 1982-83
are not yet available,

N.B: (i)

Unclaimed mony lying with L.I.C.

9345. SHRT MOHAN LAL PATEL :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that there is a
quantum of unclaimed money lying with the
L.IC.;
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(®) if so, (1 amount of unclaimed
money lying with the L.I.C. zone-wise as on
31st December, 1982, and

(c) how the amount is being utilized ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
In the LIC’s accounts for the vear ended
31st March, 1982, the following unclaimed
amounts have been written back :—

Description (Rs. in lakhs)
Amount,
Death and maturity claims 331
Policy Deposits 95
Other amounts 70
Information as at 31st December, 1982 is

not available.

(c) In the normal course of business,
a certain volume of claims remain unpur-
sued by the policyholders, depositors, etc.
Every effort is made 1o settle the accounts
by tracing the claimants or depositors.,
However, where despite these efforts, the
claims remain unpaid or deposits remain
unadjusted, the same are, in accordance with
established accountancy procedure, credited
to the revenue account, Such write-back
does not, however, extinguish the liability to
the claimant,
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Assistance to small fishermen by marine
products Export Development Authority

9348, SHRI CHINTAMANI JENA :
Will the Minister of COMMERCE be
pleased to state what sort of help is rende-
red by the Marine Products Export Develop-
ment Authority to small fishermen in the
country ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) :

Following schemes are being administe-
red by the Marine Products Export Develop-
ment Authority for the benefit of fishcrmen
in the country ;—
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(i) Insulated Fish Boxes are supplied
at a 509, subsidy to fishermen to preserve
their catches ;

(ii) Financial assistance is extended to
State Governments/Union Territories for
construction of fish landing platforms for
hygienic handling of the fish landings ;

(iii) Subsidy to the extent of 209 of
actual expenditure is given to the owners of
peeling sheds for upgradation/renovation
of peeling sheds subject to a maximum of
Rs. 10,000/- per peeling shed ; and

(1v) Assistance is extended to State
Governments for setting up of Community
Peelibg Centres near major landing centres
to eliminate pre-processing of shrimp except
in authorised places, viz ; registered peeling
sheds.

Court cases ficld against defence
accounts department

9349, SHRI RAMAVATAR SHASTRI :
Will the Minister of FINANCE be pleased
to state :

(a) the number of court cases filed
against the Defence Accounts Department
including Patna Command during the last
three years ;

(b) the expenditure incurred by Govern-
ment ;

(c) whether it is a fact that the Court
cases occurred due to the anti-employee and
anti-Association’s attitudes of the Depart-
mental authorities ; and

(d) if so, the action Government propose
to take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF  FINANCE (SHRI
PATTABHI RAMA RAO) : (a) 162, includ-
ing 4 cases of Controller of Defence

Accounts, Patna. Of those, 40 cases were
filed by non-Defence Accounts Department

personnel.
(b) Rs. 44,027)-
(¢) No, Sir.

(d) Does not arise,
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Smuggliog activities of Jumma Wali Mahmood

9350, SHRI UTTAMBHAI H. PATEL :
Wwill the Minister of FINANCE be pleased
to state :—

(a) whether it is a fact that ‘Jnmma
Wali Mohamod®’ known as ‘Katchi Mastan’
a smuggler of Kutch (Gujarat) is involved
in many smuggling activities as well as of
the last seized smuggled silver worth 4
crores of rupees ;

(b) if so, the details of his smuggling
activities

(c) the action taken against him ; and

(d) the details of other persons and his
associates against whom action has been
taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) to (d)
Jumma Wali Mohamod, alias Katchi Mastan
was arrested by the Customs authorities on
20.2.1983 for his involvement in the seizure
of silver and other goods valued at about
Rs. 3.50 crores on 14,2.1983 effected by the
police authorities in Gujarat, He
sabsequently detained under
Security Act on 21.2.1983. He is presently
on bail. Earlier in 1976, he was detained
for his involvement in smuggling activities
under the COFEPOSA Act.

was
the National

Seven of his associates who were invol-
ved in the aforesaid seizure of/silver were
also arrested under the Customs Act, 1962,
The case is still under investigation.

Loans advanced by government through
government agencies to industrial units

9351. SHRI SUBHASH YADAV :

Will the Minister of FINANCE be pleased
to state:

(@) the quantum of loan advanced by
Government direct or through Government
agencies to the various industrial units of
the country ;

(b) the amount so given during the last
three years, year-wise and State-wisc ;

(¢) whether a part of this loan has
become a bad debt in industrial sector and
if so, the details thercof :
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(d) total bad debts in ' the country
together with the particulars against whom
the loan is outstanding ;

(¢) whether any steps have been taken
by Government for its recovery and if so,
the outcome thereof ; and

(f) what is total bad debt in agricultural
sector i.e. on balance with farmers in the
country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (f) Information
is being collected and to the extent”available
will be laid on the Table of the House.

go wito wafeEn mifaar § #49-
=ifeal #1 e 7 g2 93]
Wi B

9352, =it fgra Yag : #a1 e 9o
ag @y A Far 31 fF 1 —

(¥) #araz a= g fv sa% =A@y
T &t ag 9 yfa srdza F fag A
ad amg #, srala (1) afv Faw yagqd
afagY &1 & s, (2) wagd gfF
ausm grar |fze (3) wagd dfaw &
qig g4Y At aex qfw adY @Yy =fag,
(4) waga afas &Y o |@gat § arg
to 400/- gfanra & sfax agf e
aifzg;

(@) Far fagras s3gay, 1981 ¥
fafadY we= s oAl @@, @gas F
fazas & srrr 7 g oy aafwal #v oz
aT %fa 33 & fag ugo $o e &1 FaET
wqr 91, A1 qifaar F uo sito Fyfag
fagsa @ st a1 afgarg wo | 200/- daa
q1 @ F #T TT Uq . Fo #Hlo AT F
e 97 90 AfM W ¥ gw fear @
fagas § uro €0 Ao AU F gaEy
#t fawifear aY Y. ate

() a1 g7 A=AV &F JIF gIFIT
FE F1T TN @7 Ak fag faraaic
arg A sufs & faeg Frgangr w0 ?
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W RAET ® ST 7347 (= Fo
qto fag ¥@) : (F) @ (1) ArFar suad
% AFAIL FEATET YT 97 wrag wr Afq
#1 &fg F1af & faq 39 gag ax a7
safy 9z 9% fqar s @war § siq as
fo gaa! e Ja1T % (a7 977 7 g1
5@ SFIT &1 q(F ¥aqT 51 A< gT8
ggwifaral &1 9z 9T & agr § &
afz #1€ yaga qfas a1 A%t ggFmifar
F @ ar sas #aa qiwdla aday a4i-
faat &1 & fearsnar & 1 ag wfg 37 94.
qa 4 faxt A fadia adm srfear 1
& i@t g fadsr sng adt =nat &
faen®7 FA: 400 FTCHT 200 w4
gfg wig @ &9 g A< (74F a5 0FF
fafag agr 10 1% “fafaa wlw 7 811

7 safeal grar arm % gi94 q9ar
Ffgst F fgarsd 52 3451 Ffa ang
qfa & oz AAYFAT 7 fRg ST F
fasg famaa 37 97 fazws, var yfe
ggr gEd) 75T 414, qEFA qfas
gaar aafasra e & fasiaq ayeie
iz ¥ST & GIIH19 H A F oo
aqaw faq f& gafaa safe & oz &
srafa agr &1 117 | 9 §97° fA29F &1
gg 17 WA Al 91 {F aqfgq safs
ARR@FIT, Wiy F s1aias 7 fagw
g AT H FT ¥ AT &1 af9F gEaar
afged, AU IAF a9 H oF197 99
fade® 7 grafead safe % qe @ azra
2y alx saF fa=1% qEafas wgE
(wafaza seuifal &1 ag@s FyAr)
agfafagw, 1971 F #a7q F1@E F@
% o3y 2 faw

frams | er wfa ag g@EdAr & sra
& afaw gegr Afgs1d & eqEiawor 1
famifear agt &t 91 I FI9 ag
famifew &) 9 f& 37 (Taofosno #1)
fafael qede A%E & 14 § FEYS
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®H GfaF gerar afgwrd (Agd gy
arar) fage w3 f2ar stig

Providing of Gold Loans by Nationalised
Banks

9353. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FINANCE
be pleased to state :

(a) whether Reserve Bank of India has
given instructions to the nationalised com-
mercial banks to provide gold loans to
persons desiring to get such loens ;

(b) if so, the guidelines
Reserve Bank of India to the
nationalised commercial banks
gold loans ;

sent by
various
to provide

(c) the grounds on which gold loans
are available in various commercial banks ;
and

(d) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (d) Several
banks do provide loans for different pur-
poses against the security of gold/silver/
ornaments as part of their normal lending
operations,

While no instructions as such have been
issued by Reserve Bank requiring the banks
to provide loans against gold/silver/ orna-
ments etc., guidelines have been issued
from time to time in regard to grant of
loans for consumption purposes to weaker
sections, for agricultural activities or
seasonal requirements of artisans and crafts-
men etc. against the security of gold/
silver/ornaments. These guidelines stipulate
that for production purposes, the quantum
of Joan should be related to the needs-of
production and not to the value of orna-
ments etc. For consumption purposes, ‘the
banks are required to observe the norms
laid down by the Expert Committee on
Consumption Credit. For agricultural
purposes, such loans are to be as per appro-
ved scales of financing and for specific
agricultural seasons. Banks have also ‘been
advised not to discriminate against small
borrowers of agricurtural loans who are in
no position to offer such valuables gs

" security,
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Removal of executive director of
national unit of N.J.M.C. Ltd.

9354. SHRI RAM VILAS PASWAN :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the present
Executive Director of Mational Unit of the
present National Jute Manufactures Cor-
poration Limited Post, Sankral, District
Howrah (West Bengal) was removed from
service on some serious charges of corrup-
tion by the then Board in the month of
Ferbuary, 1980 ;

(b) whether it is also a fact that the he
was reinstated in his post after nationalisa
tion of the company on 4 May, 1981 ; and

(c) if the replies to the above parts
be in the affirmative, the charges on which
the officer was removed from service and
the reasons for reinstating him ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) and (c) A
statement is attached,

(b) Yes, Sir.

STATEMENT

The services or Shri B.K. Basu, the
present Ezecutive Director of National
Unit of National Jute Manufactures Cor-
poration Ltd. wcre terminated on the basis
of the Resolution passed by the then autho-
rised body of National Co. Ltd. at its
meeting held on 27.2,1980. It was explained
in that meeting that the present production
level of the Company was much below the
expected level and many machines were lying
idle. It was felt that for smooth and
efficient running of the Company, it was
necessary to re-organise the existing orga-
nisational s¢t up of the Company and
accordingly it was decided to terminate the
services of Shri Basu. Thus, the services
of Shri Basu were terminated not on
account of serious corruption charges,

Subsequently the deteriorating situation
in the National Unit was discussed in the
meeting of the Board of Directors of
National Jute Manufactures Corporation
held on 24.1.1981 and the Chairman-cum-
Managing Director was authorised to take
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necessary measures to improve the situation,
As one of the measures to improve the
working of National Unit, the Chairman-
cum-Managing Director recommended re-
appointment of Shri Basu to the post of
Executive Director. After considering the
matter carefully, Shri Basu was re-instated
as Executive Director of National Unit with
effect from 4th May, 1981,

Tax Evasion by certain Tobacco Companies

9356. SHRI BHEEKHABHALI :
SHRI SATYAGOPAL MISRA :
Will the Minister of FINANCE be

pleased to state :

(a) whether it is a fact that certain
tobacco companies have evaded excise duties
in their manufacturing units during the last
three years ;

(b) if so, the action taken against each of
them ;

(c) whether any prosecution has been
launched against tax evadeis ; and

(d) the stage at which these cases stand ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAOQO) (a) to (d) The
information is being collected and will be
laid on the Table of the House.

Demands of Central Government Employees

9357. SHRI CHITRA BASU : will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that Government
made a solemn commitment in February,
1982 to settle a number of demands of the
Central] Government employees according to
a time-bound programme ;

(b) if so what are those demands and the
time-bound programme ; and

(c) in view of such commitment why do
Government propose to appoint another Pay
Commission which in all likelihood will be a
time-consuming exercise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO) : (a) to (¢) No
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specific commitment of this nature was made
by the Government. Some of the major
pending demands relate to revision of rates
of HR.A. and C.C.A. wage parity with
public sector undertakings, encashment of
leave etc. 4

In the 26th Ordinary Meeting of the
National Council JCM) on 13th and 14th
May, 1982, the Staff Side had suggested
appointment of a Pay Body. After careful
consideration of the matter, Government
decided to appoint the Fourth Central Pay
Commission, which is expected to cxamine
the pay, allowances and other service condi-
tions of Central Government employees.

Spinning Mills set up in Orissa

9358, SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of COMMERCE
be pleased to state :

(a) how many spinning mills have been
set up in the State of Orissa so far ;

(b) whether Govt. of Orissa has request-
ed the Centre to provide assistance for some
more spinning mills proposed to be set up in
that State ;

(c) if so, the steps taken by the Central
Government in this regard ; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Seven spinning
mills have been set up so far in Orissa.

(b) Yes, Sir.

(c) and (d) Sanctioning of assistance for
more cooperative spinning mills in Orissa
would depend upon the total demand from
the different States and the availability of

funds.

A normally in pension of retired LDC and
Class 1V Employees

9359. SHRI K. PRADHANI : Wwill
the Minister of FINANCE be pleased to

state

(a) whether Government are aware that
satisfactory deal is not bcing met to Govern-
ment employecs who retired carlier to 1965
or SO ;
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(b) whether it is a fact that an LDC who
retired in 1965 is getting pension with interim
relief only Rs. 165 a month and a retired
Class IV employee gets a pension about
Rs. 400 a month ;

(c) if so, the details in this regard ; and

(d) whether any proposal to give justice
to all is under Government’s consideration
in view of the rising prices of essentials com-
modities in the market today ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO) : (a) There is no
discrimination against employecs who retired
earlier to 1965,

(b) and (¢) An LDC who rctired in 1965
at the maximum of his scale of pay gets
pension (inclusive of relief) of Rs. 182 per
month and a peon retiring in that year gets
Rs. 1.45 per month. However, a peon who
retires now, at the maximum of his scale,
gets pension (inelusive of relief) of Rs. 266
per month whercas an LDC gets a pension
(ineluding relief) of Rs. 414 per month,

(d) According to present policy of the
Government, pensioners are allowed addi-
tional instalments of Relief on Pension @
21 9 subject to a minimum of Rs. 2.50 and
maximum of Rs. 12,50 per month for each
rise of 3 points in the average price index.,

Misuse of Financial Assistance by some
Bombay Textile Mills

9360. SHRI G. NARSIMHA REDDY :
SHRI K. MALLANNA :

Will the Mnister
pleased to state :

of FINANCE be

(a) whether it has come to Goyernment’s
notice that some of the Bombay Textile Mills
have siphoned off funds advanced by finan-
cial institutions and nationalised banks ;

(b) if so, the names of the mills and the
amount of money that has been thus mis-
used ; and

(¢) what steps Government propose to
take against them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c) In the case
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of some textile mills in Bombay current
assets have depleted during the period of
textile strike while current liabilities did not
show corresponding reduction or hayve even
increased. The mills have explained that the
funds have been utilised for payment of
standing charges, statutory dues etc. The
Reserve Bank of India has advised the banks
that the borrowing mill companies should
reconcile to their satisfaction the position of
current assets and current liabilities as exist-
ed before commencement of the strike and at
present so as to enable the banks to ascertain
extent of diversion of funds, if any, by the
mill companies. The banks also have to
take into consideration the question of
recovery of funds diverted by the mills, if
any, in a phased manner while dercrmining
rehabiljtation assistance.

In accordance with the usages customary
among the bankers and in conformity with
the provisions of the statutes governing the
public sector banks, dectails relating to
individual constitutents cannot be divulged.

Loans to State Transport Undertakings by
Industrial Development Bank of India

9361. SHRI B. V. DESAI :
SHRI M. V. CHANDRA-
SHEKHARA MURTHY :

WIll the Minister of FINANCE be

pleased to state :

(a) whether the Industrial Development
Bank of India has agreed to give a loan up
to Rs. 5 crores to each State Tranport Under-
takings in the country during the current
ynancial year ;

(b) if so, what are the steps being taken
to utilise this loan ; and

(¢) how much each of the State Trans-
port Undertakings will be provided loan and
what are the projects that will be undertaken
under these loans ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1 JANAR-
DHANA POOJARY) : (a) The Industrial
Development Bank of India (IDBI) has agreed
to give special additional limit of Rs. 4 crores
each over and above the normal annual limit
of Rs. 1 crore each to State Transport Cor-
porations (SRTCs) under 1DBI’s Bills Redis-
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counting Scheme (BRS) during the current
financial year (July-June).

(b) and (c) All the SRTCs were advised
by the IDBI to submit their application for
additional limits under BRS by the IDBI
circular letter dated 24.12.82. Details of
total limits sanctioned and utilised as on
31.3.83 arc indicated below :

Name of Total limit Limit utilised

SRTC for 1982-83 upto 31.3.1983
(July-June)

(Rs, in crores)
1. J. & K. 6.00 -
2. H.P. 4.00 1.49
3. AP 4,00 1.48
4. U.P. 4.50 -
5. Karnataka 5.00 2.50
6. Maharashtra 3.00 0.93
Kerala 3.00 0.89
Bihar 5.00 0.77

Facility wunder BRS is available to

SRTCs for purchase of vehicles either for
replacing the old vehicles and/or for augment-
ing their fleet. The assistance will depend
upon the viability of the concerned SRTCs.

Scheme for Investment by Non-Resident Indians

9362. SHRI SUDHIR GIRI :
SHRI M. M. LAWRENCE :
Will the Minister of FINANCE be

pleased to state :

(a) whether Government have evolved
any scheme to induce the non-resident
Indians abroad to make investment in the
country ;

(b) if so, the impact thereof ; and

(c) the total volume of investment made
so far by the non-resident Indians in the year
1982-83 ? ‘

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) Attention is
invited to the reply given to Starrcd Question
No. 200 dated the 4th March, 1983 detailing
the various facilities created for non-resident
Indians to invest in India.

(b) and (c) Available data are given in
the attached statement, The schemes have
aroused enthusiasm among non-resident
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Indians, but it is too early to make an assess-
ment of the impact as most of these faeilities
were created only in April, 1982,

STATEMENT

Amount for
which approval
has been given
(Rs. Crores)

(A) Direct Investment with
full repatriation rights
in shares and debentures

(i) 409, Scheme 50.16
(ii) 74%, Scheme 9.47
(B) Direct Investment on
non-repatriation basis 2.92
(C) (i) Portfolio investment
on repatriation basis 11.24*
(i1) Portfolio investment
on non-repatriation
basis 0.0117*

(*figures are as on 28-2-1983)
Domestic and Foreign Debt

9363. SHRI MOHAN LAL PATEL :
Will the Minister of FINANCE be pleased
to state :

(a) what is the total debt of the Govern-
ment of India (domestic and foreign) ;

(b) what is per capita ratio ; and

(c) what is the per capita debt of the
other under-developed countries ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) and (b) The
total (domestic and foreign) debt of the
Government of India 1is estimated at
Rs. 57,100 crores as at the end of 1982-83
and the per capita debt on the above date
works out to about Rs, 800,

(c) Information on the domestic debt of
other underdeveloped countries on a com-
parable basis, is not available. However,
the average per capita foreign public debt of
major groups of underdeveloped countries
for 1981 (latest available), computed on the
basis of information contained in World
Bank and IMF documents is indicated below :
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Countries/Group
of Countries

Per Capita foreign
public Debt— 1981
(US dollars)

Low Income Africa 130,35 4
Low Income Asia 55.34
(India) (38.88)
Oil Exporters 144.38
Middle Income Oil
Importers 224 .44

Cadre Formation and Transfer Rules in ITDC

9364, SHRI RASHEED MASGOL :
SHRI KRISHNA KUMAR
GOYAL :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) What is the cadre formation in ITDC
for the purpose of promotion and transfers
and also the number of employees in each
cadre ;

(b) whether ITDC has so far formulated
any “Transfer Rules”, if so, what are the
basic criteria which are followed in the Cor-
poration while ordering transfer of the emp-
loyees in a particular eadre ;

(¢) the names of the union (s)/association
(s) which have appreciated the ITDC’s Trans-
fer Scheme, 1981 ;

(d) have there been any (or some) work-
men/employees who have been transferred
out of (i) Unit, (ii) out of region ; if so, the
detailed justification thereof ; and

(e) action proposed to be taken to revert
them back to their original unit (s) to meet
their grievances ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) The information is given in
the attached statement,

(b) to (d) Keeping in view the commer-
cial and administrative needs of the Corpora-
tion, ITDC’s transfer policy aims at providing
optimum job satisfaction. (1) Employees
in the executive cadres are liable to the
transferred anywhere in India and abroad -
(2) The Non-executive supervisory staff ar;
transferable within the region ; (3) Non-
executive staff other than in supervisory

A
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levels are not transferred outside the unit,
but on their own request on compassionate
grounds can be transferred, but within the
(4) In the case of non-supervisory
employees of the Transport Division, how-
ever, transfers within the same Region are
normally not made ecxcept subject to adminis-

region.
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trative and operational requirements.

No specific communication has been
received from any Union by the ITDC ex-
pressing any views on the Transfer Scheme,

1981,

(e) Does not arise.

STATEMENT
Sl. No. Unit Total No. of Total No. of
Executives Non-Executives
1. ITDC Headquarters 260 528
2. Ashok Hotel New Delhi 59 1598
3. Hotel Janpath New Delhi 22 624
4, Hotel Ranjit New Delhi 14 327
5. Lodhi Hotel New Delhi 12 352
6. Akbar Hotel New Declhi 28 575
7. OQutab Hotel New Delhi 12 201
8. Hotel Kanishka New Delhi 27 520
9. Hotel Samrat New Delhi 23 294
10. Ashok Yatri Niwas New Delhi 11 217
11. Hotel Ashok Bangalore (including Restaurant) 26 427
12. Hotel Airport Ashok Calcutta (Including Airport
Restaurant/Flight Kitchen) 20 459
13. Kovalam Ashok Beach Resort 16 337
14. LMT Hotel Mysore ] 75
15. Hotel Hassan Ashok Hasan 2 31
16. Hotel Kalinga Ashok Bhubaneshwar 3 66
17. Hotel Pataliputra Ashok Patna 5 81
18. Hotel Varanasi Ashok Varanasi 7 99
19. Hote]l Jammu Ashok Jammu 5 60
20. LVP Hotel Udaipur 2 58
21. Hotel Jaipur Ashok Jaipur 7 100
22. Hotel Aurangabad Ashok Aurangabad 5 86
23. Hotel Khajuraho Ashok Khajuraho 2 43
24. Hotel Madurai Ashok Madurai 5 50
25. Temple Bay Ashok Beach Resort 1 37
26. Hyderabad House New Delhi 2 51
27. Vigyan Bhawan New Delhi 3 47
28. Bharatpur Forest Lodge 1 34
29. Kaziranga Forest Lodge — 28
30. Sasangir Forest Lodge 1 16
31. Kanha Safari Lodge 1 24
32. TL’'s/Restaurant - 58
33. Reagional Office (North) 7 226
34, Reagional Office (West) 2 104
35. Reagional Office (South) 6 158
36. Reagional Office (East) 3 70
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Accommodation to Tourists Visiting
Konark, Puri & Bhubaneswar

9365. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether his Ministry has taken
adequate steps to provide accommodation to
the tourists near the places of national and
international tourist importance ;

(b) if so, whether steps have been taken
by his Ministry to provide accommodation
to large flow of tourists visiting Konark,
Puri and Bhubaneshwar every day ; and

(c) the details of the steps taken or
proposed to be taken in this connection ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION SHRI KHURSHEED ALAM
KHAN) : (a) to (¢) Yes, Sir. The Depart-
ment of Tourism/India Tourism Development
Corporation have taken up/propose to take
up the following schemes at Konark, Puri
and Bhubaneswar to augment  the
accommodation facilities there.

(i) A Dharamshala at Puri through the
Bhartiya Yatri Avas Vikas Samiti, a
registered society.

(ii) Expansion of Hotel Kalinga Ashok
at Bhubaneswar,

(iii) A joint venture project in collabo-
ration with the Orissa Tourism Development
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Corporation for construction of a 3-Star
hotel at Puri and beach cottages at
Konark.

(iv) A Youth Hostel at Puri.

The above listed accommodation facilities
are in addition to the privately operated
hotels. A number of private hotels have
come up and are coming up with State and
Central help. '

Growth of Deposits in Nationalised Banks

9366. SHRI CHINTAMANI :
PANIGRAHI : Will the Minister of
FINANCE be pleased to state :

(a) whether his Ministry has made any
review about the growth of deposits in
various  nationalised commercial banks
operating in and out of the country ;

(b) if so, the rate of growth made
in each nationalised commercial bank in the
last three years ; and

(c) the details of the amount deposited
in each of those banks in these years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (c)
The growth of deposits of Banks is
continually kept under review by the
Government and Reserve Bank of India.

Desired data on Deposits of Public
Sector Banks are set out in the attached
statement.

STATEMENT

BANK-WISE DEPOSITS OF PUBLIC SECTOR BANKS

(Rs. crores)

S. No. Name of the Bank/ As on the last Friday Rate of Growth
Bank Group of December (%)

1980 1981 1982 1980 1981 1982
1 2 3 4 5 6 7 8
A, State Bank of Inda 8182 9902 11230 10.6 21.0 13.4
B. Associates of S.B.I. 2130 2580 2986 22.6 21.1 15.7
C. NATIONALISED BANKS—20
1. Central Bank of India 2506 2955 3315 19.8 17.9 12.1
2, Bank of India 2117 2489 2732 16.4 17.6 9.8
3. Punjab National Bank 2465 2992 3558 25.1 21.4 18.9
4, Bank of Baroda 2021 2395 2709 18.0 18.5 13.1
5. United Commercial Bank 1495 185@ 2102 31.4 24,1 13,3

2
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i 2 3 4 5 6 7 8
6. Canara Bank 1882 2352 2792 25.0 25.0 18.7
7. United Bank of India 1164 1376 1568 11.2 18.2 14.0
8. Dena Bank 755 872 988 10.2 15.5 13.3
9. Syndtcate Bank 1422 1654 1814 19.0 16.3 9.7

10. Union Bank of India 1330 1587 1805 18.6 19.3 13.7

11. Allahabad Bank 737 852 1050 16.2 15.6 23.2

12. Indian Bank 981 1085 1191 15.5 10.6 9.8

13, Bank of Maharashtra 731 821 962 171 12.3 17.2

14. Indian Overs2es Bank 1092 1342 1657 17.8 22,9 23.5

15. Andhra Bank 572 681 836 19.4 19.0 22.8

16. Punja3 & Sind Bank 539 630 733 19.2 16.9 16.3

' New Bank of India 457 553 620 16.6 21.0 12.1

18. Vijaya Bank 410 474 558 11,7 15.6 17.7

19. Corporation Bank 260 295 340 22.6 13.5 15.2

20. Oriental Badk of

Commerce 284 358 444 30.3 26.1 24.0
TOTAL : (A4-B-C): 33532 40100 45990 17.4 19.6 14.7

All Public Sector Banks

Date for 1982 are provisional,

Import of pig Iron by States

9367, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of COMMERCE
be pleased to state :

(a) whether some States have imported
pig iron from other countries during 1982 ;

(b) if so, the names of the Statcs and
departments or the Corporations for which
pig iron has been imported in 1982 ;

(c) the total quantity of pig iron
imported by those States in the above year ;
and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARY SINHA): (@) to (d)
Import figures are not maintained according
to States, Departmentls or Corporations.

Talks Held With Representatives of
Cbamber of Commerce and Industry

9368. SHRI UTTANBHAI H. PATEL :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the ‘the

President of Gujarat Chamber of Commerce
and Industry and nearly 51 other represen-
tatives of the same organisation during
their recent visit to Delhi met the Commerce
Minister and other high officials of his
Ministry and held talks on various problems
of commerce of Gujarat ;

(b) if so, the subjects of discussion held
with the Minister and other officials ;

(¢) the outcome thereof ;

(d) what assurances

were  given by
Ministers and Officials :

and

(e) the action taken to implement the
assurances or action taken on representative
of the Gujarat Chamber of Commerce and
Industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARY SINHA) : (a) 1o (e) No
delegation of the Gujarat Chamber of
Commerce and Industry recently met the
Commcrce Minister and other high officials
in the Ministry of Commerce proper.
However, a letter dated 30th March, 1983
containing certain suggestions from the
Chamber has been received. No decision
thereon has yet been taken.
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Expansion Projects Received by
I.D.B.1. From Various Industries
and Projects

9369. SHRI UTTAMBHAI H. PATEL :
will the Minister of FINANCE be pleased

to state :

(a) how many expansion projects have
been received by IDBI during Ist February,
1980 to 31st March, 1983 from various
industries and projects from private and
public undertakings and projects from

Gujarat ;

(b) how many of them have been
sanctioned ; and

(c¢) the details of loans and grants given
by IDBI to each of them during Ist
February, 1980 to 31st March, 1983 and the
target for sanctioning and disbursing upto
31st December, 1983 and 3Ist DDecembher,
1984 ?

THE DEPUTY MINISTER
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (¢)
Information is being collected and to the
extent available will be laid on the Table of
the House,

IN THE

Booking for Maruti Car

9370. SHRI RAMIJI BHAI MAVANI :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that a number of
branches of various banks throughout India
bave started taking deposits and taking
application forms for the Maruti Car for
which booking opened on April 9, 1983 ;

(b) if so, the names of the Banks and
branches thercof which have been authorised
for the same ;

(c) how many such applications have
been received till date ;

(d) what is the time-limit and the limits

as to the number of applications and
amounts of deposits :
(¢) how and from when application

forms have been distributed and on what
basis the application forms are being
given ;
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(f) whether there are complaints and
press reports that malpractices and black
marketing are going on in the same ; and

(g) if so, the steps being taken to stop
such illegal activities ?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI1
JANARDHANA POOJARY) : (a) Yes,
Sir.

(b) 151 branches of State Bank of

India, 225 branches of Punjab National
Bank, 257 branches of New Bank of India
and 1397 branches of Canara Bank through-
out India have been designated to receive
applications for booking of  Maruti
vehicles.

(¢) and (d) Receipt of application forms
by banks commenced on 9th April, 1983 and
shall close on the close of banking hours on
8th June, 1983. As the closing date is not
yet over the information regarding number
of applications received is not readily
available. According to the instructions
accompanying the application forms, a
person can apply for any number of
vehicles. Amount payable on application
is Rs. 10,000.00 for Maruti 800 and van
(including high roof) and Rs. 5,000.00 for
the pick-up truck.

(e) to (g) According to banks there was
some rush for forms initially but the
position has subsequently cased and forms
are reported to be readily available at the
dasignated branches. All valid applications
received by the closing date shall be deemed
to have been received in a single lot for the
purpose of the draw for determining
allotment priority numbers.

STC Officers’ Token Strike

9371. SHRI RAMJIBHAI MAVANI :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the attention of Government
has been drawn to the reported news
published in the ‘Indian Express’ (English
daily of Delhi) on 6th April, 1983 under
the caption “STC officers’ token strike” in
which the State Trading Corporntion
Officers Association had threatened to go
on work-to-rule and observe a token pen-
down strike from April 6 and proceed on
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indefinite strike from April, 20 if their
demands were not met ;

(b) if so, the details thereof ; and

(c) the action taken by the Government
to averts the strike ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE SHRIMATI
RAM DULARI SINHA): (a) Yes, Sir.

(b) To press their demands for the
revision of pay scales etc. of Managers the
Fedcration of STC officers Associations
wrote to Management on 4th April, 1983,
that Managers would resort to

(i) work to rule with immediate

effect.

(ii) Token pen down sttike on 6.4.83
and

(iii) Indefinite strike from 20.4.83 if
their demands were not met by that date.

(c) Anticipating action from the
- Officers’ Association, the Management of
STC issued a circular cautioning the
officers that participation in work to rule,
pen down strike or strike was illegal and
that the managers participating in any of
these activities will be exposing themselves
to action. No instance of resorting to
work to rule or participation in pen down
strike has been reported except in Kandla
Office where officers numbering ten are
reported to have observed pen down strike
on 6.4.83.

Priority attention is being given by
Government to the revision of pay scales
of Managers.

Setting up Tourists Villagers During
Sixth Plan

9372. SHRI GIRIDHAR GOMANGO :
Will the Ministcr of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether his Ministry has received
proposals from States and Union Territories
for sctting np Tourist Villages during the
Sixth Plan period ;

(b) if so, the places selected and the
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schemes submitted by them for the approval
and assistanee of his Ministry and the
estimate of the projects, State-wise ;

(c) the names of the States and Union
Territories so far received assistance from
his Ministry and started the execution of
schemes ;

(d) whether Government of Orissa had
made similar proposals to his Ministry for
setting up a Tourist village on the marine
drive linking Konark with Puri ;

(e) if so, whether the proposal has been
examined and approved with financial
assistance from his Ministry ; and

(f) if not yet finalised, when decision
is likely to be taken by Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (I') Yes, Sir. In response
to the Central Department Tourism’s letter
addressed to all the State Governments/
Territories in  December 1981,
proposals were received from various State
Gevernments/Union Territories for setting
up ¢ f Tourist Village as in. The attached
statement.

It is proposed to create Tourist Villages
on an experimental basis at selected points
on the National Highways to provide
different categories of residential accommo-
dation at reasonable rates and the feel and
flavour of village life and it has been
decided to construct one Tourist Village at
Shivpuri (Madhya Pradesh) to gain experi-
ence before taking up similar projects
elsewhere. The project at Shivpuri is
expected to be completed in two years from
now, at an estimated cost of Rs. 49.95 lakhs
out of which Rs, 10.00 lakhs have already
been released during 1982-83. On the basis
of the experience gained on this project the
setting up of Tourist Villages in other
States will be considered.

No proposal has been received from the
Government of Orissa by the Central
Department of Tourism for setting up of a
Tourist Village on the marine drive linking
Konark with Puri.
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STATEMENT
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STATEMENT OF PROPOSALS RECEIVED FROM STATE GOVTS/U.T'S

FOR SETTING UP OF TOURIST VILLAGE

—

Name of the State/U.T.

Name of place/Scheme proposed

for Tourist Village.

2

Financial estimates

if any

Assam

Himachal Pradesh

Haryana

Punjab

Rajasthan

Andhra Pradesh

Maharashtra

Nagaland

Diparbeel
Sibsagar
Kaziranga
Bansbari
Jakhalabadha
Barama

Barog
Chail
Narkanda
Raison
Kasol
Naggar
Vashisht
Palampur

Area berween Badkhal and
Surajkund.

Hodel on Delhi-Mathura Road.

Dharuhera on Delhi-Jaipur
highway.

Rai on Delhi-Ambala-Amritsar

highway,

Chhatbir (Patiala District)
Goindwal ncar Tarn Taran
(Amritsar Distt.)

Neelon & Ranjitgarh
(Distt. Ludhiana),

Pushkar

Bharatpur

Jaisalmer

Sam (Distt. Jaisalmer)

On the National Highway

in between Visakhapatnam
and Bheemunipatnam.

In between Mallepalli and

Nagarjunasagar.

Karla
Verul
Parshuram

Kohima/Dimapur

Not

received.

Not
received,

Not
received,

Not
received.

Not
received.

Not
received.

Not
received.

Not
received,
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1 2. 3

Kerala Kovalam Not
Sasthamkottah received.
Verkala
Kumarakom
Cheruthuruthy
Kottakkal,

Tamil Nadu Cholamandal Not
Chengalmattu District received.

near Madras a

nd Chithannavasal

in Pudukkottai District.

Jammu & Kashmir Ganderbal
Sonmarg.
Orissa Bangriposi

Not
received.

Not
received,

Funds provided for development of Travel
Circuits in Orissa

9373. SHRI GIRIDHAR GOMANGO :
will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether his Ministry has identified
two travel circuits in Orissa for the develop-
ment of tourism in that State ;

(b) if so, the measures taken by the
State Government and his Ministry to develop
the communication facilities in the travel
circuits since the approval of the proposal ;

(c) whether Government of Orissa has
prepared schemes ; and programmes for the
development of the travel circuits from State
Plan outlay after the scheme was approved ;

(d) if so, the funds provided during the
year 1982-83 and 1983-84 by the Government

of Orissa and by his Ministry for each travel
circuit ; and

(e) if it is still under the consideration of
the Government of India, when this proposal
is going to be finalised ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL

AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir.

(b) to (e) The development of communi-
cation facilities is not the responsibility of
Department of Tourism in the Centre or
State department of tourism. Funds are not

allocated on Travel Circuit basis. However,
the Department and ITDC have taken up the
following schemes during the Sixth Five Year
Plan for the development of tourist facilities
in Orissa :

1. Development of Lion Safari Park at
Nandan Kanan,

S5 T

Preparation of Master Plans in respect of
Ratnagiri, Lalitagiri and Udayagiri.

3. Construction of Forest Lodge at Simlipal.

4. Feasibility study of Introduction of water
sports in the Chilka Lake.

5. Construction of a Dharamsala through
Bharatiya Yatri Avas Vikas Samiti at
Puri is being considered,

6. A joint venture hotel project at Puri at
an estimated cost of Rs. 134 Jakhs by
ITDC.

The State Government had a budget
provision of Rs. 62 lakhs during 1982-83 and
there is a provision of Rs. 60 lakhs fot
1983-84 for the development of tourisr
facilities in the State. The State Government
has taken up various projects for introducing
coach services including air-conditioned
coaches, to link various tourist centres in the
State. There is also provision in the State
budget for creating additional accommoda-
tion at many places of tourist interest. Some
of these places fall on the identified ttave]
circuits. The State has also provided motor
lannches for the recreation purposes in the
Chilka Lake. The State Government with
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Centra] Road Development Fund assistanee
has built a Coastal Road of nearly 40 kms.
between Puri and Konark as a tourist
facility. A number of private hotels have
come up and are coming up at places on the
Travel Circuit.

gfozgm gaTaTz=a AT gax ghear awr
Wro q@o Qo ¥ meNtw &Y nf uwfamt

9374. st T1W WAN : FT qqzF WX
AR fawma 9AT g 99N F) FIFE
f& -

(%) fang @7 adt § @ g'feam
IR AT g g fear grr dq &
fadwr & fea fgq &Y ar Fafaay |
sto UHo o & gyeftq uwfagt & wf;
T

(@) ac@ra=aY qor =AW F4AT R 7
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quza WYX A fgmEaa qweg &
Twe vt () gate wwem @) o (F)
AT (@) fasga ara awt F gfear gaz.
argzq /qat g fear grer fagsa fq arg
grag famg afasatsy & salR

gfogns gaiatgsq !

09T JIA3T F AATE, @ HEI T
TOUUST § g feqd ugiATIFE F AT
fasa sfuwat g, gfega mawaigzg F
fega a7 aal & wrea qar fad. 0 & i
aarea fawg sfasat fagsa adY fear
g1

fygs oY aaf 7 oax gfear gru
fagaa f5o o0 amra fass afwwateat
F 91T T NFIT § 1 —

-

qiareg faxa sfvywar &1 amw g § gurar g7
WA ®
494 aA1d cqea, 9zAT (FAT) 01 10.1981 fagrz am sgrar
fags &
1. A9 99 ¥« f3aqq, AgAw a9 01.4 1980 goTo%o
qFHT, 7.9 3.
(arAT A HqI)
2. A¥H AT CF Fo AFIAT A 01.4.1980 Fargfear
()
3. qag gy glegna wifeara 01.4.1980 FATET
(@v R A=)
4. 999 4. U. zg9 gfgg fafgade 01.7.1980 17T
qF1F (ardr)
5. Agq w3 fauq, ST 01.10.1980 qfs=dt g3dY A,
(arEt YT HIe) SIET WAFT, WA,
aw, fastrg, emar,
faarr, HTGTIFH', GIE C7
q14g )
6. aag uax fararay gfagady 01.12-1980 FReqmEx

RICIEIEEICY
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—

1 2

7. w8 ginwiT fagaam wawegg
(arat 7 ;)
8. A9g Za@ wiadw (qaww) fafads,
(ara & w@ra)
9. A WA 237 THHY, TG
(Tt &tz mre)
10. 98g & &g, gEIRTAT FATTAY
difgana, @713a, (amE)
11. wag qaiary &eq) fafges ogeq
(ar=)

12. 999 @, QT U, TFIT FEIAT
fafaes, famia (@ iz =14)

13. 9ag wiArfearg, agas gav a9
eStdY a7 gfean, (arA @A)

3 4
01.08.1981 fagaarq
27.10.1981 gareq
01-04.1982 FET T & qaf 91
01.7-1982 ArasTT Srafar 719
qGqT AFA & AIATEE
01.7.1982 g
16.09.1982 wifar quusy
11.4.1983 &
(qHTeT)
01.6.1983 T FIIZ FAATUA

Raising of{New Depots by CSD

9375. SHRI VIRDHI CHANDER
JAIN : Will the Minister of DEFENCE be
pleased to state :

(a) whether the Canteen Stores Depart-
ment of Defence Plans to raise four new
depots viz at Jodhpur (Rajasthan), Cochin,
Port Blair and B-D (Bari) Jammu ; and

(b) if so, the definite dates of raising ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO) : (a) Yes, Sir.

(b) The preparatory action fot setting up
of the depots is being finalised by the Canteen
Stores Department.

Common Kitchen and Sports for
Officers and Jawans

9376. SHRI BHOGENDRA JHA :
Will the Minister of DEFENCE be pleased
to state :

(a) whether there is any proposal to have
common kitchen and sports for the officers
and jawans ;

(b) If so, details thereabout ; and

(c) if not, the reasons therefore ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO) : (a) to (¢) There is no pro-
posal to have common kitchens for the
officers and jawans. Normally, separate
messes aud kitchen are maintained for
officers and Jawans in the interest of main-
taining discipline in the Services. However,
sporst facilities are common for officers and
Jawans in the Armed Forces.

Foreign Exchange Transactions of Commercial
Banks in Bombay

9377. SHRI B. V. DESAI : Will the
Minister of FINANCE be plcased to state :

(a) whether foreign exchange transactions
of commercial banks in Bombay have no
sedived in March, 1983 ;

(b) if so, whether main cause of this
development is the massive losses suffered by
a leading bank of Bombay in its foreign ex-
change transactions late last year ;

(c) whether the reverberations of the
set back have shaken the entire banking
industry ;
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(d) whether banks on their own have
virtually stopped their trading operations in
foreign currencies and confined themsclves
only to merchant transactions which are
essentially to help the exporters and import-
ers ;

(e) whether the huge losses of the hank
has made the Reserve Bank reiterate its
guidelines regarding dealings in foreign
exchange to be followed by each bank ; and

(f) if so, other measures Government
have agreed to help the banks to improve
the foreign exchange transactions of commer-
cia] banks in Bombay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to ()
Government is aware of the report under the
caption ‘Bombay banks nervous Exchange
deals no sedive’ which appeared in the New
Delhi Edition of Economic Trimes
29th March, 1983, According to information
furnished by Reserve Bank of India, certain
irregularities in a nationaliscd bank involving
foreign exchange dealings in disregard of
Reserve Bank's guidelines/regulations on the
subject by a dealer had come to their notice.
The Reserve Bank had sent an inspections
team to investigate the matter, The report
submitted by the inspecting officials is under
process in Reserve Bank. In the mean while
Reserve Bank has again impressed on all the
authorised foreign exchange dealers the need
for careful supervision of connected activitics
and strict compliance with the Reserye
Bank’s guidelines/regulations on the subject,
According to Reserve Bank so far as norma
trading operations permitted under the regu-
lations are concerned there is no curb but
obviously banks have to guard agains' un-
authorised or speculative operations. The
existing guidclines of Rescrve Bank are
comprehensive and is  followed strictly the
foreign exchange dealing operations can be
carried out by Banks in the interest of bank-

ing operations.

dated

Liberalisation of Export Policy for
Ready-made Garments

9378. SHRI B. V. DESAI : Will the
Minister of COMMERCE be pleased to
state :

(a) whether Government propose to
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liberalise the export policy for ready-made
garments in 1983 :

(b) if so, what are the main features of
the amendments made for the garment ex-
ports

(¢) whether the cxport carnings from the
garments during the current financial year
will not touch even the Jast vear's level ;

(d) if so, what were the main reasons for
the same : and

(e) to what extent the new export gorment
policy will help in improving the export
earnings ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) (a) and (b)
Export of textile items uarc allowed under
Open Gencral Licence.  However, exports to
countries with. which India has bilateral
textile agreemenis are subject to the terms
and conditions mentioned in the O.G.L.

(¢) to (e) The quantum of garments
ciports in 1983-84 will depend upon condi-
tions prevatling in the foreign markets.
Although a recessionary trend stil! appears to
prevail in the major importing countries, the
new bilateral textile agreements provide for
improved access for our textile products,
Further, changes have also been introduced
in the Import Policy to promote export of
fextile items including garments. These
include additions in the items of garment
machinery and liberalisation of REP and
Advance Licensing facilities.

S.T C to be an export-oricnted organisation

9379. SHRI B. V. DESAI Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that the Com-
merce Minister has directed the State Trading
Corporation of India to be export-oriented
organisation and use it bulk buying power to
increase exports ;

(b) whether it is also a fact that the
S.T.C. and M.M.T.C. have been asked to
join hands in carrying out import-export
operations, wherever feasible, using their
bulk buying advantage ; and

(c) if so, to what cxtent the STC has
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taken steps to boost exports and to what
extent results have been achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b) Yes,
Sir.

(¢) Action is being taken to link imports
of bulk items with the export of finished
products from India.

Some of these are :—

Export of finished leather, corned beef
and readymade garments to Romania against
import of cement from them.

Export of Groundunt Extractions to
Poland in return for import of cement from
them.

Export of finisned lcather/coffee against
import of cement from Yugoslavia.

It is too early to assess the results of the
above steps.

S.T.C. to step up exports of Manufactured
Goods

9380. SHRIMATI SANYOGITA
RANE : Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that the State
Trading Corporation of India proposes to
implement projects to step up exports of
manufactured goods ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Ycs, Sir.

(b) Details of export oriented projects
which are being implemented/proposed are
given below : -—

—a shoe wupper unit at NOIDA has
started functioning.

—A Textiles & Garment Design Centre
has been set in Delhi to design fashion
garments for exports.

—A proposal for setting up a design
for Development Centre for Sports
Goods at Jullunder has been approved
in principle,
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—Priority attention is being given to
the Tuna Fish Project by initiating a
pre-project feasibility study.

— Government aproval has been received
for the Indo-Bulgarian Joint Venture
for manufacture of fashion gloves.

— Feasibility Report for the fruit Juices
Project for manufacture of Mango/
Guava pulp/juices has been prepared.

Development of Tourist Spots in Karnataka

9381. SHRI G. Y. KRISHNAN : will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government of Karnataka
has approached the Central Government to
develop tourist spots in the State during the
current Five Year Plan period and to build
infrastructure to attract more tourists ;

(b) if so, the reaction of Central Govern-
ment thereto ;

(¢c) the details regarding the capital out-
lay earmarked for this purpose during the
Sixth Five-Year Plan period , and

(d) the financial assistance given to the
State of Karnataka for the development of
tourist spots in that Statc ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (d) Central Government of
Tourism and the State Government have
worked out a long term plan for providing
Tourism infrastructure at suitable places
which have been identified and Travel Circuit
have been formulated on that basis. During
the Sixth Five Year Plan, the following
schemes have been taken up are proposed to
be taken up in the Central Sector for develop-
ment of tourism in Karnataka :

(i) Construction of a Youth Hostel at
Mysore at a cost of Rs. 6.58 lakhs.
The building has since been com-
pleted.

(ii) Expansion of Lalitha Mahal Palace
Hotel, Mysore by ITDC (Spillover
Scheme) at a cost of Rs. 30.20
lakhs of which expenditure of Rs.
23.07 lakhs was incurred during
1979-80 and Rs. 7.13 lakhs during
1980-81. ‘
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Hassan by
4,42 lakhs

(iii) Expansion of Hotcl
ITDC at a cost of Rs.
during 1980-81.

Re-doing of illumination at Brinda-
van Gardens. Out of a total com-
mitment of Rs. 40.00 lakhs by the
Central Department of Tourism for
this project, an amount of Rs. 30.00
lakhs was released to the State
Government during 1981-82. The
balance amount of Rs. 10:00 lakhs
is expected to be released during
the current financial year. The work
Is in progress.

(iv)

(v) Construction of a Cafeteria-cum-
Restaurant at Hampi at an estimated
cost of Rs, 12.31 lakhs,

(vi) Additional accommodation  at
Aihole/Badami at an estimated cost
of Rs, 10.00 lakhs,

Circulation of small coins
9382. SHRI K., PRADHANI : Will the

Minister of FINANCE be pleased to state :

(a) what is the estimated number of
one-paisa coins, two paise, three paisa and
10 paise coins in circulation at present ; and

(b) whether there is any proposal to
make any change in these coins ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) The number of
one paisa, two paise, three paise and ten
paise coins in circulation as on 31-12-1982 is
given below :—

Denomination No. of pieces in crores
1 paisa 5.67
2 paise 9.98
3 paise 4.41
10 paise 57.99

(b) The minting of one, two and three
paise coins has already been discontinued.
Therefore, there is no question of any pro-
posal to make any change in these coins. As
regards the 10 paise coins, the Government
has decided to reduce its size from 26 milli-
meters across scallops to 23 millimeters and
weight from 2.3 grams to 1.75 grams. How-
ever, the existing 20 paise coin will also
continue to be legal tender.
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Effect of fall in value of rupee on remittances
from gnlf countries

9383. DR. KRUPASINDHU BHOI :
Will the Minister of FINANCE be pleased
to state :

(a) whether remittances to India from
Gulf countries have shown an increase ;

(b) whether the rupee fell to ‘ts lowest
level in the Gulf in February, 1983 ;

(¢) how lar this will go in increasing the
remittances to India ; and

(d) the manncr in which the balance of
trade will be affected with the Gulf countries
as a result thereof ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE) : (a) Reliable
data on remittances from individual countries/
group of countries are not available, since
details of remittances of Rs. 10,000 and
below dre, under the current regulations, not
required to be reported to the RBI by the
Authorised Dealers in foreign exchange and
a major portion of remittances from abroad
falls under this category. It is thercefore not
possible to state whether remittances from the
Gulf countries have increased.

(b) Yes, Sir The exchange rate of the
rupee with the major currencies of the Gulf
countries was lowest in February, 1983 during
March, 1932 - February, 1983,

(¢) The fall in the value of rupee may
not by itself result in sizeable increase in
remittances as there are other factors, such as
large exodus of Indian workers from Gulf
countries and decleration of economic activi-
ties in most of the West Asian oil surplus
countries, which will affect the growth in
inward rcmittances.

(d) The impact of the depreciation of
the rupee against the currencies of Gulf
countries on India’s balance of trade needs
to be assessed in the wider context of likely
exchange rate movements in future, including
movements of currencies of other competing
countries, and also the composition of trade
and elasticities of individual items of exports
to and imports from the Gulf countries.
Since future movements in exchange rates
are unpredictable and information on other
factors are lacking, it is not possible to make
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a precise assessment of impact of deprecia-
tion of rupee on India's trade with Gulf
countries.

Smuggling of Ivory from Africa

9384, DR. KRUPASINDHU BHOI :
Will the Minister of FINANCE be pleased
to state :

(a) whether ivory is being smuggling

from Africa into India ;

(b) if so, the extent of smuggling opera-
tions ;

(c) the raids made to uncover the illegal
trade ;

(d) whether some finished products made
in India from the smuggled ivory have been
seized ; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF I'INANCE (SHRI1 PAT-
TABHI RAMA RAO) : (a) Government
have no information about smuggling of
ivory from Africa to India.

(b) to (¢) Do not arise.

Income tax raids during current year

9385. DR. KRUPASINDHU BHOI :
Will the Minister of FINANCE be pleased
to state :

(a) the number of raids conducted by the
Income Tax Department m  the country
during 1983 ; and

(b) the seizures made and the efforts
made or proposed to be made to spread the
dragnet further to rope in more tax cvaders ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO) : (a) and (b) Income-
tax authorlties conducted 1198 searches
during January to March, 1983 and seized
prima-facie unaccounted assets valued at
Rs. 6.75 crores approximately. All possible
measures to counter tax evasion including
administrative, legislative and institutional
are being taken from time to time after
constant review.

Equipment purchased by National Textile
Corporation

9386. SHRI RAM SWARUP RAM :
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Will the Minister of COMMERCE be pleased
to state :

(a) details of the equipment purchased
by N.T.C. for modernisation of the textile
mills under their control ;

(b) whether it is a fact that some of the
machinery purchased is sub-standard and it
has not been able to step up the production
of the units ; and

.

(¢) il so, whether the matter is being
investigated and remedial measures being
taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) A sum of
Rs. 245 crores has been invested upto the
end of December, 1982, on the modernisa-
tion expansion on NTC mills, as detailed
below :-

Amount invested
(Rs. in crores).

Nanic of the equipment

Spinning machinery 149,52
Weaving machmnery 21.98
Processing machinery 23.38
Engincering/Civil Works 50.12

(b) No, Sir.

(¢) Does not arise.

Bank credit given to weaker sections

9387. SHRI ARJUN SETHI Will
the Minister of FINANCE be pleased to
state .

(a) whether Government have coll :cted
information regarding the percentage of
loans out of the total bank credit given to
the weaker sectio:s of the society by the
nationalised banks during the last two years,
State-wise ; and

(b) if so, the details tegarding the per-
centage of loans out of the total bank credit
given to the priority sector during the sad
period, State-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) A composite
concept of ‘weaker section’ within priorty
sectors has been recently evolved on the
basis of the recommendations of a Working
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Group constituted by the Reserve Bank of
India comprising :—

1. Small and marginal farmers ;
2. Landless labourers ;
3. Tenant farmers/share croppers ;

4, Artisans, villaze and  cottage

industries ;
5. 1.R.D.P. beneficiarices ;

6. Scheduled Castes/Scheduled Tribes ;
and

7. D.R.I. Scheme benericiaries.

The Reserve Bank of India have issued
guidelines to all scheduled commercial banks
about th® identification of beneficiaries of
the 20-Point Programme belonging to the
weaker sections of the community in various
priority sectors and advised them to endeca-
vour to increase the flow of credit to weaker

sections so that by March 1985 these
<:ctions account for 25 per cent of the
priority sector credit or 10 per cent of the

aggregate crodit of these banks.

Since the ¢ ncept of composite weaker
section has only recently been evolved, data
in regard to public scctor banks, credit ro
this section are, therefore, not available.
However, Reserve Bank have reporied t.a:
as per their quick estimates the small and
marginal farmers, borrowcers having loans
of upto Rs. 10,000 for ac.ivitics allied to
agriculture and artisans, cottage and village
judustries ai d small units requiring not
more than Rs, 25,000 as composite loans,
accounted for outstanding advances of
Rs. 1784 crores as at the end of December
1982, estimated to be about 15.8 per cent of
the priority sector advances of the public
sector banks.

(b) State-wise data on Priority Sector
Advances as percentage to total advances
of the Public Scctor Banks is set out in the
attached statement.

STATEMENT

Stite-wise share of Priority Sector
Advances to total advances of Public Sector
Banks*.
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(Per cent)
S. No. State/Union As on the last
Territory Friday of
December
1980 1981
1. Haryana 70.3 69.2
2. Himachal Pradesh 63.3 62.6
3. Jammu & Kashmir 75.4 70.5
4. Punjab 71.8 69.8
5. Rjasthan 52.5 56.4
6. Chandigarh 12.6 21.1
7. Delhi 9.9 10.8
8. Assam 35.6 40.5
9. Manipur 77.8 68.6
10. Meghalaya 58.9 66.8
11. Nagaland 70.3 75.6
12. Sikkin 23.8 91.1
13. Tripura 60.7 62.6
14, Arunachal Pradesh 61.0 51.5
15. Mizoram 79.3 51.4
16. Bihar 54.9 61.5
17. Orissa 65.6 61.0
18. West Benzal 22.2 23.1
19. Andaman & Nicobar
Islands 51.5 40.7
20. Madhya Pra ‘esh 56.4 57.4
21. Uttar Pradesh 57.4 60.8
22, Gujarat 39.7 42.1
23. Maharashtra 22,2 23.3
24, Dadra & Nagar Haveli 48.7 58.5
25. Goa, Damun & Diu 35 33.6
26. Andh a Pradcesh 53.2 56.2
27, Karnataka 44.4 46.4
28. Kerala 45.2 49.7
29. Tamil Nadu 34,7 38.3
30. Pondicherry 56.2 55.5
31, Lakshadweep 55.5 53.8

*S.B.1. Group 20 Nationalised Banks.
Data are provisional.,

Amount sanctioned by non-nationalised
banks during credit squeeze policy.

9388. SHRI BHEEKHABHAI : Will
the Minister of FINANCE be pleased to
state :
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(@) whether it is a fact that scveral
crores of rupees have been sanctioned by
various non-nationalised banks to jpartics
during Credit Sque:ze policy ;

(b) the action taken by the Reserve
Bank against the erring non-nationalised
banks ; and

(c) any proposal to regulate the non-
nationalised banks in the matter ol loan-
dist ursement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) to (c) The
informati~n is being collected a d 10 the
exteit it is available will be laid on the
Table of the House.

Global tenders for ascertaining competitive
rates in IAAIT Indian airlines and air India

9389, SHRI BHEEKHABHAIL : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to State :

(a) is it a fact tha' global tenders :re
being called for ascertaining competitive
rates for various cquipment being used

in I.LA.A.L, Indian Airlines, Air India elc. :

(b) is it a fact that TAAT intends to

modernise equipment for the benefit of air
passengers ;
(c) if so, it is a fact that global tenders

for purchase of aerobridges were floatcd by
the Chief Engineer, NITC, New Delhi ;

(d) is it a fact that there are two types
of aerobridges being marketed in the world
(a) electro-mechanical and (b) hydro
system ;

(e) what type of system was advertised
by JIAAI ; and

(f) if electro-mechanical system was
advertised, the reasons therefore as hydro
system was recognised to be a more modern
system ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) TAA]l, Indian Airlines and
Air India invite global tenders for equip-
ment, which is not available indigencously,
after obtaining clearance from the Director
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General of Technical Development.
(b) to (d) Yes, Sir.
(e) In the tender specifications TAALI

had specified both electro-mechanical and
hydraulic tvpe of aerobridges.

(f) Does not arise.

Allocation made to Orissa state for tourism
during sixth plan period

9390, SHRIMATI JAYANTI
PATNAIK : Will the Minister of TOURISM
AND CIVIL. AVIATION be pleased to
state the amount allocated to the State of
Orissa for the promotion of tourism in the
Sixth Plan period ?

THE MINISTER OF STATE QF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1 KHURSHEED ALAM
KHAN) :

No. Sir.  The Department of Tourism
does not allocate fundes for the develop-
ment of tourism  Statewise During the
Sixth Five Year Plan, the Department has
taken up/proposes (o take up the following
schemes in Orissa :

(i) A forest lodge at
cost of Rs. 50 lakhs.

Similipal at a

(ii) Development of Lion Safari
at Nundan Kanan at
Rs. 25 lakhs.

park
a cost of

(iil) Suryey for the introduction of water
sports at Chilka lake.

(iv) Master Plan for the development
of Konarak through the Town and
Country Plann,ng Organisation,

(v) A dharamshala at Puri through
the Bhartiva Yatri Avas Vikas
Samiti a registered society.

(vi) Opening of Government of India
Tourist Office at Bhubaneswar.

INDIA TOURISM DEVELOPMENT
CORPORATION

(i) Expansion of Hotel Kalinga Ashok
at Bhubaneswar.

(1i) Joint venture project in collabora-
tion with Orissa Tourism Develop-
ment Corporation for construction
of a three star hotel at Puri and
beach cottages at Konarak,
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Assessment of Gold Stocks

9391. SHRI K. MALLANNA : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government have made any
assessment regarding the private gold stocks
in Inda ;

(b) if so, the extent of ancient jewellery
also ; and

(c) whether there is any possibility to
bring it ‘n the open market ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): (a) and (b) The
Government have no. map. any assessment
of private gold siocks in the country as it
is extremely difficult 1o be done in any
precise manner because of lack of reliable
and comprehensive data.

(c) At present, the Government s
considering any such proposal.

not

Grant of loan to SC /ST farmers by
Punjab National Bank for purchase
of tractors
9392, SHRI SOMIIBHAI
Will the Minister of FINANCE
to state :

DAMOR :

be pleased

(a) whether Government are awarc that
th* Punjab National Bank has issued
instructions to its branches in rural arca«
not to grant loans to the SC/ST farmers
for purchise of tractors for agricultural
purposes

(b) whether Government are also aware
that the rural Lranches of the PNB in
Rajasthan are serving the insterest of
business cliss and denying loans to weaker
section ; and

(c) if so, the concrete steps proposed
to be taken to streamline their functioiing
so as to ensu.e loans for purchase oy agri-
cultural equipment including tractors to
ameliorate tic condition of weaker sections
on easy terms, conditions and concessional
rate of interest ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Punjab National
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Bank has reported that it has not issued any
such instructions.

(b) All public sector banks, including
Punjab National Bank, cndeavour to increase
the ilow of credit to the priority sectors,
particularly to the weaker section borrowers,
for which specific targets have been set
before them., Punjab National Bank has
seported that its branches in Rajasthan had
outstanding advances of Rs. 56.3 crores in
Priority Scctors as at the end of December
1982. Of these, Rs. 8.8 crores related to
small and marginal farmers and borrowers
taking not more than Rs. 10,000 for allied
activities in he Agricultural Sector and
artisans, village and cottage industries and
small units taking not more than Rs. 25,000
of composite loan in the small scale industry
sector.  Outstanding advances of these
branches to SC/ST borrowers were reported
to be Rs. 5.1 crires, involving 17803
borrowal accounts as on that date.

(¢) Punjab National Bank branches
continuc to support all proposals in the
prioritv sectors, including iInvestment in
Agricultural, provided they are viable in all
respects and fall within the parameters of
arca schemes, if any, being implemented
within the opcrational areas of the branches.

Grant of loans by Punjab National Bank
for purchase of tractors and
agricultural equipment

9393, SHRI SOMJIBHAI DAMOK :
Will the Minister of FINANCE be pleased

1o state .

(1) whether the rural branches of the
Punjab National Bank have got schemes for
grant of loans to farmers for purchase
of tractors and other agricultural equipment;

(by is there any concessional rate of
interest for SC/ST farmers on loans for
purchase of agricultural equipment and the
percentage and limit to which the loan can
be granted to a farmer ;

(c) total amount of loans granted by
punjab National Bank to SC/ST farmers
for purchase of tractors in Bharatpur
District of Rajasthan ¢ and

(d) if not, the reasons thcrefore and the
steps taken to ensure that loans are
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granted on easy terms and condition without
any harasement 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIT JANAR-
DHANA POOJARY): (a) Yes, Sir.
The Punjab National Bank has got schemes
for financing purchase of tractors and
agricultural equipments. '

(b) Concessions in rates of interest are
available to borrowers on the basis of their
economic status as in the case of DRI
scheme or loans for small farmers ctc. or on
the basis of the size of the loans as in the
case of crop loans, Such SC/ST borrowers
as are covered in any particular
category of borrowers do get concessions
available to that category of borrowers.

such

(c) Information in the manner asked
for is not yielded by the reporring system.
However, special c¢fforts are being made 1o
collect it and,

be laid on the Table of the House.

(d) Steps have been taken to ensure
easy flow of credit to the weaker sections
of the community for all viable ventures.
This group incluces all priority sector
borrowers belonging to SC/ST communities.

Requirements of margins and security have
been liberalised. Application forms have
been simplified. Disposal of small loan

applications 1s sought to be achieved within
3/4 weeks of their receipt., Greater powers
have been delegated to branch managers,

TR faqm & T1awq qrEgEAn
TRY FT FAFIT

9394. = grm Tiad © #T faw 7Y
qg JAW &1 FU F fF

(%) a1 ag a9 § f& sasz faam
g @fzrg snia®T yaaFst 9T T a7
orel # & T ATFIT 3 qrifrag Fad
gg wfaaa aas I9% g 9w 9

(@) a1 ag "1 AEF 3T F
UFET ATYIAT EFT FY T QIar7 g4 &
geraar 1 qifag £t &, v

() afy g, av g7 &7 F FAHOr

APRIL 29, 1983

to the extent available, will )

Written Answers 208

#t afaw qera g9 & Ao gwR T
FITFET IS UF 7

fasr "arwa 7 vrsa vy (s gEEvhy
A wa) - (F) aafaataq s wfgw
adl fam mar § 77 aqr 77 & fag
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a1 391 a4qr g€ WISt SUIE AT
arfaer §

WIT-AQTS GI8T 9T qeRy
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W wIRar gIEIT & FEAFErd § gy
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(@) weetg &€ farm ¥ gt &Y Bank of Indla and the erstwhile Agricul-

age & fog 9xq faw & famg gwaw
grax fear & | ag wEET 99 qF g 35T
samieg § frafeaa 8

Purchase of flats by NARBARD for its
officers in Boiabay

9398. SHRI A. NEELALOHI THADA-
SAN NADAR : Will the Minister of
FINANCE be pleased to state :

(a) whether it is correct that the newly
formed NABARD has purchased flats for
its officers in Bombay costing about Rs. 30
crores and if so, full details of these deals ;

(b) whether it is in accordance with
Government policies to set up rural develop-
ment organisations such as NABARD in
overcrowded metro cities instead of in rural
surroundings ;

(c) whether it is correct that the earlier
ban on Government and other public sector
units concerning setting up officers in metro
cities is now a dead letter and if so, the
reasons for this ; and

(d) whether Government
ensure that a complete ban is reimposed on
setting up units in large cities and also
order shifting of offices already in the big
cities in the overall national interest ?

propose to

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) According to
the information received from NABARD
they have entered into a commitment for
construction of 600 flats for its exccutive
and officers in Bombay at a cost of
Rs. 17.38 crores. The amounts are being
paid in instalments commensurate with the
progress of construction,

(b) to (d) In accordance with sub-
section (3) of Section 3 of the National
Bank for Agriculture and Rural Develop-
ment Act, 1981. the headquarters of the
National Bank for Agriculturc and Rural
Development (NABARD) shall be at
Bombay or at such other place as the
Central Government may by notification
specify.. NABARD has been constituted by
merging together certain sections of agricul-
ture Credit Department of the Reserve

tural Refinance and Development Corpora-
tion, headquarters of both of which were
previously located at Bombay. One of
the Deputy Governors of Reserve Bank
of India, with headquarters at Bombay,
functions as the Chairman of NABARD.
Besides, the staff for NABARD has initially
been drawn from the erstwhile Agricultural
Refinance and Development Corporation
and the Reserve Bank of India. Keeping
in view the administrative convenience and
the need for frequent consultations between
NABARD, the Reserve Bank of India and
other Financial Institutions, it has been
considered expedient to locate the head-
quarters of the Bank at Bombay.

Introduction of package te-wr stheme
by Indiar: Airliads

9399, SHRI ANANTHA RAMULU
MALLU : Will the Minists of TOURISM
AND CIVIL AVIATION be Dpledseq to
state :

(a) whether it is a fact that with a view
to promoting domestic tourism in the coun-
try, Indian Airlines has introduced a new
package tour scheme for groups on the
domestic sectors of the Airlines ;

() if so,
and

the details in this regard ;

(c) whether Government  propose to
give Central Government employees oppor-
tunities to utilise their LTC through this
scheme ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) The scheme was fintroduced
in March, 1981, In March, 1983 some
modifications were incorporated to make the
scheme more attractive.

(b) A copy of Circular No. 175 dated
18th March, 1983 of the Indian Airlines
giving the dctails of the schcme is laid on
the Table of the House.

(Placed in Library. See No. LT-6535/83)

() Government employees can claim
LTC according to their entitlement under
that scheme, the maximum being first class
rail fare even if they choose to travel by a
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more expensive mode of travel including air
travel.

Cash aid to garment exporters

9400. SHRI ARVIND NETAM : Will
the Minister of COMMERCE be pleased to
state :

(a) whether garments cxported by India
including woollen blends fabrics are also
entitled for cash aid ; and

(b) if so, the total amount of cash aid
provided by Government of India to expor-
ters to export garments to the USSR during

the last two years ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI

RAM DULARI SINHA): (a) Yes, Sir.
Cash Compensatory Support is available
on the export of readymade garments,
including  woollen garments (excluding

hosiery and knitwear) and also on woollen
fabrics containing 2(.9,, or more of wool
by wecight. On woollen knitwear and

blended woollen knitwears (other than army -

softwear) containing 209, or more of wool
by weight CCS is admissible only on exports
to General Currency Areas. The rate of
CCS is different for different types. of gar-

ments to be exported.

(b) The information is being collected.

Amount owned by Czechoslovakia to India
on account of balance of trade

9401, SHRI ARVIND NETAM : Wil
the Minister of COMMERCE be pleased to

state :

(a) Whether Czechoslovakia owes any
amount to India on account of balance of
trade between the two countries ;

(b) if so, the details thereof ; and

(c) the details of the mode of payment
to be received ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) and (b)
Czechoslovakia had an unfavourable balance
of trade with India in 1982 (January-Deccem-
ber). The details are as following :—
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(Rs. crores)
India’s exports to Czechoslovakia 93.7
India’s imports from
Czechoslovakia 63.3
Balance of trade in favour of
India 304

(N.B. : Figures are provisional)

(c) Payments for exports are received
in Indian rupees.

It has to be clarified in this context that
trade between India and Czechoslovakia
is conducted on a bi-lateral, balanced basis
and exports and imports are expected to
balance each other over the years.

Increase in wholesale price Index

9402, DR. AU. AZMI: Will the
Minister of FINANCE be pleased to state :

(a) what was the index of wholesale
prices towards March-end, 1983 and how
does it compare with the last three years ;

(b) how much was the increase in the
consumer price index in 1982-83 and how
does the same compare with the last three
years ; and

(c) what are the reasons that inflationery
tendencies could not be checked and control-
led by Government and there is a steady
increase in the prices all round ?

THE MINISTER OF FINANCE (SHRI1
PRANAB MUKHERIEE) : (a) The required

information on the wholesale price index
(Base 1970-71 100) is given below :

29th March, 1980 232.0

28th March, 1981 270.7

27th March, 1982 277,1

26th March, 1983 295.0 (P)

(P) = Provisional,

(b) During the first eleven months of
1982-83 (upto February, the latest available)
the Consumer Price Index for Industrial
Workers (1960 100) increased by 9.4 per
cent on a point to point basis. The index
rose by 12,3 per cent in 1979-80, 12.6 per
cent in 1980-81 and 8.8 per cent 1981-82,

As a result of various measures taken
during the past few years it has been. Jatest

4



215 Written Answers

possible to maintain a reasonable degree of
price stability. Despite severe drought in
1982-83 the annual rate of inflation in
wholesale prices was contained within 6.5
percent, The price situation is kept under
surveillance so as to take suitable measures
in the light of emerging trends.

Deficit in trade with U.S.S.R

9403, SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether deficit in the trade with
the USSR swelled to over Rs. 7.00 crores,
with Indian enjoying the surplus ; and

(b) if so, whether this supposed tem-
porary/imbalance in trade is going to be
corrected in the near future through diversi-
fication of import items from the USSR ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) According to
an unofficial estimate, India had a surplus
trade balance of Rs. 0668 crores with the
U.S.S.R. in 1982 (January-December).

(b) Yes, Sir.

Setting up test house at Bombay for
assessing quality of export-oriented
Engineering units

9404. SHRI SUSHIL BHATTA-
CHARYA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether his Ministry proposes to
set up a test house at Bombay for assessing
the quality of export oriented enginecring
units ;

(b) if so, how many projects for setting
up 100 per cent export oriented units have
been approved by Government ; and

(c) what percentage of the approved
projects belongs to (i) medium and (ii) small
scale sectors ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) and (c) The proposed Pilot Test
House at Bombay under the aegis of
Export Inspection Agency when established,
will providc testing facilities to the engineer-
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ing items exported from the country irres-
pective of the fact whether such products
have been manufactured by 1009, export
oriented units or by others.

Restrictions on shipment imposed by
customs for export to U.S.S.R.

9405. SHR1 BALASAHEB VIKHE
PATIL : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that exporters
to the Soviet Union are facing a great
difficulty because the customs had imposed
some informal restrictions on the shipment ;

(b) if so, when were these restriction
imposed and the reasons thereof ; and

(c) whether these restrictions have since
been withdrawn and if not, the reasons
therefore ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO) : (a) to (¢) A review
of pending shipments to USSR was carried
out in the middle of March in order to
assess the likely trade balance at the close
of the financial year 1982-83. This review
and thr resultant scrutiny by the Customs
authorities may have caused some incon-
venience to the shippers. However, Exports
to USSR are taking place smoothly,

Credit to Weaker Sections by Banks
Under 20-Point Programme

9406, SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that both
Krishnaswamy and Ghosh  Committee
Reports have suggested to Government that
$tate Governments should be involved in
distribution of credit to the weaker

sections for proper implementation of the
20-Point Programme ;

(b) whether it is also a fact that during
1982-83 the loans given by the co-operatives
were much lower than their targets for the
weaker sections as reported in the

‘Hindustan Times’ dated 29th  March,
1983 ;

(c) if so, whether Government have
taken any decision with regard to above ;
and
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(d) what is the total outflow of credit
given to weaker sections by the banks
during 1982-83 and whether there is any
monitoring agency-to find out how these
loans have been utilised ?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Yes,
Sir. These  Working Groups had

reccommended that the question of setting
up suitable intermediary organisations with
appropriate back up facilities may be
considered by the State Governments to
facilitate credit flows in an organised
manner to the weaker sections as well as
assistance ‘regarding input supply and
marketing. The Working Group had also
emphasised the important role that the
co-operatives, along with other institutions
have to play in the implementation of the
20-Point Programme, For  effective
participation of the co-operatives, various
steps had been recommended by the Ghosh
Working Group.

(b) and (¢) The
disbursed by the Primary Agricultural
Credit Socicties (PACSs) and the Land
Development Bauk for agriculture and allied
activities increased from Rs, 1696 crores in
1978-79 to Rs. 2022 crores in 1980-81. It is
further estimated to have gone up 1o Rs, 2305
crores during 1981-82 Date for 1982-83 have
not yet btecome available, However, so far as
the share of co-operative credit for
Integrated Rural Development Programme
(IRIP) is concerned, the trend of provisional
data so far received shows that there may
be a decline in co-operative credit during
1982-83 as compared to 1981-82. Some of
the steps being taken to improve the situation
are discussions with national level coopera-
tive nstitutions and other organisations
concerned for initiating steps to ractify the
situation, involvement of representatives of
cooperative banks in seminars, workshops
etc. held by the Ministry of Rural
Development to improve the flow of credit

aggregate loans

to IRDP etc. The National Bank for
Agricultural and Rural Development
(NABARD) is also simplifying the

procedure for availment of refinance in
order to enacle the cooperatives to draw

more refinance assistance.

(d) So far as public sector commercial
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banks are concerned, the Reserve Bank have
recently advised them to increase the flow
of priority sector credit to the weaker
section in those sectors, comprising small
and marginal farmers, landless labourers,
tenant farmers, share croppers, artisans,
village and cottage industries, Scheduled
Castes and  Scheduled Tribes, IRDP
beneficiaries and DRI scheme bencficiaries,
to the level of 25 per cent of their total
priority sector advances by March, 1985.
Since the concept has only recently been
redefined, data regarding the flow of credit
to this section are not yet available.
However, small and marginal farmers and
borrowers for allied activities having credit
limits of not more than Rs. 10,000 and
artisans, village and cottage industries and
other small units requiring not more than
Rs. 25,000 as composite loans had outstan-
ding advances of Rs. 1784 crores as at the
end of December, 1982 accounting for 15.8
per cent of the total priority sector
advances. The banks extending these loans
also ensure proper end-use of the credit
support provided by them to the borrowers.

Fulfilment of Export Quota of Sugar

9407. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that at a meeting
held in new Delhi on March 25, 1983, the
Indian Sugar Mill Association had invited
Government’s attention to the need for
fulfilment of export quota of sugar of 6,5
lakh tonnes this session ;

(b) whether it is a fact that prices in
International market are pretty low and
Government will have to sell the sugar at a
loss ; and

(¢) whether Government have estimated
the loss that will be incurred as a result of
this export to maintain our country’s place
in international trade and by what time a
decision for export will be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) and (c) This will depend on inter-
national prices prevailing at the time of
exports.,
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Implemmtﬁtim; ‘of new Ration System
for Defence Services "ersonel.

9408. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of DEFENCE
be pleased to state :

(a) whether it is a fact that a new ration
system introduced by Government recently
has not been implemented because some
points are still being clarified by the
Ministry ;

(b) if so, what are the difficulties that
are coming ifl the way of implementing this
scheme which is LUeneficial to the Defence
Service personnel ;

(c) whether the ration will also be given
to the officers of the rank of Brigadier in
the Army and either counterparts in the
Navy and Air Force ; and

(d) when this schemg will be

implemented ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN): (a) and (b)
No, Sir, Orders authorising free issue of
rations in peace areas to the Officers of the
three Services upto and iucluding the rank
of full Colonel in the Army and its
equivalents in the Navy and Air Force were
issued on 2-2-1983. Detailed instiuctions
about the implementation have also since
been issued.

(c) There is no intention at present to
extend the facility of free ration in peace
areas to the Officers of thc rank of Brigadier
and above in the Army and their
counterparts in the other two Services.

(d) Does not arise in view of answer
to (a) and (b) above.

Expansion Plan Sanctioned by IDBI
for Girnar Scooter Projects

9409. SHR1I  UTTAMBHAI H.
PATEL: Will the Minister of FINANCE
be pleased to state :

(a) whether the Industrial Development
Bank of India has sanctioned the expansion
plan and schemes of about Rs. 575 lakhs of
“Girnar Scooter Projects’ ;

(b) if so, the details of said expansion
plans/projects, estimates and schemes ; and
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(c) how mueh amounts has been given
by the Bank till 31 March, 1983 and how
much is expected to be relecased upto 31
December, 1983 ?

THE DEPUTY MINISTER
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (¢)
Information is being -collected and to the
extent available will be laid on the Table of
the House. '

IN THE

Green Tea Exports

9410, SHRI
DEV:

SONTOSH MOHAN

SHRI MADHAVRAO SCINDIA :

Will the Minister of COMMERCE be
pleased to state : '

(a) the main areas of production and
the quantity produced of the Chinese green
teas in India :

(b) what are the present exports and
new cfforts for incrcase in green tea exports
and earn foreign exchange ;

(c) which are the countries consuming
green teas ; and

(d) the proposals to acquire requisite
technical know-how suitable machinery and
prepare specified standards of green teas ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) Chinese
type of grecen tea is being produced in
Nilgiris in Tamil Nadu District, Doars in
West Bengal and Cachar in Assam,

Up to date, the total production of
Chinese type of green tea has been a little
over 15 lakhs kilograms.

(b) Up to the period ending 31,3.1983,
the export of Chinese type of green tea was
10 lakhs kilograms, TTCI which is the sole
exporter of Chinese type green tea, has set
an export target for 1983-84 of approxi-
mately  47,50,000 kgs. valued at
approximately US % 1,14,19,000,

(c) The main green tea consuming
countrie§ are China, Japan, Indonesia,
Afghanistan, Morocco, Algeria, Tunisia; -

USA, Canada and France,
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(d) The requisite technical knew-how,
designs of machineries etc., have already
been acquired by TTCI and these in turn
have been given to gardens who have entered
into an agreement with TTCI for the
production and supply of such teas for
export by TTCIL.

Army Welfare Housinz Scheme

9411, SHRI M.M. LAWRENCE : Will
thc Minister of DEFENCE be pleased to
state :

(a) whether an Army Welfa e Housing
Scheme has been introduced for Army
personnel ;

(b) if so, how many stations and the
names of the places and the number of
houscs at each station envisaged to be
constructed ; and

(c) what are the actual implementation
results, and if there is any lapse, the reasons
for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO): (a) to (c¢) For settling
down in civil life after retirement from
service, the Service personnel have them-
selves sct up an organisation called the
Army Welfare Housing Organisation wh ch
is a society rcgistered under the Socicties
Registration Act, 1860, It is a private
organisation not under the control of the
Ministry of Defence.

Shortage of Raw Jute {or Jute Mills

9412, SHRI CHITTA BASU: Will
the Minister of COMMERCE be pleased to

state :

(a) whether some jute mills have been
closed due to the shortage of the raw
materials ; and

(b) if so, the details there of ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) No, Sir.

(b) Does not arise.

Canalisation of Export of Baryles

9413, PROF. AJIT KUMAR MEHTA :
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Will the Minister of COMMERCE be pleased
to state : ’ -

(a) is it a fact that once a flourish-
ing export of Barytes to oil producing
countries of Middle East, has collapsed com-
pletely after the Minerals and Metals Trading
Corporation en‘ered the field and canalisa-
tion order was implemented ;

(b) when the Canalisation Order of
Barytees came into effect and why was it
decanalised subsequently ; and

(c) what was the value of the stock left
with MMTC when the export was decanali-
sed and when it collapsed completely ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) No, Sir.

(b) The canalisation of export of barytes
through MMTC came into effect from
14-1-1976,

Exports of barytes was decanalised inter
alia keeping in view the reserves and export-
able surplus available within the country and
the international supply and demand posi-
tion,

(c) At the time of decanalisation on
1.5.1982, MMTC was holding stock of 43500
tonnes of barytes lumps and 50.800 tonnes
of barytes powder valued at Rs. 17,10 lakhs
and Rs, 308.86 Jakhs respectively.

Sweepers Working in State Bank of
Bikaner & Jaipur

9441, SHRI R. N. RAKESH :
SHRI HIRALAL R, PARMAR :
Will the Minister of FINANCE be

pleased to state :

(a) total number of sweepers working in
the State Bank of Bikaner aud Jaipur on
part-time basis on 2/3rd, 4/5th, 1/3rd, 1/4th

of pay, and since when they are working on
these wages ;

(b) whether Government have issued any
directive in this regard to Bank management,
if so, the details thereof ;

(c) whether Jany decision in the bipartite
settlement between the management (Indian
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Bank’s Association) and representatives of
the Bank Trade Union were taken for making
these part-time sweepers as regular ones ; if
so, the details thereof :

(d) whether the said decision was taken
into account at the time¢ of recruitment in
the sub-staff cadre on regular basis ; and

(e) if so, number of candidates recruited
in the Sub-Staff cadre on regular basis and
the number of part-time sweepers among
them absorbed into regular service since the
above settlement ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHAN POOJARY) : (a) The

Bipartite Settlements provide for recruitment
of part-time workmen in the subo.dinate
cadre on 1/3, 1/2, 3/4 etc. of the scale wages
or on full scale wages depending upon the
hours of work per week rendered by these
workmen. The Bipartite Settlements also
provide that subject to the bank’s recruitment
rules, if any, part-time employees will be
given preference for filling up of full time
vacancies, other things being equal. Accord-
ing to State Bank of Bikaner and Jaipur, the
total number of swerpers working in the
bank on part time basis and full wage scale
as per the provisions of the Bipartite Settle-
ments is 325, Information regarding the dates
from which they are working is not readily
available.

(b) Government have issued guidelines to
all the public sector banks indicating that all
recruitment to the suborbinate cadre of the
banks, irrespective of the nature and duration
of vacancies, are made through Employment
Exchanges only.

(c) No settlement has been reached
between the Indian Banks® Association and
representatives of the State Bank of Bikaner
& Jaipur Employees” Union on the issue of
absorption of part-time sweepers as full time
employees, other than what is stated in reply
to part (a) of the question.

(d) and (¢) Do not arise.

Implementation of Reservation in Promotions
in State Bank of Bikancr and Jaipur

SHRI R. N, RAKESH :
SHR1 HIRALAL R. PARMAR :

9415,
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Will the Minister of
pleased to state :

FINANCE be

(a) Since when the provisions of reserva-
tions in promotions are being implemented
in the State Bank of Bikaner and Jaipur ;

(b) total promotions made by the above
Bank in the following cadres during the last
five-years, year-wise, separately ;

(i) officers J.M.-I/Grade-II to officers
M.M.-I1/Grade-I.

(ii) Clerical/Cashier to Officers J.M.-1/
Grade-II.

(iii) Subordinate staff (peon) to Record-
Keeper-cum-Godown-Keeper ;

(c) the number of those belonging to
SC/ST communities promoted in the above
cadres separately ;

(d) whether the Bank is following instruc-
tions contained in the Ministry of Finance
Department of Economic Affairs (Banking
Division) letters No. 1/45/78-SCT(B) dated
3rd May and 7th May, 1980 ; and

(e) if so, the details thereof ; and if not,
the reasons therefore ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (e)
The information is being collected and to
the extent available will be laid on the Tablc
of the House.

Filling up of Vacancies Reserved for SCs/STs
in State Bank of Bikaner and Jaipur

9416, SHRT R. N. RAKESH :
SHRI HIRALAL R. PARMAR :

Will the Minister of FINANCE be
pleased to refer to the reply given to Un-
starrcd Question No. 437 on 9 July, 1982
regarding filling up of vacancies reserved for
SC/ST persons in State Bank of Bikaner and
Jaipur and state :

(a) whether the requisite information has
since been collected ;

(b) if so, the details thereof ; and if not,
the reasons for delay ;

(¢c) total number of employees declared
eligible to appear at the written test/interview
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for promotion to Officer JMG Scale-I cadre
from clerical cadre and the number of those
belonging to SC/ST communities among them
separately ; and

(d) if no SC/ST candidates was allowed
to appear at the test, the recasons therefore ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes, Sir.

(b) to (d) The State Bank of Bikaner and
Jaipur has reported that a written test for
promotion from clerical to officers cadre
(Grade I) was held in 1982 and 63 vacancies
were earmarked for this promotion. In
accordance with the agreement with the
Employee’s Union, the eligible candidates
equal to five times the number of vacancies
were called for this test out of which 70
candidates were from SC/ST communities.

Nationalisation of Swadeshi Cotton Mills
Company Limited

9417. SHRI R. N. RAKESH : will
the Minister of COMMERCE be pleased to
state :

(a) what are the impediments before
Government that it has not nationalised Six
Textile Units of Swadeshi Cotton Mills Com-
pany Limited, Atherton Mills and Luxmi
Rattan Cotton Mills although they are being
managed by NTC ;

(b) if it is true that out of the 106 Units
taken over these are the only 3 Units which
are not yet nationalised ; and

(c) what is Government's policy in this
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (¢) There
arc no impediments in the way of nationali-
sing the six mills of the Swadeshi Group,
Laxmirattan Cotton Mills or Atherlon West
Mills. In the case of the Swadeshi units no
decision has been taken on the retention or
the return of the units. Besides the above
units, there are other taken-over units, yet to
be nationalised, being managed by the
National Textile Corporation and the State
Textile Corporations, The policy relating to
natjonalisation in so far as taken over units
are concerned is that the administrative

VAISAKHA 9, 1905 (SAKA)

Written Answers 226

Ministry must be satisfied that the unit can
become viable in a reasonable period of time
and nationalisation should be in the public
interest,

International Seminar on Trade and Economic
Cooperation in New Delhi

9418. SHRI CHINTAMANI JENA :
Will the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that an Inter-
national Seminar on Trade and Economi¢
Co-operation is being organised in New
Delhi by the Federation of Indian Exports
Organisation (FIEO) ;

(b) the names of the countries Jikely to
participate and the number of delegates
likely to attend ; and

(c) what is the agenda fixed and how far
it is expected to be helpful to increase the
trade ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) An Inter-
national Seminar on Trade and Economic
Cooperation among South Asian Countries
was organised by the Federation of Indian
Export Organisations (FIEO) in New Delhi
from 18th to 20th April, 1983,

(b) Bangladesh, Bhutan, the Maldives,
Nepal, Pakistan, Sri Lanka and India partici-
pated in the Seminar. About 250 delegates
attended the Seminar.

(c) The themes of the Seminar were to
share information and experience on :

(i) Policies and progress on economic
development with special reference
to industrial investment and fiscal

policies.

International trade, including
import-export policies and export
promotion measures.

The role of small scale and cottage
industry sectors in industrial and
economic development with special
reference to support measures.

(ii)

(i11)

The objective of the Seminar was to pro-
mote exchange of information on trade and
economic matters, with a view to facilitate
further understanding and cooperation among
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South Asian countries. It is expected that
this would have a favourable impact on trade
among these countries.

Brands of Tea Exported

9419, SHRI CHINTAMANI JENA
Will the Minister of COMMERCE be pleased
to state the names of the brands of tea
which are being exported ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) :

Teas exported in the form of packets are
sold under various brand names which
number over four hundred. No exhaustive
record of various brand names, under which
tea is exported, is maintained by Govern-
ment. Some of the principal brand names of
Indian packet teas are as follows :(—

1. Sitara
2. Butterfly
3. Red Label
4, Bluec Tea Pot
5. Red Tea Pot
6. Silver Pot
7. Royal Cuppa Chai
8. Runglee Rungliot
9, Quality tea
10. Windsor Castle
11. Veera Swamy’s Tea
12. India Royal
13, Royal Tea
14. Gold Bond
15. Indian Queen
16. Five Star
17. Kanchen Jungha
18. Dome and Minar Téa
19. - Aristocrat
20. Mayur
21, Gold Star
22, Crown
23.  Yellow Label
24, Green Label
25. Ruby
26. Health Stallion
27, Maya
28, Chinar
29, Natraj
30. Raj Mahal
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Target of Garment Export

9420. SHRI MADHAVRAO SCIN-
DIA : Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the total
value of garment exports in 1982 has failed
to reach the set target ; and

(b) if so, the reasons therecof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) The value of
garments exported from India in 1982 is
Rs. 633 58 crores (provisional)., A target of
Rs. 750 crores had been fixed for the finan-
cial year 1982-83,

(b) Recessionery trends in the economies
of the major importing countries and changes
in demand pattern and consumer preferences
are said to be largely responsible for the
decline in the export of garments.

Suggestions given by economists to contain
inflationary pressure

9421. SHRI MADHAVRAO SCINDIA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that leading
economists have made a suggestion to him
to build up enough stocks of grain and
edible oils to contain inflationary pressures ;
and

(b) if so, Government’s reaction to it ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) and (b) In
the informal pre-budget meeting that F.M.
had with economists on January 27, 1983
some economists have advocated liberal
resort to imports to build up stocks while
others did not favour the nse of foreign
exchange for meeting the consumption needs.

Public Distribution System has become
an essential feature of anti-inflationary policy
of the Government and is being strengthen-
ed. For its smooth functioning requisite
stocks of essential commodities including
foodgrains and edible oils are maintained.
Government has not hesitated in arranging
imports of essential items for public con-

sumption despite difficult balance of pay-
ments position,
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Effect or bad debts and leavy dues on
Fanctioning of Banks

9422, SHRI MADHVRAO SCINDIA :
Will the Minister of FINANCE be pleased
to state :

(a) whether a large number of banks
nationalised and cooperative banks were
seriously affected by bad debts and heavy
loan amounts ;

(b) what are the comprchensive statistics
in regard to poor functioning of these banks
which had consequently deprived the genuine
needs of the small borrowers being ignored ;

(c) what measures the Reserve Bank pro-
poses to adopt to improve the efficiency and
bring. down the proportion of loans and
overdues ; and

(d) the guidelines, if any, for grant of
loans by the banks to the big borrowers and
small borrowers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOIJARY) : (a) to (d) Informa-
tion to the extent available is being collected
and will be laid on the Table of the House
to the extent permissible.

Replacement of multi-peint Sales tax
by Single-point Sales tax

9423, SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be pleased
to state :

(a) whether there have been demands
for replacement of the multi-point sales tax
by a single point sales tax at the source
itself ;

(b) if so, Government’s rcaction thereto,
with reasons therefor ;

(c) whether State Governments are

objecting to this replacement ; and

(d) if-se, whether ways ars being foand
not to reduce inpome from sales tax to the
State Governments by giving them share
from the single-point sales tax ?

THE:MINISTER OF STATE' IN THE
MINISTRY OF  FINANCE (SHRI
PATTABHI RAMA RAQO) : (a) to (d) Levy

of tax on'sale or purchiase of goods taking
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place within a State is a State subject of
taxation under Entry 54 of List I of the
Seventh Schedule of the Constitution. In
exercise of their powers, States have adopted
varying systems of sales taxation depending
on revenue and other relevant considerations.
However, in exercise of the powers conferred
by clause (3) of Article 286 of the Consti-
tution, Parliament has declared certain goods
as of special importance in inter-State trade
or commerce under section 14 of the Central
Sales Tax Act, 1956 and has laid down
certain restrictions and conditions in regard
to levy of tax an sale or purchase of such
goods within a State under section 15 there-
of. In view of the restrictions laid down
in section 15 aforesaid, no tax can be levied
on sale or purchase of declared goods at
more than one stage inside the State,

In respect of goods other than declared
goods, majority of the States impose in the
main a single-point sales Even in
States having a multi-point levy, a number
of commodities are subject to a single-point
levy.

tax.

In pursuance of the recommendation
of Conference of Chief Ministers on sales
tax held on the 15th February, 1981, an
Expert Committee on sales tax  was
appointed by the Government on 21,12.1981
to study the financial implications of the
proposal for inclusion in the list of declared
goods and for levy of additional excise duty
in lieu of sales tax on vanaspati, drugs and
medicines, cement, paper and paper board
and petroleum products and the manner in
which the financial interests of the States
can be safeguarded. The Gommittee has
submitted its report to the Government on
29th January, 1983, which is under exami-
nation,

Stagnation in the Promotional Prospects in DGI

9424, SHRI K. RAMAMURTHY :

Will the” Minister of DEFENCE be pleased
to state :

(a) in the'civilian and military officers
cadres of Directorate General of Inspection
(DGI), how many years class ‘A’ Service
have the senior most and Junior most
officers got in each rank/grade ;

(b) which cadre’ is’ more séfiously
affected by stagnation in the promotional
prospects ; and



231 Written Answers

(c) what steps are being taken to remove
this stagnation ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) Informatioa is being
collected.

(b) and (¢) The service conditions of the
Civilian and Service catzgories being diffe-
rent, a direct comparison in regard to pro-
motion prospects is not possible. However,
a cadre review for both the Service and
Civilian categories is in hand.

Stagnation for promotion among service
officers of DGI

9425. SHRI K. RAMAMURTHY :
will ihe Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that there is a
heavy stagnation for promotion among
service officers of Directorate General of
Inspection (DGI) . Department of Defence
Production ;

(b) whether it is a fact that inspite of
the above stagnation, certain senior appoint-
ments have been transferred to civilian
officers thus causing further aggravation in

the situation ;
i

(c) whether it is a fact that eligible
officers are not available to fill in some
of the appointments transferred to civilian
officers, if so, the detail ; and

(d) what steps are being taken by
Government 10 remove such treatment
metted out to discipline men in uniforms ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) No, Sir.

(b) Presumably the reference is to the
bifurcation of posts in the DGI. This
exercise was undertaken to earmark posts
tenable by each of the category of officers
on the basis of job requirements.

(¢©) In three cases officers with the
minimum qualifying years of service were
not available to man the posts earmarked
for them (civilian officers).

(@) Does not arise.
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Filling up of vacancies of service officers
with Civilian Officers

9426. SHRI K. RAMAMURTHY :
Will the Minister of DEFENCE be pleased
to state :

.(a) is it a fact that an order was issued
by Government on 20th April, 1981 at the
instance of an Under Secretary in the
Department of Defence Production to stop
permanent secondment of service officers
in the Directorate General of Inspection
(DGI) and fill all vacancies for service
officers as on that date with civilian
officers ?

(b) if so, what
an order ;

was the basis for such

(c) is it true that the said order of
20-4-1981 led to a spate of cases in various
Courts after the service officers failed to ‘get
the Department to withdraw the order ;

(d) is it true that subsequently the said
order was withdrawn in March 1982 for no
apparent reason :

(e) what action has been taken to revert
to the status quo ante and compensate the
service officers affected by the said order ;
and

(f) has any action been taken to enquire
how the said order was issued ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHR1 K.P.
SINGH DEOQO): (a) The instructions of
20.4, 1981 were based on a decision taken
in the Government at the appropriate level.

(b) The instructions were intended as
a temporary expedicnt to meet the then
prevailing situation,

(c) A single case was filed in the Delhi
High Court by service officers which was -
dismissed by the Court,.

(d) Instructions were withdrawn in
March 1982 since the intended purpose was
considered to have been served.

(¢) and (f) Do not arise.

Revision of Pay Scales of Income
Tax Inspectors

9427. SHRI SOMJIBHAI DAMOR :
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Will the Minister of FINANCE be pleased
to refer to the reply to Starred Question
No. 197 on 4th March 1983 regarding
revision of pay scales of Income-Tax Inspec-
tor and state :

(a) whether the Award given by the
Arbitration Board rcgarding Revision of
Pay-scales of Income tax Inspectors in the
Income-tax Department from Rs. 425-800
to Rs. 500-900 from the date of disagree-
ment in the JCM is binding on Government
as per the terms of the JCM ;

(b) if so, what are the reasons for delay
in implementing the decision of the Arbitra-
tion Board in revising the pay scales of
Income-tax Inspectors in the Income-tax
Department ;

(c) whether it is a fact that L.aw Minis-
try which has been consulted in the matter
has also asked the Ministry to implement
the decision of the Arbitration Board with-
out any further delay ; and

(d) by what date it is likely to be imple-
mented ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO) : (a) Under the
J.C.M. Scheme, subject to the overriding
authority of Parliament, recommendations
of the Board of Arbitration will be binding
on both sides. If, for reasons to be recor-
ded in writing, the Central Government is
of opinion that all or any of the recom-
mendations of the Board of Arbitration
should on grounds affecting national econo-
my or social justice be modified, the Central
Government shall, as soon as may be, lay
before cach House of Parliament the report
of the Board of Arbitration containing such
recommendations together with the modifi-
cation proposed and the reasons, therefor,
and thereupon Parliament may make cuch
modifications in the recommendations as it
may deem fit. Modification may extend
to the rejection of a recommendation.

(b) to (d) The Board of Arbitration has
given its award recently i.e. in the last week
of December, 1982 only and the same is
under consideration.

ITDC corporate office Delhi over-staffed
9428, SHRI C. CHINNASWAMY : Will

the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that the ITDC’s
corporate office in Delhi is over-staffed

(b) if so, what is the ratio and the total
number of staff in each category working
there as on 31st December, 1982 and also
the rate of officers and non-officers in each
Division/Section ;

(c) what is the annual expenditure on
establishment of ITDC’s corporate office
during the last three years-officers and non-
officers separately ;

(d) what steps are being taken to reduce
the number of executives to an appropriate
level and effect economy in view of the
recent Government directives on economy
measures ; and

(¢) whether there is any proposal to
have any work-study to know the factual
position and justification of the required
strength in each Division of ITDC ; if so,
the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION : (SHR1 KHURSHEED ALAM
KHAN) : (a) and (b) No, Sir. A state-
ment showing the number of executives/
non-executives in the various Divisions of
ITDC's Corporate Office as on 31-12-1982
is attached.

(¢) The combined annual expenditure
on establishment of officers and non-officers
of ITDC Corporate Office during the three

years i.e. 1979-80, 1980-81 and 1981-82 is
given below : — '
Rupees in lakhs
1979-80 154.49
1980-81 167.14
1981-82 137.13

(d) From time to time review is under-
taken to ensure optimum utilisation of
Officers/Staff to reduce costs and effect
economies.

(e) The Staff Inspection Unit of the
Ministry of Finance has been asked to
undertake work study of the various
Divisions of the Corporate Office,
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STATEMENT
S.No Name of the Division Executives Non-Executives Ratio of Fxecutives
to Non-Executives
(Approx.)
1. Personnel Division 10 42 1:4
2. Secretarial/ Administration Div./
Co-ordination Division 11 109 1:10
3. Vigilance & Security Division 6 4 1:07
4. Finance & Accounts Division/Audit
Cell/Credit & Collection Cell. 21 56 1:2:A
5. Production & Publicity Division
& Public Relations Division 22 64 1:3
6. Planning & Consultancy Division 6 9 1.5
7. Store & Purchase Division 6 23 -4
8. Transport Division 8 33 1:4
9. Marketing Division 28 64 1:2.3
100 Hotel Division (including Entertain-
ment Wing) 9 60 1:6.7
11. Project Division 119 53 1:0.4
Total 246 519 1:2.1

Inventory lying unsold in N.T.C. (D.P.R))

9429. SHRI RAM SWARUP RAM :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that more than
Rs. five crores (approx.) inventory lying
unsold in N.T.C. (D.P.R.) Ltd. ; Delhi due
to slackness of Marketing Division.

(b) whether Government are going to
take action against the Marketing Division
in NNT.C. (D.P.R.) Ltd, ; and

(c) if not, the reasons therefore ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) No, Sir,

(b) and (¢) Do not arise.
Five posts of directors in subsidiaries
of N.T.C.

9430, SHRI RAM SWARUP RAM. :
Will. the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that NTC
(D.P.R.) Ltd. is controlling eight mills ;

(b) whether it is a also a fact that it is
a small subsidiary in comparison io other
subsidiaries and has five fumdtional Direc-
tors ; and

(c) if so, what 1s justification for having
five Directors ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes sir.

(b) and (¢) The NTC (DPR) Ltd,.
controls 7 Mills, compared to, e.g NTC
(MP) which controls 7. Mills. According
to the organisational set wup, there are
functional Directors for (a) Technical,
(b) Commercial, (¢) Finance and (d) Person-
nel and Administration functions, with the
Chairman-cum-Managing Director co-
ordinating all disciplines.

Management Trainees in 1.T.D.C
9431. SHRI C. CHINNASWAMY :
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Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to state :

(a) whether there is any approved
scheme of appointing Management Trainees
in various disciplines of ITDC ;

the salient features of the
scheme and also the qualifications,
responsibilities, duties, pay and perks,
future prospects of such Trainees ;

(b) if so,

(c) what is the reaction of the existing
emplovees and their associations/ nions on
the Management Trainees Scheme

(d) how many Management Trainees
have been recruitgd from outside by ITDC
management till date ;

(¢) what are the expenses so far incurred
on their recruitment and training and the
cost benefit of ITDC ; and

(f) number of them belonging to SC/ST
Communities ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) Yes, sir. The salien
features of the Scheme of Management
Trainees in various isciplines are given in
the attached statement,

(¢) There is no specific reaction of the
ITDC employees and their Unions on the
Management Trainces scheme,

(d) The formal management Training
Scheme has been in operation since 1982 and

total of thirteen trainees have been
recruited so far.
(¢) ITDC  has incurred a sum of

Rs. 4,10,807.50. The Corporation is benefited
a Jlot by appointment of such tra' nees who
are groomed to shoulder higher responsi-
bilities. =~ The Manpower planning and
recruitment of Management Trainees is a
rrocess of long-term investment to meet the
future managerial needs.

(f) Out of a total of 13 Management

Trainees one candidate belongs to SC
Community.
STATEMENT
The Management Trainees may be

recruited in various disciplines like Finance
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& Accounts, Engineering, Production &
Publicity, Marketing, Stores & Purchase and
Personnel Division to meet the challenges of
tourism development. The candidates to be
appointed as Management Trainees should
be young and energetic persons with drive,
initiative and brilliant academic record.

QUALIFICATIONS Should be
graduate/post-graduate in arts/commerce/
science/social sciences/engineering eté. with
a high second division.

MBA /Post-graduate  diploma of two

years duration with specilisation in the
concerned  discipline will be  given
preference.

AGE LIMIT : 25 years.

SELECTION : Candidates will have to
undergo comprehensive selection procedure
comprising written test and interview.

TRAINING AND REMUNERATION :
Selected candidates will have to undergo an
intensive training for a period of 12 months.
During the period of training, a consolidated
stipend of Rs. 1000/- p.m will be paid to
the candidates. After completion of training,
successful trainees will be absorbed in the
Corporation's executive cadre in the grade of
Rs. 700-40-900 EB-40-1150-1300. Besides
basic pay, there attractive allowances,
perquisities etc. which include DA, CCA,
HRA, reimbursement of conveyance
expenses, leave encashment, gratuity, LTC,

provident fund, free medical, group
insurance, etc. as per rules of the
Corporation.

SERVICE CO. TRACT: Selected

candidates will be required to execute a
bond to complete the training and serve the
Corporation therzafter for at least 5 years,
failing which he/she will be required to
reimburse the Corporation the amount of
liguidated damage as stipulated in the
bond. ‘

CONCESSIONS FOR SCHEDULED
CASTE/SCHEDULED TRIBE CANDI-
DATE :

(i) Reservation of posts as per govern-
ment directives ;

(ii) Age limit relaxable by 5 years ;

(iii) Reimbursement of 2nd class rail
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fare for travel to and fro fer test on
production of railway money receipt/ticket
number for onward journey.

GENERAL : The Management reserves
the right to raise the eligibility standard in
order to restrict number of candidates to be
called for test/interview.

- -

Relaxation in age may be considered in
exceptional cases of merit,

Candidates already employed in
government/quasi government/public sector
undertaking will have to apply through

proper channel.

Export of Frog Legs

9432. DR. VASANT KUMAR
PANDIT : Will the Minister of
COMMERCE be pleased to state ;

(a) what quantity of frog-legs was
exported and the earnings therefrom in
RuQecs and/or foreig~ currencies during the
last five years ;

(b) to which countries, including EEC
countries, were they exported in each of
the above five years ;

(c) whether the prevention of cruelty
to animals, the ecologists, the naturalists,
"and the ICAR have advised Government
10 impose a blanket ban on export of frog-
legs ; and :
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(d) if so, what is the policy decision by
Government on this issue ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI] SINHA) : (a) Exports of

frog-legs during the last five year’s in
quantity and value were as follows :
Year Quantity Value
_(in Tonnes) (in Rs. lakhs)
1977-78 2899 667.39
1978-79 4087 991.63
1979-80 2926 633.67
1980 81 3452 840.54
1981-82 4065 1120.07

(b) Country-wise exports of frog-legs
during the last five years are given in the
statement attached.

(c) Some representations/petitions were
received by the Government against indiscri-
minate killing of frogs for export of frog-
legs.

(d) Keeping in view the above represen-
tations, exports of frog-legs have been
subjected to a quantitative ceiling in the
Export Policy for 1983-84. Frog-legs
processed during the period from 15th June
to 15th August and Frog-legs of counts of
more than 80 per kg. are not allowed for
epxort.

STATEMENT

COUNTRY-WISE EXPORTS OF FROZEN FROG-LEGS FROM INDIA
DURING THE LAST FIVE YEARS

Q : Quantity in Tonnes

- V : Value in Rs. lakhs
COUNTRY 1981-82 1980-81 1979-80 1978-79 1977-78
1 2 3 4 5 6
Australia Q: 59 21 40 14 8
V: 17.94 3.21 8.98 3.15 1.19
Belgium Q: 272 596 131 72 333
V: 85.97 162.95 33.16 19.78 90.74
Capada Q: 63 3 — = _
V: 21.59 0.65 — o =
Denmark Q: 3 - — — e
Y: 1.25 — — — _—
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1 2 3 4 5 6
FRG Q: 105 82 74 65 44 -
V: 29.46 17.44 17.40 17.73 7.59
France Q: 780 778 869 1580 1074
V: 222.34 215.89 208.61 410.62 312.02
Italy Q: 21 12 - - —_
V: 5.14 3,77 — — —
Japan Q: 40 43 86 54 20
V: 20.14 10.89 26.71 22.75 6.57
Netherlands Q: 1397 1057 990 762 338
V: 381.30 251.37 192.63 173.69 70.29
S. Arabia Q: 17 62 - 5 —
V: 1.89 9.07 — 0.51 -
UAE Q: 7 59 1 94 22
V: 1.79 7.08 0.20 7.08 6.56
US A Q: 1298 672 713 1394 1023
Y3 330.75 137.61 142,04 326.01 162.89
UK Q: 3 32 14 6 31
Ve 0.51 10.40 2.92 1.51 7.58
Switzerland Q: — 10 — = 4
V: — 2.82 — — 1.28
Sweden 0 : — - == 8 —
V: —_ == - 1.45 -
Others Q: — 25 8 33 2
V: - 7.39 1.22 7.35 0.68
0. 4065 3452 2926 4087 2899
Total V: 1120.07 840.54 633.67 991.63 667.39

Aerobridges for Delhi and Bombay

9433. SHRI BHEEKHABHAI : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) is it a fact that two types of
aerobridges, viz. aluminium make-and steel-
make are being fabricated knowing well that
aluminium make costs less and is suitable
to Delhi Monsoon condition ; if so, the
reasonssfor going in for steel-make ;

(b) is it a fact that a letter of intent was
issued to a Japanese firm for supplying three
aerobridges in Bombay Phase II ; and

(c) did this affect adversely the
prospective  competitors to quote for
aerobridges both Delhi and Bombay ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL

AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) In the tender notice issued
by the International Airports Authority of
India for supply of aerobridges for the
new International Terminal Complex at Delhi
airport option was given to the intending
tenderers to quote for both steel and
aluminium aerobridges. No final decision
on the tenders has yet been taken.

(b) Yes, Sir.

(c) Installation of aerobridges at the
Delhi Airport are two independent and
separate projects and action in respect of
both has, therefore, been taken

separately.

Assessment of Safety Services
at International Airports

9434, PROF. AJIT KUMAR MEHTA :
Will the Minister of TOURISM. AND
CIVIL AVIATION be pleased to state ; - ..
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(a) whether any assessment has been
made in the recent past by the IAAI by
itself or through some body of outside
experts in regard to the existing manpower
and safety services at the international
airports ;

(b) if so, whether the existing safety
equipment and manpower is according to
ICAO standards or not ;

(c) If not, what steps have been taken
to bring the manpower and safety equipment

upto the ICAO standards ; and
(d) the existing and proposed safety
equipment and manpower for the Inter-

national Airports ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir. The assessment
was made by a Committee of experts drawn
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from the Ministries of Def:ence and Home
Affairs.

(b) Yes, Sir.
(c) Does not arise.

(d) The existing manpower and equip-
ment available at the 4 international airports
is given in the artached statement, The
IAAI have recently acquired nylon type fire
hoses and special foam extinguishers. They
propose to purchase breathing appartus,
special pumps for filling up fresh air into
air cylinders and small generators which can
be carried by the fire fighters on their person
for lighting accident area in the case of
accidents during night. The recommenda-
tions of the Expert Committee on equipment
and manpower requirements are being
examined in the International Airports
Authority of India for finalising additional
requirements of manpower and equipment,
if any.

STATEMENT

Delhi Bombay Calcutta Madras

Airport Airport Airport Airport
MANPOWER
Fire Officer 1 1 1 1
Asstt. Fire Officer 4 4
Jr. Fire Officer 4 9 3 3
Fire Foreman 26 26 24 23
Fire Operator 102 81 85 76
Driver (Fire) 35 41 39 35
EQUIPMENTS
Crash tenders t 6 4 4

(pneumatic)

Crash tenders (Track) 2 2 2 2
Rescue vehicle 1 1 1 1
Water tender 1 2 2 1
Ambulance 4 4 4 3:

Controlled Cloth

9435. SHRI INDRAJIT GUPTA : Will
the Minister of COMMERCE be pleased to
state :

(a) the reasons for fall in off-take of
controlled cloth' and accumulation of stocks
with the National Textile Corporation ;

(b) whether the present policy regarding
production quotas, excise duty on controlled
cloth, consumer price fixation, and rate of

subsidy needs to be thoroughly reviewed and
revised ; and

(c) whether the scheme to supply the
weaker sections of society with cheap cloth
has, by and large, failed ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) A significant
increase in consumer price in July, 1981
after nearly 7 years, resulted in low off-take
of controlled <cloth and consequent
accumulation of stocks with the National
Textile Corporation. *

(b) Government have set up a Group
consisting of officers from the concerned
departments and organisations to review the
functioning of the controlled cloth schemes :
The Group would go into all aspects of
scheme wtth a view to determining whether
the scheme has served its basic objectives.

(c) It is not correet to say that the
scheme to supply the weaker sections of
society with cheap cloth has failed. Cheap
cloth produced in the handloom sector,
which is now being given the increased
share of production of cheap cloth, is
popular amongst the weaker sections. The
sale of controlled cloth produced by the
National Textile Corporation has suffered
due to sudden and significant increase in
prices. With certain measures including
discounts ranging from 24 % to 74% offered
by National Textile Corporation, the sale
of controlled cloth is expected to improve.

Export of Cotton Textile Items

9436, SHRI P. RAJAGOPAL NAIDU :
Will the Minister of Commerce be pleased
to state :

(a) whether it is a fact that Government
have not yet announced the C.C. Scheme for
export of cotton textile items for the year
1983 ; and

(b) if’
announced ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): (a) No, Sir,
Cash Compensatory Support rates for 1983
for cotton textile items (including fabrics,
made-ups garments and hosiery products)
were announced in January, 1983..

so, when they will be

(b) The question does not arise in view
of the answer to part (a) above.

Orders for Purchase of Rice

9437, SHRI D.S.A. SIVA-

PRAKASHAM : Will the Minister of
COMMERCE be pleased to state :

(a) whether any foreign Government
placed order for purchase of rice from India
during year 1982-83 ;

(b) if so, the names of those countries,
the quantity asked and the quantity granted ;
and

(c) the actual quantity exported during
these years ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) and (c) Orders were placed and
exports effected to the tune of 4.29 lakh
tonnes of rice to USSR during April, 1982-
February, 1983,

Manufacture of Advanced Light Helicopter
for the Defence Forces

SHRI N.E. HORO :
of DEFENCE be

Will the
pleased to

9438,
Minister
state :

(a) whether efforts have been made by
our Government with foreign firms for the
manufacture of Advanced Light Helicopter
for the Defence Forces ; and

(b) if so, the names of the foreign firms
with which agreement has been arrived
alongwith terms and conditions, with details
in this regard ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN): (a) and (b)
Foreign collaboration proposals for design,
development and manufacture of Advanced
Light Helicopter with contemporary state
of art technology are currently under
evaluation. No Agreement has been arrived
at which any foreign firms.

Smuggled goods seized during 1982-83

9439, SHRI NAWAL KISHORE
SHARMA : Will the Minister of FINANCE
be pleased to state :—

(a) what are the particulars of foreign
diplomats who are being questioned in
smuggling cases ;

(b) what is the total amount of the
smuggled goods seized during the year
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1982-83 upto 28.2.1983 and the number
of persons arrested in this connection ; and

(c) that is the total amount of confisca-
ted goods at the customs godowns at various
places during the year 1982-83 (upto
28.2.1983) and how it is proposed to be
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disclose the particulars of the diplomats and
action taken in such cases.

(b) The total value of smuggled goods
seized by the Customs authorities during
1982 and 1983 (upto February) and the
number of persons arrested for involvement

disposed of ?

in smuggligg during the same period is as

follows :—
Mn\;ﬁlgfmh(d IEIETIEFNS:CET?g}fRﬁN I;II]TE- Year  Value of goods Number of per-
TABHI RAMA RAO): (a) This past of seized sons arrested,
the question presumably relates to involve- (Rs. in crores)
ment of foreign diplomats in smuggling 1982 65.89 2266
activities. During the year 1982, the Customs 1983 14,60 376

authorities detected

diplomats (including one
number of Embassy staff) in
Government have taken appro-
priate action with the co-operation of the
of the countries. concerned
In view of continuing co-operdtion and
friendly relations with the countries con-
cerned, it would not be appropriate to

activities.

Governments

involvement of six
non-diplomatic

(upto February)

smuggling (Figures provisional)

(¢) The total value of confiscated goods
lying in the customs godowns in the country
as on 31.12.1982 (for which figures are
available) was Rs., 45.13 crores. The mode
of disposal of such goods is given in the
statement annexed hereto.

STATEMENT

MANNER OF DISPOSAL OF DIFFERENT CATEGORIES OF GOODS

DESCRIPTION
1 2

MANNER OF DISPOSAL
3

1. Trade goods

2. Conveyances

3. Gold and Silver

4. Indian and foreign
currency

5. Arms and
ammunition

Trade goods like chemicals, industrial raw materials, machi-
nery parts, motor vehicle parts etc. are disposed of by public
auction.

Conveyances like vessels and vehicles are sold. by public
auction. Vessels and Indian vehicles suitable for Govern-
ment Departments are appropriated departmentally,

Gold and silver are deposited in the Government Mints.

Indian and foreign currency is deposited with the Reserve
Bank of India for crediting to Government.

Arms and ammunition of other than .38 and .32 bore
revolvers/pistols and their ammunition are disposed of in the
following manner ;: —

(a) Stenguns are offered to the Ministry of Home Affairs
and those not required by them sold to the Ministry of
Defence.

(b) All weapons of prohibited bore and their ammunition
are disposed of to Ordnance Factories (Ministry of
Defence).

(¢) Crude weapons of indigenous make are offered to
C.B.1. for being exhibited in their museum.
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10.

11.

12.

Antiquities

Wild Life products

(a) Synthetic and
Mettallic Yarn

(b) Nylon fishing
nets

Liquor

Diamonds

Precious and semi-
precious stones other
than diamonds

Watches

(d) All other weapons for which licences are issued to the
public are disposed of by public auction.

(e) .12 bore arms and ammunition are sold to state forest
Secretaries/Chief Conservators of Forests/Chief Wlld
life Wardens for their official use,

Revolvers/pistols of .38 and .32 bore and their ammuni-
tion are kept for departmenta] use.

Antiquities are handed over to the Archecological Survey of
India, free of cost, for disposal by way of gifts to different
museums Or nstitutions or if necessary by other means.

These are sold to the educational and research institutions,
meseums etc. at a token price or handed over to Wild Life
Authorities free of cost for exchange purposes with other
countries who are signatories to CITES. Snake skins are
sold to Bharat Leather Corporation for manufacture of pro-
ducts for exports.

Synthetic and Mettalic yarn is sold to Weavers’ Cooperatives/
associations and to actual users. .

Nylon fishing nets are sold to National Federation of
Fishermen’s Cooperative Limited and to Fishermen’s Coope-
ratives approved by the State Governments. If not lifted by
them, then by public auction.

Liquor is disposed of to Indian Tourism Development Cor-
poration against their import quotas or against the quotas of
their eligible hotels on the usual terms and conditions and
through State Trading Corporation to Canteen Stores
Department (India).

Rough and uncut diamonds are sold by auction or tender
to import licence holders against debit of their licences. Cut
and polished diamonds are sold for export only.

Rough and uncut precious and semi-precious stones are sold
in the internal market by auction or by tender to holders
of import licences against debit of their licences. Cut and
polished precious and semi-precicus stones other than
diamonds are sold internally by auction or by tender.

Watches are handed over to HMT. In case the HMT expresses
its unwillingness to lift the same or fails to lift the same
withinla period of three months, they are offered for
sale to :—

(?) Military and Para-military Organisations for use of their
personnel ; and

(b) N.C.C.F, for sale to bonafide consumers through consu-
mers cooperative societies, Super bazars, Sabhakari
bhandars, etc.

(c) Electronic watches to be offered to N.C.C.F., Military
and Para-military Organisations and Police canteens,
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1 2 3

Blectric goods like calculators, tape-recorders, etc. typewriters
and photographic goods are sold to Government Depart-
ments for official use and to educational and research insti-
tutions and to Universities and other educational institutions
including cultural organisations, Government Departments
and Public sector undertakings, and to N.C.C.F.

13. Electric goods
including Video
Cassette Recorders

14, Feture films To be sold to National Film Development Corporation.

To be first offered to N.C.C.F. and in case they fail to Ilift
then they are sold to by public auction.

15. Cloves and other
spices

Canalised drugs to be offered to canalising agencies at a
sale price of c.i.f. value plus Customs duty less a discount
of 159,. However, in case the canalising agency fails to
lift the goods, then they may be disposed of by aucrion to
actual users.

16. Drugs and medicines :

Drug formulations if found to be of standard quality may
be disposed of/released for use to hospitals only. Other
categories which are not labled in accordance with the pro-
visions of the Drugs and Medicine Act and goods made
therein to be destroyed.

Synthetic textiles are to be exported.

ADDITIONAL MEASURES :

Synthetic textiles and other consumer goods like electronic
goods, including other miscellaneous items are disposed of
as stated below :—

17. Synthetic textiles
and other consumer
goods excluding
watches.

(i) Through retail sale by Custom Houses of miscellaneous
items (except watches) seized in small Jots,

(ii) By sale to Military.and Para-military organisations and
police canteens for use of their personnel ; and

(iii) By sale to National-Cooperative Consumers’ Federation

Limited, for sale 0 ponafide consumers through
Consumers’ Cooperative  Societies, Super Bazars,

Sabakari Bhandars, etc,

RAM DULARI SINHA) : (a) Yes, Sir.
At present suits against 93 Cotton Textile
Mills are pending in the Bombay High

Filling of suits by Cotton Corporation of
India against cotton textile mills

9440. SHRI SHANTUBHAI PATEL :
Will the | Minister of COMMERCE be

pleased to state :

(a) whether the Cotton Corporation of
India has filed suits against more than 90
cotton textile mills ; and

/(bi) the reasons why such a;large number
of cases have been instituted ?

THE MINISTER OF STATE 1IN THE
MINISTRY OF ' COMMERCE  (SHRIMATI

Court.

(b) As per the quotas allotted by Govern-
ment for import of cotton from abroad
during 1976-77 cotton season to tide over
the difficult cotton situation in the country,
the cotton corporation arranged the ship-
ment of cotton on mill’s account, Later
on which the jmported cotton arrived in
India some of the mills backed out from
their contractual obligations and inspite of
repeated requests by the Cotton Corporation
of India the Mills failed to lift cotton bales
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imported by the CCI on their behalf. The
Corporation was left with no alternative but
to take delivery of the bales and dispose
them of. As a result the Corporation suffe-
red huge losses. The CCI has filed suits
against the defaulting mills for recovery of
damages.

Appointment of committee regarding
Enforcement of Discipline on Large
Borrowers

9441, SHRI K. PRADHANI: Will
the Minister of FINANCE , be pleased to
state :

(a) whether any Committee was appoin=-
ted by Government to seek guidance regard-

ing enforcement of discipline on large
borrowers ;
(b) if so, the details regarding this

Committee : and

(¢) the detail regarding the recommenda-
tions made to Government aimed at enforc-
ing discipline on the large borrowers and the
reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) to (¢) Study
Group to frame guidelines for follow-up of
bank credit (Tandon Committee) and Work-
ing Group to review system of cash credit
(Chore Committee) were set up by RBI in
1974 and 1979 with a view to making
recommendations, inter-alia, for enforcing
discipline on large borrowers.

Important recommendations of Tandon
Committee related to (i) inventory and
receivable norms to introduce discipline in
use of working capital (ii) lending norms
to ensure certain minimum contribution by
borrower for working capital and (iii) in-
formation system designed to determine
need-based  rcquirements and  effective
follow up of larger advances on continuous
basis.

Main recommendations of Chore Com-
mittee related to (i) review of all borrowal
accounts with working capital limits of
Rs. 10 lakhs and above at least once a year
(ii) fixing scparate limits for normal non-
peak level credit requirements (iii) regulating
drawals of funds through quarterly
statements (iv) reducing overdependence on
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bank credit by medium large borrowers by
requiring them to enhance their contribution
towards working capital and (v) encourage-
ment for bill finance.

Recommendations of Tandon/Chore
Committee as accepted by Reserve Bank of
India were communicated to banks.
Progress in  implementation thereof is
reviewed on a non-going basis and necessary
modifications effected from time to time,

dtrT Fafaal & swarfeal w S
1 AT HAT
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(F) amier @ faam g 5 sfogar
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fao¥ & sdaif »1 faeg s<aT Tar
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Value of confiscated goods

9443, SHRI RAM VILAS PASWAN :
Will the Minister of FINANCE be pleased
to state :

(a) what is the total value of confisca-
ted goods - kept in various godowns of
Customs Department at various places in the
country as on 31.3.1983 ;

(b) whether any steps have been taken
by Government to dispose of these goods ;
and

(c) whether any policy regarding dispo-
sal of confiscated goods has been laid down
by Government and if so, the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHT RAMA RAO): (a) The total value
of confiscated goods in stock in the various
customs godowns as on 31.12.1982 (for
which figures are available) was about Rs,
45.13 crores.

(b) Yes, Sir.

(c) The modes of disposal of different
categories of seized/confiscated goods have
been laid down by Government and they
have been set out in the statement annexed
hereto.

STATEMENT

MANNER OF DISPOSAL OF DIFERENT CATEGORIES OF GOODS

DESCRIPTION

1 2

MANNER OF DISPOSAL
3

1. Trade goods

[

Conveyances

3. Gold and Silver

4. Indian and foreign
currency

S. Arms and
ammunition

Trade goods like chemicals, industrial raw material, machinery
parts, motor vehicle parts etc. are disposed of by public
auction.

Conveyances like vessels and vehicles are sold by public
auction. Vessels and Indian vehicles suitable for Government
Departments are appropriated departmentally.

Gold and silver are deposited in the Government Mints.

Indian and foreign currency is deposited with the Reserve
Bank of India for crediting to Government.

Arms and ammunition of other than .38 and .32 bore
revolvers/pistols and their ammunition are disposed of in
the following manner :—
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10.

11,

Antiquities

Wild Life products

(a) Synthetic and
Mettallic Yarn

(b) Nylon fishing
nets

Liquor

Diamonds

Precious and semi- :
precious stones other
than diamonds

(a) Stenguns are offered to the Ministry of Home Affairs
and those not required by them sold to the Ministry of

Defence,

(b) All weapons of prohibited bore and their ammunition
are disposed of to Ordnance Factories (Ministry of

Defence).

(c) Crude weapons of indigenous make are offered to
C.B.1. for being exhibited in their museum.

(d) All other weapons for which licences are issued to the
public are disposed of by public auction.

(e) .12 bore arms and ammunition are sold to state forest
Secretaries/Chief Conservators of Forests/Chief Wild
life Wardens for their official use.

Revolvers/pistols of .38 and .32 bore and their ammuni-
tion are kept for departmental use,

Antiquities are handed over to the Archecological Survey of
India, free of cost, for disposal by way of gifts to different
museums or institutions or if necessary by other means,

These are sold to the educational and research institutions,
meseums etc. at a token price or handed over to Wild Life
Authorities free of cost for exchange purposes with other
countries who are signatories to CITES. Snake skins are
sold to Bharat Leather Corporation for manufacture of pro-

ducts for exports.

Synthetic and Mettalic yarn is sold to Weavers’ Cooperatives/
associations and to actual users.

Nylon fishing nets are sold to National Federation of
Fishermen’s Cooperative Limited and to Fishermen’s Coope-
ratives approved by the State Governments. If not lifted by
them, then by public auction,

Liquor is disposed of to Indian Tourism Development Cor-
poration against their import quotas or against the quotas of
their eligible hotels on the usual terms and conditions and
through State Trading Corporation to Canteen Stores
Department (India).

Rough and uncut diamonds are sold by auction or tender
to import licence holders against debit of their licences. Cut
and polished diamonds are sold for export only.

Rough and uncut precious and semi-precious stones are sold
in the internal market by auction or by tender to holders
of import licences against debit of their licences. Cut and
polished precious and semi-precicus stoncs other than
diamonds are sold internally by auction or by tender.
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3 »

12. Watches

13.

14,

15.

16.

17.

Electric goods
including Video
Cassette Recorders

Feture films

Cloves and other
spices

Drugs and medicines :

Synthetic textiles :

and other consumer
goods excluding
watches.

Watches are handed over to HMT. In case the HMT expresses
its unwillingness to lift the same or fails to lift the same

within'a period of three months, they are offered for
sale to :(—

() Military and Para-military Organisations for use of their
personnel ; and

(b) N.C.C.F. for sale to honafide consumers through consu-
mers cooperative societies, Super bazars, Sahakari
bhandars, etc.

(c) Electronic watches to be offered to N.C.C.F., Military
and Para-military Organisations and Police canteens.

Electric goods like calculators, tape-recorders, etc. typewriters
and photographic goods are sold to Government Depart-
ments for official use and to educational and research insti-
tutions and to Universities and other educational institutions
including cultural organisations, Government Departments
and Public sector undertakings, and to N.C.C.F.

To be sold to National Film Development Corporation.

To be first offered to N.C.C.F. and in casc they fail to lift
then they are sold to by public auction,

Canalised drugs to be offered to canalising agencies at a
sale price of c.i.f. value plus Customs duty less a discount
of 159,. However, in case the canalising agency fails to
lift the goods, then they may be disposed of by auction to
actual users,

Drug formulations if found to be of standard quality may
be disposed of/reicased for use to hospitals only. Other
categories which are not labled in accordance with the pro-
visions of the Drugs and Medicine Act and goods made
therein to be destroyed.

Synthetic textiles arc to be exported.

ADDITIONAL MEASURES :

Synthetic textiles and other consumer goods like electronic
goods, including other miscellancous items are disposed of
as stated below : —

(i) Through retail sale by Custom Houses of miscellaneous
items (except watches) seized in small lots,

(ii) By sale to Military and Para-military organisations and
police canteens for use of their personnel ; and

(iii) By sale to National Cooperative Consumers’ Federation
Limited, for sale t0 ponafide consumers through
Consumers’ Cooperative Societies, Super Bazars,
Sahakari Bhandars, etc.
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Departmental Canteen in Ministry of
Civil Aviation

9444, SHRI K. LAKKAPPA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether there is a departmental
canteen in Sardar Patel Bhawan under the
control of his Ministry ;

(b) if so, whether any subsidy is being
paid to this canteen and at what rates ;

(c) whether this cantcen has been regu-
larly submitting its duly audited accounts for
purposes of claiming subsidy under the orders
issued by the Department of Personnel and
Administrative Reforms ;

(d) if the answer to part (c) be in the
negative, since when last such accounts were
submitted to his Ministry and the reason for
non-submission of proper audited accounts ;

(e) is it also a fact that Government
funds are being misused on subsidy to this
canteen on the basis of false certificates/
accounts submitted by the management ; and

(f) what action is proposed to bc taken
against the management for defrauding
Government funds ?

THE MINISTER OF STATE THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir.

(b) The canteen is entitled to subsidy to
the extent of 709/, of the wage bill of its
employees ; grant-in-aid of Rs. 3000, cvery
three to five years for the replacement of
crockery and utensils; and fully subsidised
uniforms for cligible canteen employees. The
subsidy is paid to the canteen according to
its entitlement,

(c) and (d) Audited statement of ac-
Ccounts upto the year 1977-78 have been
received from the canteen. The books of
accounts for the years 1978-79, 1979-80 and
1980-81 have been completed but the accounts
have yet to be audited. The accounts for
1981-82 have not been' completed. The
managing committee of the canteen has
invited applications for the appointment of
a full time accountant so that the accounts
arc brought upto date,
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(e) and (f) The managing committee has
been asked to get the accounts audited with-
in the next threc months. Action, if any,
will be taken on the basis of the audit
report,

Ban on Export of Rice

9445, SHRI NAVIN RAVANI: Will
the Minister of COMMERCE be pleased to
state :

(a) whether there is any proposal to put
ban on the export of rice to meet the demand
of rice within the country during this year ;
and

(b) if not, the reasons therefore ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b) Under
the export policy, 1983-84, export of non-
basmati rice is not allowed. Export o f
basmati rice continues to be under OGL.

Suggestion made by Representatives
of Industries

9446. SHRI1 B.V. DESAI :
SHRI M.V. CHANDRA-
SHEKARA MURTHY :
Wwill the Minister of FINANCE be

pleased to state :

(a) whether representatives of industry
have urged upon the Government to ration-
alise the indirect taxes with a view to bring-
ing down prices of goods and services ;

(b) if so, whether it is also a fact that
they have suggested thas there should be
better availability of power and cheaper
credit facilities ;

(¢) whether it is also a fact that the
representatives of industry have said that if
these measures are taken, the demand would
get stimulated and at the same time consumer
goods output would go up ;

(d) if so, the other measures that have
been suggested to Government ;

(e) whether the Finance Minister had
called the representatives of the industry for
an informal exchange of views on the general
economic situation and related issues of the
economic policy ; and
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(f) the steps being taken by Government
to implement the suggestions made so that the

industrial production goes up ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) to (f) The
Finance Minister had an informal pre-budget
meeting with the industrialists on 31.1.1983.
Various suggestions were made by industria-
lists which include rationalization of tax
structure, removal of infrastructural con-
straints, availability of credit on concessional
terms etc. The suggestions from various
quarters were taken into considerations while
formulating the Budget for 1983-84. The
Budget 1983-84 aims at strengthening the
productive forces in the economy, keeping a
tight rein on inflation, encouraging savings,
and promoting essential investment.

12.00 Hrs.

DR. SUBRAMANIAM SWAMY :
(Bombay North East) : Sir, there is a con-
stitutional break down in Tamilnadu. The
judges of the High Court of Tamilnadu.

SHRI C.T. DHANDAPANI (Pollachi) :
Sir, there is a constitutional break down in
Tamilnadu. The independence of judiciary
is in danger in Tamilnadu,

MR. SPEAKER : It cannot be,

SHRI C.T. DHANDAPANI : The judges
are being threatened by the State Govern-
ment, particularly, by the Chief Minister
both inside and outside the Assembly,
(Interruptions).

DR. SUBRAMANIAM SWAMY : He
cannot misuse the Governmental machinery
for this. There is a constitutional breakdown
in Tamilnadu.

MR. SPEAKER : The court is competent
enough to take care of itself also if I am
well informed. 1 will see.

SHRI ATAL BEHARI VAJPAYEE (New
Delhi) : T do not say that there is any con-
stitutional breakdown. But reports do say
that the judges have been put under watch by
the State Govermnment, This is a serious
matter.

MR. SPEAKER : It cannot be done.
SHRI ATAL BEHARI VAJPAYEE:
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You please ask the Law Minister to make a
statement,

MR. SPEAKER : It will ask for some
information and then I will consider it. I
shall keep your Call Attention under con-

sideration. ] shall collect information and
then consider.
SHRI C.T. DHANDAPANI : The

C.T.D. men are posted to watch the move-
ment of the judges.

MR. SPEAKER : We shall see.

SHRI C.T. DHANDAPANI : Because
some of the judges gave the judgement
against the Chief Minister and, particularly,
against the Tamilnadu Government, they are
being harassed. So, we seck your protection,
Sir.

MR. SPEAKER : 1 will see.

DR. SUBRAMANIAM SWAMY : One
more point. You said about contempt of
court, The Speaker of the Tamilnadu
Assembly has said that the Chief Minister
cannot be summoned by the Court. So,
there cannot be any recourse to it. Therefore,
there is a constitutional breakdown. You
will have to look at it,

SHRI C.T. DHANDAPANI :
important matter is this.

Another

MR. SPEAKER : 1 will get the informa-
tion first and then consider it.

SHRI C.T. DHANDAPANI : A petition
has been filed against the Chief Minister,

Since a quo warranto petition is admitted
by the High Court, the conventioa in the
Tamilnadu Assembly is that the person
discharging the constitutional obligations has
to resign his post. Still, the Chief Minister
is occupying his post.

MR. SPEAKER : That is all right. I
cannot allow you to say all these things.
I will have to take all facts into account and
then consider it.

DR. SUBRAMANIAM SWAMY : You
admit a calling attention motion.

SHRI SOMNATH CHATTERJEF

Jadavpur) : Thqre is a very serious matter
to which I would like to draw the attention
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of the House. That is about sending of
new items by the Associated Press.

MR. SPFAKER : I have got your
Calling Attention Notice, I wi]l see.
SHRI SOMNATH CHATTERIEE :

This is a very important matter.

PROF. RUP CHAND PAL (Hooghly) :
Sending news by Associated Press is a
serious matter,

MR. SPEAKER : I will see.

PROF. RUP CHAND PAL :
allowing a discussion on this ?

Are you

MR. SPEAKER : I will see. I will have
to find out facts.

St TAAATT AAKT ;e (37
siga gWl g9 # uF qfxwr @ faan
faar garr @ SAar & i@ 500 FUT Fo
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Hea| WEIEq © qg A AN &1 -
gmEr g |

) AT FIAHT JEAT : 500 FUS
%o Fgld ST 2 | gHA UYTIAAHT HIGA
fear &, sraa Far faar ?

MR. SPEAKER : I will consider it.

SHRI KRISHNA CHANDRA
HALDER (Durgapur) : Wheat rice and
sugar and wheat are not available in Delhi

. Fair Price shops.

MR. SPEAKER : 1 have seen it.

SHRI KRISHNA CHANDRA
HALDER : Bad quality of rice is available.
This is happening in Delhi. What happens
in Calcutta, especially, in the rural arcas of
West Bengal you can understand the
problem. This is a very important matter.

——
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Sir, the people are not getting their ful ]
quota...(Interruptions). e

MR. SPEAKER : Whatever this gentle-
man is saying is without permission,
Nothing goes on record since he is speaking
without my permission.

SHRI SOMNATH CHATTERIJEE :
Don’t expunge what he has already said.

SHRI HARIKESH BAHADUR
(Gorakhpur) : There is a great corruption
in the recruitment of employees through the
Railway Service Commission. It has been
reported in the press. This is a very serious
matter.

MR. SPEAKER :
like that.

I cannot decided

SHRI HARIKESH BAHADUR : It
should be discussed on the floor of the
House. There should not be any corrup-
tion in the recruitment,

|t gUm M AR ()
HAeUeT S{1, IT a9 g1 TT HSHA FHIWA FY
faqfie &7 | gasr fisgsEasg F1 &

AT FIT FT q17 g==7*-

MR. SPEAKER : 1 have already done
it. TS oF ¥ q1T F7T A& VT § |

S QF  a1d &1 A7) QIZUAT &7
v |

ST g |HIT WG : 99 FgT
g7 & g8 @7 A g1
avaw wglag : §9  &3ar faar qr
(sqaena)

MR. SPEAKER : Nothing will go on
record.

(Interruptions)**

st W KT GAAT : IZ T AT
g% 7 § FNA-81 3LRAT qq FQ@QIE ?

weqd  HElIw You are talking
without my permission.

(**) Not recorded.
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ot g ;rf,nrt AT 2 AR G
qra #g W1 ¢ fo gal g9 4 fsehaa
BT |

qeqer waEd - A4 Far faar

ot O FAC TaaTC - A HIE AL
qifqadzd a1g 7 @rg AT A
F4Y AAT FIL @S 7

segey W ¢ [ have not allowed
him.

st gOW HA AMER : AT AT
TAFT TATH A8l T 2 & !

weasr W g ;- d4 g1 FEEr g,
EOFT T A CA1S Ag! FL@T |

ot viam ®AX fag (feasnan) -
gfoggy vFagq F B2 95 9T ST §—
“Rail panel Chief in job racket”...

qg qga a1 qAAT g |

weawr wgag - A4 @ar fqar @
I have to find the facts.

(za=Egt)

weqyw  ®Elg : AW Al TR
guEIA & &H aq Afgq) 577 IF
F1§ wae agl o1 wrar, fas sw@a A
By war, 38% faqg 9« Fw adl

grar |

SHRI N. SOUNDARARAJAN
(Sivakashi) On 4-11-1982, 1 gave a notice
of Privilege Motion regarding publication
of Lok Sabha Member’s speech in a local
daily of Madras...

MR. SPEAKER :
consideration,

st TTRIAAR ArEsAT  (9EAT) Ay
agred, & g a1d &1 ISMAT T A A4l
qr, afea sfad av &g @r g, &
HITHT €q17 T AT A @l9a1 ) g

That is under my
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ug @ N A & faw qEr azedt g
gl fas w@r g

qEYET HEAQ : & g1 & | AZ UH faT
HQRIALT 1T 1 €6 AT FE 1 41U
FO I7g11 wqra faar § o

ol TrEET M o 9Er g faw
qa &1 b Fgi g ?

WEq WEIIq © dFa1aEq FiaT fzar
SF g9 T 8, gAY 9T ar aza) qar Ag)
gl |

st TATEAIR WG . &9 dF a4g
gl 7

off weet fagidt Fwday : qwz aqrEr
FY ACIS AL ¢ Al SHT FATHT Jrag &
g3 93 a1 §AT AT gHaAl &, JfF7 48
Agl g1 Wrg |

gadta  F1@, @aa qar faain giw
grata we (s @ Tag) c 4§ 3% €,
afea gu a1 siswrses 22T IF aAT Q@
g | o st facga frFsa agf gt
Sedt AT ¥g § |

neqer WA © A8 d1 491 3§ 3, 99
AT AWM AfHT ST AT |

st AIZERT WA AEHT  (TI1T )
aa serg gfemw afrafadt & @iy
g &, qer fafaas Fadt F1 @
FT faar sna

seger  HEEd It is under my

consideration and I will let you know
about that.
(Interrruptions)j

weaer Atz ¢ A fareay fag &t
q5 SI5Y |

st foeax fag: ¥ fafads &
T § )

**Not recorded.
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MR. SPEAKER : Not allowed. Now
give it under Rule 115. There is no question
of privilege. 1 cannot allow it,

(Interruptions)**

sit fenray fag (901 & qr g
ciEol

MR. SPEAKER :
question of allowing it. 1
allowed ir.

No
not

I donot allow.
have

(Interruptions).”"”

st fameaz fag @ &1 & F1E g3
Ag} IBT4AT |

qeasy FEET © AT 9T AT FT 78
&\ & e A8 AT AT IF 115 7
¥ Afwr, enawr fafads &1 gzv «gf
FAAT |

12.09 Hrs.
QUESTION OF PRIVILEGE

SHRI MOHAMMAD ASRAR AHMAD
(Budaun) : Sir, I have given a notice of
breach of Privilege against the Vice-Chancel-
lor of Aligarh Muslim University. (fnrerrup-
tions).

MR. SPEAKER : Mr. Mohammad
Asrar Ahmad gave notice of a question of
breach of privilege agai~st the Vice-Chancel-
lor of the Aligarh Muslim University. |
give my consent to him to raise the matter
under Rule 222,

Shri Mohammad Asrar Ahmad may now
seck leave of the House to raise the question
of breach of privilege.

PROF. MADHU DANDAVATE (Raja-
pur) : It is a very pleasant change.

MR. SPEAKER : There are certain times
when there is a change. Tt cannot always
be said that there is no change. If there is
no change, there will be no change. But if
there is a change, then it will be a conti-
nuous change.

. SHRI MOHAMMAD ASRAR AHMAD:
Sir, 1 seek leave of the House to refer my
notice of breach of privilege against the
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Vice-Chancellor of Aligarh Muslim Univer-
sity to the Committee of Privileges.

Reference my notice of breach of privi-
lege against the Vice-Chancellor of Aligarh
Muslim University dated 4th April, 1983, and
the comments of the Vice-Chancellor dated
21-4-1983 received by me through Lok Sabha
Secretariat. '

It is true that I attended both the meet-
ings of the Court of Aligarh Muslim Univer-
sity on December 20, 1982 and March 26,
1983. But at no stage the Vice-Chancellor
took me aside after the meeting to make any
request,

I may be allowed to mention that I am
possibly the oldest alumnus on the Court of
Aligarh Muslim University and very much
emotionally involved with the welfare of the
institution, As a conscientious member, I
have tried to contribute to the best of my
abilities and shall keep doing as long as I am
associated with the University. If the Vice
Chancellor chooses to call it an effort on my
part to monopolise the discussion, he is free
to do so. Indeed, at least in his letter he is
using slightly mild language contrary to his
extremely harsh outbursts in  the meeting of
the Court. Still 1 fecl that even in his
comments in response to the privilege notice
the language and tone which he has used are
not in the best traditions of parliamentary
procedure but smack of arrogance and scant
respect for the Parliament. He has tried to
add insult to the injury by saying that in the
meeling of the Court he made no reference
to the Parliament and alleging that this has
been invented by me. The court has a
strength of 100 members including ten
Members of Parliament, representatives of
old students, ex-Vice Chancellor, etc. I am
surprised that instcad of feeling sorry for all
the derogatory statements which he made and
withdrawing them in a gentlemanly manner
he has chosen to own part of it and disown
the rest.

The Vice Chancellor in his comments has
stated ‘that at the second meecting of the
Court, Mr. Asrar Ahmad tried to get up,
gesticulate and talk on the top of his voice’.
I deny this charge with all the force at my
command. 1 started my parliamentary career
in 1946, and find it extremely embarrassing

**Not recorded.
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that the Vice Chancellor has chosen to charge
me with this kind of behaviour. However, if
the Vice Chancellor had this view about me,
he was well within his rights not to have
allowed me to spcak on the ground that it
impeded the smooth functioning of the Court
and adversely affected the deliberations and
their even tenor. But he did not do so. It
appears that he chose the other way, that is,
to interrupt me and insult me by saying that
‘my voice falls hke a hammer on the ears of
the audience’.

I strongly feel that not only his conduct
during the meeting of the Court but even his
comments in response to the privilege notice

amount to contempt and breach of privilege.

Sir, as the Presiding Officer of the Lok
Sabha, it is your sacred duty to protect the
dignity and honour of the House and its
Members, I would request you to Kkindly
refer this matter to the Privileges Committee
to take whatever action it deems fit,

Sir, originally, I had given notice under
Rule 222 of the Rules of Procedure and
Conduct of Business in Lok Sabha, and
stated :

(1) That T was elected by the Lok Sabha
as its representative to the Court of Aligarh
Muslim University.

(2) That a meeting of the Court was
held on 26th March, 1983 at Aligarh in
which I also participated.

(3) That in the course of meeting, I
sought permission of the Chair (Vice Chan-
cellor) to express my views. However, as
soon as | addressed the Chairman and had
not completed even the first sentence, the
Vice Chancellor interrupted me and in an
extremely harsh tone asked me to lower my
voice

weqer WAl ¢ A1F B | qT @A
Afwe | &7 ong &1 faar § |

st szat fagrd Faday (7§ fea)
aeqe wgiad, An¥ ag wiwaAr fufaafss
AT #1 w1 ¢, a1 fafarfas &7 &
gEaq A1 agl fw a7 9 aF g
feqid @ ) T A AT TF AIAA §&q &
a3 At AfET |
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MR. SPEAKER : Let him seek per-
mission of the House first.

Y mrw fagmt awdwy o e
qgiza ag qradAT arz g [rgav F gafaa
2 gm ¥7A mzeqt ¥ fadrarfowe & gfy
TEL ATTEF IE AfFa & s §3ar g
AIGH qI7 /gAY 2| fAgr @

TETLT WAYIT : 2AT & | It has to be
decided by the Privileges Commitiee.

fafasrst FXEY T TITT Then they will
decide it.

F fI=A 717 ¥ Hqar FI9 FO7 |

FIFG Y, ®¥F FrzE IATGFT G AT
FIE T G, GEFA a qA F1 AT 2

We should not transgress the limits.
Fgl WY 7Y, g9 ITRT 3@FT FT | FrAY &
famre #1§ g fzarr 7 agy gar
Fifgw

st wzer fagret areday : $7 A |
(sazar)

SHRI MOHAMMAD ASRAR AHMAD:
Sir, I seek leave of the House to refer this
matter to the Privileges Committee,

MR. SPEAKER : Has Shri Mohammad
Asrar Ahmad leave of the Housc to refer
this matter to the Privileges Committee,

SFVERAL HON. MEMBERS : Yes.

MR. SPEAKER : Leave is granted, and
the Member may now move the motion,

SHRI MOHAMMAD ASRAR AHMAD:
Sir, | beg to move :

““That the matter be referred to the
Committee of Privileges...

SHRI ATAL BIHARI VAIJPAYEE :

With instructions that the Report be sub-
mitted by the first day of the next Session.

SHRI MOHAMMAD ASRAR AHMAD:
Sir, I beg to move :

“That the matter be referred to the

Committee of Privileges with instructions

to report by the first week of the next
Session.”.
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o

10,

11,

Antiquities

Wild Life products

(a) Synthetic and
Mettallic Yarn

(b) Nylon fishing
nets

Liquor

Diamonds

Precious and semi-
precious stones other
than diamonds

(a) Stenguns are offered to the Ministry of Home Affairs
and those not required by them sold to the Ministry of
Defence.

(b) All weapons of prohibited bore and their ammunition
are disposed of to Ordnance Factories (Ministry of

Defence).

(¢) Crude weapons of indigenous make are offered to
C.B.1. for being cxhibited in their museum.

(d) All other weapons for which licences are issued to the
public are disposed of by public auction,

(e) .12 bore arms and ammunition are sold to state forest
Secretaries/Chief Conservators of Forests/Chief Wild
life Wardens for their official use.

Revolvers/pistols of .38 and .32 bore and their ammuni-
tion are kept for departmentaj use.

Antiquities are handed over to the Archecological Survey of
India, free of cost, for disposal by way of gifts to different
muscums or institutions or if necessary by other mecans,

These are sold to the educational and research institutions,
meseums ¢tc. at a token price or handed over to Wild Life
Authorities free of cost for exchange purposes with other
countries who are signatories to CITES. Snake skins are
sold to Bharat Leather Corporation for manufacture of pro-
ducts for exports.

Synthetic and Mettalic yarn is sold to Weavers’ Cooperatives/
associations and to actual users.

Nylon fishing nets are sold to National Federation of
Fishermen’s Cooperative Limited and to Fishermen’s Coope-
ratives approved by the State Governments. If not lifted by
them, then by public auction.

Liquor is disposed of to Indian Tourism Development Cor-
poration against their import quotas or against the quotas of
their eligible hotels on the usual terms and conditions and
through State Trading Corporation to Canteen Stores
Department (India).

Rough and uncut diamonds are sold by auction or tender
to import licence holders against debit of their licences. Cut
and polished diamonds are sold for export only.

Rough and uncut precious and semi-precious stones are sold
in the internal market by auction or by tender to holders
of import licences against debit of their licences. Cut and
polished precious and semi-precicus stones other than
diamonds are sold internally by auction or by tender,
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12. Watches

13.

14,

15.

16.

17.

Electric goods
including Video
Cassette Recorders

Feture films

Cloves and other
spices

Drugs and medicines :

Synthetic textiles

and other consumer
goods excluding
watches.

Watches are handed over to HMT. In case the HMT expresses
its unwillingness to lift the same or fails to lift the same
within’a period of three months, they are offcred for
sale to :—

(?) Military and Para-military Organisations for use of their
personnel ; and

(b) N.C.C.F. for sale to honafide consumers through consu-
mers cooperative societies, Super bazars, Sahakari
bhandars, etc.

(c) Electronic watches to be offered to N.C.C.F., Military
and Para-military Organisations and Police canteens.

Electric goods like calculators, tape-recorders, etc. typewriters
and photographic goods are sold to Government Depart-
ments for official use and to educational and research insti-
tutions and to Universities and other educational institutions
including cultural organisations, Government Departments
and Public sector undertakings, and to N.C.C.F.

To be sold to National Film Development Corporation.

To be first offered to N.C.C.F. and in case they fail to lift
then they are sold to by public auction.

Canalised drugs to be offered to canalising agencies at a
sale price of c.i.f. value plus Customs duty less a discount
of 159/, However, in case the canalising agency fails to
lift the goods, then they may be disposced of by auction to
actual users.

Drug formulations if found to be of standard quality may
be disposed of/released for use to hospitals only. Other
categories which are not labled in accordance with the pro-
visions of the Drugs and Medicine Act and goods made
therein to be destroyed.

Synthetic textiles are to be exported.

ADDITIONAL MEASURES :

Synthetic textiles and other consumer goods like electronic
goods, including other miscellaneous items are disposed of
as stated below : —

(i) Through retail sale by Custom Houses of miscellaneous
items (except watches) seized in small lots.

(ii)) By sale to Military and Para-military organisations and
police cantecns for use of their personnel ; and

(iii) By sale to National Cooperative Consumers’ Federation
Limited, for sale t0 ponafide consumers through
Consumers’ Cooperative Societies, Super Bazars,
Sahakari Bhandars, etc.
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Departmental Canteen in Ministry of
Civil Aviation
9444, SHRI K. LAKKAPPA : Will the

Minister of TOURISM AND ClVIL AVIA-
TION be pleased to state :

(a) whether there is a departmental
canteen in Sardar Patel Bhawan under the
control of his Ministry ;

(b) if so, whether any subsidy is being
paid to this canteen and at what rates ;

(¢) whether this canteen has been regu-
larly submitting its duly audited accounts for
purposes of claiming subsidy under the orders
issued by the Department of Personnel and
Administrative Reforms ;

(d) if the answer to part (c) be in the
negative, since when last such accounts were
submitted to his Ministry and the reason for
non-submission of proper audited accounts ;

(e) is it also a fact that Government
funds are being misused on subsidy to this
canteen on the basis of false certificates/
accounts submitted by the management ; and

(f) what action is proposed to be taken
against the management for defrauding
Government funds ?

THE MINISTER OF STATE THE
MINISTRY OF TOURISM AND CI1VIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir.

(b) The canteen is entitled to subsidy to
the extent of 70", of the wage bill of its
employees ; grant-in-aid of Rs. 3000, every
three to five years for the replacement of
crockery and utensils; and fully subsidised
uniforms for eligible canteen employees. The
subsidy is paid to the canteen according to
its entitlement.

(c) and (d) Audited statement of ac-
Counts upto the year 1977-78 have been
received from the canteen. The books of
accounts for the years 1978-79, 1979-80 and
1980-81 have been completed but the accounts
have yet to be audited. The accounts for
1981-82 have not been completed. The
managing committee of the canteen has
invited applications for the appointment of

a full time accountant so that the accounts
are brought upto date .
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(e) and (f) The managing committee has
been asked to get the accounts audited with-
in the next three months. A&]on, if any,
will be taken on the basis of the audit
report.

Ban on Export of Rice

9445. SHRI NAVIN RAVANI: Will
the Minister of COMMERCE be pleased to
state :

(a) whether therc is any proposal to put
ban on the export of rice to meet the demand
of rice within the country durlng this year ;
and

(b) if not, the reasons therefore ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b) Under
the export policy, 1983-84, export of non-
basmati rice is not allowed. Export o
basmati rice continues to be under OGL.

Suggestion made by Representatives

of Industries
9446. SHRI B.V. DESAI :
SHRI M.V. CHANDRA-
SHEKARA MURTHY :
Will the Minister of FINANCE be

pleased to state :

(a) whether representatives of industry
have urged upon the Government to ration-
alise the indirect taxes with a view to bring-
ing down prices of goods and services ;

(b) if so, whether it is also a fact that
they have suggested thas there should be
better availability of power and cheaper
credit facilities ;

(c) whether it is also a fact that the
representatives of industry have said that if
these measures are taken, the demand would
get stimulated and at the same time consumer
goods output would go up ;

(d) if so, the other measures that have
been suggested to Government ;

(¢) whether the Finance Minister had
called the representatives of the industry for
an informal exchange of views on the general
economic situation and related issues of the
economic policy ; and
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(f) the steps being taken by Government
to implement the suggestions made so that the
industrial production goes up ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) to (f) The
Finance Minister had an informal pre-budget
meeting with the industrialists on 31.1.1983.
Various suggestions were made by industria-
lists which include rationalization of tax
structure, removal of infrastructural con-
straints, availability of credit on concessional
terms etc. The suggestions from various
quarters were taken into considcrations while
formulating the Budget for 1983-84. The
Budget 1983-84 aims at strengthening the
productive forces in the economy, keeping a
tight rein on inflation, encouraging savings,
and promoting essential investment.

12.00 Hrs.

DR. SUBRAMANIAM SWAMY :
(Bombay North East) : Sir, there is a con-
stitutional break down in Tamilnadu. The
judges of the High Court of Tamilnadu.

SHRI C.T. DHANDAPANI (Pollachi) :
Sir, there is a constitutional break down in
Tamilnadu. The independence of judiciary
is in danger in Tamilnadu.

MR. SPEAKER : It cannot be.

SHRI C.T. DHANDAPANI : The judges
are being threatened by the State Govern-
ment, particularly, by the Chief Minister
both inside and outside the Assembly.
(Interruptions).

DR. SUBRAMANIAM SWAMY : He
cannot misuse the Governmental machinery
for this. There is a constitutional breakdown

in Tamilnadu.

MR. SPEAKER : The court is competent
enough to take care of itself also if I am
well informed. 1 will see.

SHRI ATAL BEHARI VAJPAYEE (New
Delhi) : I do not say that there is any con-
stitutiona] breakdown. But reports do say
that the judges have been put under watch by
the State Government. This is a serious

matter,
MR. SPEAKER : It cannot be done,
SHRI ATAL BEHARI VAJPAYEE :
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You please ask the Law Minister to make a
statement,

MR. SPEAKER : It will ask for some
information and then I will consider it. T
shall keep your Call Attention under con-

sideration, 1 shall collect information and
then consider.
SHRI C.T. DHANDAPANI The

C.T.D. men are posted to watch the move-
ment of the judges.

MR, SPEAKER : We shall see.

SHRI C.T. DHANDAPANI : Because
some of the judges gave the judgement
against the Chief Minister and, particularly,
against the Tamilnadu Government, they are
being harassed. So, we seck your protection,
Sir.

MR. SPEAKER : 1 will see.

DR. SUBRAMANIAM SWAMY : One
more point. You said about contempt of
court. The Speaker of the Tamilnadu
Assembly has said that the Chief Minister
cannot be summoned by the Court. So,
there cannot be any recourse to it. Therefore,

there is a constitutional breakdown. You
will have to look at it,
SHRI C.T. DHANDAPANI : Another

important matter is this.

MR. SPEAKER : I wil] get the informa-
tion first and then consider it.

SHRI C.T. DHANDAPANI : A petition
has been filed against the Chief Minister,

Since a quo warranfo petition is admitted
by the High Court, the convention in the
Tamilnadu Assembly is that the person
discharging the constitutional obligations has
to resign his post. Still, the Chief Minister
is occupying his post.

MR. SPEAKER : That is all right. I
cannot allow you to say all these things.
I will have to take all facts into account and
then consider it.

DR. SUBRAMANIAM SWAMY : You
admit a calling attention motion.

SHRI SOMNATH CHATTERIJEF
Jadavpur) : There is a very serious matter
to which I would like to draw the attention
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of the House. That is about sending of
new items by the Associated Press.

MR. SPEFAKER : 1 have got
Calling Attention Notice. T will see.

SHRI SOMNATH CHATTERIJEE :
This is a very important matter.

PROF. RUP CHAND PAL (Hooghly) :
Sending news by Associated Press is a
serious matter.

your

MR. SPEAKER : 1 will see.

PROF. RUP CHAND PAL :
allowing a discussion on this ?

MR. SPEAKER : 1 will see. 1 will have
to find out facts.

Are you

sl THAATT FlAKT ;e (F277) ¢
sitgs g g9 # uF qfawr 2 faad
faar gam @ SaT & §19 500 FUS o
FT GG

WeaW WElIy : TAF1 37 VET E,
THET |

St AT FASHT AEAT © Tg THHI
wiET @, g AEAl &7 FIEMET g, g al
ST &1 FITEIET ¢ |

Reqsy W1y . dg Al ARN FT HIL-
gHEl 8 |

Y AT AAHT AT : 500 FUS
%o TEld BT @ | g9A USHAWET HIFA
fgar &, straa Far fEar ?

MR. SPEAKER : I will consider it.

SHRI KRISHNA CHANDRA
HALDER (Durgapur) : Wheat rice and
sugar and wheat are not available in Delhi
Fair Price shops.

MR. SPEAKER : I have seen it.

SHRI KRISHNA CHANDRA
HALDER : Bad quality of rice is available.
This is happening in Delhi. What happens
in Calcutta, especially, in the rural areas of
West Bengal you can understand the
problem. This is a very important matter.

e
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Sir, the people are not 8etting their ful ]
quota...(Interruptions). i

MR. SPEAKER : Whatever this gentle-
man is saying is without permission.
Nothing goes on record since he is speaking
without my permission.

SHRI SOMNATH CHATTERIJEE :
Don’t expunge what he has already said.

SHRI HARIKESH BAHADUR
(Gorakhpur) : There is a great corruption
in the recruitment of employees through the
Railway Service Commission. It has been
reported in the press. This is a very serious
matter.

MR. SPEAKER : 1 cannot . decided
like that.

SHRI HARIKESH BAHADUR : It
should be discussed on the floor of the
House. There should not be any corrup-
tion in the recruitment.

ol g ®WT aw@  (VEIE)
deqey S(1 JT a9 E1 AT HST FHIGA HT
feqie sa 1 98Rr fiwwesasw #1 &9
AN HIT &I 1T oo

MR. SPEAKER : I have already done
it. T OF &1 a19 &1 7481 AT & |

A QF 1T F1 #5021 o7
qFAr |
oY g [ATT A0 AT FET
a1 f& & 93 ¥ g
Avaer wgEd: d9 Far faar ar
CEELIE)

MR. SPEAKER : Nothing will go on

_record,

(Interruptions)**

%t gOW FRIT WOF(T . I AT a0F
g% ! # F)A-61 gXRAT Qg FL QUG !

uegs Wglay You are talking
without my permission.

(**) Not recorded.
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s gt HuR "aAR : qOH
a1g %g W@ § fH g gea ® feeead
AUl |

weqe Ay : d Fa faar

ot 0w ®EIT AR {4
qifgm ez arqg 8 WIg #}T 7AW
Fa} JAT FL @ S 7

areqey wargy : [ have not allowed
him.

st glw FAW AM@ER : AT FAl
TEF! QATH A5l FL W o !

qegsr WEEA : A9 g1 &A@ g,
TUF!, 9 { ATS AT FI@T |

s votm wAe fag  (feananz)
gfoggs vsaua & % A9 9T VI §—
¢Rail panel Chief in job racket™...

qg Fga AT WIAAT § |

WEq  WAT ¢ & gar fgar g
I have to find the facts.

(saguts)

qeqew  |EEW : AT S AAH
quEd § 19 aa1 Fqfgel w7 aF
FI1§ B3 Al o1 wrAr, faw q@ar
B8q war, sa% faqrg v 1§ F17 A}
grar |

SHRI N. SOUNDARARAJAN
(Sivakashi) On 4-11-1982, I gave a notice
of Privilege Motion regarding publication
of Lok Sabha Member's speech in a local
daily of Madras...

MR. SPEAKER :
consideration.

St TRIEATC qUEst  (TSAT) - qeAW
agiga, § g9 a1q &1 ISAT al A A8l
at, afws sfedt a1 &g W@r g, fax
HIYAT eq19 TF AT A driaar | &g

That 1s under my
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g w A A F fag At geat )
7§l fae Ww@r & 1

AEAW HENIW : g1 &1 ¢ | 4 UF fad
§ QU A glat | €F aar WE 1 aru
9 Said sqiA frar @

sl TrETEaTT mEa ¢ 9y agl fad
9 &7 a FgF 17 ?

HEqel AEIIT © a7a &7 &7 f7ar §

&% g4 T §, gAY 9T ar gIal gar Agh
grar |

! TRIATAR N JF 48
g ?

ol mad fagiy aieyay @ gaz qrdy
FI GATE AEL & AT SFT GNF qv39 &
g3 qT q1A} WAT AT gHAT 8, FAfFF qg
CEARARCA A

Agaly W, @& aqr fAain W)
grara @ (s gz fag) © g AF R,
AfFa g dY HTWIIFE AET &F a1 W
& | o srraFy faegwr fegwa agf g1
SeaY FAT 78 & |

qeqe WA | g Al aqr g &, 999
gua FA7 qfFT FEIT AT

st AlgTHT WA wgHE (J317) -
u geag gfeaw afrafadt & artd
aaie g, wiaanr fafaas w7y &1 (6T

FT fzar ST |

aieger  mgrew : It is under my

consideration and I will let you know
about that.

(Interrruptions)}
qeqer Agtag ¢ A1 faaeat fqg s
a5 STEY |
st fanear fag: au fafaqs &
qITT § 1

*¥Not recorded.
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MR. SPEAKER : Not allowed. Now
give it under Rule 115, There is no question
of privilege. I cannot allow it.

(Interruptions)*”

sit faneac fag N Fi@ Q@ ga
citic ol

MR. SPEAKER :
question of allowing it. 1
allowed it.

No
not

1 donot allow.
have

(Interruptions).” "

st feneax fag o HY F9 #1¢ gam
T8 SIraT 1

qeqey FEET ¢ AT TAd a1d FI @
g § qxw Al #8011 HT I 115 H
z fsd, sgw fafads &1 72T g
FAAT |

12.09 Hrs.
QUESTION OF PRIVILEGE

SHRI MOHAMMAD ASRAR AHMAD
(Budaun) : Sir, T have given a notice of
breach of Privilege against the Vice-Chancel-
lor of Aligarh Muslim University. (furerrup-
tions).

MR. SPEAKER : Mr. Mohammad
Asrar Ahmad gave notice of a question of
breach of privilege against the Vice-Chancel-
lor of the Aligarh Muslim University. 1
give my consent to him to raise the matter
under Rule 222.

Shri Mohammad Asrar Ahmad may now
seek leave of the House to raise the question
of breach of privilege.

PROF. MADHU DANDAVATE (Raja-
pur) : It is a very pleasant change.

MR. SPEAKER : There are certain times
when there is a change. It cannot always
be said that there is no change. If there is
no change, there will be no change. But if

there is a change, then it will be a conti-
nuous change.

SHRI MOHAMMAD ASRAR AHMAD:
Sir, I seek leave of the House to refer my
notice of breach of privilege against the
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Vice-Chancellor of Aligarh Muslim Univer-
sity to the Committee of Privileges.

Reference my notice of breach of privi-
lege against the Vice-Chancellor of Aligarh
Muslim University dated 4th April, 1983, and
the comments of the Vice-Chancellor dated
21-4-1983 received by me through Lok Sabha
Secretariat.

It is true that T attended both the meet-
ings of the Court of Aligarh Muslim Univer-
sity on December 20, 1982 and March 26,
1983. But at no stage the Vice-Chancellor
took me aside-after the meeting to make any
request.

I may be allowed to mention that T am
possibly the oldest alumnus on the Court of
Aligarh Muslim University and very much
emotionally involved with the welfare of the
institution., As a conscientious member, I
have tried to contribute to the best of my
abilities and shall keep doing as long as I am
associated with the University. If the Vice
Chancellor chooses to call it an effort on my
part to monopolise the discussion, he is free
to do so. Indeed, at least in his letter he is
using slightly mild language contrary to his
extremely harsh outbursts in the meeting of
the Court. Still T feel that even in his
comments in response to the privilege notice
the language and tone which he has used are
not in the best traditions of parliamentary
procedure but smack of arrogance and scant
respect for the Parliament, He has tried to
add insult to the injury by saying that in the
meecting of the Court he made no reference
to the Parliament and alleging that this has
been invented by me, The court has a
strength of 100 members including ten
Members of Parliament, representatives of
old students, ex-Vice Chancellor, etc. 1 am
surprised that instead of feeling sorry for all
the derogatory statements which he made and
withdrawing them in a gentlemanly manner
he has chosen to own part of it and disown
the rest.

The Vice Chancellor in his comments has
stated ‘that at the second meeting of the
Court, Mr. Asrar Ahmad tried to get up,
gesticulate and talk on the top of his voice’.
I deny this charge with all the force at my
command. 1 started my parliamentary career
in 1946, and find it cxiremely embarrassing

**Not recorded.
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that the Vice Chancellor has chosen to charge
me with this kind of behaviour. However, if
the Vice Chancellor had this view about me,
he was well within his rights not to have
allowed me to speak on the ground that it
impeded the smooth functioning of the Court
and adverscly affected the deliberations and
their even tenor. But he did not do so. It
appears that he chose the other way, that is,
to interrupt me and insult me by saying that
‘my voice falls ike a hammer on the ears of
the audience’.

I strongly feel that not only his conduct
during the meeting of the Court but even his
comments in response to the privilege notice
amount to contempt and breach of privilege.

Sir, as the Presiding Officer of the Lok
Sabha, it is your sacred duty to protect the
dignity and honour of the House and its
Members. I would request you to kindly
refer this matter to the Privileges Committee
to take whatever action it deems fit,

Sir, originally, I had given notice under
Rule 222 of the Rules of Procedure and
Conduct of Business in Lok Sabha, and

stated :
(1) That I was clected by the Lok Sabha

as its representative to the Court of Aligarh
Muslim University.

(2) That a mecting of the Court was
held on 26th March, 1983 at Aligarh in
‘which 1 also participated.

(3) That in the course of meceting, 1
sought permission of the Chair (Vice Chan-
cellor) to express my views. However, as
soon as 1 addressed the Chairman and had
not completed even the first sentence, the
Vice Chancellor interrupted me and in an
extremely harsh tone asked me to lower my
voice .

weqer WEled © o'F o | dF @A
g | §F oens w7 frar @

st srewt fagrdt avwaay (7% feee) .
grener Weiad, d% ag wiaan  (Gfawfss
Faa7 &1 arar g, ar fafaafas &7 1
gezaaa 24 qgt {6 9 Fa qF JqA)
feqid 31 ET AW FTTF AITA q&A &
gray srrAr =T |
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MR. SPEAKER : Let him seek per-
mission of the House first,

Y gz fagrt aedg) ;o AeAE
HgYTg gg AIAAT 15y AT ¥ gafag
g 1 g9 a7 azeqr & fanafase & afy
SET JITEHF @ ofFA & A FEATE
G QT ArAT A7 f7ar g

Heqet AZNZT : T@T 8 | Jt has to be
decided by the Privileges Committee.

fafamrst FAZY & FIOT Then they will
decide it.

¥ fedard & wygar F17 T )

- qIAPA Y, $1E T AfAFT G AT
FIT I ZT, AEAIA AT GAT FT ZIAT |

We should not transgress the limits.
FEl WY g, B IR 2@FT 77 fRAr &
fasre &€ g7 fammm & Ay gan
arfzo
Wi gee (g aragdy : $7 030
(zmgama)
SHRT MOHAMMAD ASRAR AHMAD:

Sir, T scek leave of the House to refer this
matter to the Privileges Committee.

MR. SPEAKER ; Has Shri Mohammad
Asrar Ahmad lecave of the House to refer
this matter to the Privileges Committce.

SEVERAL HON. MEMBERS : Yes.

MR. SPEAKER : Leave is granted, and
the Member may now move the motion,

SHRI MOHAMMAD ASRAR AHMAD:
Sir, I beg to move :

“That the matter be refcrred to the
Committee of Privileges ...

SHRI ATAL BIHARI VAJPAYEE :
With instructions that the Report be sub-
mitted by the first day of the next Session.

SHRI MOHAMMAD ASRAR AHMAD:
Sir, I beg to move :

“That the matter be referred to the
Committec of Privileges with instructions
to report by the first week of the next
Session.”™,
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FEqIIHT BT A7 ¥ &hA §, IHT A1
w7 A 1970 H gaAT 9T | g § 13 A4
d1q T & | ’IY T AT FAT KIAT @, A3
wrgAq fafqeet & ggi 9T Far faar §
fF a7 1962 & gHET H TIT F AT
9 20.12 99 @ TE T\ gEF wawd
gg gar f& 1970 F gHEEaT ¥ @97 A
Fraq oF-fagrd wWas e 1339 98
ASYITHT & e &7 (R@raT  gar 97 )
ag ¥ sy f1g 9-fegtsra adf gav &
Ia%T qi w9 fargfad @Amd g eI
IAET §F QU GAGA &3 ¢ AfAT Iq6
q.ehe &1 fea@taq qed grar afgg

1971 & F71q awFE 7 fasat a0y
frre & ag szrarfs |5 wrad asaas)
FT GUFTT 7T I FT Ay 3N fagraz
1982 ¥ ¥ 4gFT 20 EIHAT FL &9 &
fau feeeit anz fana &1 Far o7ar 4r
afeq faedt quzr fanw 7 zg v &1§
FIAATEY AT AT (W AT § AT AN
AeqIaRl & AGGIT g | FA fZ@ T =g fA-
faasr FIXTRTT 4 F7Z1T GIFC & 93
gaE T o faar gar ar 91 agrafy
&Y ST S HHEAT ACAGH F AAT B,
IAFTAF T § AT AEN T AFAL
zafqa I8 qaerr & aqraiEa & 79
ag A1339F & & g oF 195 Ffez-
FI07 AGATT AT srfaF Tt &1 T
2 &1 qra9rqd F< 341t sfgsia sreqr-
9% AT A GIeT TICZ & | HTT FAET
gafreg agl tRawT, ST IaFT gar gy
@ fF 372 wfasa v a=91 3aq faa
qHAT §, wogT Iqawrd faw gFm g @
T T Y FH AZ FT AR | A
SqH AFFAIY QAT A IHET AANAT FATLN
et G ® qAGAT 98701 gEfag
g9 gy & fe SaFT WM 9T dl& BT Y
fasx fear sre sty 9+ wfas @ «ias
qRrFafa & srgae wqA {58 g |

9T §5 foT qgar @XwT 3 & FH-
T AT § | & FET B THA A
ST | faa® asae =t o fo  IZII-
19 & | gAY a9 § —

The Commission for Teachers concerned
with Higher Education,

d ATHEIT Y WA FET AZAT § AR
gradrg fasr g9 S & g JEAT W@
A15A1 § fF F71 7 157 THT & q5A1-
qET H FHEATAT F gTET H I IR
gar aal 7 g # fao F15 a97 F FA-
AT FATH KT GAIT 3T, HIE AT § FHI-
@ AFIFIAL 7 1 ACZETT G AIFAYN THaAL
F FeA19&T & 4371 Aal ¥ fag gwg 2
gg 9gd WgaquW Faa 2 | ¥ cfirare
9% 2000 FUT IO @F g G, FiEHT
H=MTHT F AT GEEITF 919 797 A8 )
"'(EaﬂﬂT"T)"'

MR. DEPUTY SPEAKER : Don't get
diverted to other things, concentrate on the
subject.

SHRI HARIKESH BAHADUR : I am
concentrating on the subject, Sir. Once you
are going to spend more than Rs. 2,000
crores on games, you must think of educa-
tion also.

MR. DEPUTY SPEAKER : For that
you can have a general discussion on ASTAD
and other things.

ol giews agia v 9fs ew &
HEATTFT &1 G31T 7d F38Y £ 1 99 TS
AT A9T F=91 ®T g7 9T 987 & fag
Y & | A0T G0 §qT FIE] ®T A
fama @tz faar afasy grar gwnfaa exay
¥ wsa 2 faedt # a7 fqrw gy o
fasnrara g=10 S & | AL FZT 9T HeqT-
g% &1 47 T H=S Ag1 g ar AGl
qg1%.FT TaT AYT ATAT &1 ATGAT | T a9
el AR AT 9T GHT AL W & faQ
AT wraw fag g gafaq ga faamat
% ASFIH] ®1 a1 ;Al § AT fFar
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WTT | 1983-84 ¥ Fwe F famw F fag
* 412.61 Fi1T vqU &7 TFEA fwgr aan
2| ag aga £ 9 | W G § AT
2 f& zasr T sifas agrar smg | S5
A § B IH &) N7 fanw ®9 F wAH
fzar si1q |

el IFIT ¥ F:219 faan=q & ar=q1-
qF} &1 FIAaT 91 | IART AT 91 f®
FaFaara &1 gafasie fegr siro AT
guaT o fgar sto quqr 9Frafa § #4-
gy fgo o | gagr adr g @ faRw
eqra Agf faar @ar 1 w0 ATFIL T i
g f& q¥ m=oIF @og F FEAIO F faa
g%y Far at & garw frar s feEal
& qeq174) & fAu g1 F17a7 339 I3I-
FL GARI VET & |
g § F #97 9zA0 1 §HT 7 UF
a1T fwe adr gA1 |Ean g |
MR. DEPUTY SPEAKER : Why don't

you endorse these as Jast sixth paragraph ?
Why can’t you read sixth paragraph ?

SHRI HARIKESH BAHADUR : Itis
the last paragraph which has included many
questions,

SHRI BAPUSAHEB PARULEKAR
(Ratangiri) : Sixth paragraph can be included
provided the demands are fulfilled,

MR. DEPUTY SPEAKER : Yon can
add that. 1 said, go through the sixth para-
graph.

sit gfed azge : (F) Al &
gafagr & fqu 19 F71 F729 9B @
g7

(@) FHama 4T 37 g1 a8 §

() frgarz ssarasi #1 qema fgr
F & [T GFI 391 9 I3T WY §

(%) 8%a™ & gug T g IFTIA
R TXFIT feest anv fquw & fadar &
a7 A |
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(%) srgwd e dug & fag T
AE gaT § wvga axm, qF 5 ol
&Y FHIGT FFC TG § 7

T w5l &1 & qarg ARar g |

sl serr W ; A S |
gy Sr=d F qlQTHT qars | ag g
fe gw @g gah fag g § | &@F a1
¥ gq FI9) o § 919 @ €)1 TG qAIT
%Y gfqamg g, gafaq 391 gH Qe =a0F
AT AT & | @ A1g &1 AT A WEd
gU g9 VAT IAY argArT FTL @ g 1 &
a1z fa=ar sigaY § fe g6 a0% & gAA
fez=t afqafad) & wras &1 ot g f&ar
ar | & guaT Fgar w@r g fF g7 N u
g3 @TAT g | Aeal HIA § K1 AT G

widt &, fang @t @ | «Haste makes
waste”

zafac qgav gg @ f& @1=-aud $
FT |

ag g+l &1 gar g f& s ga faay
19 & JAIIT & ¢ ar fEredfrea
TR ¥ §a I 33 § 1 gfda ot 7 qa
g f& gar gg 99 9g7 @ FuElgq A9d F
fag a7 &, sdr gwix wafafgoa =g &
fao drg s4taq gaga Far ? § ag
Farar gigal g f& gaa #1€ gar eaarn
gl faar g atr a Y gaix saaw H @
g &r9g A Al & draq § gafaq aan
¥ gg&! AT W garfags agf g
TRl 199 & AT UHA F HIT B A
ddYger g ! oy #1€ adw JgY frwag

g | No orders have been given for stopping
the salaries of teachers.

S FeqIqE AW AT, IR farqq
walgadz & arg Sve fear qar @
aifar §9 277 F1, Nt FE a2 2 are
a7 fies £ fqe § | iy 9ge faasam
s o1 ffwe St g gy faan A
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st sred fagw mayay (78 fRead) -
gursas wge, g7 3t g f& 5 grfwd
e & ASAE FIAA 9 q, HT IA
ZEATT &1 ASATIFT &7 T19%F  FHIT 9T,
sA% g qaeta &1 faafaar ge g Tarn
g\ & faer a0 wgizar Y 57 AT A
gaAt arars faaar Fgar g & @9
HEITFH] FT ATAT FFATAT FHIST FT AT
FIfgq FT q1qATT KT 2T I AHFT FIA
gREy g9 HIAT =/nfga |

faeaY & SrEAdY AreqTaFT &1 qAEAIG
fags &€ qral § AT ®F TG AT G
g1 g% AR E, 15 aa 9g fzer & ard-
O TFA F FeATH F AFAAT  AAD
wsal & qrEad @A) & qeATw F FA9-
AAY FSY T | AT 9@ gAT AgF 8, &
ATHY TEIT FI HATE |

S frear e gvE (MIFAIT) ¢
AIqH Y FTFS Agl 2 |

sit wawr Azt qrwqa c aq fae
% qrEu<Y FEAI9F 4 HAA TSIHI AT
TIEAN HSFIGH] &1 AT T FH FGT
@ & afes gagr ot a4 T GuEA1 B,
ag & 14 91 A& SEAATT | HT YA A
gaar go fasre fagr § | faesit @ g@ar
F1% go Ag! fasrar a1 g 1 AT 14 A1
foerr & & ¥ a1 FIF & F1F UF H=AT-
qF YT IeAfq H @I UET q7g IIGAT ?
Uz, I¥ AR e awg faaw ay fa
y# gz fassr ex =" ¥ arg o9q
FIST FTIIT HT GHAT | F FIAAT AZAT
g & 3@ @naga # guwr &Y g9 §@

% faq #ar 3o feg g § ?

MR. DEPUTY-SPEAKER : Running
scale is only the solution for it. When the
Commission comes, it can be done. Till
retirement they must get their increment
€very year.

SHRI ATAL BIHARI VAJPAYEE :

Tami! Nadu has done something very good
in this regard.

MR. DEPUTY-SPEAKER : Thank you.

A wzd fag ) awad) : faan qe
qgRAr 7 a3 =07 fear @ f& grafgs
faer gmi<t gfaoe & 1 &frs gl &
fae o #r &7 @ # 7 wrafas fasr
AT grgfas fasrst £ 3T W
afas fogr &1 «wfaag g € @
I & | WL, JIT-AI3IZ FT T GIHST 8,
ag feaar saigr @ 7 gw feafy & orgmd
feras arr srggez g a1 ga fee gfa-
qrE Kt AAFT AZ FT aFT 7 WA G
fRaar Myzaart fagT aard @1a

oF g3 {3y sZaagq &1 33T @,
gAY ug 331418 fF seg weqt &) gAar
¥ HEIqHI F Ja9 HiA G407 479 L
gfee § gz aq1 Faq soET ARAT )

A 92T A HIT AT T TR -

“These demands are under the con-
sideration of the group of Ministers." -

Who constitute this group ? What are the

L ]

terms of reference ?

Will this group of Ministers meet the
representatives of the teachers ?

gAY AT FT FI gAA H AG ATEl
aT fagsr & Fgar g (5 9=41 Agar
EISEIFHION AT §

e

“As an interim measure, it has been
decided that those M.C.D. Primary
School teachers who are held up at the
maximum of the time scale will be given
one increment with retrospective effect,
i.e., from 5.9.1982.”

Well and good. I welcome this, But the
hon. Minister has added—

“If, however, it is not possible to
finalise the matter before 5.9.1983, grant
of another increment will be considered
favourably.”
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5-9-g3 &F FIT AIH F1 wfqw & 41
T fagr ot @dw, &A@ @i
wfeqrgai §, &= var ar agf § fs wme
F TEAT FATHFTT FT FUIT & 7

st et v ; faege Adl

st 5z fagrd awwqat | 731 AgRAT
* greEray &1 H @ §arg ) e
I Fgl &

Government  will take appropriate

measures to ensure that the teachers are. not
discriminated yjs-g-yis other employees.

FEAITHT &1 JAAT T ‘TFHAN T q
HY grY ! HIT GFAEIS § F9FH0 Ha-
aa Fq1 & ¢ faed) #Y gimaarag g &
FIRAIRGT & SrEa araq & a7 fear-
adiE & g fagw & st af feest #afq-
fager #H2T & wrERdr 2r9d & a= fagw
¥ | ®IOIET & q1g9Y A7 60 AT AT
Jar £ gFa g wafs 7§ feedr eafafqra
FYEI F NEAL TS 58 AT @l IH IT
fraaT g1a & |

e wgiear F ®g1 8 fF o oresr-
s F) AT H IAF q1G WFAE Ag
g ) & straar =1garn g & @ gEears
FH ¥ 2 7 Fsar a1 gg g fh qEiE
usgl & qrgad faa®) 1 ot 3ga faw

g & foa qg g% agrFafa 1 s @
2 aYT sy gfamig sasr gra §—

st iz @@ A (Aanen) ¢
qf= 919 qF IART JFAT FOF |

st g fagrd awqdY : g9 aF g fa
Tsear # yigadl faws & qg Qe
el g Wrg |

feseit & srEwd fagr a1 grag Far
2? Auxw wg fqd 9ET AT A1GAT
g

According to a recent survey conducted
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by NCERT there were the primary schools
in Delh1 working with only one teacher.

If the teacher goes on leave, then what
happens ?

MR. DEPUTY SPEAKER
students get leave,

: All the

SHRI ATAL BIHARI VAJPAYEE :
There are schools without a peon or chowki-
dar and teachers have to carry the dak.

FT T At § AegraST &1 fawEd
ALY &1

uF &1T a/d & FEA7 9gar g | fasn
9H) TEIFAT &1 =419 5T 1T K HI TE€T
war grn & S9 W 9 F39si F 919
quamma gar 3 | gE qar g f&s 9w @
W1 9FF AT 9, T BIT AT @ & AR AT
AR AFT F1ZA FT FUAT AT AZF F4A |
¥ qil simAar fs w5 frar wgr av g
g afsd ag gm g % sreqal & qp7 9%
fazra®z afzear gsamast & arg g az-
q17 gar & ¥ =7igar g & zawr enq qar
ae Faifs fzear & saar sFar gy
o & sIsqIa} & @19 47T 57 § gAage
gar & @ IwIT A Ia ) fasr &Y g agr
CCAN!

T FT 937 HT IS0 E AT F
@l g & %0 g 99q% 39y gR
faarm

s{iTa! WIS TR : IR SV, HIA-
AT arEqal ST A FB oG9I ISY § T
geia gz #21 g f& s iy s @
gad gEEw et & Dad a1 w9
famar @ 1 Y "R 9ra 1 fH0g § gas)

# AI9H) AT F 94T g § 1 faeehr
g ot g eve g, fafamw o197 ¥ 9@

g5 & ST § 98 829.40 §...

sit wzer fagrdt awqat @ fadt wxdw-
Y=q AFATI=T &I 74T *HT |
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sitaa sy e #R STg W agh
gy a1 & ga Jifad 1 g% mEE &
fafqan & 9%z &, 103067 & TAFT
qfsgaa & 1.675.751 AT THI @ 4@
IAFT AfA9T 98 & A7 97 &FF grar 2
740 To & T fafagg § g%z grar g
1,653 €0 a7 qfaaaw rar & 1,954.04 1
gAR Adrs St wrrg & S§ gfeom
fagsr fm aa faeat oz g1ar g1 w1z,
feT qama st aga W@ 97T 2, = AT
fasar & | IAFT T TXA 8 480 T 760 %o
Ak zawr fafamw, g3 fF fzedt F
829.40 8, Fgt sawr fafamm gar 2
781.60 | 917 fesadY § 1,252 %o ar agi
1,198 ®o |

sit waw fagrt awday : g 3% 57
g | faeelt & w@H A sregigaEt &1 fad)
FHAETT FATIH ST faaar g | grsa
Yz sarar faarar & | sa&r fAsra &7 A9
gaar #1f97

syRat WEr &tw . §4ar
qiget ggi feesdt & gray aF=d dfa

afan & arg 530 fad & &< gAw1 fama
¥ 525 %o &1 fafqaw & 850 7o AW
afsgam 1,450 ®o 1 &Y gfeaor
480 To ¥ 760 ¥ a7 IAFr fafaay
Faar & 819.80 &tT dfF@am § 1,233 Tol
ag g afwamom 11 gmR | &1 A%
§ g9+ garfas ag g |

A9y g9 J1ITT &1 fa%F fHar g

@ Slg AGgZg & I H dgq H &y
g # § aifs st gs wifaw g J1F

ag 999 @, A1 was fa¥ geafess i
QW E NI aTF@ A ag gar & fF v
HIZIZH § AIFY &t FAI gR 2 |

foT @ad qo1 o YT FA R, AT F
fafaceg fYa @ 7 @Y & sqrar =gt §
f% gad wigta fafaec &, g fafaey
g, AzFifer fafrex § @ oo@w
fafreez &

st wrdly afemy (feest @=R) ¢
sienifezn fafqezz #ar &0 ? fas
FIgAT #7 owFarT fafrezd ¥ Fifge
st oFaw fedtsT & |

st T et : Y g fAsdar
T8 FeFE Frewfeea fafazze 4w

WY mza fagrdt s ;. 99 | gA-
&I #1 fasraq g

s{raat sy w1 : 38 g9 fe@ar 947

A avea wU (FE7 fRedr) o oS-
=q& SiY, TR AHT F A1 H ST g
At F et a1 fear & & Igwr FAma
®YAT § 1 AT A qo1 2 f6 0 395 5@
gfqardt 17 4f 3957 §9 F1 gHA AT
g feest & wigmdt =99 w1 § Jw
FAT A1gar g sqrsae7 Y 5. ..

13.00 Hrs.

feest gmraa & Q=T F gHTaT F FAAT
fagdlY Aar7 famw & @wsarq® i £ sragear
gIal TEr 8 A1T IAF WO FT HT qT
A fgar war 2 1 & @7 F a1 9T
garAr Jigar g fa fzedr gama 1 |
S qIEHAY A AT Tg 8, AT WY
379 2199 &7 97 faedr ane fama & =g
g &gl afaw 21 F AR AT SrFAr

igm & afe gz @ @9 § f& feesl)
JAMET & AZAA &K & 99 FT 43

59 «&fas g ar ag7 feesr arr famm &
qIgAd ETHAT F AFT F A0 AT AR
gHIET § H 7

FHl 7FAT wgiEg 7 #3705 gea &
fe} & 199 & 3a7 1 VKT G A7 |
a9 UFA ¥ qIT AGL €, §F Ig  STAAT
T1ga ¢ % gsam & faal ¥ oy srgafeqq
WGE AT IT | I g, FAT I I FT
HY A9 g qASAG T 7 gH G 6
37e I GAT &1 Jaq faar swEn Arfgd |
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¥ ag ot straa qigar 5 Ia% fears
M wrEarEr #r af g, Ag qg fawrna
FrIarg § a1 gfaw & gra #v 9 FA-
qIEY §Y, FAT AT T AT G gF T
FT ARY 37 F1 971 F fF I7g a7 &
fegr fear s st g% faars it ag
fawaita wgangt aifea < s ?

F fgsed auwT fA09 & gegIq&HT w1

g gwEr &7 f6 aEgz g 5 ag
26 AT ¥ gITA™ AT § HIT T AN
A=g 7 fawgary & g, wiwa fag awg
¥ sweia @ifa &1 ofw=wy frar § sFsg
ga% & sasr aw sfaa g, foasr ga
WY guga &g &, Afda IFA FE A
fedy w17 F1 fgar &1 1§ ®7 3 F1
siforar 7Y #) | a3 gA § 9gq ®WiAAg
gzeq g1 fa feedt & wgialx 7 ITF
TR A ST §B Fg 98 IHY §FHA TE[
g !

& aarar g1zgar g f@ fasdt & 7gmi
Y feeelt & @earg®l & amadid & @y
gt faq fFar &(9d 9¥a H &R I9%
a1 ASTTAH FAAT § TF | IA% AT HIT
wgIalk @8 9w # seqrawl g A o«
¥ &1 geuagiT F 1 Ald Fg1 I8 , IAF AR
F oY & faedy warad &1 @I AT
wigal g f& agi & FFw1d g9 =0
FuIT WAl G qF § AY A A9
1 ¢ g &g & @l giamig
qgt serg w% 1 S Tifafeds qAE F
qEar § Bal 91, IFFT A @eq fHan
qar S Fr a7 § f&  AsAAH F1 AQH
gfaeard & i1 & § 1 F g@ ar@ @ ggwa
g f& wg awmer gfamg €@ @l
rfgq 1

feedy au< famg & gigay %‘T\Fﬁ &
T A a=AgY St w37 F ITMT q2F
36T 2, AT 99 AL R, G LR
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Y9G FT AFT AT IIAT§ | H gg @
& ggHa Agf g Faifs & f faeet & I
gar sfafafa g &tz g% Y g7 wgai w1
gga &1 qi#r faar g | faaar afgar aa-
qEqr agi 9T IR Al H g AR
fergmma & fadl 1 w0 & QAT =3
sgaEar AgF g |

§ faar g ST F1 ogHgAE ST
Trgar g f& gm agh 91 31 qrgwd
wher £ H AT W@ A, HIT 3AF WA
gar fay a7 & &w =g ardior W
e g a1 frgzadiz st 7 g1, fwa)
W e ¥ Duw ) FA A A9
WE

feestt A< fasw &1 forear fawm it
faeet 7wz fare & =4 gg wfafafa s
FIH FIIQ S, A TAFT GUAI FIAT
H1gd &, Af&FT § w#=4Y A1 & 574971 F78a7
g f& ot fafaeeq w2t g41 3, 341 I@a7
wfqzsgs g7 afe adf g€ ar &
F1ET fF &t grra gz gAIE TG A
St g1 A9 @ g, 9@ WAl ge fEan
17 |

AT AT WEIET A FTAIT 199 A
FraNT FY 2| g7 T HET fF U
gIST ASATGHT & qg dNT FL 5 F arqar
BEAT &1 4199 o #HAI H AT AT
Al F1 FAC | IFAA AL F gwaQl
F warfaaaa o go 2 fogd sz wglq
§ %) faer 9T g9 geaE 1 GgA g
JTT 81 | F {195 AIAA § A1 qgl-
T ¥ g W1 WIgA1 &1 & gg faeen
an faaw & eafawifay & aza 3 fF
gSaIE AT 4 & Fi& IA qwal FY
qgrg &Y g0 49841 &9 F fag qre-
ZIgA AT &1 AMGT F(q, gy ge=a)
FY faerr & o1 wAY g% & Sawl qfq &1
W | q7T § § A7) AR & FGO1
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qemra ¥t Arnfag atdl @ g qu
fear 1T )

sftwat AT FIT ;. II(EAW AT,
& g w1y geEsl & agd A g,
F0¥fF X g7 -« Ay 7@ & e o AE)
Mram s z7 I@Y ggud § A
aga § f& feedl & 9w & faq g8
fear s

madrr gzeq, s AXST FATT, ¥ A
fa fear 3 i q2% §9 o5 3 § 979
g & amar =A@ g fF A %
fau 2= & =7 W@ & & g 0w A
FT UF FUZ 97 7 AT 2 AT IAP A
Ft gad enel § wad 7 fzawa a0
FIHFIT g1 Frafead Fga 2 5 7 a=9
qz1€ 4 g1 F 77 § HT T F, 3747
¥z @ ®7 3% g0 war # Ay fwT
sifam &1 Ay § 6 e #) fafesw
@S 1t 7o | § gg FgEr Figdr g fE
fasslY & UF Az THA F1 AN G @I
2\ &% g1 2 fF sz fafcan qF @A A
FarT A g1 @, ar ez an &y ag aifs

iT=4t #) 9z g& g A1 | gA ST TGl
g & %12 az adf w8 & sy fafad
& Tha WY 2z § 99 1§ 8, 79 fAu H ag
arq aar g g | & Figdr g fF asq q3,
FifE 3z a1 zhe Agt wgwr, fafesm aq
W&, aiz 93 fafeza 7 37 Q7T

qAHIG €T F g SAFRIA TG
e f& aar aq srw fafqees 1 Aifer g€

g | ifew gr ¥t & s oA gEd W OF
#ifewr grn 1 &5 w81 & % gw gan faa-

TEqY wgF g 1 ATt qar g 5 feaia
fafazzy qrga gz &9t @, Fgz drax
WE gwag gy wifqw § avgod
frdt adF § ag Fiw ool g g | gH
aAY ag ST & af @ fF ag g a8
 tfe uefafaRam & ofgee A=d &
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@ s ¥ wgfafore softas § s
FIT AT AIF Y SARIE ) ATTH AT
qg 91T qIAS gAY Frfgg | ATAAIT W
Yegrd fs eha dla @ av @ W
a9g & g=al &I 9g% TR FT W @,
g fqu qiZzizy Y94 M w9 | gW
2g7 % g9 aqr g 9Fdr g |

T AT HAT : TIATT & GAT HT
JaT ?

sfyraY e =ta : §1 $a37 2 fF var
1% T A% faar w1 g % gasr U
ST |

W AFHAT FATT 335 fases &t

FITATEY FY TE
IqEAN WEIIT © Al GEAFT |

SHR1 BAPUSAHEB PARULEKAR :
Mr. Deputy-Speaker, Sir, at the outset I
would join myself in the appeal made by the
hon. Minister to the teachers to resume duty
in the interest of the studies of the children.
But T would like to add a proviso and the
proviso is that their demands should be
adequately and properly met. Paragraph 6 of
the reply mentions. *,. In the light of these
developments, . ,” 1 am sorry, I am not satis-
fied with the developments which are
mentioned in this reply. Paragraph 2 of this
reply mentions that there are six demands of
these striking teachers. Now, out of six
demands nothing has been said about 4
demands. This even does not disclose what
are these 4 demands. 2 demands which are
for the consideration of the group of
Ministers are the grant of selection grade and
the revision of pay scales, So all demands
you have not given for consideration of the
Group of Ministers. So, I would very much
like to know what are those 4 other demands
and what the Government is going to do
about these 4 demands,

Mr. Deputy Speaker, you were kind
enough to invite the attention of Mr.
Harikesh Bahadur to para 3 probably because
there is a mention of some committee to
look after certain problems. But that is only
restricted to the larger promotion opportuni-
ties and this paragraph 3 only refers to that,
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So when we take into consideration the over-
all effect of this answer, it means that 2
demands are being considered by a group of
Ministers, the promotion opportunities are
to be considered in that particular meeting
with the Lt. Governor, the Chief Executive
Councillor and the representatives of the
teachers and the other paragraphs speak
about the assurances and sympathics towards
the teachers.

The hon. Minister said that the problems
cannot be solved in a day or two because
she added that haste is waste. But this is
not the first time that the teachers have gone
on strike. The teachers had gone on strike
first in 1976 or 1978 and then in the year
1979. Problems are not solved since 1976-77.
So in the year 1979 when the teachers went
on strike, the Janata Government was in
power and the Japata Government did
appoint a committee to consider all the
problems, But because the Janata Govern-
ment fell, that committee died a natural
death. But after the present government
came to power in 1980, no steps were taken
upto this date. Therefore, it was necessary
for the teachers to resort to this kind of
remedy. Teachers are not happy to go and
have a strike and go into jail, but there is no
alternative left for the teachers but to do
something and to take some drastic steps so
that the attention of the Government can be
attracted,

In 1979 when the teachers were on strike,
Shrimati Indira Gandhi, the present Prime
Minister, addressed a mecting of the teachers
and it is reported, that she gave an assurance
that if she came to power in the clections,
she would immediatcly take steps to solve
their problems. 1 would like to ask. You
came into power in 1980. What sieps did
you take from 1980 to 1983 ? And when the
teachers are going on strike, you are thinking
of taking certain steps,

When the matter was taken before the
officers of the Corporation, they rely on
mere technical defects and they said that no
notice has been given to them. But when
the copy of the notice, as the report goes,
which was received by the Central Govern-
ment was sent to the Commissioner, he had
said that all these demands are to be consi-
dered not by the Corporation but they are to
be considered by the Central Government
and that whatever the Central Government
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decides and whatever directions they give,
they will implement. So the ball is in the
court of the Government and the Govern-
ment has to take a dccision about this
particular demand.

This strike is going on for about a
month, In my opinion, the most sordid
aspect of the current agitation is the inaction
of the City Fathers which may give the agita-
tion an alarming turn. The persons who are
affected—the teachers arc there, but the
fathers and their children, the future of the
children are also there. Even assuming for
a moment that this problem is solved. I
would like to know from the hon. Minister
what is to happen to the students after these
delayed examinations are held for admissions
in other classes. I am told that the admis-
sions close by the end of 30th April.

MR. DEPUTY SPEAKER And the
teachers are the mothers and fathers of the
students.

SHRI BAPUSAHEB PARULEKAR
That is true, but they are supposed to feed
their sons and daughters. They must get
money for that,

In this connection, the question which I
would like to pose in this, The examinations
are not going to be held before 30th April.
And no results will be out, 1In Delhi, the
admission date is 30th April. If they are to
takec the examination, say, in the month of
June, then what happens to their admission
to the next class ? 1 would request the hon.
Minister to give a thought to this aspect
also.

The hon. Minister said that we are consi-
dering these aspects, But we do not want ot
take hasty steps. May I remind you, Madam,
that as far back as on 26th February, 1982,
the representatives of the teachers along with
Mr. Bhagat who is now the Minister met
you in your office and pressed for these very
demands which the teachers are claiming
now ? What did you do about that ? About
8 or 10 months have passed. It is reported
that you did give an assurance to these repre-
sentatives in the presence of Mr. Bhagat that
their problems would be looked into and
would be solved soon. Not only that. Mr.
Bhagat asked you about commitments which
were made to these teachers before.

MR. DEPUTY-SPEAKER : Mr. Bhagat
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was here for a long time. And you could
have asked him to remain here,

SHRI BAPUSAHEB PARULEKAR :
But, you did not call me at that time. That
is my difficulty. Since 1979 this matter is
before you. Coming to the demands to which
a reference had been made in this reply, the
first demand is about the pay scale. The
speakers who spoke before me have given a
reference to it. But in the reply, the Minister
said that the pay scales of the teachers in
Delhi are not lower than those in the other
States. I am sorry I am unable to accept
Statement. 1 do not know whether this
pamphlet published by the representatives of
the teachers under the caption ‘Sachhayi
Kya Hai' has been seen by you. 1 would
request your officers in the Ministry to go
through these figures which have been given
therein. They say that in the adjoining
State of Punjab, leave aside Bihar, Andhra
and Maharashtra, the basic is Rs. 530. It
goes upto Rs. 630 in addition to D.A. In
Harayana, the basic is Rs, 525, Tt goes upto
Rs. 900 ; in Himachal Pradesh, the basic is
Rs. 480. Tt goes upto Rs. 880, In Bihar,
which is supposed to be a poor State, the
basic is Rs. 580, It goes upto Rs. 860. In
Delhi, the teachers start with Rs. 330 and
this goes upto Rs. 560. What is the take-
home pay by the end of the month of the
other officers ? These include house rent and
other allowances. We are concerned with
the basic salary which the teacher gets,

MR. DEPUTY-SPEAKER You can
only compare the basic—minimum-salary.

SHRI BAPUSAHEB PARULEKAR :
That is what exactly I am referring to. My
respectful submission to the Hon. Minister is
not to give us those figures which include all
these allowances. 1f I had been in Haryana,
1 would have got Rs. 200 or Rs. 250 more.
I do not think that the teachers are wrong.
Some thought has to be given by Govern-
ment in this connection.

Another aspect of this subject of pay
scale is this. There is an everwidening dis-
parity between their pay scales and those of
the categories of the others. I am not con-
cerned with the disparity with reference to
the scale of pay of other employees. Kindly
compare the disparity between the teachers.
You will be surprised to note that these

scales have never been revised as suggested by
the Kothari Commission at the time of last

revision in the year 1970.

I would like to ask what steps has
Government taken on the recommendations
of the Kothari Commission ? I quote from
the Report of the Kothari Commission :

““Since teaching is a unified profes-
sion requiring common attitude of devo-
tion and dedication and since teachers at
every stage are entrusted with the res-
ponsibility of educating the younger
generation, the difference in the remune-
rations of the teachers at different levels,
primary, secondary and university should
be reduced to the minimum.”’

Sir, this was given in the year 1970. Has
the Government applied its mind ? What
steps has it taken ? Not only that. After
this report, the Petitions Committee of Rajya
Sabha, in their Twenty second Report, in
forceful terms, stated as follows. I quote :

“The Committee are of the view
that the Government should make an
attempt to reduce this disparity by
increasing the maximum of the scales as
soon as possible. Their emoluments and
other service conditions should be
adequate and satisfactory having regard
to their qualifications and responsibili-
ties. The Government should find ways
and means to remove the grievances of
Delhi School Primary Teachers by
increasing maximum of their pay scales.”

In the years 1969, 1970 and 1971, the
emoluments of the teachers were considered,
but no action was taken. So, there is no
hurry. There is an enormous delay on the
part of the Government to look into the
problems of the teachers. The hon. Minister
has said that haste is waste. There is no
haste. But there is a considerable delay and
the delay defeats everything. I am more con-
cerned with the five lakh students who are
affected by this particular strike. Who is
responsible for this ? I would respectfully
say that it is the responsibility of the Govern-
ment of India and failure of the Government
not to take proper steps at the proper time.
At least when Mr. Bhagat met you, had you
looked into the matter, they would not have
gone on strike. Another demand of the
teachers is that their pay should be revised
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every five years and even in this connection
there is a recommendation of the Education
Commission. The Education Commission
has strongly recommended that the pay-scales
of teachers should be revised after every five
years and in this connection, the Kothari
Commission has also said that they have
recommended that all salaries of the teachers
should be reviewed and revised at least once
in five years. Have you done that ? For the
last fifteen vears, the teachers are going on
strike at one time or the other and in this
House in 1976, 1977 and 1979 various hon,
Members of the Parliament raised this issue
under Rule 377 and on April 20, Mr.
Ramavatar Sastri also raised this issue. But
we did not find that anything was done by
this Government. I would, therefore, request
you to take into consideration the recom-
mendations of the Rajya Sabha Petitions
Committee, Kothar1 Commission and the
Education Commission. What steps Govern-
ment intend to take as far as this matter of
pay-scales is concerned ?

The second demand of the teachers is
about the Selection Grade. About the Sclec-
tion Grade, again, there is a considerable
fdelay. It was in the year 1971, the Govern-
ment of India had announced that 159, of
teachers would get Selection Grade every
year. Kindly note this' 15%. The total
number of the teachers is about 15,000, On
the basis of 159 every year, the selection
grade should have been given to 2250
teachers. So, in seven years time, the problem
of Selection Grade could haye been solved.
But you will be surprised to know that this
was not implemented. And for the last 14
or 15 years, the problem of Selection Grade
that is solved is only to the extent of 2250
teachers. Is this haste ?

SHRI ATAL BIHARI VAJPAYEE :
They say that the Selection Grade is given to
the extent of 209,

SHRI BAPUSAHEB PARULEKAR :
If that is not correct, let the hon. Minister
deny. After two years, there was another
recommendation by which the 159 was
increased to 209,. Only the orders might
have been passed but never implemented and
it is said that according to this recommenda-
tion, so far 2250 teachers have been given
the Selection Grade. Now, what about the
backlog ? Are you going to take a decision

immediately and give the Selection Grade to
the teachers before they retire ? Those who
have become eligible for the Selection Grade
in the year 1971-72 as per the orders of the
Government till this day have not been given
the Selection Grade. Would you agree if I
say that this appeal which is made by the
Government asking the teachers to resume
their duties, is not a sincere appeal ?

MR. DEPUTY-SPEAKER : I want one
clarification from you. I want to know
whether this 159 of the Selection Grade
should be given on the basis of the total

teaching staff every year. Was that the
recommendation ?

SHRI BAPUSAHEB PARULEKAR :
Yes, it is for every year,

SHRIMATI SHEILA KAUL : Now, it
is 20%.

MR. DEPUTY-SPEAKER : And by this
time it should have been over.

SHRI BAPUSAHEB PARULEKAR :
Yes. Thercfore, if the teachers come and say
that injustice is being done to them, will it
be proper on our part to tell them : “Don't
be in a hurry ; we have appointed a Com-
mittee of the Ministers including the Finance
Minister and the Information an d Broadcast-
ing Minister, and you will hear an appeal on
the radio, and so on”. I regret, this is not
the way to solve the problem,

MR. DEPUTY-SPEAKER : At Jeast,
you will agree if the Minister assures you

that within so many months the final decision
will be taken,

SHRI BAPUSAHEB PARULEKAR
That can be done ; the resolution, order or
the direction is already there.

There is another thing, The women
teachers who joined the teaching profession
after August, 1960 have not been given the
selection grade, but this facility has been
given to male members who joined in 1961.
Is that true ? This is discrimination. Madam,
you said that you were yourself a teacher.

Had you been a teacher now, how would you
have felt ?

MR. DEPUTY-SPEAKER : If it had
come to her potice, defijitely, she would
have protested,
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SHRI BAPUSAHEB PARULEKAR :
Now I have brought it to her notice ; I
hope, she will take immediate steps to
redress their grievances.

Their other demands are introduction
of time bound selection grade, and fixation
of grades according to qualifications, Other
problems are also there, but not a word
has been said about them. They also
demand, for purposes of residences, why
not give them a quota in DDA flats ? They
also want upgradation of 509 primary
schools to Class VI. Another demand of
their is to provide employment to one of
their wards in the Municipal Corporation
of Delhi, after they have attained the age
of 45 years. What have you got to say to
all their demands ? Say, yes or no. The
pet answer is that these are under conside-
ration and that they will take a sympathetic
view of the demands. By this answer, I do
not think our teachers will be satisfied and
there would be any response to the appeal.
If you want that there should be a proper
response to the appeal, I would request you
to give a serious thought to all these
problems, and do not only say that you
have appointed a Committee of the Ministers
and the Executive Councillor etc. and that
they are going into these matters and the
problems will be solved. Again after two
years if the {problems are not solved, we
will have to face the same thing,

I would request you to consider various
aspects and answer the questions that I have
raised.

SHRIMATI SHEILA KAUL: I feel
that Shri Parulekar would not like me to
tell him the demands of the teachers, because
he knows what their demands are.

He expressed his anxiety about the
education of the children. I would like
to inform him and the House that the
primary school starts from Class one. For
classes I and II, there are no tests and the
children are promoted. As far as classes
III to V are concerned, we are going to take
quick measures to see that the children
have their annual tests. As soon as the
strike is called off, we will be able to
manage that, We are very much anxious
that the children should not miss the year,

The hon, Member talked about the

-are for Selection Grade and it

selection grade, The selection grade has
been given to 2657 teachers so far. Sir,
we have been constantly raising the salaries
of the teachers for the last few years, From
1959 to 1982, their pay-scales have been
revised six times. So, the people who are
at the helm of affairs in the Department,
they are in constant touch and when time
comes, the salaries of the teachers are
raised.

Secondly, Sir, 209, of the total posts
is a conti-
nuous process. Those who come in this
category, they get that Grade. And for
women teachers, there is a separate Cadre
for them,

SHRI BAPUSAHEB PARULEKAR :
Here Article 14 comes into play.

SHRI ATAL BIHARI VAJPAYEE :
Special Cadre does not mean there should
be discrimination in their pay.

SHRIMATI SHEILA KAUL : Not in
pay, but in selection.

SHRT BAPUSAHEBR PARULEKAR :
Why ? Are they not competent ? Sir, are
vou satisfied ? If you are satisfied, I am
satisfied.

MR. DEPUTY-SPEAKER : Special
cadre means qualifications required for a
teacher to be recruited. For the primary
teacher the qualification required is one and
same for male as well as for female., There-
fore, why should there be discrimination ?

sif gOT R AT : F Fg T
argar g & Far sga f&@ F1 #g
Aagma g € fear @ ?

SHRIMATI SHEILA KAUL : Yes, we
have been giving Selection Grade,

SHRI JAGDISH TYTLER (Delhi
Sadar) : Sir, I am at a great disadvantage-
large number of speakers and the demands
are common and everybody has |spoken.
But, still I welcome the Minister’s statement
on whatever concessions she has given to
the teachers. No doubt, in Delhi, the
teachers were getting a good salary compa-
red to other States. But, it was on 27th
May, 1970 that also on the intervention of



311 Primary School Teachers

the Prime Minister Indiraji the teachers’
scales were revised. But from that moment,
thirteen years have passed and the teachers’
grades have stagnated and nothing has been
done. And one of the reasons given is
that in 1973, when the Third Pay Commis-
sion’s Report was announced, it did not
take up the issue of the teachers’ salary
because they said that the XKothari Com-
mission’s Report is there. On the other
hand the Kothari Commission’s Report
vide Para 321 says that :

“The teachers’ grades would be
revised once every five years.”

Now, from 1973 today it is 1983. All
these years the teachers have been told that
because of the Kothari Commission’s Report
your grades will be revised in the five
years. But till today it has not been done.
Now, 13 years have passed and the Third
Pay Commission also has done nothing for
the teachers. Now, I would like to give
a little comparison. When the Third Pay
Commission’s Report was announced, the
teachers’ Grade was Rs, 165-350 and the
Nurse’ Grade was Rs. 135, When the
Third Pay Commission’s Report was
announced, the Nurses were placed at the
Grade of Rs. 425-640, And the teachers
were left untouched. Then some people
thought of the teachers, and their salaries
were brought to the grade of an Upper
Division Clerk. You can imagine how the
teachers were de-graded-teachers who were
teaching the children. They belong to the
noblest profession. The hon, Minister and
many Members of Parliament also feel this,

To-day, the primary school teachers
of thc Union Territory of Delhi are the
lowest paid incomparison to Andhra
Pradesh, Bihar, Haryana, Himachal Pradesh,
Punjab, Karnataka, Kerala, Tamil Nadu,
Gujarat, Rajasthan, Maharashtra and other
States, inspite of the fact that Delhi is not
only the capital of the country, but also an
‘A’ Class city with more expenses than
obtained elsewhere.

The primary school teachers are to-day
at a stagnation point in their grades.

As far as the Selection Grade is concer-
ned, this applies only to the senior-most
teachers, and not to all. That is, only
209, of the teachers are benefitted. These
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209, teachers also have covered this selec-
tion grade, and are stagnating for five or
more years. The other 809, also are all
stagnating, and they too have no hope of
getting even this selection grade after reach-
ing their maximum. In this connection,
I would point out that teachers with 20 to
25 years of service are still stagnating, and
are not eligible for Selection Grade.

Since the schools are at the primary
level, there is no chance also for qualified

“teachers for further promotion, because of

the absence of middle and higher secondary
schools in the Corporation.

1, therefore, suggest that this Selection
Grade should be done on a time-bound
basis, as in other States, so that any teacher
who has completed the required number of
years of service automatically gets the
Selection Grade-without coming to you or
anybody-and so that no single "section of
the teachers is deprived of the Selection
Grade.

I would like to inform you here that
in Kerala and in Tamil Nadu, after a
teacher completes ten years of service he

automatically comes into the Selection
Grade, Further, in Kerala, they have
another scale which 1is called ‘Running

Scale’ or ‘Super Scale’ by which there is
no stagnation in the whole service of the
teacher ; and it helps them when they have
come to the top of the selection grade,

In Haryana, as soon as a JBT teacher
gets his B.Ed., he automatiaclly gets the
new TGT scale, in which-ever part of the
school he may teach. This is called In-
centive Pay. In Rajasthan, as soon as a
JBT teacher gets his B.Ed., he automatically
gets three increments,

None of these ideas—either from
Kerala, Tamil Nadu, Haryana or Rajasthan-
have been taken up or incorporated in the
Delhi teacher’s pay scales.

Another point which I would like to
draw your atteniton to, is the fact that
according to the Xothari Commission’s
Report under the 10 plus 2 scheme, primary
schools should be upgraded into Upper
upto 7th Class). If
that had been done, most of the problems
would be solved, because teachers would



313 Primary School VAISAKHA 9, 1905 (SAKA) Strike in Delhi (CA) 314

Teachers

automatically go to the next higher grade,
and get promotion. It has also not becn
done.

So, you were not willing to give the
benefit of the 3rd pay commission to the
teachers, nor are you implementing this
Kothari Commission’s report.

It is also to be noted that the primary
school teacher (JBT) iis graded at a lower
level than a less educationally qualified
person with one year’s P.T. experience,
who gets a higher grade in Rs. 440-750,
The JBT gets only Rs. 330-560 after two
years of training. The anomaly shows
discrimination. The Fourth Pay Commis-
sion by September will be able to give some
kind of an answer whether they will do
something for the teachers. The Fourth
Pay Commission or the Committee of four
Ministers has been set up, whatever you
may call it, I would like to know whether
they have taken up the question of upward
revision of the pay scales of primary
teachers with running grades, a time-bound
Selection Grade ; a grade based on qualifi-
cations (teachers after getting training should
automatically qualify for a higher grade) ;
and that primary schools be upgraded to
Upper Primary Schools to permit and open
up promotion channels. These four things
specifically should be included in the Fourth
Pay Commission’s agenda for a discussion,
the Committee of the four Ministers of the
Cabinet.

It is in the fitness of things that these
much discriminated teachers should also be

given certain facilities, which I give
below :(—
1. Medical facilities like their being

included under the CGHS Scheme since the
present system of reimbursement for
expenses is slow and complicated or some
other arrangement for meeting medical
cxpenses should be made.

2. Teachers’ children and wards should
be given priority facilities of being absorbed
in the Corporation set up.

3. In the Union Territory of Delhi
the teachers are facing hardships especially
in the procurement of flats. There should
be a definite allotment quota system for
Primary Teachers with facilities for hire
purchase,

These are some of the important points.
When you will announce some kind of a
policy or some revision of grades take
place, those points should be taken into
consideration.

I would like to submit that the teachers
who have gone on strike in the most peace-
ful way, their demands are justified. They
have shown that they can ask for their
demands while going on strike in a_ peaceful
way without getting into any kind of
violence, I think we should compliment
those teachers. I would also say that if
we appeal to the teachers to call off their
strike, they will do it. But I would like to
mention that those four points you must
consider. Pleasc do not give them any
benefit in a piccemeal way. Suppose you
are not able to do it by September, you
give them one instalment. Suppose you are
not able to answer it by September, then
you please say, till such time the Fourth
Pay Commission announces anything about
their demands, such and such will be their
running grades so that they are satisfied.
Let them take 20 years or 50 years, but,
at least, they should know that such and
such will be their running grades.

SHRIMATI SHEILA KAUL : Mr,
Deputy Speaker Sir, Shri Tytler has given
some suggestions and recommended that
these should be take up with the Committee
of Ministers which is sitting and decide or
the Fourth Pay Commission—when it is
there-should take up all these different
points. I would like to inform him that
we have in view all these things and we
are trying to find out what can be done,
So, 1 am grateful to him for his valuable
suggestions. So, I am grateful to him for
giving his suggestions. I am told that he
also owns a school and he must be having
his own teachers.

SHRI JAGDISH TYTLER : I do not
own a school. I am the Chairman of an
educational trust.

AN HON. MEMBER :
Chairman of a School.

SHRIMATI SHEILA KAUL : His
suggestions should prove useful. I am very
thankful to him.

He is the

MR. DEPUTY-SPEAKER : Now we
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g0 to the next item. Statement by Minister
of Parliamentary Affairs. Shri Buta Singh.

13.46 Hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) :

With your permission, Sir, I rise to
announce that Government Business in this
House during the week commencing 2nd
May, 1983, will consist of :—

1. Further consideration and passing of the
Finance Bill, 1983.

2. Consideration and passing of :—

(a) The African
Bill, 1983,

Development  Bank

(b) The Salary, Allowances and Pension
of Members of Parliament (Amend-
ment) Bill, 1983.

(c) The |Central Industries Security
Force (Amendment) Bill, 1983.

(d) The Trade Unions (Amendment)
Bill, 1982.

(¢) The Cantonments (Amendment) Bill,
1982,

3. Further discussion on the 29th, 30th and
31st Reports of the-Union Public Service
Commission.

sit ®Rar faw wgwe  (WAEED) ¢

Sqreas AT, A1 I fAgT § wgwH

q®IA, 97 CF el 987 ¥ W& FY wEd

F Wik aeardl gE 8 1 AE F waw Ay

G AR ¥ 9312 g€ 8 | 399 feaEy

1T &Afa I3 9€t & | ag FFEAr FAA

fagrz & & gl afews sav o giegmm
qF 91T 7 HY 94T g8 g | areg, fwarat

#1 g9 feafq o a1 aearg A Fag

W OEER! WIHT @IS guT A =97 gl

arfgd |

LT T G qvd g Wre | Tl
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fegral w1 aer /g & g@ W@r g | T
fard & gfafeaaar gt afgd qar 3%
FHAT F qTIE FT FIF A IO
grar arfgd | gafag sre geag & #19-
gHr A gART AIHT FH 9T A Al
Fifgd qar &warAY Y g9 gREar 1 997
T fawrar srar Tifgd

st T qre AT (F19W) (AWM A
%% UST AAFT & F I9€ ¥ o7 9T & |
UFEE, IFT g7, fagre, afzgdar e,
1w qur afasarg aifg & g& £ ag
feafa syaga &1 agh 9 & QAT &1
1T 6 § a4 FUST &I & KAA A
gt g 2 1w gear ¥ | A AL @
JATR A QIZT ST W@ § AT q@ig # qgaAi
F A I TR &) gETIET FA H A5
SFHIX & waFEs Srarfear a7 7@
S o AFTe qqr arqifegy § goei
I F AT F I | FIAAY, TITAT
qar sege if faet 5 ga &1 feafa
AR AATAF g | IAL F37 &7 AT,
IR GARIIE qq[ g_7ES &7 Hfa-
i AT gE & g0 qig wwarfaa @
fagre & 90 wiawa & afas sagear g@
q g ¢ afegmw FmaT ¥ 1000 FUT
'q% § sfaw 1 waat &1 gifq gg=t & |
afreraig & daser Y fawe aweqr qar
AREEN

HIA A 1360 AT H ¥ 134 qig)
1 gaEed Nfga fFar qar g e,
qg UF USET GHEAT § YT 7 &1 9T-
w75 sfaga i g@ ¥ wwifaa 2
dd: TF AL ATAT 9T AT G159
a3 ¥ 9gy HazT A |rfgdy |

AT A & A9 faast g} § gequ-
g9 grRar @ faselt 1 geqmA aga ww
& @1 § forad w1 usa # faarf, @y
Ud FATIGN qur I fasay & fag
gl & fawsdt w1 agfas s @ @



317 BOH

W woeaEd fFqiEl qar a9 ggfaa
F1 TE QTG FT IRAT FIAT 98 @I
g %4 fagg qu yner gegrg @ga H
fasiz gar =ifed |

st wAtow amd (fgai) : saread

Y, soe @eag & w1 g AN faw
fagal &1 ST ;

1. fgaie dsmziger fasr § 5 gL
AWET AFIT & HIT AET A @ § FfE
fam mifast & AT F17347 a7 av fag &
g FT 3@r g A gfrarm g fasga
HGAY § | 4AFA FY 9T I § 3T
g1 WY 81 F9aT & fawg 1 1@ g=qIg
&1 gaY & mifaq fwar sig |

2. @A # g @qu & garfas
usedrd 1 fagr gaafs srwra ifeq
a7 § wand B9 W@ 2 ) gfkaon g,
UFETA H e gfsz Al qw st @
FOA @UF gl 5 @ AT FAY aF Th
qFG § AL NIFA H @AIT q FH 9
qraar daEr a1 @ 8 1 39 favg #1 z@
qeqrg HY AT H SIS A1 |

sit st fag wxaw (FTa4r) @ 990
eneg 51, w1y, fAure, Faz, SFIx, wia
farz, eax «ifz agar aa@rT & T
1T 3T H AR T&AT FUST § § 1 FIHT
FIAART FAGT T g7 107 & fagor
g Wrga gl & amfas, wfas a
aifas ®q § I8 faggraEr qar @
YATIO § HETHIXG T AT 99 qrea) &
g gfagrEl & N $AF 49 AT W@ A
i #1 7% & A1 g7 fAvA S § <@
qar @1 ag adtafzd 25 @g ad g%
g51T 3 faoer & et wufara &t qv
zaFT garsr o gearE T difas gafa a1
sgge gt foar | gafag za aat &1
afgara qggfaa sfa sgar aggfaa
st &Y AT A @A & fag auwie
fava & o
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2. 26 AFT, 1983 F1 Mo FAR F
Agea ¥ fag waf & zfaa) gar o
HRIUSE, T+ 92F, Hed g, IAI
9234 & G 99 ¥ fTedy IF My A
g1 gqq 9T gZga fwar AN fowgaifai
df | ITH /T A fF GEr T STo
WAUT qIATHT & o+ f&7 14 qgaq A
gfagia fegg wamr g @ wsdg
g atfea fwar sg T qusarsr faza-
faerrera &1 AT9 FIFT I o WIHUF
graes? fawfagga & am § wram
T ggF AT 9T fAql av g W
AAIAIRX CF  ILAST F1 AIT F §J
FEH I3 141 AUFFA |

Aq: qaF A & =™ 97 g
FIETE F ATIWF @A T ATITHY
g@aig Y FEIgr F afeafga fear
ST |

=t TrEEIT e (1) - IqrsqE
ST, EXETT @l @vHd wFarfa) 6k
&I JIr § gaFrm g sqfewal &
qgms WA ug qua # ufa ¥ agmd
BT ¥ 1@ FT gHG-g9g 93 3fg FIa
Wra atvg g g & @dxar amfaa)
1 g9 & ufa ¥ 1980 F I T afg
gt &1 af g faa¥F w1 o7 reror
grfas wfsATgAT FT AIRAT FIAT 98 @GT
g |

v9 ave ga # fafqawr fagas g%
faare 19 & =9 ¥ S §7 cageaar §ar-
fraY 1 fast @ wgsar qfqs geama
qaq &1 Wfx § afg $@ €1 7T A A
faw 9=t 7 fagas 97 g€ aga &1 s
A gT MGT FY IF GIF ITH AT F)
ufa o afg #37 F w37 91 fa=e a%
WRIavg ga g fv ag a9z a9 oq
RIS g 93 &7 737 8, %3 Y eagar
JafaaY & qra § afg Y fafeaq s
wa a% Ag F1 9% |
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#q: Tg AN § AU QA § 7 Az
T g7 & waegar gafan & fasw
@Y Far wfa & 1T 87 ®9Q ¥ FGIFT
qig @Y w7x wigar faaifa @
T T gz garqar gg 37% 9fan
*F Sl Fr 9%T FI)

9. FTMAY gf gErE F INAT &
daieT qar grawnz fa=1 F &7 25.000
AR AFgT AVTMI g Fgq FAE
arfa®} ¥ @At &1 @73 £ 7 FAZA A
gedl 737 &1 Aifea faar g

ga-gF] #1 AT g fF qHoqHNo
o ¥ Y @YF FTEF F1 CF qA@ FI3-
QT 2, 2 &u, 1983 &1 fa@ 77 ¥ 97
F ) igwfas vad fAst g9 & 3] ag
ug 812 @A qifasi & q1g quEE gigq
THITFT ZAr & 1 GIFT F 39 FI9 9
50 g% qagit 77 fAaN T AEt anr qa-
ad & fa®T 2 & AT F1 394
e gEAdT FIIF ZT T § UF 419
zar arfgy

Y g ®ATC wagre (AEAE)
FareTE WA, 2 WY, 1983 ¥ ILEW g
Tt aeqrg & fer | arT &9t | g
§ wa-fga ¥ fasa fargal gv o fa=
frar sn7 Y7 38 g § afeafag
f&ar @7 |

1.2 av & afas xafg & afraq
gea &A1a4 (faggt sifa enamr) 0
famifed @m 77 9T 9IHIT U F14-
argr |

2. FANWAT ¥ F4fgg guf & Frgza
AATOAT F 800 FA= (AT FT eqray FEAT
agar &4 gqifes g Heqmr sa9ifa)
F BTAY & 17 I7g g79  faqra} § gr9-
faswar & srrqrT 9T A& faarar

SHRI KRISHNA CHANDRA HALDER

(Durgapur) : Sir, before 1 make my sub-
mission, I would like to make one small
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submission. You were in the Chair that
day when under rule 377 I raised the matter
regarding performance of our Indian foot-
ball team in International Nehru Football
Competition. I wanted an inquiry into that
and I am happy that the hon. Sports
Minister sent me a reply on 14th April.
1 received another d.o. letter yesterday
regarding the report of the All India Foot-
ball Federation. I am happy that he is
pursuing the matter. The other Ministers
should follow the Sports Minister or the
Parliamentary Affairs Minister whatever he
is called. I thank for this Mr. Buta Singh,
Now I come to the main thing...(/nterrup-
tions).

SHRIT SOMNATH CHATTERJEE
(Jadavpur) : Sir, have you allowed it to
remain on record ?

MR. DEPUTY SPEAKER : Yes, I have
allowed it to go on record,

SHRI CHANDRAIJIT YADAYV (Azam-
garh) : So, at Jeast there is a compliment
from CPI (M).

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
This is the real sportsmanship.

SHRI KRISHNA CHANDRA
HALDER : I was myself a sportsman, I was
a goal-keeper,,.(Interruptions).

SHRI HARISH KUMAR GANGWAR
(Pilibhit) : He has been a goal-keeper, Sir.

SHRI CHANDRAIJIT YADAYV (Azam-
garh) : Let this spirit continue.

SHRI KRISHNA CHANDRA
HALDER : Now my submission is :

I wish the following issues to be includ-
ed in the Government Business for the week
commencing the 2nd May 1983 : —

(1) Nationalisation of M/s. Carter
Pooler and Company Pvt. Ltd., Incheck
Tyres Ltd. and National Rubber Manufac-
turers Ltd., Hooghly Docking and Engineer-
ing Co. Ltd., Borentfort and Co, Ltd. ; the
problem of sick industries in the country
and the future of employees in these
industries ; and the closure, lock-out and
lay-off problem in these industries,

(2) The problems of
employment to be taken up,

large-scale un-
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14.00 Hrs. )
st fawsae fqg (99U) @ SqeAE
wgizg, & 40 gqlg #1 KFAG 7§
a1 fawai 1 afenfaag £33 &1 g0
HIAT AIZAT § |

F15 gAIX 7 7 I3 q@ Y afa®
qufa g1 W, 1 T & | FT-AT W
aifas gfez & fags g1 &1 =1, sHal
WNas sl & afasay @R I
g2l &1 wOE §¥ yaw FY-IWEA,
faerr, sme, gy fasmg afes AN9-
arN & gL gy o fqwyg 70 F 1 ag g_an
¥ guEd AT F1F ST qZAT BT AIEAT
sfas fady gg feafa 5 & 1 ®1€ W gex
gefl ar weAl far eqT & @aEF I
gfgFfzat &1 7 a1 F37 § T IAF
fasr &Y feafs +1 wsqgy FT IR 21
qfvorrs g gar & fF FAar 1 AR
THIT FY AHEATT 1 AT g1 Frar g |

14.01 Hrs.

[SHRI SOMNATH CHATTERIJEE
in the Chair|

ara®a gafa &1 maas Fifgs fasra
g w8 zfiz ¥ ferafafaa gaarcas
fagaor & fag g srar g f& as "3«
gz gzt @t sgar 937 fawy gu
wigt a® s g3 &1 wfg-safaq ara &1
geaq 3, faedt 71 wfa-eafaq sma 2942
&qq, qifs9? 1 2030 ®4Q, TG =Y
2763 TIC, TIAT &I 2659 =9C HIT ZfR.
IO &T 2315 &0 g | a3 g3t 7 fagi<
#1 afg-safeq g §70 w90, 9w y3@
1138 &I, ATMATIE 1 1269 79T, IAT
g3 &Y 1272 AT AT IIAEATT FI 277
®AU & | A ATHS ATA9T A7AT F &6 GoT
¥ 30 HIH, 1983 &1 UF HI9 # W H
qqTq & |

3T FT HY qS 93N - I N34,

VAISAKHA 9, 1905 (SAKA)

BOH 322

fagre atT weg w3 —®1 fga gat 7 @
fe ga®r gavsT g 1 &9 fawg qv F9i
F1 oA gqrg &1 srgagl 4 afeafaa
fear stra |

AU AT H ¥y F Weqa AR
FEAT & AT § | QA g1 F A g
FT UET ¢ | 99 AN$ =5 fAsaq § #f5-
arg grat B, FAifs Fgm aga @AY §
g § qmA A1 foedr § qA & 7
gq& TET § | TAqr H g7 wfearg Han
2 | 39 gFAIFT T A SATT 16T TAEAT
1 g7 fasaar arfgo) g8 faug &
faare ¥ foq g3 gearg # FTEAE A
afenfaa fFar 3

sto @Afwa AT Agar (F9E19T) :
gaiafa wgiag, & 09 q°I1g F FIAFA
¥ gfeafaa &3 & fao farafafas
fagal ®1 5¥39 FT W@WIE |

Ferg aIwTT &1 faam o safoe
fawnr @2q’ AIFAT & FeqAd aHAIH e
qrdt ¥ srnifas &7 cwifed 533 & fag
TENIRAT & A9 @I e | g3 wamaang
F2q ¢ | fagre g FT 7 FO7-FA7 g
IHIT FT FIFAr  fagIe & ey v 9y
Uy GIFT U qfed g9 qraar sy
= feafy & mig @ agw & gioor &
seafus awaar a7 g3 &, freg fasla
SEATE & FTIT ATAAT QAT THIFATSAT
AgY &Y @&r & 1 wa: fagre F ayvfreo
®1 8717 § E@d gy agh «@q’ arwar oy
FW KN FIA FTT TATZ X RITWT
afeafaa g arfga

gAR QAT H w@® OF arefara grof
g, fraat feafs s Agaasal dd@r &
g | AEE Y AAGN F AT ISHT THI-
% agat Ffaar & sduge at-9\a
AT 9T @07 FaT § | FINAE FEA

AU 3 (1) & &34 IF75 FlAH0
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FE HEFII BITT &7 AfTH q@F & 7
|qTgA 97 HT AIMAT F AT HT THAT ¢ |
T sarafagy &7 OFA & fag s
FrAq & gegfrag GRrE & gareal §1
HAETTHAT & | W AT @ 5 qaw &
feat &Y war 83 oF fagas sa9q qAG
959 ® A1 FI1T |

SHRI BUTA SINGH : 1 am grateful to
the hon. Members who have mentioned the
matters of vital public importance through
their points. The House is seriously enga-
ged in having general debate on Finance
Bill. All these matters form part of the
debate. I will request them to hand over
these points to the respective speakers of
their parties so that they can highlight those
points during their debate and it could
attract the attention of the Government and
the Ministry of Finance.

SHRI KRISHNA CHANDRA
HALDER : My party spokesman has already
participated in the Finance Bill. How can
1 hand over my points to him ?

SHRI BUTA SINGH : For having them
included in the next week’s programme, I
can carry these points and 1 will definitely
place them before the Business Advisory
Committee, In case Business Advisory
Committee finds time, they may do so. I
will carry these points but at the same time
I will request the hon. Members to have
these points mentioned in the course of
general discussion on the Finance Bill so
that they can get the attention of the
Minister of Finance because most of the
items are primarily connected with the
Ministry of Industry or Finance, These
things can be taken care of during this
debate.

MR. CHAIRMAN : Now we take up
further consideration of the motion moved
by Shri Pranab Kumar Mukherjee. Shri
Girdhari Lal Vyas. :

14.06 Hrs.
FINANCE BILL, 1983—Contd.
ot fovardt @ smw (SierATET) !
gaafa wgzg, § & Argwr guefga«
gfew wiftaa & art & foow m< wgr o
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fe ag-afsss JFeT &1 wIoRaIT & N
qIgHT & 1T HIGT & | AT F WA-
FIgr &Y WA FiEECE g, g9 ATTH
gaq Sgrar fAasear g 1 98 STWRIA
T3-gs gentafqdl @ Q@ argdr @qEd @
AfFT S B A E, Y wQT § gAR
qrEFT A8 @dedr 197 gaHr faw
72T Yt & AY | §Y ) ? A% @H
g7 g1 F g uograFe g ag g 1
A fag g oY F7 T gGET AT
arsfog sa1 wigar § 5 afeqs aFex
F1 FI9RAT g qAFT & ga91 F F
ostafadt & faasz S gE @R
AT BB @At & o wifas g, Iawr
g A @de fagd f& g7 @@ a1
FIE 93 &R f&T g  HIgR
IF1T g at ag fear +f a@ § If=ET g
21 7w fadaa § fd s19Raa & 932
fessr & gro st gigs 99 W& SR
DF fwar oo HR & TE W A
qIgFT g, S qiF TG A9 § IgH
W @& F1Q | FT FT TEGT KT AT gob
IS FY WIGHT & IqP q T qgar o) Fg
TAT 9T AT ARG GIHIT T AR_7 A faar
qr f& 5 JraT F AT FT ST ATIFC 2
IgFT @AST AT HIX oFgNE fFar srq
A1qq oA fXqiE § s 16T RFga  F
AT gAY FY 1T FE g I9  faqda
gg T g Q1§ safey 58F 4}k | gia
ATITAF FITATRT FF T AMfEQC )

g8 a@ ag g & agi T o Awrgawn
fAFadY @ ST ATITT 9T A1ZHT qqT F
@ ggi earfag feg sma wanfgd o
g1l e ArgHT awe agi 9 ag g § faa
T FIE ITAWT 487 ) WM g, FIA FIUT
qar ¥ g IFFT ITAT g gwar 1 frg
qFIT ¥ fagix & ATEHT JIX&F  FR@™
eqrfaq gq & S AP § @A H§ A
HIENT I9C &F wreemd varfae feq o
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aifge  aifs agi 9 9§ gg gy A
QIEHT AT FT IQGNT g g AT IqH
SICER R ECRIIE A (O O Rl
gard qagd & ASArT W I g
% | ZHET G HA19F faqw gFswg
qrfga |

& qig § faF-aT & qix § A7
qEAT §  SEd ¥ Waaiet faq &
FRL  TAGU  qer § TH & dAGT
as feuifszg fasr & 1 ot f& *d9
B: FUg 7 & § 1 feqifszg #1
3gy gu agl I gurfas-samTcAiT
eifgq &IX #1 HTaTFAT 2 | AT TH
s 9 agi ¥t oY, fad aod) fane
U wgr g fe g@ &1 wamar faals |
Mg JATAT |[IfEA | AFFT FIHIT 71 €9
a1 F1 AT A1 g & fadle & &1
qraT earfaq 37 § g A fwaar @i
grem | afg g@ & qrrar 7 eqfaq fEar
ST A gATE H @l A F7 AT AT
aga 9 9¥ ¥ gasr agi caifqa fwar s
gHar g | qar g g fve i §
9 F1 ATHAl g | IHA 7 7 Fg faar
AT Ig+r ggi warfeg FW F IR H
faota & faar | agi A9 @ fag e
F QAT AT GIIT, G14Y FY sggedt
FIAT GRIT | T sqI€Q1T q¥ AT9H( agi W
FAT 98t Afeq gard § o qfgs @F
a1, ag a9 S1Qr | 9ar Agl a9y fwa
TN T 59 AT SqIEl ® TTAT FE
Fraifgag &Y X aa & fAdga T
aigar § & fafesa aQF @ gas1 w1
T UAGY AT § @ caifay FIA1
Fifgld | USTEA G A TG N FG
g7 f agf 9T 99« CANE AMAT §, UH
a9 JATHT qTAY @I & sUTEAT  FHI |
Wd qgi %1 WG GIFIT T Fgal g, @
tq ga9 § figf) fagk &\ Fifge |
aife ag sgaeat sfaa g A @9t A w4
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98 AYT Sq1ET  Sarar w9 fadr ) gafag
au fA3zw @ fF g wwIe &) sgaeqr
frara srazas §

USTEAT aga gr faogr gar a=a § |
qgi 9¥ fawst %Y aga -1 & 1 fas=r &
FHI & QT O HY & ALAT 9HE
e a1 Fq1fgT 1 agF 9 IgT F90
famrze <1 were & | SfET o9 9% 39
gag § FE eAFfa agi & af 1 a8
faal agar gmiy &t a9t 7 #2791 s ow
FUT 94T 3+ faQ 13919 W@ W@ & |
& quar Tigar g & oF F309 w9y ¥ ¥
gHTI? Sd & arsiAr &1aif-aa 7 g, faaar
gal glar, 3gs @Ef a8 ar fag
9F1T A17 3951 eqifaq £T qiI

UaEq1q fasrar & wraer § aga fassr
gar g AT g fagsr § g strqun . g9
fad 3 ggar g f& faad §r grige
MIGFZE &, T qAH G4 FeAARA, T4,
IdT gaw At fzeat &, gA@ g9 quU
fasrat &1 fgear agl fawar 8, €7 &7
AIGHT =17 A7 F0fgd | 39 &7 qo7g @
gaR faad WY sreEiF & 93 F1 FIT
A §, FTITAMNT HH2 & Fre@ay 7
aY F1adY & 91 | THI faore) &7 41 6
qdg T AT AT FUT TIAC FT  JIATAT
JFaIT g1 @l § | afs ey usEmA 99
fegd gu usa & ™ agrar =[Ed &, ai
ara%t fasadl & gFT d gITgr  HIAY
gt | 99T AT A+ fqsarsT 9T e
fra smA &Y I SA9FT =717 A7 AW )
aifs faseit & qas & usegw Ao
g A @ | '

faseil & & a9 ¥ F oF fadaq &l
HIAT WIFAT § | & FOFNTT A8 &%
gEO &\ FFIT &1 1 oHfqat §, saH
suqeqr 3 G §, YATE ®T ¥ AL &,
TdY asig & agi 9T i gt § 1 fass
& ZIaHIT # 40 SfaxT ¥ 4 1 40
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qge &' w41 faw faga 91 A @, ]
sgeql fog IFIT A AT IHTF AN
aFd) & | g g ¥ aww arq) F N 8-
afgat & | gafaefady @€ ageg gt &
Q% a3 G sr e s agl faar
2 A 15 T AVGT HAT YET A GET
& a1 & aawed fF usedra g fazfad
q15 4 gafeaq &7 H A9 gHAT @ |
a1q & fraras &1 4 g gy @1 @ | |
T GFST HUF &7 74 5 fazfad) arst
F12 W@ 2, §1 17 F qAA AAEAIT F)
cFaifiqer ) @, afwa gt wsdl & &-
fezfadY it &Y W1 2y gea § 1 AT
fragr g fe s T gad & fag &
fafeqa g% § %1€ w27 Ia17 faqy &
q AT AF IFHIT Y 99 % |

UFEETT F1 FAET F (9T NAFE 1967 H
AT AT 4T | &6 9w F1 a0 & fag
faa fm s £t qE1E] 1 QFara fFHaraan
91, A aF I7 %1 garasw g0 famn g1
#1q & afgs1{ 37 F1 grE-F1E A1 YIIA-
FI1E qF 7 T | g9 AIHF FT 9 15 A
g 1Y, 39 qAAT F1 GAITTT GV F qE
fasar =Fifgd | F99 cFEE@IHT  GHT
99 & g9 1g Fraar W fwar qar ar F
fs7 &Y sTHIA gFATA &) 0% g, WA
FITAFHIT & GIF TH AITHT &1 &19 faar
STAT, 9 F FW W Ag) frar 3 g@
qfews q3e & fagq sfgsrd F0 & &
¥ IHIT @A & 99 9gd  UN-HFIUN
WI Y, 98 3EAIT T WAL | g9 & 31

qiz & 7 K197 qifF 39 § 91 gar a9
qg W & FIH AA | AT 7 IT F] €qr9q

T gAT FL @ gz 1 QA § fow § 9+
93 ®1§ fag=or 98 @ 7av ¢ |

1978 ®, ST& SAAT qIST &1 W «r,
§9 Sreige & JAfTm gradE 3 35 g
wiq-faza, 97 ot sraet fing 35 gare
' sfa &7 9t 21 g91T < ofg @7 &
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aq a9 fear, g9 9FR 2] FUT wY
F ATIT KT | gH A 3T F fEars qas
g31% | afews AvgrfEmss FAET 7 W) g
f& gq g®wIT & w9q 19 Ffgar T
F3 &, 37 &1 fafgaq ad% & aeq-v-9&
gart fasAY wifed, &fda aft aF s9 &
qIR ¥ F1E F1IAET g g 2 )

gH! aig AY gho @o o & AR
4 WY ged &1 eqra fawrar g 1 1982 A
UTEATT F 7T §3-008  fafad-geards
feqizdz 1t U%Ho Hlo ATZ0 A fad  HT
80 FWIT A wEd fiwdzs H1A FT
eFsvemd feqq g3 T &1 AT H A
qTaT 400 w97 fagea & wig  fasr, 99
fe sig & @Y GG & 9G53 %o
fegesr § | g9 A fFad s9at &1 %49
BT & ATT A7RTAT AT §FHA & | #TT Tho
d@lo A0 &1 500 FUT wyaT Ffeadt &
seHAW e afmagiqe gw ag ¥ I
FT FEIAW FATR | S &I &4 T
FI q89% &30 & 37 F faars gedr @
F1aargy gt Ifga )

gaTL WNiFgaisT & useyra fegfan os
gifqr fasg ¢ o1 ggw wizae fafaes
FrqAT A1 | I3 & wifasi 7 g9 wEgA
FT AYAT  g1gdZ W192T Fq1 fAgr g A%
AA-ZITEA T I GHT FHTL 77 2 | GI3-
A-g fafrerT grga w1 W ggart § faar
ar afET Wt aF w1g FAAE A8 72
8§ | ¥4 g¥aq § gla waargr sifay

gaIaAt ganfq agra, amEd am
& ofaa & at & fadgw s wgarg
Yl g1y Mg sar /A o USegE
0T @ &YX IFN T ATl af@) ¥ 2ar
fo waeam & g7 faar wase awE
g | 3g7 91 & a1t FY agq S §, -
ad & faq a1 A8 & o ey & foo
qit 7E & &1 g/ T qEeEE NS §
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Y F FTWC 37 &' g7 FH G A5 I
gafary &g & g qgIaar - USEqA S
&N srfgu ag 91 HT UACATA FT FAAT
gfegsa w1 ang fasa qraar | F ag ot
fades wear Figar g fe agi gt &3
qF¥q AN &, ST H & 75 T A T &
IgF FIT QF g3 QAT AgF & | =0 gaT
faz Y fAanm A3 AT W TFIANT
ge gl & fagq faar § afea agi ov ot
F N3 & fag @At agf @ ok &1v g
ZIAA TEY Al T ¥ @I <qIY AT F0qq |
IR &I F 11 &q9q7 fear @, 39 7
ST f&q axg ¥ g1 QT &, 59 &1 T
FIT &1 a@ar Ffgad

TA qaal & Q9 # g9 wrgAqg faeq
FT gAY FQT § |

Y ghm AR dAage (AET) .
gaigfq wgiag, 37 &1 99 as dgfaa
fasrg a&F &rr, A9 9% qgT 9 gaEq1Qg
HOFI &7 7 AT FIHF it @Ay, A9
ATFT FY AUEAT 8 | IAFHT W @gfaa
fasrg agf gair a7 ¥ ggt WM & gal-
aa i zafad Auag wsgar g 5 a0 &
faaa foss fas & atx faas ait § g«
FICH TARIA &, I7 g 71 fawra o)
sH gFI @ gar =fga, faas fa
gaR fadl & g™ & Ay o7 7% | A
feafq ag g f5 foa) & & av sie=x
T qig-ai=a IAWT aq 1Y § A fadr
fadr 7 gF I agi g & Saw
AT AHT gl X FIE  FrAFAT g0 g1
FIAT AGAT AT ¢ ara Fgar Fgan
g i oY eardl 93 dgfaa &7 @ e
s At @My Sed, @y 91€ faar
faser wg stramr o N faar aga ad
9 TIQAT | I JAAT K1 FoT grar g, &y
TF WIaAT 91 gt § fF srgi sfan qref
w1 $1§ fafasz st §, agi senT aq
wIGT AT gER @Al X S SAwT
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A1ZHY A1 §, A1 IYET AT A |

g1 far Ay 8 st mgwgige
¥ gaiar agdter & &t agl 9 & A%
AT fag gaw &1 ag § | AT IRT B
gedry 4 fawrfow #1 & X 9 &1
949 &3 U9 @3 § 99 #W & qIQ
wfea s a® gqarar 7 =Ar faw &
drzga 1Ay agr fwar war § |

UF F1F 17 FZA1 18T § fF Fodlo
TAART 7 4150 ATLo &lo TEHIA &) AW
W F fa0, &1 20 gAY FAFA FT AT
2 @ g fFds 41% ag)a & O&
iAo &% &Y s rAfa & @rdt
ATQ | QAT MATT fTA7F aF KT 797 AT
2T FE wEIA gr vy ¢ AfFA &y aw
Sq 9T F'% fediaq a1 gar g T gl
arAy & fF Qe0ia 99T 939 § 999
frggr gar s 8 | 71 sgT ag e &
Wt fags gu a7 &, 97t fag uw wae
TEET CHTA FATAT F1fgq AV AR qF
g FaEr [ifga a1z figs gg faar &
FI1E HFA1T Agl FLAT Afgw 1 1 fagsr
gart far 3, sa Frgzr wiar star Tifgg
qigiita fasegr gar fam 8 afeq ua-
AT &1 (9831 FEAF JgH I FAN
A A1l w1 GsEIST & Sdr g A%
il § 3WT amA Jiar &1 &1
FsqIET A7 &1 shar |

§ oF @ 41T HZAT AGAT §
fearat &1 aagd 7@ & fao s Fq1
T IF & | @rg, 272, fawet @ g,
g7 89 & FIAAT § AT FUGT @A
L IG & | A9 T4 T g, ar (w1 fwara
FY gEl g1 AT A1 IANET HY qgl-
afr | & F13a1 § & 901 g8 g
T FL | JIT UF 24 | AW @I F
FOq fasr @I g 91T A1gaT g4, 1 99

¥ ®ler g, 38 55000 BT & 56000
Y FT G 14T § |
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FIT IS 99 Fa-gal &1 frars
AT THRI ATAT 1§ q1 IJAHY AT
30-35 G A Sgrar A €t =fgq
#TS IR HIAG ATATA B G W
grz &1 K1, g A faaet ) S
gt FrERT ® 3 @Y & 1 faaey o f4T
g ? AR IFT 93T A fawsly ¢ w2 Frar
AR @RI N qar A & f5 w1 6
9 HIAM T T FT 9 T AT 12 AW
AR | Jeed TIAHE Y 59 fao=At &7
HY T FIAT AIfFC AT Agi § IWA-
=T & faT Oy adF ¥ fasdy f@@
SR & SAE1T a1 [0fgy |

e &7 & QA A fHad) 3T qwd)
g ! @E-IT HEIA g T2, §4 AT &
aR} # fAaw 377 & HqUq Jea@ fwar
q7 fo AFIAT & FATX &1 F G UEAT
& | AT, AGIHGY &L, WEHIST,
fa@Yqe 99 aXs & F &1 Fg Arar-
qTd giar g safaq agi 19q & FAT Ara3-
fast aaar aifge | %ﬂm{ ZTHHT FaT1q FAT
f& wiaar fa@arar q1 Wr g | ST AHA
%1 fg@ary gg d19-91¢ 717 g1 99 «feq
Y IF $IE KA1 AL g8 | ST AMGA
FEEEHAT 19 @1 ar qr&) g J sgfaa
sedY g4 wmr Afge | agr ar ag faser
faer T8 & W@, @F1 fasgea R
FII F HIS FAIIET AT g AT |

sYHT g QFE AT gAT § 1 Ag
Yz NAAHE HT § | KEH! ST WY
greIdE ST @Y § | TEgigY, Tl
T3, ae & IR oAl §1 g6 /A
3 fe g avg & arg@y A o @
g qafe AT W FITN T a2 g |
Fa) TEdFa i< & &1 @19 W §, 6
 gmwcd E ga Wi fE e
guErl Arex g ar wara fawar g %
i fafiel & qiaw eI« g |
T fir sRal 1 T §, W T ATE-
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q+g afers &) agf & o7 =;fgg )
I § &Y arg@sa o 9§l frw g
aY a1 &7 ewhfaai 98 9z @ & 7 =H-
foar s qx @ & | argara T fro @
% a1 & 98 W@ § | Fgr war § fw A
IHRAT 1 HIJT GAE FE & UIHA
FeATE FIT § | AT FT 1547 37 & a7
TEHT &1 79T oeey grar g 1 %
AT JEFT TAT FEIAAE Q@ al 5 Alg
39 ATEY §T Y2 FT 9Fd g | A9
srAd ¢ e fgegeaa & 3giat & & qray
q 15-15, 20-20 AT g7 W@a § gl f®
gfag agf ag= @&dar 2 1 qIT IF ArM
¥ qrg gfagrz 4 §iv ar ¥ & srgAr
grem #3741 qu FgAar g fF a0 ga
S GI&IT F1 &g (F I §9 I &
G AT I A | T3 afas F
glas 1t &1 qrgd+q g 599 5 g
ax § grar g agifs edfaar guat
qeat 91 @ &1 eSfyar awt gy @
wafw gfag shal & fasr @d g, 598
g gidY § | T9F & A15879 9 § -
faat 4€f gt § | (swaw)

s & g% q1d Fgar FIar g |
ygAe TafeeT FTOREA &1 Fraiag
feeat W & | SOW qF Y%z fREET gaq
qIgT e | 15-20 Tl ¥ T & %0
AT ITH 91 AA-AT 98 & | q HE 9
grae gaaT W &, YN W1 g S OF
9g I & 9% qIF | FIEI H I q19
diq 92 Agf &Y gHd g | OF & ATEH
A-AT g3 AHT fqUAAET § | 2199 38
FIRTT FT &9 fa3ATH 99 G §
fre ot g@H HIET FUST TIA FIG |
afes oy awad & fag FE TiEr agl
2 ) oF-us AR F g Aqq 9 fFg
gg s@-’g war  faar s@r g
feg qg ¥ I s gig ax & &9
¥ gu et ged & A9 garg, AW
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WTHT 3G g1 10-10 T Y FIAT
qELT T FT G &, ITHI JAT AGY
fear war 2 1 &Y 10-10 @Tw # afag
I 500 F FAT dT F7 fAwT fEar
T g ) wafs qmaF FRw E fF 2 e
%1 gfaq & a=x gas1 Az fwar suar
q1fgT |\ 39 13T & IM F A gAG FAU
WE)TTATE T 9T qET A AT
Afgq | T8 AT HTg AITAE 37 B AME-
RAFAT & |

TUTAS T AR 3T FY FEETHT &)
gga my@E fFar 31 T T TR A
A1 FFT AT HqAT Ifg & A A TF-
ATy FY T FTIE F | gEF FE I
g7 3 | AFAIIN F SIAT AT & | 7§ 3]
qIE T IH0T qreAIEF & AV G b=
IO 3 FEA FT F | AT FTEIT
BId & | THA WU I 9T BAT 8** 106
FUT TIT FI AT T 1*»

qT -FITAH |

PROF. K.K. TEWARY (Buxar) : Sir
on a point of order. My point of order is
that charges are levelled only with the
permission of the Chair. The hon. Member
is levelling charges. Has he got the per-
mission of the Speaker ?

SHRI HARISH KUMAR GANGWAR :
T am referring to this paper. (Inferruptions).

MR. CHAIRMAN : Let us see what he

is referring to. Mr. Gangwar, you cannot
do that without the -permission of the
Speaker.

PROF. K. K. TEWARY : Has he got
the permission from the Speaker to refer
to this ?

MR. CHAIRMAN : Let us find out
what he is saying. Mr. Gangwar, have you
given any notice and obtained the permis-
sion ?  You should not refer to any person

who is not a Member of the House.
o, e e
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SHRI HARISH KUMAR GANGWAR :
I am referring to this paper. I am not

making any allegations of my own here.
(Interruptions).

MR. CHAIRMAN : Let me hear one
by one.

PROF. K.K. TEWARY : You have up-
held my point. You have to educate him
that for such reference, he has to take the
permission of the Speaker.

SHRI HARISH KUMAR GANGWAR :
I do not want to be educated by you.

MR. CHAIRMAN : Mr. Gangwar, please
do not refer to anything.

ot gdm AR T : S gy faan
g ¥ a@ g W g A aws § Mg
fadg g adf v w@r g @d faar
s—aaged fadargad ast & ArarT 9
aifgar watg fafadz F Fear QFE-%
FHeT ITAEH HUA & AM@ I |0 FUF
Fq0 FY ITT § AT A GF) F fAg
100 AT TGAT oFT I fqar g 1 @
¥ #1 aY dfg W gwrR F fas
ST 9T AgY @Y T B |

FI o T § 1T YA Frg A
wg! & faad AN faH1 &1 faaFa § @
¥ | Far ¥ qrd NS Taa faar g §

963 6 9T @A fa@r g f& 3. &,
faafesg ¥ @1 ** J a9 Wiw, Wi
atx wif & 919 9T Sifgar q@cg €

THET RaLT &1 A1EE fHa1 § )

++ g gAY FT ATY IS G
TAGT & JaFE q41 fgar @y A o
#q §94T &Hgl I faar aar) 10 a«
* 17 ag THET AT F) g7 g K
a9 Ta%T g FAT HT 99T A GHAT |
AYear JWr gFH- O ST K7 Fe
%1 3G gq 50 @A & HfaF &1 @wg
A% TRE fAAR # &7 ST |

sbimiee e = S

alhndt, - i - e

* ¥ Not resorded,
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MR. CHAIRMAN : Mr. Gangwar, have
you given notice to mention the name to the
hen, Speaker ?

SHRI HARISH KUMAR GANGWAR :
I'am only referring to this paper.

MR. CHAIRMAN : By reading the
paper, you cannot make an allegation. There
is a procedure. You have mentioned this,
But, do not go into details of it.

oY gOT HRIT AT AU FFAT T3
a e &ifga mweita 7 9 ®71% g3 71| 590
*F | 93 A9 fFU 4Y7 300 FUE ¥1%
s%g fau &7 500 wa0 afy sufew F feara
¥ tHEe giFT F 719 97 OF 47T B FO2T
g0aT gFgl &% faar ) afsF, a7 a5 g9
FEOAY F &1 FAL W A2 T4 0 FE AT
A8 Mt EFEv FF  ArET AT 7 o9w
ax@ ¥ Y 3AF €T A AT QAT | FT
AT &7 F §T AT TF F1T dq THIT
T dew 97 FY9 fFs myar ? gEd oy
IATS THEd AT gzl &1 frarn st
* @19 faasT saq & ag we faar g,
SEFY #Y §F FT TAT 7 gAIX IaAI
got SN g% §YF-mE AT WIA-aE 2
¥, Iav g3a § 15 fafreze g §
Sq I § & 0o UHo To FIE | 33
gad ag g wofaat & sa 7 w9 a0 Zin
IA%T §I1E 9 ALT AT AMT &7 T aAl-
qfaaql & S A &9 TIT Z 1 IF FA A
qrerg gfama |mraT sag F9F FT O
FAqd & fqar g | zg yag@me A faqer g
fs grawfa® g 41 941 a9 THeT
a ¥t @ifgar weca & @ig eHec fagfo
®T ATEHY (V2T 1% 782 qied fwarar
IFT TRET JATT 8 | FIATH TFTT KA
® giEsifae a9 @ Fafaq gia & arawe
Al O U @ whaT giwT & agafa
wg) ot g 1 famifaar &t sifgar wsffa
FIAT T gOGTG  (7er 0 Sa@lF  qram
FIA A 19 WY ;WwEw w fRan 91, 36
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gorora AgY fast | & ag FgAr F1gar g
f& o awd & afF ® J0C ) Y AGT
&Y TR WIHAT @ | §FAT T9AT UF g
ST § I91 F1g A F9I7 G 7 a9, TG
qarTaT & Yy ) I & AE ar g
fasarzrdY arad &fT gaIR 97 % A1yY |

g1 gF1T fogd™ e oF 1@ 27
gwir Nfes z7 fmar & qag wm
caifguey, arda Az, Gt & @Q
qras acAr€ gaAT | GIAT UTH 1 AIGY
WS F1 e(rwa Agy @Y gafag s
FJroudr WET & A7 9T 9397 UZT @i
¥ IS | COFIII FT AT QTATF &, ITHT
stg &I w1 gfgwrs g1, &g fafqed
#1 0F UAET & ITFI A @A &1 AfqHIL
qr afe7 v Afefmdaa &1 fGar aa
f& zo wrger g9 Ay faedAT ) Y
q1édz Feqfaar § & IAF1 A9 ALY q0,
greifd AT qU@ B, IAFI A FE &
ufgmx {7 fear war ) aig ¥ aEmd
AT gEg1A & w13 fgmaae i g nag |
WAIA S1H, d§ w9 g U 7 agigie,
afaaare, FI AT g% 9_W W qEAd
% fag g @ €, & 7T @ & afeqT gq
2e &1 0F A7 27 g N Mfaw xw A0aAm
fag@ | 941 G111 39 9T 5500
w0 JrARat 1T T gAR &q0 qL-difz 6
ed qIHA &1 W g1 1 19 § 2500 9%
dfzsd = AT FY I /H 9T U1 GEG
AT oatfagew & g9 g § 50 FUT 10
AV FAGT OF T 0 FA0AT | G qGIT Feq)
gix dfgw ea foy gad g fwar
TH HI9 6000 §97 9% #fzd 27 qrgaay
T W g AT @9 TR qIAT LY
T ZTH ¢ | 9YHT F1 JIHAAT & TG1q 9T
AHATE FLH YT gIIT 7991 9 §few za
% g GH Ho uHr calfwafes fresl
fo aar <@ & | AT A 94w q@T *FT
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FHT & | FT qIAT FA1IT F AT FT AT
2 ar &g faar srar & 6 gaay wAT
afes gg gra ST IT T AT qAT IAW
Iq% 24 F0T a1 foar @ | §3 asqer 7 G-
zq &1 97 faar gz 5 gaar g fafawe~
T § %3 £ G, a1 Ag, ¥ I $U-
TH | FIEAT QT T A 1A 747 § A8
q8T & | FHHT w9 HIGH Irfgy fw
NG FIA(C | OF 0 FAT AT & | AT
1% ¥ & fawrag #war 2 5 araqdr
AT F A1T TGN & AT TIAT 4 A ]
2 a1 ga%r ztawT &4 fgar sar @ ar
fex srar 397 3951 gy aw & faar
ST g | ATAgdr % 9 9T 7IHT IEAT
fergeara & argz 9@ 741 | ¥ £ HF
T ASl 9TAT ¥ | FT AT g A AAHI
g 93T T AFAT 2 1T GEMIAT F ®9
¥ w o fgar war 3 wreg &7 Sfasss
1 W 72 T34 A2 AT AZAT FHAT WY
q7q T ag F3 7T 5 a3F AT 13 Ay BN
FCTE 21 F A5 TAAFAT § TTIS HB-
g F1 TA1 F19 77 TFAT1 8 | ¥ AZAT
f& g7 gAY exTew ) A1 ZT T TR
g % fogw ST & sfaga & &,
gAF) QO ai &1 a1, /L. § FUE TIQ
AT ST FAAF T AT A9 33fw g,
g% g3 fem s

SHRI RAJIV GANDHI (Amethi) : Mr,

VAISAK HA 9, 1905 (SAKA)

Chaifmmam,—Sir, | stand to support the
Finance Bill and I would like to concentrate
on three main aspects of the Bill, agriculture,
industry and energy. Before I start I would
like to say that a very large portion of our
economy is totally uncontrolled by the
Government. We have taken certain
measures to reduce it, but this is an area
where substantial thought is required. Un-
less we can harness all the finances that are
currently being used unproductively, we will
find it very difficult to progress at the rate
we want to progress. We have also to look
at some of the promises that we had made
in our manifesto. One of the major pro-
mises was that we would rationalise sales
tax, and although it does not come directly
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under the Finance Minister. I hope he will
take active measures in coordination with
the various States so that we can rationalise
sales tax and reduce the leakages that take
place, because of the extremely complicated
laws and the extremely complicated forms
that have to be submitted.

In agriculture, there has been a full in
our production. We went upto 126 million
tonnes in 1977, and we have not improved
substantially since then. We have very
great disparities between the various States.
We have Punjab, which grows approximately
3000 kgs. of wheat per hectare and on the
other hand there is Madhya Pradesh with
barely 900 kgs. of wheat per hectare,
Similarly, in the case of rice Punjab grows
3000 kgs. as against Bihar which grows only
780 kgs. per hectare. If we are to again
start accelerating the rate of increase of our
food production, we have to concentrate in
these arcas where the production is low.
We have to see that the correct inputs like
irrigation and fertilisers are made available.
We have a scheme under which six new
fertiliser plants are planned, but I am told
that there is a substantial delay in their
implementation. The target date for comple-
tion is now around 1987 or 1988 and the
last one is in my Constituency, [ would
request the Minister to try and expedite the
completion of these fertiliser plants so that
correct amount of fertilisers is made
available.

In U.P. we have done a lot of work in
the fiell of irrigation and very soon water
will be made available to almost every part
of U.P. This is no good unless the required
amount of fertiliser is also made available.

We are seeing a change in the cropping
pattern. The farmers are succumbing to
market pressures and there is a shift from
food crops to cash crops. We have to look
into this, I am told the maximum return
comes from Eucalyptus, and, if we let this
drift continue, we will find thousands of
acres of land under Eucalyptus and none
under food crops. Some control has to be
introduced and some guidance has to be
given to sort this out,

Another thing that has been happening
with the agricultural sector is that we have
been having drought years one after another.
Further more this is the third year in
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succession when we have had unseasonal
rains and large amount of our foodgrains
have been spoiled. I would submit that we
should have a Commission which can look
into these aspects, which can look into how
we can once again mobilise the agricultural
sector to start increasing our food produc-
tion at the same sort of rate as that was
achieved earlier.

The Commission could also look into
how crops can be balanced. 1 am told
Madhya Pradesh now has vast acres of land
under Soyabean, but nobody 1is willing to
pick it up. We have the same problem with
sugar-cane. We have to control this.

The Commission could also look at how
we can change our agricultural methods to
avoid large damage by unseasonal rains or
by drought, Unless we are able to solve
these problems and unless we are able to
increase the outputof our{Kisans, I believe
our country will find it wvery difficult to
remain united.

Another problem that comes to minal,
which is normally considered a law and
order problem these days, is the problem of
the dacoit-infested areas. When we deal
with dacoits in a purely law and order way,
we are not getting to the root of the
problem, There are some basic inherent
soci0-ecconomic problems there which go
back much farther than just the law and
order situation as we see it today. We have
to develop these areas, We have to develop
them agriculturally, we have to develop them

industrially. Roads, Communications—a
basic infrastructure has to be developed
there. Unless we are able to do this, we

will not be able to solve these problems.
Even if we can exercise control in one area,
the problems will sprout somewhere else.
We have to get to the root of the problem
and solve it starting from there,

We have had a lot of new taxes put on
our industry and there are very few new
places where taxes could be imposed. We
are already burdened very heavily and the
Finance Minister has very severe problems
in finding sources for more money.

We have about Rs. 24,000 crores inves-
ted in the public sector, that is in the public
sector excluding the P & T., and excluding

the Railways, which may have an equivalent

APRIL 29, 1983

Bill, 1983 340

amount invested in them. The return on
public seetor investment is very poor. We
get about 2-1/29 . and from this, if we
subtract the return of the petroleum com-
panies, then we lose 1-1/2%. This is one
area where, with efficient working, we can
raise a lot of money. If we could get
approximately 10%, returns, it would finance
almost half of our 6th Plan.

PROF. N.G. RANGA (Guntur) : No;
ten percent is not possible.

SHRI RAJIV GANDHI : It is possible.
If you look at some of the companies, they
are producing returns. The unfortunate
part is than when a company produces to-
day, you try to bring the other companies
up to match. The companies that are
productive then start running at a loss and
the circle continues. Nonetheless we can
produce,

We have some public sector companies ;
for example Air India which is in a totally
competitive market. It has nothing to do
with a closed, controlled economy. It is
competing with all the airlines in the world ;
and when almost every other major airline
is running at a substantial loss, Air India
is making a good profit. So, where there
is good management, we do well ; and
there is no reason why we cannot do well in
all the public sector companies,

One of the reasons why our industry
gets left behind is because of the delays
involved in licensing, in getting into produc-
tion. I have some figures here. 1 think
they are quite starting even horrifying :

Bokaro Stage II is 83 months late ;
Bhilai Expansion is 87 months late ;
Trombay V is 58 months late, and
Haldia is 84 months late.

If we take an average inflationary rate
of 109, then on a project which is 84
months or seven years late, we are paying
709 extra-for that project.

DR. SUBRAMANIAM SWAMY (Bom-
bay North East) ; The compound rate is
double.

SHRI RAJIV GANDHI : For example,

Bokaro is going to cost ws Rs. 691 crores
extra.  All this mogey meang that the pro;

duction cost of whagever we axre making, is
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going to be increased. When the production
cost is increased, the user pays more ; and
it really adds to the inflationary spiral. We
have to see that the time involved in evalua-
ting and in licensing is reduced. We
quibble over small amounts of differences.
May be, by a few crores of rupees one
supplier might be cheaper, and another
supplier might be more expensive ; but in
evaluating that, we take three years; and
then there is no meaning in one supplier
being cheaper than the other, because we are
paying almost one-third more than what we
would be paying in the first place. Not
only that ; by the time we take a decision
we get out-dated technology, because we
have been arguing about it for so long. In
the new time frame we could well get new
technology. This applies much more to the
faster moving field of electronics. I believe
we spent two years in evaluating some
electronic exchanges, In two years, I think
we must have by passed at least 2 or 3 more
never models for electronic exchanges.

So far we have done only technical
evaluation ; we have not even looked at the
financial evaluation. In the other electronics
fields, the transistor, the integrated circuit,
we have missed the bus. There is no way
we can now catch up. Today, if we are
going really to try, we can jump on the
computer bandwagon. We have the infra-
structure ; we have the people. We need a
good push and incentives from the govern-
ment, We need the tax structure to be
rationalised so that it is more profitable to
manufacture in India than to import from
abroad. The tax structure, as it stands
today, makes it more profitable to import
ready-made machine to change the label and
to sell it is India than to import raw
materials or the parts and actually build it
here. If you are going to continue in this
manner, then we will miss the computer
bus as well and this is something which I
believe we cannot afford to do.

We have encouraged the small scale
sector. Today, almost 26 per cent of
our production is in the small scale sector.
I am very grateful to the Finance Minister
for retaining the Rs. 7.5 lakh excise limit
that was there earlier. I request him to
review this for the next year and try to
increase the limit to take account of the
inflation rate. The Finance Minister has
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thought fit to put 20 per cent disallowance
on advertising and travel. I am very glad
that he has taken it away from the travel
and allowed travel. But, if he can totally
remove 20 per cent. 1 think he would really
be boosting industry. If that is not possible,
then, at least, he should exempt the small
scale industries from this disallowance.

The Small Scale Sector faces a very big
challenge from the bigger industries, from
many multinationals especially in the
electronic field and they are not able to
match the marketing knowhow and the
marketing pressure that the large companies
exert. They find it difficult 1n many cases
to match thefquality which the large factories
get by mass production. So, they are at a
very great disadvantage. Therefore if we
can, at least, in a small way, help them with
this, I think it would not be just a benefit
for the small scale sector but would give a
big boost to our industry,

Inherently, we  are individualistic
people, and if we concentrate on small scale,
I think we can increase our production very
substantially, Some thing which has come
in for a lot of controversy recently is the

incentives that have been given to non-
resident Indians Non-resident Indians
are a very strong part of our
society. Just because they have left the

country does not mean that they are no
more Indians ; they are Indians, all of
them ; almost all of them have their
families here ; most of them are placed in
very high positions abroad ; many are at
the foretront of technology, at the forefront
of science, wherever they are, This is a
very big reservoir, a reservoir from which we
have to draw not just money, but
knowledge,

15.00 Hrs.

It helps the country [when we get
the technology that these people are
developing and helping others develop
abroad, back to India. We must give them
good facilities for this. We must allow
them—as we have done—to set up now
industries and we must give them facilities —
not just financial, but also in clearances
avoiding the time lags that involved in’
clearances. Because, once a person has got
used to a quick acting bureaucracy, he finds
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it very suffocating to come back and try to
fight his way for two or three years just to
be - allowed to make some small
components.

There is a lot of disparity between the
taxes that our industrialists pay and the
taxes that are paid by non-resident Indians.
So when we give them certain facilities we
should also try to look into the comparison
between the two and try to remove the
idiosyncracies and anamolies that come into
this because if the two are to compete in an
industrial environment then they must have
similar opportunities.

There is a danger that certain forces;
not necessarily will meaning, can take over
many of our industries under the present
laws. The dangers are very real and unless
our financial institutions are careful, we will
have foreign agencies, through Indians
abroad, taking over companies which are
running well. We must guard against,
the potential liquidation of assets and the
bleeding of these companies. We have to
see that these forces are not allowed to do
this, if necessary, by law. What would be
better is to give the companies some
additional protection. What we need are
new technologies and now companies. We
must welcome them. At the same time, we
cannot afford to let the present companies
be in a state of flux which they are in
today. If we can, we should limit the total
foreign holding —the non-resident holding —
in these companies to two or three per cent,
or less than two or three per cent. This
would give them the stabilitv that is
required for continued growth, Of course,
this should be quite apart from existing
FEARA lans. If we can do this, we would
really once more restore a sense of security
to our industries,

Our industries suffer most because of
lack of energy ; and unfortunately we have
not been able to make enough headway in
this sector. When the Congress Government
came in three years ago, we were handed
over power plants operating at 44.7 per
cent, well below what they should have been
operating at. Today we have increased the
load factor to 49,8 per cent. But if you
look at only the Centrally run stations, if
you exclude the atomic power stations, then
we find that the average is over 60 per cent.
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Again, where we have made an effort, we
can do it. Unfortunately, the States are
not able to do very well. If we could
introduce better maintenance standards, may
be training institutes for the personnel wno
run the powerplants, rally professionalise
management and maintenance staff in these
power srations, we would be able to
improve one load factors substantially.

Every time we put up a new power plant
we calculate that we need so much power
and then we put up a power plant. The
power plant operates at approximately 50
per cent Joad factor. We get only half the
power. Which means, half the industries
and agriculture, which are expecting power
do nor get it. It also means that the
power that is being delivered, costs double
what it should have cost, because we put in
double the capacity and we are utilising
only half the capacity. We need a
professional standard of management for all
over power plants.

BHEL has donc a lot of work in this
field. Today, BHEL is not able to supply
enough power plants to satisfy our needs.
We are having to spend large amounts
of money in importing these power plants.
Although like some of our friends have said
that it is very convenient and fun for people
to go abroad and see the power plants, we
would like that these power plants should
be made here. If BHEL does not have the
capacity, if their technology is not upto the
standard, only then should we allow the
impart of new plant, We should get the
new tecnnology and let BHEL make the
plants here so that we gain from that
technology. Of course, BHEL’s plants do
not seem to work at the same level of
productivity as imported plants, but we
must consider that they have been making
these plants for only a few years, It is only
from that experience and it is only by
building plants that they will learn to
make them run better. If we do not give
them a chance today, they will never be
able to improve and we will, once again, be
totally dependent on foreign countries for
our power plants, which is something we
cannot afford. We must give BHEL a good
boost, get it to improve its production
quality, get it new technology and get it to
produce enough power plants t0 meet our
needs.
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We have done very well in the petro-
leum sector. Although we expected to be
self-sufficient, we find that demand is
increasing even faster than production. We
have got five refineries which are to be
upgraded and renovated and four new
refineries in various stages of Completion.
I would, once again, request that these be
expedited.

We have a lot of coal. Unfortunately,
we have to import large quantities of cook-
ing coal. Here again we can improve our
production so that imports are cut. The
quality of coal has come in for a lot of
criticism and I feel rightly so. One of the
reasons for this is that the measure of coal
production is in tonnes., The miner is
under pressure to produce so many tonnes
of coal. So, instead of digging out only the
best coal, he also extracts a Jot of rock.
When this gets to the power station or the
steel mill, it causes many problems, damage
and cost. We should change this measure.
We should measure output of coal in
calorific value; in BTUs or in some such
measure, so that only coal is actually mined.
Or we could wash it and clean it at the
source so that, once again, what is trans-
ported is only the good quality coal. If we
are transporting 30 per cent raw,
30 per cent of the transport cost is
being totally wasted, 30 per cent of the
wagons are being misutilized and we can ill-
afford to throw energy to the winds because
it is energy which is being used to transport
coal. Really we are wasting energy in
transporting energy. We have to look at
what are the best methods of transporting

coal.

Lastly, I think the vital component in
any system is the education system and we
have not been paying enough heed to it.
Our education system should have ensured
by now proper national integration. We
should have had a system where there was
adequate vocational training, we should have
had a system where agricultural practices
were improved, we should have had a system
where industrial technology would have
developed at a sufficiently rapid pace. 1If
we had a good system, it would also
automatically control our population
explosion. Fortunately, our existing system
has functioned in some ways. Today we
can be proud, as I said earlier, of Indians in
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top positions all over the world where
30 years ago, we could not have dreamt of
this, Unfortunately within the country an
existing education system is not giving us the
strength that it should. What we need is a
new thrust in this arca. We need to review
our system because it is only with good
solid, useful education that we will be able
to make anything else function optimally.

ol Al Ry (ATIATR) @ 34T-
eger oY, § qawAr g f5 faa fagas g€
fagre 3@ go %€ wgeaqy FIat F IJUb
frz & gza &z fag o= &1 sq1a &0
aar i gR aEn & fF ogad egd e
Y TRV iy A TS agT VEITHE §A1T
fer 3| & sedlg #var g fr faw et
sit, =’ fF & gawt 71T & wEiweAy o) §
IAT g@iEl 97 AEAIAT ¥ YT &I )
UTgE ATa wwIT 39 g A1 g & oaw
%1% § &Y w17 @ 5§ 9T aear §
famiz frar sng ) zafady f& & Qar
wrAarn g 1 fagdr fadl 7 o g% gmik
§ asit § @gr 2, 9g ¥IT qagr gHC Ag)
g, afew QY ) g1 sgEEdT F1 GFE G )
g1y S gurr amifEE &Y anfas
sgaTgr &, ST FHIT R &Y gITAKIG
sugrar 2, gay g- § atfaw afqam
afiaqq 7 &1 wFm@FAT g ) GEAT
g F fF goF T § F19) AT FRIER-
F97 a1 faar 2 &fFa o 93y azr geA
1T EF A & G1HT £ F &1 @igq gark
qIg & 34 grad] F1 FATGH IIANT I9
2@ & q5qT AR 71 @I & ) Y §9 Al
g Sy wiEY oY F fzw o g a@a-
aar f& feg gwix § gard aga &
aYS g fqaeg & F107 qgAT g OTE §
&YT T F1 AT AA IT g grar Aqfgd ag
g g1 @ET & |

§ n& IFIT AT AIHA @A §—
faaig #1 @ifsq ) Ffa & aa w5 0€ §,
FfY &1 93y wga A1 §—faar€, . 3w
w1 gfrarr @, ez g faadt Aaam
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gu A faget 6 W & aqr§, SAF
fears & o€ 0% gazar § fawid
st Fifgd o) afea ¥ QoA g3 ag
gl gxf ¥R e ag feafg @ f& saw
qu & & faq 1400 wUg Afafaa
%Y F) AFEAHAT 3 | afE F N9 gHY
g @ af A T FAT T 1400
F0T TIC 99 afed 39 {7 &1 SqIAT
I AT STY W FT U IJeIZA
FEl ST I GHAT 4T |

dY 37 FT IgT TET JHAA LAY AT
2 e & arg 205 I8t faard A
MDA W A JATT H1 AL ATHA I
205 A1STATS H & Haw 29 1A gE &
205 TFATHT § § 29 FIFATC & A &
g N AT FASFATG 31 aF g gl
FI ST @H | &7 NIAET § § § T ¥
fgaré & @gA1g & S 15 WX 20 AW
gl 9% & afFa aft a% g agY g a+l
2T 99 QUFHGPAE g1 Iq 9T
1221.45 $UT &9 @9 &y o1 9% §
afe aqife ana @ 3 O g & T TN
¢ gafad 923 g waq Ffafwaa 37 av
g9 9 980 | gg gurd feafa g &
awgar g fe «a awa &1 aq1 § % wgda
fafaczt giga &1 g fawmm & avqgy ue
qrrefar g9 gamT wfge A g9 T
%1 q@ar a1fge f& foa @ysaet & qu
1 &1 fagar gaag §, ¥ aaa § qO gt |
FUT J g § O Ag A §, A FN9
=fsq S & faq faraqrr g, 17 @
gfefeafa s@s faq fasdqr g, sast
faeardy fafesq gt Tifgg ) &9 ex
%9 a1q $1 agiad dgl T gHar e gaq
HI IQ 9 q¥g ¥ Fafg g Q¢ | qga
@ AFAIY gHT § ¢ qg FogFr §
F ST H § & &1 I A fRar &)
TE 9FIT & FAR] IAFIO 2 &1 aFA

g 9Tg 9 TETa & &7 ¥ ¥ HR I1g 9g
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F1AX & &7 ¥ g fawrs ) grwa ar &z
SRy A g1 faarg & AT gEdr S
g FISHIG §, ST qU @17 gy
THT & ¥ qifF garR s @req & 99
#1 gfaq €7 & 90T g % |

PROF. N.G. RANGA :
disputes.

Inter-State

St FeEela AT : TGT FET FIT ATG
V| geIET fewaza it §, & oY gt
afew g7 Tifgg 1 For gwg & f& zasr
&2t few agY forar s gFar 1 791 T9
Q& areqT QY afcfeafq gu qar 48 #¢
g% JSHT A 9T § wwi & f6 ¥
sredt fagez sig 1 & FgaAr wgar § fw
St geq WY HYAT WA T 7 &, A0 A
wigs fagz s § o Sigr w9 A8 aqar
3, 98T 9 IAd WA ¢ | AT T T 1T
FI A 12T IITeT AGT w7 gFAT | oY
q1at & @ # wafqa A gr af s
T FHAT Y 74T § | T WUST AT Hg
® ¥ f& Ig¢ 9w & g &9 fgard.
sqqeql g | & g aqmar [igan g 5 o
At IQT sy ® fas ow-fagrd feedr &
faar€ ®) sgazqr g a&! g, a1ar w7 qI-
fagrg @3 & Iad @i A 517 gwar | §
HIY &7 Y 1T FA@TE | TaT T A3
g&r g Aafsa Ay afy fagar 4w
fasret 2-3 s ¥ afgs A fgadr
fearal @' was g@ T Jaic g1 TE § |
wy¥ 4 fag feaEl &1 g5aE gar g
Ffew g Uy gHaT § AT TG W
FTafga @ar & AT g T Fral 9
=TT A7 F) IgT TEWQ & |

oq & FA-9197 NAAILATT & AR
Y &Y o3 ®gAT ATGATE | 3 3 qIT &7
Mg g 6 garw feam Agadr g, gar
Al ¥ gearg § s A gfewHr €
AR qmfas, gar FAIfaasw, gar
gNfAaT, gar sana® gfaar & faay
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qw F GFIAA A YT FIA FI %A §
aay ggwa afrfeafart dar A€Y & @t
¥ ITF qUAT FT FEAAE A IE A
qgf &1 ar g1 & Tafaq JFTET M-
AT T Mg & sF AfaT § AR
ST AT 4F FAAT =ifgg AR AW
a7 5.10 asf & fag g7 #7 ceifan gt
a1fgn | ¥ATET FraregSaT F1 @fan
g Ffgo AN IgH MAAIFT F&
afedr f a1 glar & | T I § FA
gIar a1 H1T FB AT § KA AT W
afFa sra T @I &9 g1 far a7 § A%
gre &1 A777 F1H IR AYFU 9T Y
frqz 2ar itz FAar w1 fge@Err &g
qET GAITT, TAF| FEIA® AT A, QT
aor sqiEr 3Afa A FT AT F 1 A
Fga1 al ag g f& AT Tiq & Fras) &5
FATAT 2, AArT AT FEA GEF JATHT
qr F1E AEIATA FATAT §, AT ATT AFAIAT
7 wfgh o7 ga% faq e gw-fagig ar
arar fzzar stq % =g 941 AragE Afs
T AF] LRI @F AN | QY AT
§ IeAIg TIT NI 1 HAF  AVHLEIZY ®
FI% BISHT AT T oW F §A[AT A3
dIg 9 Ag0 T gFHA |

UF a1 A1 HgAr =gt § 6 ang
TAHT 7F T30 (T ¢F FAT HA1 7
qa1z0 5 foow awl & e faadr -
Q Fa1§ a5 E, IARI FAT AT AT
fegay 3 qir g€ &+ w1a 3o gSAfaag
Tg ara & ardt g1 14 g & ggdy I
50 FUT 79 FT AITAT T3 ST IT g
QIFAT TAIF Y AT §, A I+ &gl
f& g @sar & T o SFEy ) ¥g
qE 7 ST 41991 50 FAT TYQ HY 47,

9% 200 FIIT TIT FT P J@Y 1 A%
T FEarwrar ¥ =ata § sl amd ¥
AT w1y At grar @ &t faw avsar w@Y

3 W § q7 §AT 91, 9% 10 919 ¥ o}
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12 &1 & Y qO agY giar & ) Adrar ag
garg fF 50 03 T ¥ g ¥ gd
FIFAT 500 FUT 79T qF 7 T d @A
q%! & 1 &7 gad fae fasdaic @, ag
fafsag sifso |

AT Fizged A gAfagg QA&
afegat a1 g 7t & A ATAT ®9ar @r
aidr & 1 arq fwar Y g & ) ar Fa
®  Afae | Fizazq A §Afaqd faa
FT AT TIAT @T 719 & 1 7fsT® F7 gar
ar fF fasrg wrat & faq &, sa 98 &1
%9 dI8 ¥ gROQIT Y TIT & &Y fawig
1 T80 Y wTH ALY §Y qEAT § 1 gHIU
W AT | GHIR 919 FOEH &1 AFIT
8 | RGP SAIFT 3T IF  FIted g} fwar
AT §HAT | AT HITHI WSS &
QFAT qFT, §GF fgars sfqaia gamr
TEAT, @9 & ¥ g § 7g7 5 fawia
F F Y TG § AW AT A=A T AT
FAX AT IR & | IT ITHITHY €41 97
Al

guk gfama & famiarat 3 ag w31
a1 f& gw a1q7 T ¥ anifgsw o @Al
fox sfeaay &1 99T 39 FFIT F FET
ARy EfE gaqw § 97 F af¥q 97
grat & &fezq 7 g1 9, ITHT IARIIQ
agrare of®sT 17 g9 A FA 6
wrEdt @rn F gl ® 9 wradY aa
Ffrga QAT ST W & AT @AW H AY
Ht qQa EAr §, 30-35 FAT HIGHT,
fqa®Y 35 @ &1 ATAEY & Tz oF faq
FY ATHEAT TF FIAT qF AZT v 04T & |
g Eg an & faq gaq av N TJ0T E,
gad faq w1 araar 4§ S W@Wrg v
feg g% & 19 3T gazat F g FET
qZA § 7 FAT ATIN FFH AR A SATH &
fag a1 Mgar qa v & & s OFm
sT% o @Y afeare ¥ & A =3% famg 50

BT &30 7O A @ & FAC I §
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faq s @& d @9 FIT 7 FIAT A1T T
agt F7a 2 a1 21 & @ared) @A 2N A%
Wt adEY &1 Agr foar aFq )

gUIR 3T & 1@ FUT AT AFIT 99
& & straar TETT § fF Ay 500 g
W & oY 00 Muar ad @Y g ! H
FAIAIEY T Fr a7 7T AfFg, A0
gg queEar Agf & | FAT Ag ASAIE AL
fr gfrar & gz 3o a1 f& & qrer
agf &, awmT AW FY FwIy wa fqan
wrar g ? sRfvdr & uF wAw § 22 &l
Fq¥, ®iT F 1§ @Y w94, TG H |8 A
wqu, geedt 7 faasy f& sqeagear 99
g1 Ay &, 17 @Y w9T, FAISA §, A1 A 15
gt 97 I war fzar [r@r 20 gATA
T AT AIA FFIT WI01FI )50 TIAT
agrar Y aE war 27 T fealy 7 @
2 & g@ 97 F AT &G E AT fAw
gAY Sy &1 29 9¢ A 5@ Fifgq
fs oY g@ M | &UT &I AT F 49T
WEIGU T &0 T4 FFU F 150
wqar gifgs aFd g Efan ) #9499
&7 37 @e&! &1 a1 afay f3a5 afeard
I FIAT YT FT1E F7 FI4 =71 & TF1G1.
fagrar g a1 faas qfeara & ama &g
#1 qafeq argF agf 8 | & 0971 F7GT1 g
fo faar wesit 5t a5y 99 O gEIT
F1 TAIFIT FAT |

ST 1T T390 AT AGT &7 HGT
FIAT FAT AAL A1 TF 2 | I F 477
saq & a7 glagrg, faqg«r A QT &
qir & gfaaig qzi W@ g «gd ®
3P FI AT TAFT @ 3, T T &9 &
fag a2 g «=feaq g41 73 2 wfwq aiqn
& A &1 GgF, N F AT TA GrAAQ
WY HEAAT AZN G ARI g | AT gH @
§ qr@l Th AT § 930 A0ga T A
3d AT A a7 a5 3 | § HgAr qigar
g f@ wgy LA & 9gd §q q-aAT A
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gOIg & F o gIEITH A1 AN
aqIT F aiaegE) AATG FAHT 97 0¥ |
gHIR T &Y 80 ®IgEr erraial wial #
@ar g |

& oF qF FR FgAT A1ZAT§ | A0
q1gT Ty A1IHY A ¥W qTT FT GHYT
HIT | T T § GUHR HT F 057 90T
Tifadt §, g a8 @I aifad
frara 1 wfgal & gmA @I = g3
Afa &1 fFfam & and agt fasd
Fifgq 1| @ # & gea Afa faaifa g
aifgr | fag ywrc & sawefa # K9g
SgF I I AT Y TNTT & TAT A
garEr sire 7 faaifea grar @ s 9%
g fFara grar gar &) aay YA # |iga
WY N F AT AT GATH AT FT
fratfea graY snfgg | awr ga ¥ & qfw-
JIT AT gHaAl § | A1H T & 80 &raar
T TiET ¥ @ §

It ST Y w7 P 9.

PROF. N.G. RANGA : Rao Birendra

Singh said that Government is committed to
it. But it is not being implemented.

SHRI CHANDRAIJIT YADAV : But
they have no will power to implement. What
does it mean ? I even disagree with the
Rao Birendra Singh.

The Government is not committed to
give a price based on remundrative price,
which they are insisting. Rao Birendra
Singh gave a statement here that they are
supporting for the policy of support price
which is the injustice donc to the farmers.

MR. DEPUTY-SPEAKER : 1
you are concluding by 3-30 p.m.

think,

ol FFEdAlq q1ed ;. g@A g §
&U & T F a7 HAT AIGATE |
§F g T@FIT T qAfaH s A qia-
wwar g fiee 234, deq 34, @<
g\qér, BT 99 9 fq91T 30 B 4I39Fd 7T
g | #1 93¢ g [+ fyow go fal & 9&)-
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a2Y safaaY 1 Jxg A qrugE ww Qar
a1 @I g ? waw Rmvgm fs 1977.78
q at sqfaat &1 919 9 § 55 sfaaa
FTAWRIA 9T, ST {981-82 H HEHT 48
sfawa € mar | 7€ seafqat s Eaw
TE AT & SARN  1979-80 W AT 35 €Y
A 7T aFHL 49 g1 1E | $T L& F-
fraf & S TrOwg S FT QI EFET
gafr e § ) adiar ag g f& @
Y & SET § AT 2FT AT HT gOF!
fawrer foar srar 21 & faa) o fasaw
gr3Y &1 A1 g0 F @7 § | T9 TFHR
amF) wrafqar & | srer o gqfea, sowq
T€) Fafaa) %1 fag 1@ & Fa1 I9FT qH-
gz qu g g ? fag gxaz ¥ AN
Fauqg fau @ & Far g1z § I9R) gafa
&1 ST ®Y AT & | FAT IZ AT JIQT §
f& zaar gizama sia agrar g, g4l
aFqqiz fFar & gaY fazay gar & a=d
FE?Paz FWAG @R |

T W OF 1T AV FAT ATGATE |
T W H §F TAH HIf4F ®{ 9gq
feg® gu & | 94T 99T 937 Iq FT 999
faee gar gsiF1 € 1 1960 H Tf0=T T91-
gIATH HE® #] IEFIA § TF QA ALY
gAY 9Y | SuF FIT fH5T FE A7 T A7
¥ fasra & fax =& faar qar g1 «9-
gear F1 maw &fad Wk §g@ &7
9T g | IAafa g9 49 § ST aTE F
fag qaix A8 & 1 F@EE ¥ 999 FH
aTgA agi 9T & | 9 gy sq1r AT qAT
AgAGr /T agi 9T § | €FIAAT qATH |
998 981 JMIRTT 9 T T Gl g |
FIswag, Agad, afqgr, M@, TRA-
NN, feaa § aw faar awvar g 1 agr
¥ FgIgy fHamEl &1 qagyd & 3@ A\
a8 ¥\ HIT 9 g% 9 faqAy saw 2|
F aazasar § 1 & A fawr g

A F 7gqe & fF gl I oRw §

Rep.
fasrg & faq ofF sHgA 97 @ digq-
wear g | fae qig ¥ gfawma” qgf 9%
qgATE ST ArfE agi 9X SUR-S® AT
g% | @Al F7 e g, WA AT AR
3, 9T% &9 §, faws *r IfNq sqacar
T8 § 1 gUA IJAIT §9, Ay qART
SO Fify qEIg Y W& 1 TN fwa
awg ¥ fex ¥ fawsmm fear s @
I AN 9T MR FE@ G AAEAFAT ¢ 0

gT skl & g9 & g9 a9 %) HgAT
rgar g & wid & facraen v S
fee & a@ 9t gafaa #3 f& gard
aifas aweqy F31 g A g1 W e
afas fawrg & fag &0 I & fag
a<g & afaaa fear sme 1 agfaa qreaY
#T fog ag & & o fear st @ife
g9 @I &Y AS-V FY g96@T &7 g
F g9 | gad fag @aax § a7 @ afe
I FIT Y FrEAEHAT g, I 9T faamT
fear s =aifgg ) o=l & aa F
HqAY 1T AT FIWAT § |

15.30 hrs,
COMMITTEE OF PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

FIFTY-EIGHTH REPORT

MR. DEPUTY SPEAKER : We take
up Private Members’ Business. Shri
Rupchand Pal,

PROF. RUP CHAND PAL (Hooghly) :
I beg to move :

“That this House do agree with
the Fifty-eighth Report of the Committee
on Private Members' Bllls and
Resolutions presented to the House on
the 27th April, 1983.”

MR. DEPUTY SPEAKER :
question is :

“That this House do agree with the
Fifty-eighth Report of the Committes
on Private Members’ Bills and
Resolutions presented to the House on
the 27th April, 1983.” -

The motion was adopted

The
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15.31 brs.
RESOLUTION RE : CENTRE-STATE
RELATIONSHIP
MR. DEPUTY-SPEAKER : The
House will resume discussion on the

following Resolution moved by Shri Amal
Datta on 31.3.1983 :

“This House is of the opinion that
the emerging pattern of  different
linguistic and ethnic groups as distinctive
political entities in the body politic of
our country necesitates the restructuring
of financial and other relations between
the Centre and the States and, therefore,
resolves that the relevant provisions of

the Constitution be amended
suitably.”

Dr. Subramaniam Swamy.

DR. SUBRAMANIAM SWAMY

(Bombay North East) : 1 wish to spcak on
Mr. Amal Datta’s resolution onn the
question of Centre-Stite relations.  Shri
Datta has in his resolution stated that this
House is of the opinmion that the emerging
pattern of different linguistic and ethnic
groups as distinctive political entities in the
body politic necessitate a restructuring of
our Centre-State relations,

I am very much concerned by the
choice of words of Mr. Ar, Amal Datta
becaue he has not explained what he means
by is emerging pattern of linguistic and
ethnic “groups" and so on. What has been
the experience of the last 35 years ? What
has been the emerging pattern ? Are we
moving towards more cohesive society or
moving away towards a more divided
society ? The allegation 1mplicit in Mr.
Datta’s resolution is that we are moving
towards a more divisive society and,
therefore, the Constitution should be
changed in this regard.

Of course, it is true that the Prime
Minister makes statements from time to time
that the need of the hour is national unity.
Actually, after 35 years of independence, 1
do not think that the country needs to be
told that. T do realise that since she makes
most of the statements outside the House,
they are for political purposes. But an
objective understanding of this country would
show that we have grown to greater and
greater national unity over the last 35 years,
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I remember even when I was a student in
college, the general impression was that this
country will break-up sooner or later. In
fact, the expectation of Mr, Winston Chur-
chil was that after independence is given to
Indians, they will fight amongst themselves
and the British would have to come back.
This was his expectation but that was belied.
Then an impression was created that Mr.
Nehru was keeping the country together and
the day he would die, the country would fall
apart, In fact, many books were written on
this subject. There used to be a question
“After Nehru who ?” and so on and the
general impression created m the Western
world was that the day Mr, Nehru would go,
the country would break up,

Subsequent to it, in the State of Tamil-
nadu, there was a massive agitation against
Hindi and this led to violence and there was
again the late 60s, an impression that Tamil-
nadu is on the verge of secedin~ and the rise
to power of a party called DMK with which
I know you are familiar...

MR. DEPUTY SPEAKER I have
nothing to do with the DMK when I sit in
the chair,

DR. SUBRAMANIAM SWAMY : I say
you are familiar. I do not say you have
something to do with it, When they came
to power in 1967, an impression was created
that now the country is going to break-up
because the DMK has got the mandate.
What we find in retrospect ? What we find
is that an exact opposite has happened. In
fact, Tamilnadu Jled the agitation against
Hindi but, today Tamilnadu is the largest
producer of Hindi films. It produces more
Hindi films than Bombay. It used to be the
No. 1 before and all the leading actresses of
Hindi films for the last 15 years have been
from Tamilnadu whether- you name Hema-
malini, Rekha and Padmini. Mr. Sathe
knows about these actresses quite well.

AN HON. MEMBER : Still
agitating Hindi,

you are

DR. SUBRAMANIAM SWAMY : You
may agitate,

MR. DEPUTY SPEAKER. : Why have
you forgotten Vyjayantimala %

DR. SUBRAMANIAM
Before that, Vyjaayntimala,

SWAMY

you ‘know
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better than I do. Here is a state where the
people of that State have described Hindi as
anathema to them. But we find in this very
State a complaint from the Chief Minister,
the Chief Minister of Tamil Nadu, that some
ban or restriction should be put on the
number of Hindi films that will be shown in
the Tamil Nadu theatres because the Tamil
Nadu film industry is in danger of becoming
extinct because of Hindi films., Now what do
we find ? The DMK today has the closest
of closest relations with the ruling Party. In
fact, there is a competition in Tamil Nadu
today between the DMK and the ADMK as
to who is closer to the ruling Party and
particularly to the Prime Minister which has
made me suggest to them that both of them
should join, the DMK and the ADMK, and
form one Party and call it ‘Amma DMK’
because of their inclination to be close to the
ruling Party. So, what do the trends of the

last 35 years, show ?

MR. DEPUTY-SPEAKER : Everybody,
including Dr. Subramaniam Swamy, belongs
to Amma.

DR. SUBRAMANIAM SWAMY : It
depends on how you define ‘Amma’.

PROF. N. G. RANGA (Guntur) : You
must go to Chidambaram for explanation.

DR. SUBRAMANIAM SWAMY : If
you look objectively, at the trends in the
last 35 years, you will find that the emerging
pattern is greater unity, not less unity., I
would say that the problems we are facing
step by step, whether in Assam or in Punjab,
I think, are part of the resolution of the
problem. If you look at what happened
in 1965, 1966 and 1967 in Tamil Nadu, it is
reminiscent of what is happening today in
other States, and I think, in due course, we
will be able to find a solution within the
national framework. I, therefore, have to
reject the first presumption of Mr. Datta that
the emerging patterns require a re-definition
and re-structuring of the Centre-State rela-
tions. In my opinion, the emerging patterns
in fact show that the Constitution has
functioned reasonably well within its frame-
work. :

The second thing is, we are in terms of

a modern nation, a new nation. In cultural
terms we are an ancient nation, centuries

old, but in terms of a modern political State,
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we are a new nation. For a new nation the
Constitution should have certain basic
features. I am not talking about the basic
structure which the Supreme Court is talking
about. I am talking of the basic feature,
and the basic feature is that the Central
Government must exercise power in a Consti-
tution which is more or less unitary in
nature. [ would say that our Constitution
is not federal as is popularly assumed. We
are not a federal State. In fact, the word
‘Federation’ does not appear anywher e in the
Constitution. If one makes an objective
apalysis, one will see that this is a unitary
Constitution with subsidiary federal princi-
ples. Therc are federal principles, but they
are subsidiary. The basic thrust of the
Constitution is unitary and I would say that
it is necessary for our country ; I would not
like any change even taking into account the
emerging trends which Mr. Datta is concerned
about.

€The relationship between President and
Gov rnor is straight out of a unitary Consti-
tution. Even in respect of law and order, 1
draw your attention to article 247 of the
Constitution which reads —this is an article
which has hardly been used ; it is there in
the Construction and has not been touched :

“Notwithstanding anything in this
Chapter, Parliament may be law provide
for the establishment of any additional
courts for the better administration of
laws made by Parliament or of any exist-
ng laws with respect to 1 matter enume-
rated in the Union List.”

PROF. N. G. RANGA : Industrial

courts.

DR. SUBRAMANIAM SWAMY : 1
would say, for example, if you set up a court
and put a magistrate to head it with a
seniority higher than that of any of the State
magistrates, automatically the Centrally-
appointed magistrate would become the Chief
Law Officer of that State. This article could
be used for even bringing law and order
under the Central control if you enact a law
in Parliament and set up additional courts
and put as head of those courts a magistrate
whose seniority exceeds that of the magis-
trate who are presently in the State, The
question then is : is there any need for any
review of the Constitution, particularly, the
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Centre-State relations ? The Rajamannar
Committee had brought out, shall T say, a
scholarly and erudite report on the subject
and I do not think one'needs to have another
Commission to took into question. He has

done a very through job, . (Interruptions) -

They might recommend anything. But they
have analysed the problems. And it was
written at a time, it was prepared at a time
when the DMK was in its revolutionary
fervour. Since long it has gone. Nevertheless
it could be stated and I do not think that
there could be a more radical solution pre-
pared by any other committee. I certainly
do not know what the Sarkaria Commission
is going to do. I do not even know whether
they have appointed any other Members,
whether they have announced the terms of
reference and so on. One does not know
really what it is going to do. But any way
1 would say that if one wants to look at a
radical alternative opinion, Rajamannar Com-
mittee report is differcnt. I had been through
the suggestions of the Rajamannar Committee
report. I have looked at those suggestions
and T am not so sure that it would be right
to say that the general thrust of the com-
mittee report is that there is no adequate
justiciable bodies for Centre-State relations.

I shall refer to only Article 131 of the
Constitution which talks about the Supreme
Court’s power to look at the problems
between the Government of India and one
or more States. For example, Act 131 says :

“Subject to the provisions of this
Constitution, the Supreme Court shall,
to the exclusion of any other court, have
original jurisdiction in any dispute ;

(a) between the Government of India
and one or more States ; or

(b) between the Government of
India and any State or States on one
side and one or more other States on the
other ; or

(c) between two or more States,...”

Here, you have the power where the

Centre-State relations, disputes between

Centre and States and also disputes among

Stateés can be lohked at by an independent
body; i:e. the Supreme Court.

AN HON MEMBER : Only legal issues.
DR. SUBRAMANIAM SWAMY : 1
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am giving one example. Look at the States
Reorganisation Act of 1956. That provides
for setting up of the Zonal Councils which I
think do not exist .. (Interruptions) Well, 1
do not know where they exist. Originally
the idea was that the Union Cabinet Minister
would preside and the Chief Ministers of the
Zonal States plus one or two Ministers
would be Members of the Zonal Council. 1
have not seen this in existence anywhere...

THE MINISTER OF HOME AFFAIRS
(SHR1 P. C. SETHI) : There are Zonal
Councils. They do exist. Next month we
are going to have a number of meetings of
such Zonal Councils.

DR. SUBRAMANIAM SWAMY : 1
think the ignorance of members like me
should be regularly removed by presentation
of reports here. Obvisously it must be very
ineffective. Otherwise we must have known
about it.

Art 263, Let me see whether here also
this has been properly used. Art 263 is
about Co-ordination between States. It says :

“1f at any time itappears to the
President that the public interests would
be servsd by the establishment of a
Council charged with the duty of—

(a) inquiring into and advising upon
disputes which may have arisen between
States ;

(b) investigating and discussing
subjects in which some or all of the
States, or the Union and one or more
of the States, have a common interest ;
or

(c) making recommendations upon
any such subject and, in particular, re-
commendations for the better co ordina-
tion of policy and action with respect to
that subject,

it shall be lawful for the President by
order to establish such a Council, and to
define the nature of the duties to be per-
formed by it and its organisation and
procedure.”

So, Sir, here is a very powerful instru-
ment in the hand of the President—in other
words, in the hand of the Government-—
because he acts on their advice. So, the

Presidential Council can be created. They
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have not created that. For example, the
National Integration Council would have
been a Presidential Council. You have
appointed an ad hoc committee. I do not
know whether it has met. It does not meet
at least omce a year. It has all kinds of
membership which has no relevance to
National Integration. There is noway out to
make it answerable. Here is an Article in
the Constitution ijteelf which provides for the
President to make the working of this
between the Centre and the States more
equal.

I would conclude by making two or three
points. The one point on which the States
have grievaness, particularly, in the cace of
Central investment is in the pattern of emp-
loyment where many of thg States feel that
the people of the State are not getting their
due representation in the employment by the
public sector projects. Here again, the
Constitution is not at favit. Article 16(3),
as amended by the Seventh Amendment Act,
1956, says :

‘Parliament can make laws for
restricting employment of a particular
State’.

So, it is not the Constitution which is at
fault.

Again, on the question of language, the
development or the neglect of the language,
there is Article 350-B(1) I shall read it out.
It is in connection with the linguistic pro-
blem. So, you would be every much interested
in that. It says :

“There shall be a Special Officer for
linguistic niinorities to be appointed by
the President.

(2) 1t shall be the duty of the
Special Officer to investigate all matters
relating to the safeguards provided for
linguistic minorities under this Constitu-
tion and report to the President,. . ”

So, we do have that already. Therefore,
these are the two problems. When you talk
of common people about the Central re-
sources and Centre-State reldtions, one is the
employment and the other is the language.
For both, the Constitution has sufficient
articles to moderate it. 1 would only say that
if there is anything that you would like to
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include, that is this. I hope you will under-
stand what I am saying.

MR. DEPUTY-SPEAKER : I was ex-
pecting that you would speak something
about the American system. There are so
many States. 1 was expecting that from you.

DR. SUBRAMANIAM SWAMY : 1
am coming to that. T know what you like
America.

MR. DEPUTY-SPEAKER : There are
many States. How are they pulling together ?
You are the best person to speak on that.

DR. SUBRAMANIAM SWAMY : 1
know the Chinese system as also the Pakis-
tani system. (Interruptions), We, the demo-
crats would be interested to know about the
American institution. Our Constitution is
weak on one of the things. That is about the
development of a common— link— language.
I do not want imposition of Hindi. As you
know, I am a Tamilian link you. So, Hindi
is not something which I would relish being
imposed. 1 would say that Tamil literature
compared to any other litcrature is in a very
advanced stage. (Interruptions), If one goes
round the country, one already finds that as
a politician,

MR. DEPUTY-SPEAKER : You know
the majority of the votes that Dr. Subra-
maniam Swamy got was from the Tamils of
Bombay.

DR. SUBRAMANIAM
Don’t reveal my secret.

SWAMY

MR. DEPUTY-SPEAKER : He
elected from that constituency.

was

DR. SUBRAMANIAM SWAMY : I
found to my surprise as to what happened
during the last thirtyfive years. If you go to
the extreme parts of Assam you find that
people understand the Hindi language, If
you go to Kashmir there too you find the
people understand that language. If you go
to western— most part of Gujarat, there too,
the people understand the Hindi language if
you speak in a public meeting. If you go to
South, the whole of Telengana region of
Andhra understands the Hindi language. If
you go to the northern part of Karnatakas
Hubli—the people there understand . the:
Hindi language. People in Raichur or Gul«
barga can understand Hindi. I am talking
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of ordinary people. I am not talking of elite
or highly educated people. The only Portions
which do not understand Hindi today are
Tamil Nadu, Kerala, parts of Karnataka and
Andhra Pradesh.

PROF. N. G. RANGA : Two-thirds of
Andhra Pradesh do not know Hindi.

DR. SUBRAMANIAM SWAMY : Well,
I said ‘a part of Andhra Pradesh’. If you
go to a Hindi films, you can understand it.
But in the case of certain ﬁlm§, you need not
understand them, especially when Mr. Sathe
was in-charge of that Department. So, what
I mean to say is that this portion which
consists of a population of 289, of the
country, which is outside the Hindi-under-
standing area, should be wooed. I am not
for imposition. Some methods should be
found for getting around them. They were
prejudiced. Their original position was justi-
fied because there was a sense. Now, the
time has changed. Now, I think there is no
fear of Hindi people having to speak Hindi
in homes in Tamil Nadu. People like Mr.
Dhandapani and others should be woed and
made as agents to spread one language. In
the case of these remaining 28 %, of popula-
tion, we may have to think of giving some
incentive schemes. I do not know why in
Tamil Nadu Hindi is not to be taught. 1
think as far as option is concerned, there
should be no bar. If you talk of emerging
trend, for the last 35 years, there has been a
tendency towards greater national unity.
Elections in the past have shown that a
certain amount of national consensus in
fighting the elections was there. Votes spread,
people have common opinion in North,
South, West and East. But this has to be
fostered and after fostering this, I would like
the Centre to take special steps to see that
this remaining 289, of the population, which
is outside the Hindi knowing belt, is given
encouragement also to Jearn Hindi. If
Tamilians learn Hindi, they cap speak better
Hindi. Whereas peeople in the North speak
camp Hindi. The Tamilian can speak good
Sanskritised Hindi. They can speak better.
This is one thing.

I now come to my last point,

In the State of Maharashtra, which I
represent in Parliament, there is a constant
pressure to put across the Maharashtrian
point in Parliament. It is very hard to
do it,
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In parliamentary structure, there is
hardly any time to discuss it. Originally,
the Rajya Sabha was conceived of as a
Council of States where States matters
should be discussed. I am not talking
against the Rajya Sabha. But I am referr-

ing to the political parties who are using
the Rajya Sabha as a method of satisfying
some people. They may have talents, may
not have talents, they are brought in. I am
not committing any breach by saying this.
But, Sir, the Rajya Sabha is not in a
position to do this. So, I would say that
the main functions of this General Body
of Parliament should be for debating broad

policy issues and detailed analysis of what
the States want, how the Acts should be
amended, the Finance Bill should have gone
to a Select Committce where it should
have been discussed in detail and the
States’ point of view should have
been incorporated and the Appropria-
tion Bill should have been farmed. Mr.
Ranga knows that there¢ was the States
Standing Finanee Committee till 1951. It
was given up. We are supposed to have
imitated the British Parliament. The British
Parliament has adopted this Select Com-
mittee System. Canadian Parliament has
adopted that system, Australian Parliament
has adopted this system. Today if you
want to see the archaic archive from of the
British Parliamentary system you have to
come to India. That is the situation we
have created in India. So, a comprehensive
Committee system where Bills go to the
Select Commiittee, get thoroughly discussed,
the States’ point of view is put across, and
then those are brought back here for a short
discussion, in my opinion, is the best way
for the representation of the States’ opinion
in the Central pool here. And that way,y
I think, Americans are the pioneers in this.
They brought the Committee system there ;
they have taken it so far—1I am not expect-
ing that we go that far—that in their
system, you cannot appoint a Minister
unless it is cleared by the Committee. And
that Committee consists of Members both
from the ruling as well as opposition parties.
The President of United States names a
Minister, and then he is called before the
Commitiee, the Committee cross-examines
him to see whether he is a knowledgeable
fellow, whether there is any GAR BAR in
his income tax returns, or whether he has



365 Centre-State

one wife or two wives etc. and then only
his name is cleared. Supposing, Shri Sathe
had to be made a Minister under the
American system, his name would have to
be cleared by the Committee. T know, there
will be no problem, he will get cleared, he is
such a likeable fellow.

PROF. NARAIN CHAND PARASHAR
(Hamirpur) : Why are you partial to him ?

DR. SUBRAMANIAM SWAMY :
Because he is from Maharashtra.

PROF. NARAIN CHAND PARA-
SHAR : You clear all our Ministers.

DR. SUBRAMANIAM SWAMY:
But I may not clear some Janta Ministers.

Sir, I am not saying that we need to go
that far, but the ruling party with its
present majority should come forward with
some proposal for bringing in and synchro-
nising it with the present Select Committee
system like that in England or Canada
which can allow the States to play a much
greater role in deciding the final course of
action. .

That would be all that I would want.
But I do not want any fundamental restruc-
turing of our constitution.

MR. DEPUTY-SPEAKER : Hon,
Members, Already four hours were allotted
for this discussion. There are still
15 Members who want to participate. We
have got another half an hour to complete
four hours. This is a very important
problem. I would like to take the sense
of the House whether we should extend the
time further. We have already extended it
earlier.

MANY HON. MEMBERS :
should be extended,

Yes, it

THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETHI): You may kindly
extend it upto 1730 hrs, because we have
got another meeting thereafter,

MR. DEPUTY-SPEAKER The
Private Members’ Business will be over at

6.00 O’clock. You may ask somebody else
1o be present. Wc will have it upto 6,00
O'clock. We extend the time .for this by

another hour,
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Prof. N.G. Ranga.

PROF. N.G. RANGA (Guntur):
Mr. Deputy-Speaker, Sir, I am inclined to
agree with the general trend of the stand
taken by Dr. Subramaniam Swamy. When
we were framing [our Constitution, in the
beginning we were all keen in leaving the
maximum power with the States and not
only minimum power, but also minimum
departments with the Centre. But as we
went on discussing these things by months,
as it were, the trend of opinion began to
swning more in favovr of the Centre. Why ?
We wanted the Centre to be strong, the
country to be held together ; there | should
be more and more integration; and the
States will have to fall in line only to help
the people, to have more and more decent-
ralisation of power, in regard to social and
economic development so that people would
be able to feel a greater sense of belonging
when it comes to the settlement of their
own day to day problems: And the pro-
duction of deliberations is our constitution.

As Dr. Subramaniam Swamy has said,
it 18 neither American nor English, but then
he stopped short of it, he could have said
that it is Indian. It is something special
for our country, and this is a thing which
every country, half big as ours, loaded with
as many social problems as we are, would
have to adoptes.

16.00 Hirs.
(SHRI F.H. MOHSIN j» the Chair)

And it is no good for our people to
depend on the Rajamannar Committee
or these various demands that are coming
now from several of the States which are
not being governed by Congress Party,
We could have had very much more of
unity and very much wmore of cohesion if
only the power that was given to the Centre
and the Central leadership by various States
which were competing with each other in
regard to their border problems had been
exercised quickly and sagaciously. But
unfortunately somehow or other because at
that time the Congress Party was in power
in almost all the States and the . local
Congress pecople were more keen about
their own localisms and local prochial
priorities, the national leadership was not
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prepared to assere itself and decide these
matters. It happened like that in Maha-
rashtra and Karnataka, Till today it is
still hanging fire. A few villages at this
side or a few villages at that side would not
have nattered much. They could have
easily transferred one or the other and made
peace with each other.

But the national leadership somehow
lagged behind. Why ? It lagged behind
because the national leadership did not wish
to upset these people who were parochial
minded. They were unpatriotic although
they did not realise it. They were planing
ducks and drakes with the sense of national
unity and their own duty towards the
country and the national leadership also did
not play its role. The same thing happened
about Chandigarh also. Heavens are not
going to fall if Chandigarh is given away
to somebody. Why should these people
go on quarrelling that Chandigarh should
be divided into two ? A city has got its
own personality. It has its own civic
entity. It should not be cut into pieces.
It is like a human-being and yet they want
to cut it, like the Germans quarrelling over
Berljn. It makes no sense at all, When
they were dealing with thousands and tens
of thousands of crores of ruppees in the
Budget, a hundred crores this side or that
side will not matter very much, A hundred
crores would have been given to Punjab and
Chandigarh could have been given to
Haryana or vice-yersa. Why these people
should be allowed to quarrel to this extent
in this manner is something which baffles
me,

Now, Sir, Tamil Nadu and Andhra have
set an example to the rest of India. At
that time they had courageous Chief
Ministers. They settled their border
problem because they were able to assert
themselves in their own areas and then keep
their own followers under control. Now,
we have had these goody-goody leaders at
the State level and they could not make
peace amongst themselves and control their
own followers. And, Sir, we also know
the result. You also come from that
troubled area-Gulbarga.

MR. CHAIRMAN : Not Gulbarga, he
is from Hubli.

PROF, N.G. RANGA : Hubli and
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Gulbarga, anyhow, and Kannadigans claim
it. What does it matter, if it is allowed to _
remain with Karnataka ? Heavens are not
going to fall, as I said in regard to Chandi-
garh. The same thing is applicable there
also. So, this is our real trouble.

Secondly, in regard to finances, what 1s
the use of the West Bengal Government and
other people simply saying that they are
not getting enough money from the Centre
Centre has got all the elastic sources of
revenue and they do not have enough of it.
If they really feel like Indians-1009; or 15.0
per cent as they should be-they should feel
happy that the Centre is taking all the
blames for leving taxes and they are allowed
to raise only simple duties here or a cess
there in the kind of a municipal fashion
and they have a merry time and they are
free from the responsibility. They can say.
I since we do not have enough money and
the Centre is not giving enough money,
therefore, we are not able to do this.”
In that case they can play to the gallery very
conveniently. If by any chance, or mis-
chance, the Sarkaria Commission or any
other Commission werc to give greater
powers to these gentlemen at the state level
not only West Bengal, my State or any
State-and places upon them also greater
burdens f responsibility i.e. of catering to
the growing social and economic needs of
the people, whoever becomes the Chief
Minister of any State would not be able to
thank these Commissions at all, because he
would have to raise more money ; he would
become more unpopular. Raising money
has never been a popular function of any
Government.

Therefore, it is good that the Constitu-
tion has placed at the disposal of the
Central Government greater areas of taxa-
tion ; and Central Government has been
bold enough to raise this taxation. All
this money is here ; it is for them to take
it.  When they take it, they have to play
theiE own responsible role. Many of the
States do not do that. The Centre must
have found it. They chafe at it. That is
why the Centre said-with regard to the
Food for Programme, 50-50,..

Only yesterday, somebody was finding
fault with the Central Government, because

so much money, viz. Rs. 300 crores or
something like that, was spent in the States
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where the response from the States was
better ; and, therefore, their work was better
and they deserved this additional support
from the Centre ; and this money was given
to them. Mr. Chitta Basu raised it. This
is my answer. There are States which are
not prepared to play the game, and do
their work. Therefo.e, they do not deserve
this 509, from the centre. That kind of a
system can be developed. If it is not 509,
it can be 759,. But anyhow, we are going
to share.

Take Education, for instance. For the
whole of India, we have to develop our
educational system. How can we do it,
if we are to give a vocational turn to it ?
Crores and crores of ruppees will have to
be spent on each district. Wherefrom is
that money going to come ? Supposing
money is there at the Centre, and it is
provided to these gentlemen ; and they
begin to play ducks and drakes with it,
Are we to understand that the Centre
should not have any power at all ?

Mr. Subramaniam Swamy has put his
finger rightly at the new development of
unity in the country. There is a much
greater sense of national integration to-day
than there ever was, especially at the time
of Partition-you remember. They are all

united. Fortunately for us, we are a big
enough nation. The leadership is also
there. Some people may feel sensitive

about one particular name. It was not only
Jawaharlal Nehru who was our national
leader. A number of members of our
Congress Working Committee were national
leaders. We came to recognized them,
Thereafter, Lal Bahadur Shastri was recog-
nized as a national leader., So were Rajaji’
Rajan Balu., Mr. Morarji Desai himself
was also honoured as a national leader
wherever he had gone, long before he had
become our Prime Minister. Several of
us have worked in the mnational political
scene in our country for decades. In this
way, we have built up the atmosphere of

unity.

Now Mr. Subramaniam Swamy has
been speaking with his own personal
experience. It is because he has been going
round and speaking to people in Hindi
that he is able to say to-day that Hindi is
8 link language, Otherwise, would he be
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able to get any gathering of people in any
one of these linguistic States ? It would be
impossible ; but that does not mean that
I want Hindi to be imposed upon the rest
of the people at the point of a political
bayonet, as even some of our strange, what
should I say, under-developed and under-
educated. Members also go on shouting
from day to day. We cannot have any
link language in this country at the point
of a bayonet. We are bound to have it
because of our sense of national unity on
the one side, and ,because of development
of commercial unity on the other. Because
of its growing impact, it is bound to come.
Hindi would come. In the meantime, we
need not denide English.

Go to Nagaland ; English is their
language. Go to Meghalaya ; English is
their language. Our friends from West
Bengal are proud of their literature. So
am I about mine. You are also proud of
your own thousand-year-old, Cannada
literature, Hindi has not developed any
literature as yet. But Hindi is growing in
a vertical fashion towards the sky, and no
other language can possibly compete with
it in our country. See the number of books
that are being placed in our own Library,
from the other Janguages and English,
Compare them. Therefore, it is a growing
language ; it is a binding language for all
of us ; it is our girdle. Let us'help it.
I make an appeal to the friends who hail
from Hindi speaking area not to be so mad
as they are, as they secem to be. To except
a man like me to learn to speak Hindi now
and to be as good a Member of Parliament
here as I happen to be when I speak in
English is a mere impossibility. Therefore,
let them have sympathy for us and adminis-
tration also for us, because we put up with
them. Therefore, they have to put up with
with us.

MR. CHATRMAN : Being here a
Member of Parliament since so many years,
you must have already learnt Hindi,

PROF. N.G. RANGA : Not much.
I have been busy over so many other things.
Then the question of the court has been
raised by one of my hon. friends. That is
a power that the Centre has not exercised
so far, but it would be a good thing for the
government to begin to think how they can
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possibly exercise that power without upsett-
ing newly developed sentiments of paro-
chialism of so many of our people.

Similarly, zona] councils also, we have
about, there appeared to be some impor-
tance given to them. Afterwards, they
established. When some of us were going
seem to have lost their importance, We can
put some life into it,

Then there is a question of the Inter-
States River water dispute, in regard to
flood control also, in regard to distribution
of electricity and so many other things.
We should not give a veto power to the
States. The Centre should itself.
It is high time to do it. Fortunately, for
us, we have been a Prime Minister, who has
been providing 1 itional lendership well
over 14 wy2ar:; 2ad for another 6-7 years,
we will be able to have the bensfit of such
a leadership. This period is the best possi-
ble period for us, when  we assert the
central authority-what should ] the
majesty of the nation’s unity in our country.
Otherwise, afterwards, T do not know what
party would be coming in'd power in diffe-
rent States and in what way and how they
would be able to come togather, God only
knows, because we find here some pcople
seem 10 be pulled rowards West ; some
people are being pulled in another way
towards East ; and thcse people may be
quarrelling one with the other and those
people also would be having their finger in
every pie, as they are doing it now in some
of the North Eastern States and in Punjab
also. Before those secessionists, separatists,
obscurantists and unpatriotic elements gain
too much power at the State leve], 1 make
this appeal to Indiraji, to the Government
of India to take courage in both hands, and
not to be bothered about the kind of reac-
tion that may arise in the different States
and assert, as I had said, the majesty of
the nation’s umity ; it is not the property
of any political party. '

assert

for

cian

say,

I was very unhappy the other day, when
we were discussing the Punjab problem.
I did not find that sense of national con-
sensus of unity taking shape and then giving
strength to the Central Government, Whose
Central Government is it ? It is not our
Central Government ? Whose Prime
Minister is she ? Is she not the Prime
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Minister of the whole lot of our people ?
Just because it has pleased us-we think it
is our national duty also-we bhave formed
ourselves into different political parties.
That does not mean that we are going to
be so disloyal to our own Constitution, to
our political system here that we are not
prepared to accept the Prime Minister as
our national Jeader,

When I was in the opposition-I was one
of the opposition leaders for some time ;
also the principal opposition leader 1 happe-
ned to be here. I did not take that line.
Every time, when such a question as this
arose, | took the stand as an Indian, not as
the leader of a political party, the Swatantra
party. 1 did not witness that atmosphere
the other day. And it made me feel very
unhappy. 1 sincerely hope, Sir, and 1 am
glad that this opportunity has come thus,
it has been given to us, by the mover of
this Resolution. I sincerely trust that our
Prime Minister would make up her mind ;
her Ministers would strengthen her, and we
also will help her to make up her mind, and
all our people also, of all political parties
here also will try and help her and make her
feel the reality of the national leadership
and begin to assert the powers that are
given to thc Centre in order to ensure and
strengthen national unity,

Sir. what 1 wanted to say is, no doubt,
we are borrowing from abroad. That is where
I could not agree with Dr. Subramaniam
Swamy. We are borrowing money. We
have to borrow money. Some of our
leaders, our friends have spoken about
multinationals. We are also a multi-
national. Go to Africa or any number of
African countries, or nearer home, Eastern
countries. You will find our people there.
Are we not encouraging our own business
people to go there end start various
industries ? Were we not taking pride the
other day, taking the credit during NAM
Summit here, that we are making our own
contribution for the development of those
countries. Therefore, why be afraid of those
multi-nationals ? Let us have confidence in
ourselves. Invite any body, any
enterpreneur from any part of the world to
come over here with the latest technology
and to develop various kinds of industries
here. Certainly, we would take care. We have
taken care also wheia Jawaharlaljl was there. 1
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was a Member of the planning Committee at
that time. We all took care, I was the man
who moved the Industrial Policy Resolution
in AICC and also in the open Session of the
Congress and we got it passed. We do not
want anybody else to control here. But at
the same time, we are not prepared to keep
out any entrepreneur from anywhere to come
here, make his own experiment and make
his contribution and take a legitimate profit
for himself, as we would expect our own
entrepreneurs also to make legitimate profits
in other countries and over here in our
country. We are opposed to neo-
imperialism ; we are opposed to the
conception of imperialism — economic as well
as social, but nevertheless, we must be
prepared to welcome strength, support
cooperation from all over the world. And
at the State level, our friends should be
prepared to welcome, to a much greater
extent and in a more intimate sense, much

greater strength and support and intervention

and leadership, as 1 have told you, an
behalf of the majesty of national unity,

MR. CHAIRMAN : Shri
Dhandapani.

SHRI C.T. DHANDAPANTI (Pollachi) :
Mr. Chairman. I would like to make
some observations on the Resolution moved
by our hon, friend. This is a question-
the Centre-State relationship - with reference
to financial allocations, division of powers,
and sharing of rcsources which arc most
important issues concerning all our political
parties as well as our nation.

8%

Many senior leaders, hon.
have given their views on this
it that this discussion is

Members,
issue 1 take
an academic

discussion rather than a political
discussion.

AN HON. MEMBER : Not even
that :

SHRI C.T. DHANDAPANI : Because,
nobody should take this discussion
particularly...(Interruptions)

AN HON. MEMBERI : It is an exercise
in futility !

SHRI C.T. DHANDAPANI : Particularly
8 Resolution moved by our CPM friend,
tha’? it iS against the national interest or
saying antinational or it is going to support

VAISAKHA 9, 1905 (SAKA)

Relationship (Res.) 374

the separatist movement and so on and so
forth, That isnot correct. This is not a
new thing which wc are discussing here.
For many vyears, we have been discussing
about Centre State relations, Not only the
political parties but the economists from
various countries also have discussed at
length whethor the federal system is suitable
to a particular country or not, There are
many countrics which have adopted the
federal systtm. But majority of the
countries have not accepted it because they
are ruled by dictators. OQut of 153 countries
of the world, nearly 115 countries are ruled
by dictators. Democracy aud federalism
alone will go togecther, Dictatorship and
federalism will not zo together, Take, for
example, Rusian Constitution. We call it
as a federal constitution. Thercis a right
to secede, but they cannot do it because the
political system is like this ; whereas in
America there is no right to secede cven
though it has adopted federal system. Some
other countrics like Canada, Switzerland,
ctc. also have not got this right to secedel.
Considering Multiplicity of our culture,
language, etc. we have not provided that
right in our Constitution, which [ welcome.
The right to secede should not be there in
the Constitution. When the question of
Sikkim was raised in this House thar Sikkim
had been annexed to our territory, many
people raised the question that when there
iS a provision to annexe a territory to a
particular nation, why can yvou not have a
provision to sccedce from the nation. At
that time also, or bchalf of the DMK Party
we apposed it and we said that it should
not be there.

Here the question is of making the
Centre neither weak nor strong. But the
question is only about some problems
relating to the financial resources, some of
the administrative difficultics, something
about religion, language and other things. I
do not think the mover of this Resolution is
going to ask for any separate State or to
preac for the disintegration of this nation.
He is also for the integration of this country.
Every Member, who speaks here, is for the
integration of the nation. Therefore, I do
not think there is anything wrong in the

move of Centre-State relations. I would
request the hon, Minister to go into the
matters in detail. Of course, I must

congratulate the Government that they have
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constituted the Sarkaria Commission to go
into the Centre-State relations.

DR. SUBRAMANIAM SWAMY : Not
like the last Sarkaria Commission !

SHRI C.T. DHANDAPANI: Dr.
Swamy has drawn my attention to this. I
must say that he is really a judge to the
core, Certainly he will do impartial
justice because we had the experience of
him. The Central Government referred
some 58 cases against Mr, Karunanidhi. He
has rejected all the cases except two and
there too he has stated that these are only
administrative lapses. Mr. Sarkaria did
not sayany thing against Mr. Karunanidhi
even though there was a lot of pressure on
him.

MR. CHAIRMAN :
from whom ?

Lot of pressure

SHRI C.T. DHANDAPANI : That is
unspecified.. (Interrruption).

DR. SUBRAMANIAM SWAMY : He
did not say from Government, he said
pressure.

SHRI C.T. DHANDAPANI: From

many quarters Sir, One point we must
know whether we should be a federal set up
of government or unitary. People say it is
federal set up but many economists say it Is
not a federal set up, it is a quasi-federal set
up. In normal course our Constitution
functions as a federal set up but during
Emergency it becomes a unitary one. As
far as I am concerned, I will say that it
should be a federal government, it should be
a federal Constitution, that is what 1 want.

Now I will come to problems relating to
languages and other religions and different
cultures. Even the other day our bhon.
Mr. A.K. Sen has said something here.
Actually I was expecting much from him
because 1 thought he will throw some light
on the legal aspects of these issues but I
could not get anything from him. He said
that culturally we are all one or something
like that he said but I do not want to go
into detail.

SHRI CHITTA BASU
Culturally we are one,

(Barasat) :

SHRI C.T. DHANDAPANI : In this
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connection I would say that there are many
lapses in the present Constitution. That is
the reason when DMK was in power, they
constituted a committee. namely, the
Rajamannar Committee. That Committee
had made some recommendations to the
Government. We also requested the then
Home Minister Mr. Uma Shankar Dixit and
I personally requested him to refer this
matter to a committee of the Central
Government so that the Central Government
can examine all these matters and can arrive
at a conclusion as to which of the
recommendations can be accepted and which
cannot be accepted. However, he refused
to accept it. But now the time has come.
So, the Central Government has announced

that Central-State relations will be
reviewed.

As far as Rajamannar Commtttec
recommendations are concerned, they have
made certain recommendations. For example,
vou take List No. 1, that is, the Union List.
The Rajamannar Committee only nine
items have to be omitted in List No. 1. In
the State List, only three new items can bec
included.

MR. CHAIRMAN: But the Raja-
mannar Committee was appointed by the
Tamil Nadu Government and not by the
Central Government.

SHRI C.T. DHANDAPANI: Of
course, Sir, but the recommendations relate
to Centre-State relationship.

SHRI CHITTA BASU : What is the
harm if those recommendations are consi-
dered by a committee set up by the
Government of India ?

MR. CHAIRMAN: I am just telling him
the fact, I am not making any remark.

SHRI C.T. DHANDAPANI ; Where the
Central-State relationship question arises,
when the State Government appoints a
committee or a commission and it gives
some recommendations, the Central
Government will not takc them into
consideration but if the Central Government
appoints some commission, all the States
should carry out the recommendations of
that commission, accept the recommenda-
tions of that commission. So, this is the
tendency which is prevailing now,
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SHRI CHITTA BASU: That is the
attitude. The Rajamannar Committee
committed sins, virtues will be committed by
the Sarkaria Commission.

SHRI C.T. DHANDAPANI : It is my
personal opinion that such commissions
should be appointed by the Central

Government because of the Centre-State
relations.

SHRI CHITTA BASU : 1 share his
views,

MR. CHAIRMAN : [In my personal
opinion such Commission should be appoin-
ted by the Central Government because the
Centre-State relations are involved.

SHRI CHITTA BASU : Sir, I share his
views.

SHRI R.R. BHOLE (Bombay South
Central) : The recommendations of Raja-
mannar Committee can be considered by the
Sarkaria Commission.

SHRI CHITTA BASU : Is it only bec-
cause that was set up by the State Govern-
ment that you should not accept its recom-
mendations ? This is your attitude.

MR. CHAIRMAN : Sarkaria Commis-
sion can take into consideration the recom-
mendations of Rajamannar Committee.

SHRI C.T. DHANDAPANI : Sir, in
the List III items 21 to 45 have to be
omitted. As far as the financial area is
concerned, there are 23 Articles in the
Constitution which have to be reviewed.
Either they should be amended or they
should be dropped or if any inclusion is
necessary, that also can be done.

In the same manner, as far as other
disputes are concerned, what I say about our
Constitution is, there are certain provisions
in the Constitution. The question is whether
we are sincerely applying these Articles in a
particular crisis or whether we are applying
these Articles to diffuse the crisis. We are
never doing it. For example, Article 262
dealing with inter-State water disputes. In
how many cases this Article 262 has been
applied ? None. Then why are you having
this Article in the Constitution ? What is
the reason for it ? Jnst for names, sake
you are having this Article 262, Under this
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ficticle the Central Government has
enormous power, they themselves can inter-
vene in this matter, I do not want to cite
any example now, because many questions
will arise in many States. Sir, take your
State and my State, Karnataka and Tamil
Nadu. The Central Government can inter-
vene in this matter and they can give some
award or they can tell that this is the share
of this State government or that State
Government. Then what is the reason that
the Government is keeping quiet ? I know
it is because of the political reasons. In
that case, why should you have this Article
in the Constitution ?

In the same way, you take the Industrial
Development and Regulation Act, 1951,
Wherever they need the industrv, the States
have to go to the Central Government and
obtain the licences. Not only Tamil Nadu
and Andhra Pradesh, but all the States feel
that they have to go to the Central Secreta-
riat, and even Chief Minister has to wait at
the Central Secretariat to obtain the licences.
What is the reason ? Why should you have
this Article in the Constitution ? You can
give the liberty to the States. I can under-
stand that if an industry is based on raw
materials to be imported from foreign coun-
tries the Central Government can intervene,
but I cannot understand why if a State Gov-
ernment wants to start an industry based on
local raw materials which are available nor-
mally in the country, it has to come to the
Central Government and obtain the licence.
The Central Government cannot give licence
to every one on a particular matter, as for
example, a polyester unit.

MR. CHAIRMAN : It is in respect of
big industries,

SHRI C.T. DHANDAPANI : Polyester
requires Rs. 40 crores per unit. The othar
day, Mr. Sethi stated when he was Minister
for Petroleum that in the Sixth Five-Year
Plan the Government decided to put up four
units. The Tamil Nadu Chief Minister was
sleeping over that matter. He did not apply
to the Central Government. Out of the three
States which applied, your State Karnataka
got it, but the other States have a grievance
about it because they think they are neglec-
ted. But when they get the raw material
locally, they can start the units. This is the
thing.
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In the same way, there is Article 307
dealing with inter-State trade. Even in U,S.A.
the Commerce Commission has been con-
stituted to regulate inter-State trade. Now
all these State Government when they like
they adopt tactics and harass the people. If
there is a Commission like the Inter-State
Trade Commission, the matter can be looked
into by them and disputes can be settled
between the States. The trade can be regula-
ted. There can be smooth movement of trade
in this country. As we have not utilized
this Article so far, then what is the use of
having it ?

Now I come to Article 263 — Inter State
Council. What is the use of having this ?
CPM once objected to it, Shri Numboodri
pad said,” Inter-State Council should not be
there.” The situation was like this that the
Prime Minister will be the Chairman and the
States will be respresented as the Members.
The recognised Opposition party in Lok
Sabha will have a Member. The Council
will settle the issues like Chandigarh issue.
So, there is a forum in which the issues can
be negotiated with other States. There are
many Articles like this, But we are not at
all applying those Articles, What is the use
of having these Articles ?

Now 1 come to the appointment of
Governor. The Governors are appointed by
the Central Government. In olden days the
Governors were appointed from among the
persons of high stature. That does not
mean that the present Governors are not of
high stature. The Central Government app-
oints retired officers as Governors. Some of
the Governors do not even forget about
their previous jobs. They think that they are
Secretaries in a particular Department, That
is why they are following the foot steps of
the Chief Ministers. I do not want to name
them. I would request not to appoint re-
tired persons as Governors in the States,
By appointment or retired persons as Go-
vernors, you are not going to get benefit out
of it. His job is to assess the situation in a
State. Jt is not to tow line or oppose the
Chief Minister. So far as the DMK is con-
cerned, we are for the abolition of the post
of Governor. It is un-necessary. Public
money is involved. Onc may put a question,
when Constitutional crisis is there in the
State who would take up the job of report-
ing the same to the Central Government,
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I would say Chief Justice of the respettive
High Court can do this job, Even now also
when the Governor goes on leave, the Chief
Justice acts as a Governor. Even the Chief

Justice of the Supreme Court acts as
President when both the President
and the Vice President go out. In this

way there cannot be any political moti-
vation. I would like to give an example.
DMK Government was dismissed at 10 O.
Clock on 30th January. In the first instance
Shri K.K. Shah fromer Governor was prai-
sing the D.M.K.Governmen. At about 4,30
p.m. he saidhat it was the corrupt Govern-
ment. He therefore; rccommended dismi-
ssal of the Government. Governor has to
act in a limited way, Why should we spend
lot of money— peoples money ? They are
not at all useful.

MR. CHAIRMAN : During the Presi-
dent’s Rule who will be the Head of Admi-
nistration ?

SHRI C.T. DHANDAPANI : The Chief
Justice,

SHRI AMAL DATTA
President can also be abolished.

The post of

SHRI CT. DHANDAPANI I have
not said about the President. T have talked
only about the Governor.

MR. CHAIRMAN : Who will look
after the State if the President’s rule conti-
nues for one year ?

SHRI C.T. DHANDAPANI : The Chief
Justice of the State, Even if you put the
Governor, you appoint Advisers also, It is
the Advisers who are eventually ruling the
State under the President’s rule,

PROF. N.G. RANGA (Guntur) : Even
then, there should be a Governor,

MR. CHAIRMAN : That is his view.

SHRI C.T. DHANDAPANI : I may be
wrong. But you open the door for a discu-
ssion. This is an important opinion.

I would now come to another important
thing, i.e. State autonomy. It is not only
relating to the sharing of power or sharing
of resources but it is more than that.

I would like to say one more thing.

Shri A.K. Sen has stated about the culture,
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religion and language. That is most impor-
tant, We must apply our mind in that res-
pect also because our country is a big
country having many languoges and many
races. I would like to quote some relevant
portions from the book entitled “Modern
Constitutions”  written by Shri K.C.
Wheare :

“If the communijties differ in lan-
guage, race and religion, safeguards may
be needed to guarantee to them a free
exercise of these national characteristics

Even when communitics do not differ
in language, race; or religion, they may
still be unwilling to unite unless they
are guaranted a measure of independence
inside the union. To meet this demand,
the Constitution must not only divide
powers between the government of the
Union and the governments of the indi-
vidual, component parts, but it muslt
also be supreme in so far at any rate as
it enshrines and safeguards this division
of powers.”

Therefore, the question of autonomy
not only relates to the sharing of power but
it relates to the way of life of the people.
Therefore, that should also be taken into
consideration. I do not want to talk much
because 1 have alrecady said about it and
there are many discussions and many
opinions in this regard,

Sir, I have gone through one important
book entitled Ambedkar-——A Critical study
by Shri W.,N. Kuber. He gives some other
idea. He says, as far as India is concerned,
one federation is not sufficient : it is not
enough, He says, there should be two
federations —one federation from the South
and another federation from the North.

PROF. N.G. RANGA : There should

be only one federation and that is the
super-federation.
MR. CHAIRMAN : That is his view.

Let him state, You may not agree with him.

SHRI C.T. DHANDAPANI : It is not
my view, It is the view of the author.

MR. CHAIRMAN
supporting it.

SHRI C.T. DHANDAPANI : This is
the view of the author and Ambedkar and

But gyou are
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I place it before the House to consider what
he says.

It is at page 232. Ambedkar had talked
about the language issue also. I quote :

“One federation for the whole of
India with equal representation for all
areas will not work, In such a federa-
tion, the Prime Minister and the Presi-
dent of India will always be from the
Hindi-speaking areas. You should have
two federations — one federation of the
North and one federation of the South
and a confederations of the North and
the South with three subjects for the
confederation to legislate upon and
equal representation for both the federa-
tions.”

MR. CHAIRMAN : This is the opinion
of Dr. Ambedkar or Kuber ?

SHRI C.T. DHANDAPANI : This is
Ambedkar.

QIATY ANFIA 3 (ATAT) AL
afd v2iga, FU F1T0T HIH FRI L
fest na=sr eafaq & 9 qEas ¥ ®o
HTATHY & w94 &7 goaq fwar g ofsq
ag qar 4g) t& ero sFARFT § ¥g ;A
Fa AT FET 7.1 7 qar Aqar g 5 ®o
FIATFY ¥ WE H FIEEA! HIA qq
ST S TE 2 &9 9 g anfa §

MR. CHAIRMAN :
of order. You can
Dhandapani is only quoting.

be supporting the views.
agree with what he says.

There is no point
continue. Mr.

He may not
But you may not

SARI C.T. DHANDAPANI : Do not
get annoyed. You must have an open mind.
You must discuss all points. I can under-
stand as long as Mrs. Gandhi is Prime
Minister, being the national leader, people
from the South will have no fear. We need
not have any apprehension that our rights
will be suppressed, But after Prime
Minister, certainly we will have our own
grievances.

MR. CHAIRMAN ; Now you speak of
the present.

SHRI C.T. DHANDAPANI ; This is
one school of thought,
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SHRI AMAL DATTA : We are here to
shape the future.

MR. CHAIRMAN : Why ifs and buts.
We can just see later.

SHRI C.T. DHANDAPANI : Another
important matter which Dr. Subramaniam
Swamy also stated here is about Hindi
language. I have already stated when 1
took part in the Home Ministry discussion
that DMK is not against Hindi language as
such, We ate against the imposition.
Dr. Subramaniam Swamy also stated here
that we must give some opportunity to the
people who want to learn Hindi. That
opportunity was not given. For example,
when I was a student of III Form, I myself
voluntarily went to Hindi School and 1
studied. 1 completed two books. When I
went to IV Form, they said it is not
compulsory. Then I said T do not want to
learn. They said you must secure 357
marks to pass the examination, [ said 1 do
not want to learn. Even when I came here
in 1967 for the first time to Parliament, I
was carrying some Hindi books in order to
Learn Hindi. After coming here, even when
I sit in the Committees, Members who know
English, they all speak only in Hindi. I

found particularly from this side our
Vajpayee’s group, used to talk only in
Hindi. I decided not to Jearn at all. That

iS not a mistake of the
a mistake of the
a mistake of the

is the reason. It
Tamilians. It is not
Southerners. It is
protagonists.

MR. CHAIRMAN : But you have
learnt some words already.

AN HON. MEMBER : Hindi
imperialists.

SHRI C.T. DHANDAPANI: As far

as this language is concerned, I am very
sorry to say that language alone will not
unite the people. I differ with that
argument. [Even religion will not unite the
people. For example, in Andhra Pradesh
our Shri Satyanarayan Rao and Shri
Rangaji, both know a simple question of
of Mulki issue, own brothers, own sisters,
all relatives, haxe quarrelled.

PROF. N.G. RANGA :
one another,

SHRI,

They killed

C.T. DHANDAPANI: They
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killed one another. But I did not want to
say that word. In fact, they killed one
another. It is a question of reservation of
right. So they killed one another. Same
thing. There are many Arabian countries.
They are npt able to get united even though
they belong to one religion and one
language. [Fast Pakistan and Bangladesh,
even though they belong to one religion,
they are not able to unite. For example,
communist countrics and socialist countries
even though they have one ideology, they
are not able to be one bloc' There are many
countries like that, Russia, China and
Vietnam. Therefore, which will unite the
people ? only the mutua] respect and
understanding alone will unite the people.
For example, in Switzerland there are four
languages. Why should we cite Switzerland ?
Let us take Pondicherry. There are five
official languages. Anyone can write in
Telugu or Malayalam or Tamil or English
or French. A Telugu man can write his
application in Telugu. They have some
arrangements to translate it, Malayalam
man also can write like that. Pondicherry,
a small union territory, is running a Govern-
ment. In that case, why cannot we have
such an arrangement ? Therefore, on the
guestion of language, national language or
official language, whatever it may be,
Government must think twice before going
in for implementation.

Before I conclude, I would like to quote
some of the important leaders who have
talked about formation of a federal
Constitution and more powers to the units.
It is not the DMK’s policy. Nobody should
think that the DMK alone has started this
policy. Many important leaders had already
spoken about i:., At the same time I would
like to tell my hon. friends that the DMK
is not against the Central Government,
they must understanding that. If it is
a move-against the Central Government,
certainly the DMK wiil not support
it, will not be a party to it. If it is against
the Congress-1 Party or against the Prime
Minister, certainly the DMK will not be a
party to it.

SHRI CHITTA BASU : Then what
is the good of having a different party ?

1t is not
I am

SHRI C.T. DHANDAPANI :
againet the Central Government,
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talking about the motive. There is no
motive at all in this Resolution. We want
to have some arrangements. That is all.
Many Members from the Congress-I used
some harsh words which I did not expect.
Some of them have said that whosoever is
pleading for more autonomy is anti-national.
I was very sorry to hear this. That is not

the intention of the Mover or myself.

Shri K. Santhanam. who was a
member of the Cabinet, a learned man, and
who was a member of the Finance Com-
mission. has stated :

“The Indian Union, though it is a
federation, is a special type of Par-
amount Federation. a federation in
which the paramountcy powers which
the British Government had over the
Indian States have been taken over by
the Union Government and applied to
all its units ..’

Shri B.N. Rao, an economist, says ;

“In a country of the size of India
where some of the provinces are larger
in arca and population than the largest
European power outside the Soviet
Union, no form other than federal
would have been possible.”

This was said by Shri B.N. Rao in 1963,
This is what Shri Ramaswami Mudaliar
has said :

““No one objects to strong Centre.
If in spite of that there have been voices
raisd regarding provincial autonomy,
hushed voices, clamant voices, greatly
daring at times perhaps, it is only
because there is another aspect of the
question which has to be appreciated by
this august Assembly.”” That is, the
Constituent Assembly.

Dr. H.N. Kunzru has stated ;

“We should not go so far in our
desire to give comprehensive powers to
the Central Government to deal with
emergencies as to make the provincial
governments subordinate ta the
Centre,”

Shri K, T. Shah has stated ;
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“The general trend of the Draft
Constitution seems, excessively, and
unnecessarily, to place power in the
Centre to the serious prejudice not only
of the units but even of the very idea of
democracy. We flatter ourselves, we
are embodying in this Constitution...”

This is what Prof. Ranga said while he
was taking part in the Constituent Assembly
debate :

“To enslave those provincial
governments and place them at the
mercy of the Central Secretariat and the
Central bureaucracy...”

So, many eminent scholars have talked
about the need for a federal Constitution.
Therefore, I support the Resolution moved
by my hon. colleague and 1 request the
Government to look into the matter. The
terms of reference of the Sarkaria Commi-
ssion should be widened and other members
who are going to be included in that Commi-
ssion should be announced very soon so
that the work can be started immediately
because it is a laborious work no doubt.
I request the hon Minister for Home
Affairs. Even though it is delayed much.
the function of the Commission can be
expedited very soon,

By saying this, I support the resolution
moved by the hon Member, Shri Datta.

Wt afgars stv (F13HT) @Al
S, ST wEAIE AT T H1ga T @7 §, 99y
R faw7 faea 21 & 39 fasrd &1 geq
F OWE NEqT FIAT AEAT §

avr qez fa=rz ag 3 f5 de Aoga
grar Fifza | Fex waga 7Y g ar gar
faaq «r usa 2, F aqAT gravgs AT
A1 T ®AX H 4T AIQAT | KT & STrY-
fag g o Tisg &1 gAr F1 987 aga g
qgeAqy & | gAIK qIfwEarT ¥ gay sy
qF 75y TE ¥ | gAY T AT aufewr oy
qifFEaE ¥ A99T A FIAF  FAT AEAT
g | safaq wgeaqu & f& ga wregia ga
H1 AW AT I ASET GIAT T qaft
gATY gFaAT geT | gafaq Fvg &1 qfgH
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Y gfus a9gq a0 71 afes § afaw
STARTHAT & |

gfaam &1 famlo 7@ ar sufs
aga & qgHa) ¥, f9={ia M 7t eagean
# 71§ 7Y @ HIX qga § gaifqai
qf | 3317 g agq @rg-gREsT gfagm
B! A1qT ¢ | oF Q19 & a9 ®F J FgA7
qigaT g 6 guRAT A QW@ aga & Uy
g, faas faorg feafs st § gaa
qger # [IEWrA F ATA AT AIRAT
T YT § SYI AW, Hsw ¥ aArfa
usgl &1 Fifas feafq wsaz g, T 797
a3 g N &S A &Y aFy § | afz frar
wowl faear T &HIAT 9EAT R,
&faq ot fs usegra & fagyr Tiegiw
qral § g1 g, FT JIHAT FI7 98, S
FT GIHAT KT TT, QIEFANT FT GrHAT
qg; fwgr N grsfas faggr & @men
sATqe; a1 f&ar wea /) fegfq oa)
7§l & % ag SFT @@g gFIFAr FT 9F )
JgF! Her &1 gE@ar wAY qIqy | faar
g &) ggraar # ag ey W gOF § 39
feafa w1 garaaT A8 T awar g |

QO T ag g f& s &0 fear
Uy § FMF sqqeqr #t feafq faredy @,
FiEgETfas 7 g I §, a IF IHg HY
& o9 T, g AT 9 0% | HrazgEdAr
qgdY § | 99 FFq 41z faQEr g @ ar
g 9@ g1, ¥ a8y fadi @a § o @
Q¥ UF & ATIRAFKAT & ATT & ey qY
Q% &) ATILIFAT § T ATHI FV 3T AT9849-
%ar g | afg @2 asga agY g ar ag
frq IHTT GUHY ATTYT FT gHar | Feg
92 g7 Q31 faara @ 6 9a o 5@ g¥Ie
W1 [T FIQ §, AV I SEH QU W 1
wiferg #3ar § ) &3 feet @ & foa
dt &t g & 9w & fag = ¥ fAdaq

fear s g fs ag &t & o Y w1y
w2 )
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17.00 Hrs.
g4 fazara gar § f& d@o @Yo ardo
F arg Y ar ag fasqg @it zafan

o dlo ATEo 1 AT & fay 1w f3ar
JIAT § |

WRuw fyx g wwafs adlisa
262 AT 263 FiElAaw F1 fegdlz &
fea «iw | SfF T Seaim gl gar
ry faqg @ feste g1 =ifga 1 & #gAn
F1ZAT g f Fred1qaq 7 el WY agT ¥
U gratsesr g fasr sgmi a8 fran
mar g, afea Fdradr g afifeafaar
gar g1aY § T SAFT TAIT FIAT 93T 3 |
ATETHA 262 F1 waNr a7 w31 srar ay
aTe grevwee fea fewegzqa g3 2, faas
fad fesgasa gz fFy sna 2 agr faq
¥ 10-10 X 15-15 AT &1 Z(ZR AT
ST §, AT T ATETFT FT QAR
HT § g, FAT 9 IFIT KT FAAD
faad #fta awar 71 afas qaT gl
dt A feeemeq F1 F amicy &1 w7 AR
g gRIATHY ST GFT &) A14Y |

WY g wIgasE faq 9T =af 21 @)
41, gAR us fax Fz @ 7 F A
gufa gafad @4y 2 fF gy azi gfwraa
®1 o1 qENAY @iwAd 4 faas gd
qis GIT § QU FAT 97, Ia% 77 giT d
10 91« &0 | g&fa9 & FgAT F1zar §—
HIIHT 262 HI.9<qg Far qifgy, 39%
A FAd gAAT Fifz?, feed oaw
FaTAr |Jifgy s wae FAFT AT T
w2z fiax feeqaza § sawr fawzrr faar
srar Fifgd |

Y szaar fgedt & ar ¥ 9%
ferar war | gAY SIRET AT JIZGT 7 EH
graeq § qqq faqre g4z {63, T9 97
fasy & o staq fa=1e owe w5y | gqIa
EAAT I USET §, THHT FI1E 7 HIE AT
gaTq AT T1fgd | FIT AR gHIE a7
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amr g, Afea gast st oF wwr g ) o
gHIN SHAWMWT 9 T 917 A AT ARA
WIGT &T JA FT a1 THAFT §<ST IAG
Agl gzar 2 | g% fagr & ag @i 927
grat 8 f& T &1 et 9 &1t g e
AN AT G & 1 1 ATGT HASAT UST F
SIHTT d qqIT graT 9y IEY A9 &7 GO

I R0 JIETIET TF (FIAAT)
o qlo (Tq) AT4T % AT & I
qg 539 481 § |

sft gfgers & w: gafag ¥ Fgar @
f& wigr of gl FifgT 1 F g@ 1@
TFATN §, To AL A g& Wl g9 o1F
®I {199 9 (& ga 919r {4y 9T 9194}
agl |ifge | (w1 9¢ AF7gEqT  WINT HI
giar sig, ag <f=a agh 8, a3 gw
qg ufgg.99s usie &A1 Afgg AR
THIHAT H 98! Hygq uere f&g I1a §,
afea gaF tq @it gaET fgg,
oY &qTHT Sl 7 T fF 28 qV@TE WM
TH SHIT & g A1 fgeal 919r & A
SIAT | IHT AL ATAAT §, AT F1AAT1
8, "4 SIT AT §, AZIUST & &N
SIAT &, oI A3 FT &1RI wrT fgedt
FIAAT g, E8FT ATAT §,.,....

gwiala wglgq : #Ales WY FFar

g |

it afgag WA FAled N wAar
g, gafau g3 «nawas g1 Sar g fe g9
usz qir fgr t & a’ A g e d
wifaar &¥AY w0fgd 1 a3 &) § f& wa1@
gl @1 g, gia feqine afas $T W@ g,
g wirg fgedl #) ®wdrs a4t gg &, fed

wiar fafaar a4t g€ &, 9a@ & W@ &,
usay § Wi wara gl <@r e, Aafwda s
SqTq gl @l g saa afd gy 8, g9
A afq sty wifgd | g g9 I A
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AT T FT AFY FT AGY §, oz
Tl Al #3791 w1y, wfew ag sfew
@ & % 10-15 a1 20 I TF gAQ
TF WINT G ST | WINT 3T $7 THAT
Figy &) oF 3 &1 V& A9 § fe g
® UST I F99 AT ¥ CHAT AT T
Ig a1 HIT ¢F FT 1 zafay qiwr &
TR § g9 & Fifgg s wifgd awr
fe=Y wiaT &Y fasfag & &1 qA18
A1 A1fgq |

qaQ A o1 & fayq g1 9T wgAr
AGATE ag a8 ¢ % gesraar 7 feecgzq
aq g1y & 59 wuseafa wrga eqifaq fear
TATAT @ AV AT GIRIT WT HY 1)
2 | 99 guT 13 | fyege gar g A
g Wt agas gar wafs staar qiEf &1
ST ATIT | qF IGIA AT 11T GLHIL
Y, 7% @ed & fagr, gawr fesaaa
% fear1 3I@ @wa g¥ 3g qged ad
ATAT FAIf® TAT I Toag adw § fwar
g7 | 9 T T §F AR Y T 9197 &7
¢EIATT FI & AR usgafa araw agr
waifaa w3a &, sgf f& adl & =fge,
ar ag sfaa agi g |

oF X q17 § ag #gar Jgar g s
TgAY F1 qqT W g9 IFR &1 g, Foaad
AN &Y AgEE 7 gV | AT gy feafy dar
gl s & % ggdr oIgl 199 awwI 4,
ggi 9@ @A AIHTI AT TE § | JTT T
§ dto dlo U7 €Y G § AT By §
Y gHT 91T &1 GIEHIT § AT FAaT QI
FY GLHIT FATEE § § | 9 T THIT 6
geEFIl §, Y g ag sifaw s Tfgg
fe gart o wfesc §, TdIeT ¥ o
qIAg §, SAFT FRIAW gH 7 T & o
fag sicdiegad ¥ fayry afx & wrgsgeq
gar w1fge ot Sav fag s & fawta
¥ A AT F W oed g1, av A
Aesr WY AT APY | v AT TTET W
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qsa a1, @t uF feafa M & gd dv
SAdr it & w9 ¥ qa s AU
2qrE ¥ Tenwr fear @, A S99 EA
Teszqfa s & qrag uF g3 o fw faa
F gL aqy & fag ewHor faan
WrE | IR st gEEsd Fsg &
arifaa fear | gq 9z ;1M 7 ag #gt {5
s quasgTg FegIor &1 AHfAT FOA F
arg Y FustaT U &1 qrafaa 3y ag)
f&gr war | @Y ag oF  g&F I R 9T )
ST gag wezafg sr 7 sqdAr fefeszady
9T UHFTIHTES &Y AT HY SO FAUH
& qrafaT a2Y fear . zav fay srao.
AT T g gFAT g | FfAwE g IFH0
¥ gaR 3T & g fyea-fus aifeay &
geerR fymafus gal § & @ 9a
qrfzal &1 3§ fFeT avg &1 oaus T gl
A A F) &g & faars §5 F8T 1
sraax 7 faq 1 wsgafa arEa S T390
# fqgfwal & aR & &1 gETA §, I39F
aR# Fzd & wgug 4 favid &wAr
q1fga, ag HU FZA1 2 |

& ag sagy Fgar Figar g fv $=
F1 qAgd grar Jifgd | AT F+7 qAWFA
TEL A GAR Al 4-4 AT 55 WAH
AT qgar §, I8 Nl 4 WA qIE]
¥ gufa gl SIQAr F9IfE Few g99 9gT
AGIAAT AT § | g4I THIT Y 9T A
YT K ST A g, FAT IAFT F1E @
qAT A6 § | 9 IIE THIT TATH AR
afzar &1 fasrg gl $T qFdal safE 9q
$ 919 g94 9199 Agig | FAT AW
TEr F @ F AT B A & F4Y
qIX FI @2 G qIFT AL L q9F AT
QT oHMTLoF o Y THIA & T THIA I
qritas 1wy o4 qqa erafgal ¥
F§T IS Y o T F & ar g0 g
FIIFA g, TAFT F1T77qq7 J72T FT qaa
TP FEIIRATZ | &9 AW Y 97 @
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Uy w57 g, foaswt ga &@ & fag v
¥ @9qr gl g, A% qig #Hifsg e
g1 zafag ag aga swraws g % &%
q9ga @) Fifd AT Fm AqgT G,
qr gAIR A FY FI&AT F I, F7g AALA
grm &t g fass gg et #) fawfaa &2
TFT g | AT atE ¥ gurd a7 @ymrEaf
g7 &, Amg-zeEq gfear § fasiw &1
SYqIT & &, AFTEE F1 AINT 67 g,
BT g9 7 HYAr &@al F1 ASga agl
FLA, IART HIT &2 a2 &, a1 feg
SFX gH FW F' gRaT FT gEd, fFg
ST 0 GRAT FT FEIGAT HT HT |
37 A & foqo o et g=x F
Aarsdf |71 & S gzEY a7 2 oWy
afasfag & |

aifearfagY & a1 F faq a1 @fa#-
fag &, 37 avt a=f & fasrg # faqg ag
HAEAF AT J&U 2 fF garu §+2 A«
qd &1 A ST q9gqd FI§ 39 T &V
QFAT F1IA T, USEIT THAT F1IT F |
€ SFIL Y A HTA USE & 1T A AL
%3 faay 5 1€ o gema gardt A
famg @ sa1 9% |

St Qas g@g qRi  (F183471) ¢
aarafa ot &= &7 usar & Al 9
qg AT AT T AT a7 § 99 @Y & |
gy w39 gafaq qar gar f& 36 awi &t
AR & FITAI T & T 90T &1 Fal-
Mo fagwrg s a& Agl g1 qraT | 91
Wt go Y gar g, afsa dfgwa at
g&Ear & =aiq qatmyor fawe gl
gar | gfagra #1 g&igar 3 qamar §—
qUIFAT, THRAT, *ATF H1T AEATU | A (FA
R Y §q 17 afaerd 1 - geasi 4 &
fraY ¥g sT afx SdT & ST g safaq
FT AT CF fgear g, sav g0
SEET HG T 7 a9 agl faaar g
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oY qfifeafa & &Y &1 &+ qT rar-
A9 FIAT T@rafas § |

ar ot qfefenfa & g wsT &Y 1
gfifegfa &, 9% 3@x § 3g qar «war
g f& gk ger /N ga 7N FoFT d
TTHHWATE | 398 §13 Fad71 A1
afer 7€ & X & saar &1 wfafafac
AEf $FIT 2 | T 9917 HH & 0F U2 &
7§ qY F17 FIX AV I9 0§ Tl
ger fzar siia | o7 AT feafa g1 ar &1
ST FTHFT |

ag 1T g1 & & AR agi axl g&q
AT @3 vg § | g afsg mfarz asaw
g1 W) geq AHY 4 | &Y A1 wfag @
AT geq §AI g g | 99 F gidi A
geT HA1 @ g9 ¥ dIg &1 A9 AL
ar1g; Foifs gve Aadr alfes & g1 gq-
gqq usal # fasig & fau gaufa qra
gl SiraT |1 | 2§ ®IWT § I¥  gHT TIA
CEASCEIl

AT g9 Gd & fF 9Ig & A%7 9T
forad wsa & sAn f&EY usq § qv &fqzr
gAHH 2500 w4 g A fwdEr usa §
400-500 ®97 q¥ Ffger gasg g wsal
u St ag |ig €N fqgafgar g, za9 29
gC USAl ¥ gg wWigar s g fE g
Useg H @ 9giex fgear faaar ifgg o
ag zafag gar g & feaY &t @x fgean
faar & st fawet &1 sarr fgear faear g
7-8 fag @Aty F& & 1 gT AT UTEF FI
feear feag foar siar & 1+ ag Sars &t
g | ggi aaMEar T uHAr g+ F4) A:¥
usal F fag, it dwdia uweq Y grfeqai
g qUIT &1 fgear foem frar g arfe
qHY TEy F1 faww qgfaa ®7 & g1 o
X ag @t T AFGET A qAv R, aga
¥ usal # eNa fawra § ava & qa
R SUHI 9T 7 9 |
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gt w10 ¢ o qnw & geq @60 A
ST a9 7 AT FIEIT F dia geq Al
" Asgear 4 ag fawg frar a1 fe @@
959 97 6T & [a917 634 $1 €W g
AT st w1 afas FfFat 9@ FE@ A
TETT &, VISA &1 FfaF qH faaq w
TEAE | TH 9T X1 AT HL W ¥
a7 fa=re F7AT WTE0 1 AT ag WA AN
THIT giar st Tgr g |

grsr @7 af@dw & USAT, FAlEH,
dfmaarg, aeguam, wfeId & ger
gfegqt 2 o 7rg Foor Fve F 919 faw
FT HT79 ¥77 VAT ¥ fqu uwaEg
BT FT g AT f&ar ar oMy 3§ 9%
frarr &%

ff gRo FeATTIAO T : AT A1 I
3T FT AT 2

S YIqATE ST g8l AT 98§ 9T
faare &7 @ 2

zaF1 afzorw gz fasar f& guwrd
THIT HAT ST F 7T 24 WA 1 GLHIAT
AT FY 1o w1 & aqifs Feg-vead
a9 ga< | ga%1 iAfas gET 09 w0
ST GHAT 2 |

g3 WY T|A &Y FrFzgFar g fa qar
gIFIfTgn srratr &1 g9 Tsay 1 sreqr
Yz fzarg wieq 2 ? &&F zam o o-
9 K UHAT a1 A orr sy ?ogay
WY 929 &1 99U & FEUT @A B
ASTT FI T AFAT 2 | |

ag g3Y 2 f= azai faa s 9r-
Arg S S F awafaa & oqqrd o ¥
gerR el ! g 9% § o1 § fF 3 eal
#1 feafa 1 gga gu aa«l o faqe w3
T9 avg ¥ aw %t faned) gé feafq #y
e ot 9Far g 1 faad o a8y
e, 947 F97 T ¥ fqug faar § 1 Far
TGFT FI§ T FIGT q&F FAE@T
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gHar ! §9 qIg ST 3G HIHIT qAMET
o Tifd Y 3 A oo @
faad arqq & waNg 1 fegfq gar a gy
g q3 faarz fsar smr ;fgo

g9 FIT 1734 FUE TAT FI F17
UFET FIT AT | TAH & 4200 HUS
sqar gaurfas fgear usaY & faar aar
g1 T W ES A A AT FE Ag g
1430 FAT TIY & A 279 F1 H+g G-
F1T ¥ gifasr feg &, Iad § a7 80
FUT &Y USAT &7 fQU 1€ | 397 I NAI-
gifsa dzqTU g 7 UST Feg Y AAT AGY
g @ o9 fgeq &1 9q91 Fgi w@r svar 21
gafaq vsal & 3% avg & ufyw &1
sriaea far star Fifey arfe 3T areay
Feg & wfa @ waww Fara g

gfaa & a758T 241 & 263 ¥ &%
UST gEEET 1 ASS! SHTEUTFI Y ML
81 255-256 # warafas afsqal &1
JeorE fHar oq1 8 | 355-356 § ®7X &I
faga arfaq 93@ &3 &1 q1quTd g foas
ZT eg GIHTT FHT AT UST F TH I
®T gFal g | UST a1 wanafas wigaai
F7g Aq9 A H & HAT §, FI HI T
ar A g | FAAFS H AT e 1 afeq g,
ag Sfaq W §1 T 9B I FE-UST &
Qg equg @t afifeafa @ agsgg  255-
256 & ST FIHE NG & | A
TsIfq WIFA AT FT &7 g | §9P HIR
Tad UaAfa &1 asiEg &9 §1 a9
gifaq $IT H 7T @A § |

§ qAFT AT ATHIqT  FLAT TIZAT
g fF o S & AT USAT & wwEew
ferga s @ &, g% faa awwrfwr
®1 & faq $o ovg que F9 qa
Ay qifge | Ed fwdr &1 oAaag Ag)
giar Jifgy, g8 @ w1 W@ A
=g |

APRIL 29, 1983

Relatianship (Res.) 396

frgazg zfaw & gex wfagt N
95% g%, 9 g A9z § A ¥
Jo& g% a1 YaY @Y aeEqr Faqr @ ar
F15 &0 A1 & 7 TFua &1 g
qar 1T | YgEY aarsdt § @y usa)
qrqul fasgra & fao ot gifeaar 8 sasr
ageT ggl 9% & grar Jifgw arfs #r
WWE 981 A g gE |

fagrrawwr 7 226 FUT w97 F¥
Wi &Y & | AT WIAFT FFIN 9T @R
AT GFE T AT T | AFA 91 qF
sasy g &t gfg /gt @ w4 g v
feafg & &Y & aga &1 sareqr g1 a8
81 & QITE H g wAY S U AEH
TE Y X FEA FO L AR FE FT
AT, WIGOT QST g1l 93 &7 Freaq §
9 T g a1 Tar gI9a 7 eFwva &1 feafa
qar g | fagre & At 9 s sgarg
qg @I e, suast fagm a1 yaa FEn
Fifge | |IT USAT F1 qATEHS A1
giar Jifge, q@ai qor 87 | avsifar
Fratm &1 gEr fgEiaa € @id s g9
USql FT AT Y

MR. CHAIRMAN : This discussion is
to conclude at 5.30 p.m., according to the
extended time. .Is it the pleasure of the
House that it should be extended further,
i.e. for more time-because there are many
speakers ? It can be extended by one hour.

To-day we cannot sit after 6 p.m. But it
will be carried over.

SOME HON. MEMBERS ; Yes,

MR. CHAIRMAN : So, we extend the
time by one hour more. Mr Harish Rawat
is not here. So, Mr N., C. Parashar may

speak. He may please be as brief as
Possible.

PROF. NARAIN CHAND PARASHAR
(Hamirpur) : The Resolution that has been
brought is a very timely one because it has
brought about a debate in this House on an
emerging situation whieh has caught the
interest of the nation,
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The appointment of the Sarkaria Com-
mission at this moment when this House is
discussing this Resolution is also in line with
this new intcrest which has been evinced in
the Centre-State relations. This is also the
time when the new Finance Commission is
doing useful work, and we are also on the
threshold of the 7th five-year Plan. About
two years are still there.

There are some basic issues which have
to be thrashed out. There is, I believe, no
basic conflict between the Centre and the
States, because the Powers that have been
divided between the Centre and the States
are the Powers which are necessary to carry
on the affairs of the nation ; and it is some
sort of an internal arrangement meant by
the framers of the Constitution to ensure
that the nation moves on the Path of
Progress and social justice. But the very
fact that this Constitution has been amended
more than 40 times in a Period of less than
40 vyears, is proof that there is enough
resilience and flexibility in this Constitution
to cater to the developing situations, and to
take on new rcsponsibilities, and to divide
the various sectors of authority, as per the
need be. At present, the Indian Union has
22 States and 9 Union Territories. Now,
there is only on¢ point on which all the
States and the Union Territories are equal
or put on the equal footing-that is when an
amendment to the Constitution has to be
rectified, by more than 50 per cent of the
States ; that is the only point when
Himachal Pradesh, Sikkim, Uttar Pradesh,
Rajasthan, Harayana, 'familnadu and West
Bengal are on equal footing ; this is the
only point when true federalism ecmerges
and it can be said to bc truly federal in this
respect only.

The constitution of the Lok Sabha is on
the basis of population. The constitution
of the Rajya Sabha is not on the basis of
population but is more or less patterned as
such, because all these States do not have an
equal representation in the Upper House
just as in the ~case of American
Constitution. So, what happens is that the
pressure of population or volume of
population which is reflected in the
constitution of Lok Sabha is also reflected
in the constitution of the Rajya Sabha.
The largest State has got 85 members here ;
the largest State has got 35 members there
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and the smaller State has got a few
members there. Interesting enough, there
are Union Territories which do not have any
representation in the Rajya Sabha. For

example, Chandigarh does not have any
representation in the Raijay Sabha. This 'is
one lacuna.

AN HON. MEMBER: One is
there.

PROF, NARAIN CHAND
PARASHAR : Chandigarh is not having

any respresentation in the Rajya Sabha, You
better check up.

AN HON. MEMBER : There is one
nominated membr.

PROF. NARAIN CHAND
PARASHAR : You kindly check it up
before making this statement. He should
check as to what the fact is which I am
trying to bring to his notice. So, this is

one lacuna that one integral part of the
country is not represented in- the Rajya
Sabha.

MR. CHAIRMAN :
Union Territory when

That became a
the Punjab was

divided.

PROF. NARAIN CHAND
PARASHAR ; May be, whatever is the
cause. That is not the case because may be

you have given more seats to Union

Territories.

THE MINISTER OF HOME AFFAIRS

(SHRI P. C. SETHI): One nominated
member is there.
PROF. NARAIN CHAND

PARASHAR : Maybe he was nominated
only last year. Earlier, there was no
representation. Chandigarh became a Union
Territory in 1966. So, for 16 years, there
was no representation from Candigarh in
the Rajya Sabha. |

SHRI M SATYANARAYAN RAO:
That is why they have amended it now.

PROF. NARAIN CHAND
PARASHAR : It is not amended. But such
contingencies should also be catered to.
There are seven States in this  country
which have less population than you can say
10 million. The States are; Jammu &
Kashmir, Himachal Pradesh, Meghalaya

.
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Tripura, Manipur, Nagaland and Sikkim. So
far as these States are concerned, when it
comes to financial allocation, they do not
have their full share because they are smaller
States. Therefore, the very process of
raising resources is not fulfilled by them.
It is not quick and efficient. So, they are
given special grants by the Centre and the
Centre looks to it that the process of
development is not halted, These States are

given 90 per cent of the subsidy and 10
percent of loan whereas in the case of other
States, the ratio is S0 : 50. So, within our

planning process, within our financial
allocation, there are practices, there are
instances where the weaker States, the

smaller States, are also given their dues.
But when my friends from the opposite
side raised this question that the resources
are raised by the Centre through taxation
and the States are not given their 'ues, they
should also remember that for the first time
it so happens that the plan allocations in
the 6th Five Year Plan for the States are
larger in size than the allocations for the
Centre, Therefore, hereto, a new ground has
been broken as we have moved on from one
plan to another plan or from one set up
of a situation to another set up of a
situation. What has happened is that a new
pattern has emerged. Still, we would like
that smaller States are given more prominent
voice, more prominent share in the develop-
ment of the country, but the whole process
vitiated bccause our plan allocations are
allocation-oriented. . We allocate this much
of money for Himachal Pradesh, this much
of money for Meghalaya The same amount

of money which you allocate for Himachal
Pradesh may not be sufficient to build the
same number of roads and the kms which
you may have built in the case of Punjab,
Therefore, unless allocations are target-
oriented, unless physical targets are also
taken into consideration, Till then the
economic justice would not be done to the
whole of the Union, The task of Centre-
State relations should be to see that no part
of the country suffers on account of
backwardness, that every section of Indian
society has a share of this distributive
justice and is able to march on the path of
social and economic amelioration or
betterment of transformation, whatever you
may like to call it, So, with this end in
view, I piloted a Private Member’s Bill in
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the Lok Sabha, in the earlier one the Fifth
Lok Sabha, when I was a Member and in
this one also, that Article 371 should be
amended and one clause (f) should be added
so that in addition to the enumeration of
the States like Nagaland, all the other hill
States should also be enumerated where the
process of development is peculiar, is full of
certain constraints and is not as smooth as
it is in the plant. And just as my friend
from Rajasthan was saying’ there arc some
border States which have problems of their
own. Now, the country as a whole is interes-
ted in Defence. The Union Government
looks after Defence but the people of these
States which are bordering Pakistan or
China or let us say Bangladesh, or Burma,
they have problems of their own:
insurgency, in one form or other;
infiltration ; exodus from the neighbouring
countries or some other problems crop up.
Now, to that the Union Government can
play a limited attention. The States which
are broder States have a special claim on the
Centre. So, this is not recognised. The
States which are the hill States, they have a
special claim on the Centre ; this should
also be recognised, and so on and so forth,
Added to this there are problems of a
peculiar nature, Now you have adopted
the Seventh Schedule in the Constitution.
You have put fifteen languages and the
sixteenth also has been put. These are not
the only Janguages spoken in the country,
I would invite your attention to the Fourth
Educational Survey conducted by the
NCERT in which more than 1,000 languages
have been enumerated as having been used
in the schools, I would invite your
attention to the programmes of All India
Radio where more than 300 languages are
also being used as media of communication
between the people of India and the
Government for various programmes. Now,
whose responsibility is this to cater to the
development of the languages and dialects
which do-not have. State patronage, which
are not in the Seventh Schedule, and which
are not recognised by the  Sahitya
Akademi ?

MR. CHAIRMAN :
Schedule not the Seventh.

It is the Eighth

PROF,
SHAR :
Schedule,

NARAIN CHAND PARA-
I am sorry, J mean the Eighth
They arcnot in the Eighth
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Schedule ; they are not recognised by the
Sahitya Akademi. Nobody bothers about
them. And every effort is made by the
protagonists of bigger languages. A similar
smaller attempt was made during the census
operations our Union Home Minister must
be aware-to disuade the people from
recording their languages and mother
tongue, because they are not recognised.
Recognised by whom ? 1 do not know
whether it is a healthy process, but it is a
great set back to our national integration.
Even a very small language has a beauty
of its own. Now these languages have rich
literature, they are folk languages and given
the opportunity to develop, they can
develop.  So, therefore, either the Centre
should take over this responsibility, of
developing all the languages spoken on the
soil of India, of promoting cultures, even
sub-cultures that are there, that are parts of
of our undying tradition for which.

“Yunano Misoram sabmit gaye Juhan se

Vaaki Avtalak Bhi Namon Nishan Hamara™

What is this ? These are all fifteen
languages not the other languages. There
is a pahari language, a language spoken in
Himachal, there is a language spoken in
Ladakh ; there is a language spoken by
tribes of these parts. These languages have
rich cultural advantage: and they have rich
literature but because they are not recog-
nised by the Union Government or the
State Governments, the result is they are
negected. So this should also be the respon-
sibility of one set of regulations of the
Constitution. But there is no mention.
What 1 would plead for is that the people
who are living in these areas, the languages
spoken by them, must also be covered when
we talk of Centre-State relations. Other-
wise, what is happening is that a section or
area of our cultural heritage is being washed
out by an invasion, what we call a cultural
invasion, or a threat is there, and similarly
there are other factors which should also be
looked into.

Now, there are certain in-built things;
I know, for example, there is one Article
169 under which any State Government can
recommend to Parliament to abolish the
Legislative Council. Now, Andhra Pradesh
has recommended this that the .Legislative
Council _should be .abolished. -Not only
tbat ; Blhar and West Bengal have alse
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recommended to Parliament and Parliament
has accepted it.

AN HON. MEMBER : Punjab.

PROF. NARAIN CHAND PARA-
SHAR : Punjab and West Bengal. So,
these two Legislative Councils were abolished
under Article 169 and this Parliament
accepted it  Now, Andhra has also come
forward and there are some States where
there are unicameral legislatures ; there are
others where we have bicameral legislatures,
But West Bengal or Punjab has not suffered
iIn any way with the abolition of the
Council Similarly, the Chief Minister of
Andhra Pradesh is coming forward with a

plea that Andhra Pradesh should be re-
named as Telugu Nadu. In the eastern
sector, many States have changed their

names with the concorrence of the Centre.
what I am trying to say is that there is no
inherent contradiction or conflict between
the Centre and the States. The Central
Government and the Union as such has
reacted and responded to the situations in a
very liberal manner and the emerging
situations have been responded to in a very
nationalistic spirit. Qur attempt should be
to sce that both the Union and the States
are strengthened and the new set of relations
that cmerges out of this understanding, is
to the benefit of both. If Himachal or
Ladakh remain undeveloped and they are
not linked by the railway line to the Union
capital or if Mizoram and Nagaland are not
linked with the union capital by air or by
railway line, it will not be to the benefit of
the nation. Similarly, if the Centre is
weak, Himachal, Ladakh or Nagaland and
Mizoram will not be benefited. Though
we agree with some of the points that
emerged out of this Resolution, it is very
difficult to agree to the working of the
Resolution which shows as if there is some
conflict of ethenic groups. There is no
conflict. Rather I would say that it is
neglect on the part of the Centre and the
States. Let the Centre and the States come
forward in unisor, in barmony and take
India on the march to progress and p pros-
perity so that the people of India eﬂllse
the dreams of our martyrs and framers of
the Constitution.

With .these words, I request the Mover
of the Resotution to have a secand “thought

‘and take It back becauss the task for which
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the Resolution is being discussed here, has
been assigned to the Sarkaria Commission.

*SHRIMATI JAYANTI PATNAIK
(Cuttack) : Mr Chairman, Sir, 1 rise to
say a few words on the resolution regarding
Centre-State relationship that has becen
brought forward by Shri Amal Datta.

The Indian Constitution has been the
beacon light for the people of India during
the last 33 years when they have gone
through both good and bad days. This
has become the eternal guardian of the
freedom of the people. The Constitution
is of the Union of States. Tt provides for
a powerful Centre and equally powerful
States. The secret behind the success of
the Constitution is primarily due to the
provisions laid down in it for maintaining
ideals of amity between the Centre and the
States and for proper balance of powers
between them for equal distribution of fiscal
and physical resources. The success of
India as a poltical democracy depends on
the success of Constitutions., Our loyalty
and dedication to this Constitution should
be reflected in our day to day life.

Article 1 of the Constitution proclaims
that India, that is Bharat, shall be a union
of States. The preamble declares among
other things that the people of India, have
solemnly resolved of Constitute India into
a Sovereign Democratic Republic and to
secure to all its citizen justice, social, econo-
mic and political, liberty of thought, expres-
sion, belief, faith and worship. equality of
status and of opportunity and to promote
among them all fraternity, assuring the
dignity of the individual and the unity of
the Nation. Therefore, it becomes our
bounden duty to bear in our minds these
essential pre-requisits of our Constitution
while discussing the Centre-State relations.
The resolution under discussion strikes at
the very roots of our Constitution. While
taking oath, the President, the Vice-Presi-
dent, the Members of Parliament, the
Members of Legislative Assemblies, and
Legislative Council and the high function-
aries of the State at the time of taking
over office swear in the name of God or
solemnly affirm to the integrity and the
sovereignty of Indla as enshrined in the
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Constitution. The Resolution itself is Dot
in tune with the provisions of the Constitu-
tion and do not support this.

In the past, the Supreme Court has
delivered monumental judgments asserting
that the basic structure of the Constitution
should not be amended in any circum-
stances. The foundations of the Constitu-
tion are based on the Union of States. The
resolution brought in this House seeks to
change the basic structure of the Constitu-
tion On the other hand, we have to
subserve the basic ideals of the Constitution
at any cost.

The Constitution provides balance of
power between the Centre and the States.
The powers of the Centre and the States
have been delineated in the Union List, the
Concurrent List, and the State List of
Seventh Schedule of the Constitution., The
Constitution provides for independent
judiciary, empowering it to resolve the
Centre-State disputes. The Centre has been
empowered to intervene in the administrative
and legal affairs as also in the financial
matters of the States. The Constitution
arrogates the power to the Centre for main-
taining Defence, Foreign relations and
Communications, With the rapid develop-
ment of technology and introduction of
sophisticated weapons and missiles, the
outlay for maintaining a modern army is
bound to be considerable. Effective safe-
guarding of the country’s territorial integrity
and the preservation of the hard-won
freedom have always to be given topmost

priority. The country has also to make
rapid strides in the field of economic
development. All States are not endowed

with the same type of natural resources.
For example, Orissa, Bihar and Andhra
Pradesh have abundance of iron ore, Bihar,
U.P., Orissa, West Bengal and Andhra
Pradesh have plenty of coal. The States
like Himachal Pradesh are ideally located
for the Construction of dams and for
optimum utilisation of hydel power. The
creation of inter-State grids like the
Damodar Valley project or the Bhakra
Nagal Dam or the exploration of our
mineral ores have thus become the national
responsibilities and have to be undertaken
by the Ceéntre. They are also to subserve

*The prlginal speech was delivered in Qriya,

Frn . o
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the common good of the nation, by proviEi-
ing large scale employment, greater self
reliance, reducing the imports and bringing
about a general wellbeing in the areas where
the projects are set up through provision
of better amenities like roads, protected
water supply, transport, hospitals, schools
etc. All these basic requirements for
common goal demand a strong Centre.

If States, where crude oil is extracted,
are to levy high rates of sales tax, it will
upset the economy of other States. The
same consequence will follow, if electric
power generated in one State and supplied
through an inter-State grid is subjected to
hign rate of sale tax. Consequently in
respect of goods of special importance in
inter-State trade or Commerce, some regula-
tory control by the Centre is inevitable,
This is secured by Article 286 (3) of the
Constitution, incorporated through the 6th
Amendment based on the recommendation
of the taxation Enquiry Commission, For
all such financial matters, provision for the
setting up of a Finance Commission has
been made in the Constitution. The Eighth
Finance Commission has been functioning
now. If any particular State has any
grouse or grievance it can place them before
the Eighth Finance Commission. When all
these facilities are provided in the Constitu-
tion, the question of further amending the
legal, financial and administrative powers
does not arise.

The various ethnic groups have also
been given some rights. A provision has
also been made for all round development
of minority communities, Hill tribes,

Scheduled Castes, Scheduled Tribes and
weaker sections of the society. In Article
3 of the Constitution, this has been

specially stated. On these issues Centre and
States have no clash of views,

Our beloved Prime Minister has always
been emphasising the need for a strong
Centre and equally strong States. If the
States become powerful, the Centre should
also become powerful. But this has been
interpreted by some persons in a different
manner. They have been saying that the
Centre should remain also of from the
States, that States would be allowed to
obtain foreign aid directly, that the persons
knowing local Janguages should be made
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the Judges of the High Courts, Are these
demands justified ? The States advocating
these issues are also asking for higher
allocation of funds from the Centre, but
they arc not performing the duties entrusted
to them by the Centre. The question of
overdraft can be taken as an example. The
Hon. Prime Minister has rightly said that
with the denial of overdraft facility some
States are putting the Centre in trouble.
As a retaliatory step, some other States
are presenting O’ tax budget. It becomes
difficult for them to manage their fiscal
dificit. Under these circumstances some
States will virtually depend upon more
allocation from the Centre or they will try
to prevail upon Eighth Finance Commission
for recommending to the Centre to provide
additional allocation of funds to such
States.

I shall be failing in my duty if I do not
mention about Sarkaria Commission. The
hon. Prime Minister has announced the
setting up this one man Commission. I
welcome wholeheartedly the Prime
Minister’'s announcement in Parliament of
the Constitution of this Commission to
examine Centre State relations and to
suggest appropriate changes. It 1is in the
fitness of things that a Constitutional expert
with judicial experience has been chosen
to head the Commission. Qur Prime
Minister has right!ly said that “keeping in
view the social and economic development
that had taken place over the years, such a
review would take into account the impor-
tance of the unity and integrity of the
country for promoting the welfare of the
people. The Commission will definitely
find out the duties and responsibilities and
duties of the States in mobilssing the
resources. This Commission will certainly
examine the Centre-State relations as may
be appropriate within the frame work of the
Constitution. Relations between the Centre
and States and coordination between the
States are clearly demarcated under Article
245 and 263 of the Consitution, Some
members may say that sthe States -are not
able to become strong due to lack of power
with them. But this argument is not justi
fied. Those, who express this kind of
opinion, forget their real responsibilities.
They argue that important revenue sources
are with the Centre and what is left to the
State does not enable them to fulfil their
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obligations without depending . upon Central
asgistance. This, they say, cripples' their
style of functioning and obliges them either
to give up or postpone well meaning social
or developmental programmes.

In this context, I would like to point-
out that some States are not able to exercise
their financial powers properly. Our Prime
Minister has said time and again that the
Centre totally depend on the States for
implementing various welfare programmes
that are introduced by the Centre itself.
I entisely agree with hon. Prime Minister
who has stated in the House that there
could not be any strong Centre without
strong States and we are interdependent.
We want stable and strong States with a
strong Centre.”’

It is unfortunate that some provincial
leaders and regional politica] parties have
been emphasising on the regional issues.
They want to become popular by raising
parochial slogans. They are not laying
stress on national problems and their main
objective is to acquire power in the States.
The non-Congress ruled States belicve in this
lime. Some non-Congress ruled State Govern-
ments are threatining to dcmonstrate and
agitate. They have been putting pressure on
the Centre in the name of slow pace of
implementation of developmental pro-
grammes, resulting in the brecak down of law
and order. If they continue to project their
stand in this manner the Centre will be
weakened. The differences between the States
and the Centre will prevail and will evoke
feelings of antipathy towards the Centre.
Some expremists are delibrately creating
chaos in the country. I must say that such
type of political parties or the people have no
faith in democracy. By projecting their stand
in a wrong track, they are cutting at the
very roots of democracy which has been
nurtured and nursed by the Centre.

Recently, four Southern States Chief
Ministers convened a Conference in which
they demanded ' additional power to their
States. Because of their differences with the
ruling party at the' Centre, thése non-Con-
gress Qovernments are raising this issue.
They are: making an attempt to weaken the
Centre.: Perhaps they are thinking that if the
Centre becomes weak they can overpower the
Centreand will'get additional funds.
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MR. CHAIRMAN : Rest of the points
you can say on some other occassion.

SHRIMATI JAYANTI PATNAIK : I
am tounching upon the points only, I am
not going to expand now. I am going to
conclude.

1If you take historical precedents, we can
find a lot of them when and under what
circumstances India was in trouble due to
the weak Centre. When the Maurya and
Gupta empires were weak, the Greeks, the
Huns and the Kushans had invaded India.
The Afghans invaded the country when
Mog hals become weak. The Marathas and
the other regional rulers made war to build
independent kingdoms. At this juncture the
British sneaked in and became the rulers of
India.

This is not only the history of India,
but China and Soviet Union had also faced
similar fate when the Centre there had
become weak. The regional forces and the
private armies failed to safeguard their
Governments at thc Centre. They learnt
lessons from history and they established
strong Centre. The people living in all parts
of the USSR do not speak one language.
The pcople of some States are ethinically
different from the culture and languages of
the others. Yet the sense of nationality has
been infused in all of them by the strong
Centre. In the United States of America,
the States are very powerful ; and but at the
same time the Centre is equally powerful.
But the States accept the views expressed by
Centre.

Thercfore, the development and pros-
perity of a State cannot be had from a
debilitated Centre. If this feeling is perpetua-
ted then the history will repeat itself in
India. The States will clash with each other
and foreign power will take the opportunity
to invade India.

The concept of national integrity and
unity has three main aspects. They are
political unity, financial integrity and emo-
tional integration. Freedom is the symbol
of political unity in the country. Mahatama
Gandhi ® is* the first patriot who encouraged
the Indians to fight unitedly for achieving
the freedom. If he had not united the
nation, we would not have become free. The
Jalianwala Bagh massacre and the unprece-
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dented drought in Bihar were declared by
Mahatama Gandhi as national calamities
and requested the people of India to face this
national disaster and work unitedly to help
the affected people. Pandit Jawaharlal Nehru
had given the clarion call of unity in-diver-
sity. He Jlaid emphasis on the unity of
thought and action on the part of the people
which alone will ensure their economic pros-
perity. In the political field Constitution is
their greatest contribution and he introduced
five year plans for the economic upliftment
of the country. Thereforc, the Constitution
is the first main achievement of free India
and through the five year plans the economic
deveJopment of India has become possible.
We have got various schemes for the develop-
ment of the States and for the removal of
regional imbalance.

Our Prime Minister Smt. Indira Gandhi
has made a significant contribution to our
national economy. She took a bold step of
nationalising the major commercial banks in
1969. After that they are taking a major
role in implementating the various develop-
mental programmes for the good of the
country. I take this opportunity to congratu-
late our hon. Prime Minister for having
introduced the revised 20-point economic
programmes in January 1982, It is worth-
while to note that the revised 20-point pro-
grammes lays special emphasis on realisation
of specific goals which will show immecdiate
tangible results for thc welfare of differcnt
segments of onr population. This can be
called the new agenda for the nation. The
new agenda lays stress on direct attack on
poverty and on vigorous implementation of
various rural welfare programmes. There-
fore, the revised 20-point programme is the
highway for the socio-economic development
in the country.

Let me discuss a few things on the emo-
tional integration, The regional and parochial
feelings are not at all conductive t0o emotional
integration. These feelings are anachronisms
in a democracy. The emotional and spiritual
feelings had been created by our religious
servants and spiritual masters, who had deep
love for India. Vyasa, the author of Maha-
bharta first used the word Bharat. During
those days Bharat had been mentioned as a
cauntry and the people of that country were
called ‘Bhartiya’ (Indian). In the mythology
and in the legends of history, you will find
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that Manu and Gautam Buddha had advised
the people of this country to accept the
whole of India as one ideal country. The
eminent poets in different regional languages
have also narrated India as one nation and
emphasised the need to maintain unity in the
country.

The Nobel Laureate Rabindra Nath has
said that ‘““He mor chitta, punya Tirtha,
Jagare dhire, Ei Bharater Mahamanober sagar
tire.” which means somecthing like this, Oh
my mind, slowly in the holy pilgrimage on
the shores of this Bharat, of great people.”

The Tamil poet Shri Subramaniam
Bharati has described India as ‘‘one nation
one pcople’”. When there was demand for
separate Orissa State, the great Oriya poet,
Radhanath described India as our mother
land, not Orissa, and therefore, he had
advised the people of Orissa to work for the
integrity and unity of India at any cost.

Now, we have got our Constitution which
has provided us a democratic set up. This
country belongs to Hindus, Muslims,
Buddhists, Christian, Sikhs and Parsis. The
well-being of all these segments of population
is only possible in a country which has a
strong Centre. The main task before us is
to prcserve the national unity, and emotional
imtegration. The unity and strong Centre has
not rcmained an elusive goals but has become
an inalienable part of the blood and flesh of
the pcople of India as a whole. Despite
their unbearable poverty, illiteracy and
fatalistic approach to life, the people of
India have tried to live up to the ideal of
one nation and have never hesitated 10 sacri-
fice themselves for the independence of
India. During 1962, 1965 and 1967, when
India was facing external aggression, the
people stood as one man in defence of
mothcrland. During the recent international
meets like the Asiad and the Non-Alligned
Summit, they gave their mighty response and
their support to the call of our enlightened
leadership. India has achieved wid_é;fﬁnge
of influence in the international sphere and
Indians are regarded as the people of strong
mind and the whole world feels that we have
a bright future. The' Indian Constitition
which has emerged from such a national
ethos should not be harmed by ‘adopting ‘this
resolution. Therefore, 1 opposé this resolu-’
tion which should be thrown" out; 1ock, stoek;:
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and barrel.
words.

I conclude my speech with these

ol v fag aEm (F9aT) : qAAT
garafa St Fex g Al & gEEeE &
@]9 & wig & gfgaa & 119 Asaa W
ATEVE 245 ¥ AFT 263 A% 59TEqT &I
7% 1 afsww qmA F FI¥ I FEAAT
qIEq § Y g ATART T IV & HIT
¥W g&1d F A ¥ St qgr g fw gfa.
g7 & qftadq fear @ a1 gfaaE &1
AT €7 § qfiaga #3& Iad ga
qIg W sgFedqr &Y 917 ) ggd fay &
fraga &ar g fF ag I9gFT 7Y § |
¥ gawr fatia Far g 1 A9 J1A7 £ @
ggr gfawrm agw g, s usg F arfus
yadfas g qrgafas g%z & qug 99
use &y guedEt &1 fAza afg 99 gfa-
gg § g, argH g3 ¥z 9%d § (% 4g
gfaeT @9 8 | a8 T TIFIX &7 gAIA
g f& gaar f&aY avg ¥ agaq ¥ ara-
Rl AgT & | & ey ¥ faqgx &wAr
wrgar g % st atgar fqam g, sad
feat azg #1 faaig adf & | w@Y9ar &fa-
g & argew § qAdE & dafwe) g3
& afrez wig & afwe o fgrgear &
wftee § OF 79 gIFLEH 41q F FT ¢ (&
This is a federal type of constitution.

=1 TEEY &1 &7 & 0FFIE 417 S
g, 97| ot Fgr g, # ITH KT HIAT
|qIgAT g -

“A federal State derives its very
existence from the Constitution., Hence,
any power, legislative, executive or
judicial, whether it belongs to the
Centre or to the individual States, is

subordinate to and controlled by the
Constitution.”

(Dicey’s Law of the Constitution).

The Supreme Court of India has
referred to the federal structure and to the
federal background of our: Constitutional
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system in Automobile Transport Limited
v. State of Rajasthan, Justice Subba Rao
dealt with this question in his dissenting
judgment reported in State of West Bengal
v. Union of India,

Justice  Subba
conclusion thus :

Rao came to the

“I have no doubt that the Indian
Constitution is a federation.”

T av¥ &1 gfgma aq¥ 17 0%
331 wfgera g wgh gan afadl-zigy
HAIE TITHE HY ATAITAY &, I & gua.
9T TS qHg snacar i @ 1 fEat gfa-
o7 ®1 qeaiwd afe aw #F @ 99 2w
# giewfas, Bfagifas atz aifgs sagear
1 TF qH AT G4 AF WA 97 IF
AIT IGHT qeai®d A FIIFA & | H9
aA(ET & dfaad & gaFr gaar ag $T
aFa § |

FaifE sradaT F1 hevya fag qwg
¥ sfeqea § 1€ §, &9 @7 AFF &, 48
IV UF & AfFA IHT ATT FFIT FT IAL-
fs® sgaear §, sram-san qafas qog &
affa fgegearm oa & 73 3w a7, 99 @
T A g, T@T HAWT F1 FIT ALY g
A9 &g Fd ¢ & wea gewfa o
fafweaar o owar g 1 wadifas gfez &,
afas gl &, gmifas gfer & gaa
afagim aner 9w fafwsaar & owar &7
I gU g | Ta gg Agr g fr fasy
O @Il 4 8 USAT & T T &9 0T
¥ d, 99 a9 & fawent § g9 avg M
TIT G20 gS &, 99 § gF W WAFT €4
3w #Y UFA F1 frar @, afda gd qw ag
1 Wl agl quar «ifgy 5 3 d9aa
qrefer § |

¥ qOar 91gar §—a9 1967 ¥ ®%
usal ¥ gfaz &7 awF¥ a+) o, 3 gwy
WY fesell §, Fez W, Figw 1 gIw @
FT AT Hg I%d & & Sg gug g
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faarz qar garr fow &Y asg & &faz
qIFIT Ag) 99 @F} ? 7 g7 w«l, afq
fadi &Y gfaara Y asg & /df f¥, F
I9 &t A9AT qrfza¥ F FAHT F TG
¥ fadr ) &g agAr saSia &1 WEd,
gfggrd § F1€ A0 A 21 A9 H
FAAD , I FT qIEf qITAT H FA-
U1 T HaRY 1977 ®Y A17 fT=IAT
STgAT § —7gf 78 ¥ ATHT FEHT 7H
&f TYer faar, sg  Saar 9@ & a9
¥ ggi I gA1g | 3§ @Hg WY afao
% gafes AT Ay 93T F Fiaq (A7%)
F1 I 4Y | Fq71 Afaarg F wo fFa7
gg &1 %1€ faarg gewd & &9 qar
gar ! FA1 ¥ [IFX AT AST  AqV-
FTU F 19 qgfagm & F170 F#1 T9AG
F1 Wa qar garr 59 @ wsal 7 97 qggy
far g1 & Sar a3 agi 9« aFar !
®72 H FI9FT GIFIT 91, HTIFT QI HA-
g fasn, sy &tr sAfzs § &g
(er€) FY FIFHIL 41, Fex T AgY firzrar
s gfg R ar Tag saw & fa,
Fqifd 19 &Y wad w1 Arfa agr agh qr
9% TIG H IT 37 G AN q | Tg AU
dfqara § a1 f59 3 g9 @ 7 foe iy uw
Atfa® sagear, aiEtqifafes 1 F@g
W@r ... («agu1q)...

awiafa wglag : ag saar gt § ag)
g, &o qTo () & g |

=t wrw fag arzw . 99 @99 "roqlo
Qo I I7El & FIG 47, IAY T AGY
97 | 59 FY CF gal g, T 97 F g @
9IF 9d §, FA W & A W AW g,
F9Y fagt & Na my ava § |
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EAH] AT €T ¥ SATIT FAAT § | T4
#19 ag 91§ ¢ f5 audF1 & Hfqaq
F1 qIg agi 97 st D7 Arfewar g ?
FAT 1T 98 W1Ed £ f5 ¥deHgd arag
fag q7g ¥ a9qF1 7 ©2z9 &1 & 9% §,
I€) avg ¥ g A 246 F GIFT L
F A0, § FEAAT AT §F—HIT &
7 & AT anirHr #AY & P wfawa ¥ .
iz Waggardt arag Fm & fast gd §
¥ qoar g - F71 #7 T F41 g7 Wasgad
Qg F1 gEINT fFar & 2 Ag)
To FATZT AT A%, &T AT AZIGT ATEAY
BH 2T & TIT qAT @, AT IIF G497
sty gfezer aigY 3 a1 &9 TR
Maggardt arag &1 mfazdz $ qreqy §
g1 gfagez & srfzasa % areqan & geggn
frar ? w3 adY foar, g 1€ ge2gady @
gFd, 5z s AWasgard qrad =1 garg
FAY % 2 & fF g7 F1 7229 F1 Afay ?
wqu Faranfas 2 Far aYf=eq @ 7 aar
1950 & ATST TF FI1% §T a<E &1 faqra
TaT gt 7

MR. CHAIRMAN :
will continue next time.

This discussion

5t St garz aAt (F133aT) -
gwrafa wglea, & wmgar g fd ggw ar
q9T AGAT 1T A1fF A0 S HHweq §, §
39 geifaq w7 a%

awiafa agiaa : a8, ady 78 |

18.00 Hirs.

The Lok Sabha then adjourned till Eleven
of the Clock on Monday, May 2, 1983]
Vaisakha 12, 1905 (Saka).
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